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RAJYA SABHA
Wednesday, the 4th May, 2016/14th Vaisakha, 1938 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

PAPERS LAID ON THE TABLE

Notifications of the Ministry of Labour and Employment

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I lay on the Table:—

(@)

(i)

A copy (in Hindi) of the Ministry of Labour and Employment Notification
No. G.S.R. 336 (E), dated the 30th April, 2015, publishing the Presiding
Officers of the Labour Court, Industrial Tribunal and National Tribunal
(Salaries, Allowances and other Terms and Conditions of Service) Rules,
2015, under sub-section (5) of Section 38 of the Industrial Disputes Act,
1947, along with delay Statement.

[Placed in Library. See No. L.T. 4601/16/16]

A copy (in English and Hindi) of the Ministry of Labour and Employment
Notification No. G.S.R. 387 (E), dated the 1st April, 2016, publishing the
Employees' Pension (Amendment) Scheme, 2016, under sub-section (2) of
Section 7 of the Employees' Provident Funds and Miscellaneous Provisions
Act, 1952. [Placed in Library. See No. L.T. 4600/16/16]

Reports and Accounts (2010-11 and 2011-12) of National Dope Testing Laboratory
(NDTL), New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF MINORITY AFFAIRS
AND THE MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI MUKHTAR ABBAS NAQVI): Sir, on behalf of my colleague
Shri Sarbananda Sonowal, I lay on the Table, a copy each (in English and Hindi)

of the following papers:—

(@)

(a) Annual Report and Accounts of the National Dope Testing Laboratory
(NDTL), New Delhi, for the year 2010-11, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Laboratory.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 4639/16/16]
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1) (a nnua eport an ccounts of the Nationa ope lestin aborato

ii A 1 Rep d A f the National Dope Testing Lab ry
(NDTL), New Delhi, for the year 2011-12, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Laboratory.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 4640/16/16]

I. Notification of the Ministry of Commerce and Industry

II. Reports and Accounts (2014-15) of National Institute of Design (NID),
Ahmedabad and Services Exports Promotion Council (SEPC), New Delhi
and related papers

III. Reports and Accounts (2014-15) of Controller General of Patents, Designs,
Trademarks and Geographical Indications, (CGPDTM), Mumbai and related
papers

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): Sir, I lay on the Table—

I. A copy (in English and Hindi) of the Ministry of Commerce and
Industry (Department of Industrial Policy and Promotion) Notification No.
Senate/26.11.14, dated the 9th March, 2016, publishing the National Institute
of Design Undergraduate Degree (B.Des.), Postgraduate Degree (M.Des.) and
Diplomas (GDPD and PGDPD) Ordinance, 2014, under sub-section (2) of
Section 40 of the National Institute of Design Act, 2014.

[Placed in Library. See No. L.T. 4607/16/16]

II. A copy each (in English and Hindi) of the following papers:—

(1) (a) Fifty-fourth Annual Report and Accounts of the National Institute
of Design (NID), Ahmedabad, for the year 2014-15, together with
the Auditor's Report on the Accounts.

(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 4605/16/16]

(i) (a) Annual Report and Accounts of the Services Exports Promotion
Council (SEPC), New Delhi, for the year 2014-15, together with
the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Council.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 4606/16/16]
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III. (a) Annual Report of the Office of the Controller General of Patents, Designs,
Trademarks and Geographical Indications, (CGPDTM), Mumbeai, for the
year 2014-15.
(b) Statement by Government accepting the above Report.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 4608/16/16]

Reports and Accounts (2012-13 and 2014-15) of various Library, Culture Center
and Fund and related papers

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE, THE MINISTER
OF STATE OF THE MINISTRY OF TOURISM AND THE MINISTER OF STATE
IN THE MINISTRY OF CIVIL AVIATION (DR. MAHESH SHARMA): Sir, I lay
on the Table, a copy each (in English and Hindi) of the following papers:i—

(i) (a) Fortiecth Annual Report and Accounts of the Rampur Raza Library,
Rampur, Uttar Pradesh, for the year 2014-15, together with the Auditor's
Report on the Accounts.

(b) Review by Government on the working of the above Library.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (i) (a) above. [Placed in Library. See No. L.T. 4737/16/16]

(i) (a) Annual Report and Accounts of the North Zone Cultural Centre (NZCC),
Patiala, Punjab, for the year 2014-15, together with the Auditor's Report
on the Accounts.

(b) Review by Government on the working of the above Cultural Centre.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (ii) (a) above. [Placed in Library. See No. L.T. 4738/16/16]

(iii) (a) Annual Report and Accounts of the National Culture Fund, New Delhi,
for the year 2012-13, together with the Auditor's Report on the Accounts.

(b) Review by Government on the working of the above Fund.

(c) Statement giving reasons for the delay in laying the papers mentioned
at (iii) (a) above. [Placed in Library. See No. L.T. 4739/16/16]

I. Notifications of the Ministry of Home Affairs

II. Reports and Accounts (2012-13, 2013-14 and 2014-15) of Land Ports Authority
of India, New Delhi and related papers

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Sir, I lay on the Table—
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I. A copy each (in English and Hindi) of the following Notifications of

the Ministry of Home Affairs, under sub-section (2) of Section 3 of the

Registration of Foreigners Act, 1939:—

(1)

@)

I (1)

2

G.S.R. 324 (E), dated the 18th March, 2016, publishing the Registration
of Foreigners (Amendment) Rules, 2016.
[Placed in Library. See No. L.T. 4653/16/16]

G.S.R. 325 (E), dated the 18th March, 2016, publishing the Foreigners
(Amendment) Order, 2016.
[Placed in Library. See No. L.T. 4654/16/16]

A copy each (in English and Hindi) of the following papers, under
sub-section (2) of Section 26 of the Land Ports Authority of India Act,
2010:—

(1) (a) First Annual Report and Accounts of the Land Ports Authority
of India, New Delhi, for the year 2012-13.

(b) Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 4647/16/16]

(i1) (a) Second Annual Report and Accounts of the Land Ports Authority
of India, New Delhi, for the year 2013-14.

(b) Review by Government on the working of the above Authority.
[Placed in Library. See No. L.T. 4648/16/16]

(iii) (a) Third Annual Report and Accounts of the Land Ports Authority
of India, New Delhi, for the year 2014-15.

(b) Review by Government on the working of the above Authority.

Statements (in English and Hindi) giving reasons for the delay in laying
the papers mentioned at (1) above.
[Placed in Library. See No. L.T. 4649/16/16]

I. Notification of the Ministry of Mines

II. Outcome Budget (2016-17) of the Ministry of Mines

GH A A IS Al dA1 3 WA 6 wsd w3 oft oy < am:
qerey, ¥ frafafed 73 9w ged W I@ar g—

I. A copy (in English and Hindi) of the Ministry of Mines Notification No.

G.S.R. 279 (E), dated the 4th March, 2016, publishing the Minerals (Other

than Atomic and Hydro Carbons Energy Minerals) Concession Rules, 2016,

under sub-section (1) of Section 28 of the Mines and Minerals (Development
and Regulation) Act, 1957. [Placed in Library. See No. L.T. 4610/16/16]
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II. A copy (in English and Hindi) of the Outcome Budget for the year
2016-17, in respect of the Ministry of Mines.
[Placed in Library. See No. L.T. 4611/16/16]

MESSAGE FROM LOK SABHA
The Compensatory Afforestation Fund Bill, 2016
SECRETARY GENERAL: Sir, I have to report to the House the following message
received from the Lok Sabha, signed by the Secretary-General of the Lok Sabha:

"In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, I am directed to enclose the Compensatory
Afforestation Bill, 2016, as passed by Lok Sabha at its sitting held on the
3rd May, 2016."

Sir, I lay a copy of the Bill on the Table.

REPORT OF THE COMMITTEE ON ETHICS

DR. KARAN SINGH (NCT of Delhi): Sir, I present the Tenth Report (in
English and Hindi) of the Committee on Ethics on the non-disclosure of liabilities
such as the loans taken from different banks in his Assets and Liabilities Returns by
Dr. Vijay Mallya, Member, Rajya Sabha.

st AN AT (STR USWN): $NHF, ¥R U IMURT 2l ...(FAEH)....
MR. DEPUTY CHAIRMAN: Let me finish. ...(Interruptions)...

#t AT IFEAT: S, Slaex WEd 1 off RUIC & &, 39 W W I8 AR
g f& Frawmaeh 9 i v SRt o 2, S9! o Mgsasy a1 gs ol § faom
ATIT BT Y&k T8I g1 B ST B9 ardA-arel WY TE gS 7, oMb w1 Ui B

frdl 99} & urgde faom9...

MR. DEPUTY CHAIRMAN: Now, Ethics Committee has considered it and
presented the Report. We will get the opportunity to discuss that Report. At that

time only, you can say.

SHRI NARESH AGRAWAL: Okay, Sir.
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REPORTS OF THE DEPARTMENT-RELATED PARLIAMENTARY
STANDING COMMITTEE ON TRANSPORT,
TOURISM AND CULTURE

KUMARI SELJA (Haryana): Sir, I present the following Reports (in English and
Hindi) of the Department-related Parliamentary Standing Committee on Transport,

Tourism and Culture:—

(i) Two Hundred Thirty Third Report on Demands for Grants (2016-17) of
Ministry of Culture; and

(ii) Two Hundred Thirty Fourth Report on Demands for Grants (2016-17) of
Ministry of Road Transport and Highways.

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Third Report
of the Department-related Parliamentary Standing Committee on

Social Justice and Empowerment

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): Sir, I make
a statement regarding Status of implementation of recommendations contained in
the Third Report of the Department-related Parliamentary Standing Committee on
Social Justice and Empowerment on Demands for Grants (2014-15) of the Ministry
of Tribal Affairs.

Status of implementation of recommendations contained in the
Seventh Report of the Department-related Parliamentary

Standing Committee on Labour

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Sir, I make a statement regarding
Status of implementation of recommendations contained in the Seventh Report of
the Department-related Parliamentary Standing Committee on Labour on Demands
for Grants (2015-16) of the Ministry of Labour and Employment.

Status of implementation of recommendations/observations contained in the
One Hundred and Ninety-second Report of the Department-related

Parliamentary Standing Committee on Home Affairs

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): Sir, I make a statement regarding Status of implementation

of recommendations/observations contained in the One Hundred and Ninety-second



Re. Demand to remove... [4 May, 2016] ...completely ban the book 7

Report of the Department-related Parliamentary Standing Committee on Home Affairs
on the Action Taken by the Government on the recommendations contained in the
One Hundred and Eighty-fifth Report of the Committee on Demands for Grants
(2015-16) of the Ministry of Home Affairs.

Status of implementation of recommendations contained in the Second and
Eighth Reports of the Department-related Parliamentary Standing
Committee on Coal and Steel

N A H ST HAl T O A § e @t (st fawy @9 wm):
Agiey, H frefRed & ddg # o+ gaded |9l ded WX IEdl §:

(1) Status of implementation of recommendations contained in the Second Report
of the Department-related Parliamentary Standing Committee on Coal and
Steel on Demands for Grants (2014-15) of the Ministry of Mines;

(i1) Status of implementation of recommendations contained in the Eighth Report
of the Department-related Parliamentary Standing Committee on Coal and
Steel on Demands for Grants (2015-16) of the Ministry of Mines.

RE. DEMAND TO REMOVE ALL REFERENCES CALLING
BHAGAT SINGH A TERRORIST FROM A DU BOOK
BUT NOT TO COMPLETELY BAN THE BOOK

MR. DEPUTY CHAIRMAN: Now Zero Hour submissions. ...(Interruptions)...

it Tou o (STIRRES): STAWURY 781G, H9 business TRUE HIA BT AIfCH
fear g1 arat # R7en 9@ @1 30 ¥y Sfea Afen & WY WIAFS FATER U
@ A Fdwre < T, 9 W 30 A SIeT " fBy Ul 28 3 B g "
g3l, ofdpd 3l d% 59 W By HRIAE] T8l & T gl ..(@agH)... 981 $ 8
#3 FEd € P GEfefhd ...(@aum)... Sfedl & 38 B gHMERI I el 39 W
QMY Y& 8, Blg AN 81 SN & ...(FaIM)... e & &a Pl HEgd BRAl
(Y ...(FA)... 981 W U Al & A I8 ol B ...(FaLH)...

MR. DEPUTY CHAIRMAN: Tarunji, listen to me. ...(Interruptions)... G&0T Sil,
g T¢I We are not allowing discussion under Rule 267 nowadays because there is no
rule to amend it. But this has been included in the Zero Hour and there are other

names also. At that time, I will allow you to associate yourself. ...(Inferruptions)...

it To1 fasTg: I81 95 WATH Ul §8 6] ¥ Rl P Al URTAM B ... (). .

MR. DEPUTY CHAIRMAN: There are three notices. I will allow you to associate

yourself at that time. ...(Interruptions)...
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SHRIMATI AMBIKA SONI (Panjab): Sir, I am on a point of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Tyagiji, I will allow you. Just a minute.

SHRIMATI AMBIKA SONI: Sir, I gave a Zero Hour notice for yesterday but
the Chair said that I could speak today. I wanted to speak about 76 suicides that
have taken place. ST 1 SFaRl ¥ 31 A€ O USE ¥ §g ol 981 W 76 fHAMI 7
SARIT A W YB JATHBAT DI 3T Yo B AfSAT &1 AR 98 4 95a) &8 T8
g1 550 HfSAT H 8 T T €, BIUT & 550 HIIR e 7Y &1 Sir, I don't want
to make a point out of any newspaper clipping. This is a personal experience of

mine going to all these mandis. So, I want to speak today.

MR. DEPUTY CHAIRMAN: Ambikaji, you are right. Yesterday your name
could not be called even though it was included. And then, I said that you could
raise it today. But, unfortunately, there was no notice today and hence we could
not include it. However, I am telling you that after I dispose of all these, I will

give you a chance.

SHRIMATI AMBIKA SONI: There is no point after that. This was supposed to
be the first item on the list.

MR. DEPUTY CHAIRMAN: I agree. But because there was no notice, I am
not able to help. But it is true that I told you that you would be given time today.
...(Interruptions)... 1 will give you time. ...(Interruptions)... 1 know that it is a very
serious issue. Now please take your seat. You are a senior Member and a senior
sister. Now, Mr. K. C. Tyagi. Mr. Tyagi, I have called you for your Zero Hour
submission. ... (Interruptions)... Are you on a point of order? You don’t want your

zero hour mention, is it?

st &. 9. @t ([QER): SIRT sifer @Al 81 =g, 98 df listed 81 § U @lse
35 3ifEx TaT I@T §, S 9 9aT @l HrIiar! ¥ §efdd ¥ W, 28.4.2016 B HA
IET IR SR 3MaR | U U9 SSTIT AT| I8 e+ &I HrIars! o o 8, ¥ 55949 9
BI b TS UGhR AT gl 9 ga H gl T FaIfea fobar o1 &R Ay
43 WEIGY 39 9HY HI9E ¥, 3 Wl At fear om #9 wE of {6 I8 dAed @t
Brell A 4 W Rig B1 T Febrern Syl goR, ool favafdena & siex ueri
TS S fad €, ST W g fHar S, S sidedral @1 e 71 AR, W
g 3R 3770 Wil 9 o W ¥ dad fe@™ R & forg a9 % 3, S9 e
B 39 B YIRS eRIER & ©Y H ...(FaHH)...

MR. DEPUTY CHAIRMAN: What is your point of order?

st &. A @l IR, AT BT ® fh 39H Ut ey B, ¥ amyd g fordr JaT
gl “Rajya Sabha Deputy Chairman ordered, so D.U. scraps 1990 book.” The Deputy
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Chairman is on record saying, "...told the Government to remove all references in

the book including Bhagat Singh being called a 'terrorist'.
MR. DEPUTY CHAIRMAN: So, what is the problem?

SHRI K. C. TYAGI: Sir, the sale and distribution of the book has not been
stopped.WWW%IWWWW#WW@@?W@Iﬁ
gg 3MER & A1 Hel dredl g &b a1e fAfi d=T 8, =18 S%M gdiq 8, are Al
ATR B, B 39 < BT Ol IREN &, SHB! ...(FALH)... o oI di fem < 2l

MR. DEPUTY CHAIRMAN: That is not the issue. ...(Interruptions)...
sit &. . /R W), §9 fhae a1 fagsy a7 & fou 81 et o1l L. (cag). ..

MR. DEPUTY CHAIRMAN: I too did not say that. Now, listen. ...(Interruptions)...

It cannot be a discussion. ....(Interruptions)...

K. C. Tyagiji, you made your point. Let me reply to that.
SHRI D. RAJA: It has not been banned. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: First, let me reply to the point of order.
...(Interruptions)... 1 will allow you. ...(Interruptions)... Let me react to the point of

order. ...(Interruptions)... Point of order cannot be a discussion.

%l IRT Iea (MBR): W, g8 Th e $1 R1g fBar o1 5=+ @ & |
fare & 99 &) a1, 98 e T T .L.(aE)...

sft &. . @l W=, I MUH AT B ...(HIUM)...

MR. DEPUTY CHAIRMAN: Point of order cannot be a discussion. I will listen

and I will give the ruling. ...(Interruptions)...

IR D BRI HATGTT | g HAl TAT G99l BRI HAT H Sd G
(3 &R @ AHal): W, Ya GrN Soff 7 ... (agm)...

it 3RS AIET: MY UF g "Adharal” Narem & U war o1, dfed S|
R gP Bl 97 B QAT B L. (FEAUH). .

3l &R AN Thdl: IEIE WG N8 Bl "Akibdral” g S & .. (aH). .

MR. DEPUTY CHAIRMAN: I will make it clear. I got your point. I will make

it clear. ....(Interruptions)...

3 &R A Ahdl: IHDT T AP ARBR ..(FGIM)....

MR. DEPUTY CHAIRMAN: You sit down. Point of order cannot be a discussion

....(Interruptions)... 1 will make it clear. ....(Interruptions)...
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3 AR A AHAL: MY Bl 6 "ACADHaAR!" TR Bl BB AR fhaE B
@, I8 T 91 §s7? ...(TAY)....

SHRI D. RAJA: The whole book should not be banned.
3l &R @™ qHal: R, G a1 8 b . (@agm)...

SHRI TAPAN KUMAR SEN (West Bengal): Instead of making corrections, they
are trying to ban the book altogether. It is part of the project to change the textbook

according to their ideology. How can Bipin Chandra's book be banned?

MR. DEPUTY CHAIRMAN: Tapanji, listen to me. Let me make it clear. Since
it is a point of order, I have to give a ruling. Secondly, since I am being referred
to also, I need to give a personal explanation. Therefore, give me a chance. The
point is, the other day Shri K. C. Tyagi raised the issue that Shri Bhagat Singh is
being referred to as a terrorist in a book. When Shri K. C. Tyagi raised it, along
with him many other Members supported him from both sides. I think almost
the entire House was in unison that the term 'terrorist' should not be attached to
Shri Bhagat Singh because with my limited understanding, a ‘terrorist’ is one who
kills innocent people for ulterior motives and I also felt that Shri Bhagat Singh cannot
be categorised in that group. Therefore, 1 also gave a direction to the Government,
after seeing the sense of the House, that all references as ‘terrorist’ to Bhagat Singh

may be removed. That is what 1 said. ...(Interruptions)...

sft Aewg Sl WM (@Y UQe): W, UfeR % Reams dRars g arfEul
...(TALT). ..

e e S e R P e N

S S - -

MR. DEPUTY CHAIRMAN: Let me speak. Sit down. ....(Interruptions)... You
are not allowing me to speak. Let me complete. Therefore, on that pretext the book
cannot be banned. Only the term 'terrorist' should be removed because in today's
parlance the word 'terrorist' has different connotations, as one who is killing innocent
people. Therefore, in today parlance, the word terrorist is not applicable to Shri Bhagat
Singh. That is my humble opinion, and the entire House agreed. ...(Interruptions)...
Let me complete. Therefore, the term 'terrorist' should be deleted from the book.
That is all what we decided.

# &R I Ahal: IR, MU QY f&AT 3R Fed & 9a1 & IR W
& 6 R el fhamE # wEie-v-amom wid 8 &1 eirdaarel fagmn = g,

dl SIP! BT TIRYI 3G AT dF 8 I8 HRd (&b [hdd Pl IHgl Hb SAdh Ul
Bred b R 09 IR ogd 9 vEle W 98 B "SIdddrel” 9T 8, 9 US 3l

T Transliteration in Urdu script.
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Ugel WIST SIal 1 39 fhde &1 faggr fear s 59 oes 7 39 a)E &1 &
IE WG el gl ... (FaEH). .

MR. DEPUTY CHAIRMAN: Okay. Please sit down. ....(Inferruptions)...

SHRI TAPAN KUMAR SEN: It is not a question of protection. It is part of
the project ..(Interruptions)...

it AR AT (@& TSI): IR, AN DT A1 BT MR fhar T Bl .. (G, ..

MR. DEPUTY CHAIRMAN: If you want to have a discussion on this, you can

give a separate notice. Now, please, sit down. ...(Interruptions)...

3t HERTST SIF: o@dh W GHSHAT IoT AMMBY ...(TILH). ..
it vaq wferd (d9T9): V& AN Bl I8 R AT AR L (EET). .

SHRI TAPAN KUMAR SEN: Sir, they are trying to ban the entire book of a

renowned historian like Bipin Chnadra...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us not derail the Zero Hour. ...(Interruptions)...
If you want to have a discussion on this, give notice. We can have a separate
discussion ...(Interruptions)... You give notice. I have no problem ...(Interruptions)...

SHRI TAPAN KUMAR SEN: This is part of a design of the Government of
India to replace and remove a scientific textbook ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Mr. Minister, if they want discussion, ...(Interruptions)...
You give a separate notice. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: They are trying to do this in an extremely divisive
design ...(Interruptions)...

sft vaa Afere: 0 AR &1 < fiye T vl L (cau)...

MR. DEPUTY CHAIRMAN: You give notice ...(Inferruptions)... Now, Zero Hour.

Let me take up the Zero Hour ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, it is not only the name
of Shaheed Bhagat Singh has been mentioned in that book, the name of Master
Surya Sen has also been mentioned in that book. What is the ruling of the Chair
with regard to Surya Sen? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If you want to have a discussion on this, give a
notice. I have no problem ...(Interruptions)... Now, Shri K. C. Tyagi for Zero Hour

submission ...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: Sir, you give your ruling on Surya Sen

...(Interruptions)...Why are you indifferent towards Surya Sen? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY (Nominated): Sir, I am on a point of order.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Subramanian Swamy is on a point of order

...(Interruptions)...

SHRI SUKHENDU SHEKHAR ROY: Sir, I also have a point of order...

(Interruptions)...
MR. DEPUTY CHAIRMAN: No, I allowed him ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: Sir, this book was... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is your point of order?

DR. SUBRAMANIAN SWAMY: Sir, I am saying that the Government money
was paid, as an honorarium, of X 1 crore to this author by name * ...(Interruptions)...

And, Sir, * belongs to the * ...(Interruptions)...
SHRI D. RAJA: Sir, it is atrocious. It cannot go on record. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. Reference to the name is expunged...
(Interruptions)... Name is expunged ...(Interruptions)... Now, Shri K. C. Tyagi, start
making your Zero Hour submission. ...(Interruptions)..Reference to all names is

expunged. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I am on a point of order. ...(Interruptions)...

I want a ruling from the Chair ...(Interruptions)...
sit &, . @l IR, MY urd B @ 3SR # ARyl ...(FaHF). .
3t WERTS SIF: AR, U 81 8RNI ...(@E™)...

it TR AT ([TR UQ): A, MUDT BfewT & dde # 317 W) WiEe 3Mh
MR Bl ...(FGH)....

MR. DEPUTY CHAIRMAN: No, no. Let me proceed. ...(Interruptions)... You
made your point. ...(Interruptions)... 1 don't want to allow you again ...(Interruptions)...

I allowed you. That is enough. Shri K. C. Tyagi ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, I have to make a point. ...(Interruptions)...

* Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Sukhendu Roy, it is not fair. ...(/nterruptions)...You
have already said ...(Interruptions)... 1 allowed you ...(Interruptions)... 1 cannot allow

you the second time. You see, so many Members are standing ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, my point of order is under rule 238

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What is rule 238? ...(Interruptions)...Tell me what

is your point of order? ...(Interruptions)... Others keep quiet. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: Sir, my point of order is, we are satisfied
with the ruling of the Chair so far as it relates to Sardar Bhagat Singhji. But, in
addition to that, in the same book, the word 'terrorist' has been used against Master
Surya Sen who was a great revolutionary. So, I want a similar ruling from the Chair.

I want a similar ruling from the Chair ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The same is applicable to all freedom fighters
who sacrificed their life for the freedom of this country. The same is applicable

...(Interruptions)... Now, Shri K. C. Tyagi. ...(Interruptions)...

SHRI D. RAJA: Sir, you have allowed everybody ...(Interruptions)... You have to

listen to me also ...(Interruptions)... He has taken my party's name ...(Interruptions)...
it TR SPETe: Ug WY SIRI AR B ...(yaum)...

MR. DEPUTY CHAIRMAN: There is Zero Hour submission. ...(Interruptions)...
Your Zero Hour submission is there. ...(Interruptions)... Do you want to spoil it?
...(Interruptions)... Raja, do you want to spoil your Zero Hour? It is coming. You

have given Zero Hour notice on a very important issue ...(Interruptions)...

SHRI D. RAJA: I know, Sir ...(Interruptions)... Sir, hon. Member took the name
of my party.

MR. DEPUTY CHAIRMAN: I expunged it ...(Interruptions)...

SHRI D. RAJA: He says because the historian belongs to my party.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, I expunged it. ...(Interruptions)...

SHRI D. RAJA: Sir, how can a Member make such comments? ...(Interruptions)...
It is atrocious. ...(Interruptions)... It has come out against my party and the
historian of international reputation ...(Interruptions)... Sir, he must know...

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Rajaji, I have already expunged it. ...(Interruptions)...
I have already expunged the name ...(Interruptions)... 33y ...("9YT)... What is
Shri Naresh Agrawal is saying? ...(Interruptions)...

st T ITATA: STFHTYT ST, MU S UTSTHHAI DI 8™ b [oT¢ ®iolT Tt
2, Afe St s €, Rl SRR wd g & <egRr fomar g, ...(caaum)...
I W T YR ol 87 ...(FIUM)... 39 R f TRE o9 & oy a1 TR a8
St M7 ..(ag™)... MMUSI I R W SRR B B Dls WieW <1 AR
...(AHT). ..

MR. DEPUTY CHAIRMAN: Okay, I will examine it. ...(Interruptions)... 1 will
examine it. ...(Interruptions)... B! examine HRAT TS ..(FIYT ). ST examine
ﬁWWrulingéW%?WﬁWissuewmg,WWﬁ?W
! examine BRAT US| ...(AL)... 3T IJg FHSY & H PIg g1 fqe@m 81 g
.(FAIF)... § W TP ordinary man §, g1 A1 4G TSI ...(TAEH). ..

3t AT AT IUFHIURT SN, BH MY R YRT fIeary Bl ...(Fae™)...
st IuqUTfT: AUH! fawa 7, offed g1 g ARl ..(aum ). .

3t e SnrETer: H =g b R gl 1 g fRA1 8, S dwdl b Raens WY
PRYATE! Bl ...(FGE)...

ot Sgaumfa: e %, ¥ éﬁj‘ , examine ®H%| ...("AYT)... Now, Shri K.
C. Tyagi. ...(Interruptions)... Nobody else, Shri K. C. Tyagi. ...(Interruptions)...
Shri K. C. Tyagi. ...(Interruptions)... ¥ examine HH, 3MY 9f3YI Shri K. C. Tyagi.

...(Interruptions)... Nothing else will go on record. ...(Interruptions)...
SHRI JAIRAM RAMESH (Andhra Pradesh):*
# I Agdal (D TQw): *

MR. DEPUTY CHAIRMAN: Shri K. C. Tyagi. ...(Interruptions)...
Shri K. C. Tyagi. ...(Interruptions)... Nothing else will go on record. ...(Interruptions)...
Shri K. C. Tyagi. ...(Interruptions)... It is Zero Hour ...(Inferruptions)... I don’t want
the Zero Hour to be derailed. ...(Interruptions)... Please co-operate, there are twelve
notices. ...(Interruptions)... See, in Zero Hour important issues are raised by MPs.
...(Interruptions)... 1 have seen very important issues in this. ...(Interruptions)... Please
allow. ...(Interruptions)... Shri K. C. Tyagi. ...(Interruptions)... Shri K. C. Tyagi, Zero

Hour. ...(Interruptions)...

*Not Recorded.
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sit &, @@ @mft: R § g7 T8 diem i L (@agH)... 98 $ls 9 722 §
SdHT TEI dle T8l Ml Y ' A H S SR B L.(FAUH)... IER B AT
B &l § ST BT VBl g (P 98 AUl ...(FAYH). .

sft Suwmafa: &, . @rf St ifeg) L @aas)... srRm S, afoy, afey,

...(AYT)... You are a very senior Member ...(Interruptions)... It is Zero Hour
...(Interruptions)... You give a Zero Hour notice for tomorrow ...(Interruptions)... 1
will recommend the Chairman to accept it. ...(Interruptions)... Now, Shri K. C. Tyagi.
...(Interruptions)... No, no. ...(Interruptions)... 1 will expunge it ...(Interruptions)... 1
will go through the record. ...(Interruptions)... Shri K. C. Tyagi, why did you sit?
You say, ...(Interruptions)... You start saying. ...(Interruptions)... Nothing else will go
on record. ...(Interruptions)... Only what Shri K. C. Tyagi says will go on record.

...(Interruptions)... 1 am fighting for the cause of ...(Interruptions)...

MATTERS RAISED WITH PERMISSION

Deviation in the foreign policy of the country

sft &. 9. @t (ER): Iudwmfa S, # 12 e, 2016 BT IS IR AR
AIBR & d19 gY &l el FHsI B STFBRT o AR IFHT faR1g B & o1y Te1
BT € 39 99 & d8d AMRE Teed & rerar a8 ff Ju fear T ® {5 9Rd
3R BT & a8 3R Ul UH-gaR & A=Y A W IA1d [T ST Al TSIy
HARPR P I8 Ugdl A (b AT JR& B e q ARG &, dfcep YefiRue
S B FFAT BT W FAKT I dlel Bl 3FG qd 9RA Rl W I b Wi 39 A)E
F I W ERER HR F GRS Hal &l B

SUFHIIT Sfl, MTSIET & NGl & IRE AT el 3R 4. A 186
® Tgcd H Y8 YRS B ISR T g8 ol ARie SIel, ARR, Tel. HAl | odbr
U, SATERdld 98% dd 39 [dqe I & UIdd-UlNe I8 &l 98 a8 A Sil Bl
EX ‘1’6&1@&1 T A BIg W 81 8T Bl Sir, this is surrender to the U.S. STFTfT
Sft, S99 USA 25 SMANY dI This is the Joint Statement of Indo-U.S. Deal, $HH
very categorically SH®I ST Al ST &fl, “Recognizing the important role that both
countries play in promoting peace, prosperity, stability. RSk ﬂ@ P YIRS T8l T,
AfPBT security in the Asia-Pacific and Indian Ocean Region, and noting that India’s

‘Act East Policy’ and the United States’ rebalance to Asia provide opportunities for
India and the United States, and other Asia-Pacific countries to work closely”. SHfTU
AR, I8 ARA B ol e Ny 2, SHS! 990 2, &9 JSHRUedT ¥ §R @l ¢ &
3R S GIIR @1 AT 8, S=M <2 BT W AT A € iR AR S IR fagw
:ﬁﬁ[%,WWWsurrendermTGﬂW%lﬁWWﬁwmé
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[sft &. <ft. @mh]

for ¥ wEIGy 3% SWR WA § f& R §F Southeast Asia Treaty Organization
P TR 99 Y 87 T 89 fhfeTdiy & AT treaty BN, ATsels &b A1 treaty BRI,
S e & TR 2

/W, g3 I8 & 5 v, 9. rdar St ol foredt g8 uah fvare 21 919 ARRSH W8
U F T W O, 99 GHY R A1, IRE IEd S, 9ed & HRR o, a9 /19
TR A fiel U1 AR, Morarji Bhai is on record saying in M. J. Akbar's book f "37 R
A S b ANN Pl I8 U o TAT 6 H AR S A A 81 €, A W) AT Felt
SR R, Uh fF a8 o1, 99 1953 # SIaERdd 98% of 9 feq & oy goo
AT I I T o7 9 fb uR Hiel B TR R/ g9 ARy, 1 STareNed
FE® Sff 7 HE1, "Shut up, ¥ AT BT AR & 11" ..(F9T B} €Y.,

st SuauTafe: 3NURT THY AT B AT

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the
matter raised by Shri Tyagi.

SHRI D. RAJA (Tamil Nadu): Sir, I too associate myself with the matter raised
by Shri Tyagi.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I too associate myself with
the matter raised by Shri Tyagi.

it weIaa Agdel (e Uew): Weied, § ff W 3l 59 Ay & A1 dag Il gl

3 ™ A gferadt (MER): weiey, § W Wd 31 39 vy & 91y g
PRAT g

3 = . . oy .y Y a A W - ala! | . At L3
~_—-——,_.—:’-J‘-_'— Ih-/léh-_v?_.-“\/_-’-‘;ﬁ.(J.I_');",v}"-’_,/¢-‘A‘T

R e e e

it RS IR ([T U9 Hsmu,ﬁﬂﬂmﬁwﬁwmwaﬂ;@’%ﬂgl

3 R AR g (SR Uew): Heley, § W Wi &1 39 vy & A1 ddg
P

SN HEwen WA ([MER): A8iey, § 4l W 31 39 [Avg & A ddg Bl gl

1 31ell 3R SRRY (f[A8R): Helqy, H Wi W &l 39 [qug & A dag brar gl

2 Gofld AR (FIRES): H8led, H W W B 39 A9 & T dag bl gl

it dgurd g (SR Ucen): HEiey, H W WY Bl 59 9V & 9y Hag Bl gl
PV AFAN G HEled, B W W Bl 39 A9y & WY dag B ¢

T Transliteration in Urdu script.
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Rising cases of farmers’ suicide in Punjab

3t A g arerar ([@9719): W), § S S AT Sl GEl bR AT §, I8
USe & 9N H U d9gd & TR FeT 81 § MMUd] I8 I A8l g ...(FauH). .
?TS'E@FTimportant@%IiﬁﬁﬁWWW@ﬁﬂﬂqﬂmﬁﬁﬁﬁ%
awmﬁﬁaﬁ@lﬂ'ﬁpolitioal partiessﬂ?mﬁﬁﬁﬂ?ﬂmﬂ'@ﬂl

3R P &1 § a1 aredn § & 5 Udbs ¥ A9 70 BIE! US|d B AT § 3R
39 AT & U I HEH H uoig # 56 fHal o e & Bl fUsd |Ard, 2015
H 450 fHam 7 suicide fHy E1 9=, 7 ToRe T % oM doMe & fraE &1 9gd
SR & 3R ITRT SHiIT § fh Ta-de 3% sfear 9T Age | 70 Il oNAR
USId & A/l 4 U8l A1 U dre} UR QT Bl JRET Bl 3R R AR <= FT U
qrelTl H H99 ggel I8 I w1 @ 6 R Bl § ddNad 69 BUR RIS
Uy, T institutions T ST &9 8, I8 54 BIR HRIs wUU gl Ta-He 3ih i
J A ordidT © fF Udh TWI PHUT TRb US| & Bl BT Bl A6 dBIgl T &,
YUY ARPR 7 2008 H AR < & [HAFI BT 72 FAR BRIS WUV BT SO A6 BT
ol U9 & e I8 SHI BRd € ...(aHM)... 3R HERTE § W ..(aaem)...

AR, TAH W TP 3R TWRe B fh 399 Ta-3T important doi &1 8111 T I,
3T ¥ 4-5 37 ggel Y9=g i iR gfer siifthad a=ren f$Reae § v g #
QI g8t A R 9T F AT TR FREIR B 3R ITd! STHIF B o Bt IR
I, Al I/ pesticide T T 3R FaPeM B olll [ important a1, § I8 A8
g & e 31 U rEel ol Afey, R fedi e feare @) S T A d,
T B moneylender 1Y o Wdh| A FIW ! 910 © fF moneylenders & HUR T
cap Rl ﬂTPE!Q ifp moneylenders Bl fHae &l <lc B %, sﬂﬁﬂ’ ¥9 WX cap
%ﬁ‘*ﬁ ﬂT%R’ 3R I BT S interest %, T 1T ﬁé moneylender $9 WX qrot el
PR [HAT, Ig W I 81 H ud wemw | A B U FReb USg &b B
B ART FHol AT fHAT SQ SR TaHe 3 fear T o ...(AHT Bt ")...

it STQURY: 3 T FETE B T
St SifF e | (USTE): WEIGY, H W ®l 59 vy & A1 aW9Eg Bl gl

SHRI V. HANUMANTHA RAO (Telangana): Sir, I too associate myself with
the matter raised by Shri Bajwa.

SHRI ANAND SHARMA (Himachal Pradesh): Sir, I too associate myself with
the matter raised by Shri Bajwa.

#ff Wegd Al (AE UeR): FEied, H W WY Bl 59 AT & A G HRd gl

3 IS FER (SIRES): Aeed, H W WA B 39 AV & Y AEG PRAT gl
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2 IoTa Yo (TRRTS): FEIed, § 1 W@ 31 39 vy & A1 I9g a=al gl

Sch IO Tifed (FERTSY): WRIed, § W W94 B 59 vy & Ay T g IR g

31, faoraaett wel @ ugen): wEey, § W W 91 39 vy & 91y 9)g
EaGI

st faera s1gR (Bomae ueen): weey, d W W & 59 favy & |y 9|g
PRl g

3t STFE WRGR I (T THD): Heied, § W Wd &I 39 vy & 9 9<9g
BT g

st ff. va. g (SR Uee): weRd, § ff wd @ 59 vy & 9y 99e
ERGI

sft faora SarERee TSt (AERTS): #Eey, § W W 3l 39 vy & | 99g
PRAT g
3t Ao faE (@ H): WEIey, H W W & 39 [Ivg & 9y 9)g 1 gl

sft Wiewe el @ (@1 ueEn: #Eey, H ft Wd & 39 vy & Y awg
BT g
ST ol €0 o ezl (o | AE)) OB Ao e Sl

— = - s P

— .

PV AM We: HeIed, B9 W W Bl 39 vy & 9 wHEg H]d Bl

Gruesome atrocities against SC girls in country, particularly in Kerala

SHRI C. P. NARAYANAN (Kerala): Sir, I would like to bring to the notice of
the House a very dastardly rape attack on a young woman called Jisha in Ernakulam
district last week. The Police surgeon who has done the postmortem on her body
has reported to the Press that he has not seen such a dastardly attack. From head to
foot, her body has been attacked and all her intestine has been brought out. From
the report it seems, it is as heinous a crime as it was perpetrated on Nirbhaya, a
few years back. In spite of our enacting very drastic Acts to control such heinous
crimes, this is being repeated. Even last week, in Kasaragod, there was another attack
on 14-year old girl. The only thing is that she was not murdered. And yesterday,
another case was reported in Varkala, in Trivandrum district. All these things have
been done on SC girls. That is the most sorry part of it. On Kerala — you and me

are very proud of our culture and tradition — it is a black mark. The police has

T Transliteration in Urdu script.
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not been very active in apprehending the murderers. More vigilance has to be there
on the part of the police and other authorities. Not only that, I would say, the public
at large, all men and women have to see that our sisters and daughters get protection.
Culprits had done all these things in Jisha's room, where she and her mother lived.
Her mother had gone out to work in somebody's house to earn some wages so that
she can be supported. The girl was doing her LLB and she was writing her exams.
It was in-between these things that this incident has happened. This is a very heinous

crime which has to be condemned in one voice by all of us. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; no doubt. It is a very, very heinous crime.

...(Interruptions)...

SHRI P. L. PUNIA (Uttar Pradesh): Sir, I also associate myself with the matter
raised by the hon. Member.

SHRIMATI MOHSINA KIDWAI (Chhattisgarh): Sir, I also associate myself with
the matter raised by the hon. Member.

SHRI BHUPINDER SINGH (Odisha): Sir, I also associate myself with the matter
raised by the hon. Member.

it Yuifaora R Sea (B<Ne): W), § fl AFFY 4R & 9l 9 W Bl
g PRl Gl

#t o W et ([(@B@R): W, § o A e 9w 9 @A Bl
g DRl gl

SOME HON. MEMBERS: Sir, we also associate ourselves with the matter raised
by the hon. Member.

MR. DEPUTY CHAIRMAN: Shri Raja...(Interruptions)... Shri D. Raja to associate.
...(Interruptions)... 1 will call you also. ...(Interruptions)... 1 will give you the chance.
...(Interruptions)... Shri Tarun Vijay, I will also give you the chance. ...(Interruptions)...
Shri D. Raja, please. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu): Sir, with anguish and agony, I draw the attention
of the entire House. While associating with my hon. colleague, I would like to
emphasise that the atrocities committed against Dalits, particularly, against Dalit

women, are on an increase in every part of our country.

MR. DEPUTY CHAIRMAN: It is a very serious issue.

T Transliteration in Urdu script.
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SHRI D. RAJA: Kerala is the number one literate State. Kerala has been
declared as number one digital State. Kerala gave us the great fighter for Dalit rights,
Ayyankali. If Kerala has become a literate State today, the credit should be given
to Ayyankali who fought for opening of schools for untouchables. He was the first
to fight for the rights of the Dalits.

MR. DEPUTY CHAIRMAN: Yes; it is most shameful for every Keralite.

SHRI D. RAJA: In such a State, such heinous crimes are taking place; I think
of other parts of the country. We pass legislations, but, legislations are proved to be
helpless when such crimes continue to happen. The Government should ensure that
the laws are implemented effectively to book the culprits and confidence should be

given to the Dalits. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri Tarun Vijay. ...(Interruptions)...

SHRI D. RAJA: Sir, we should create social awareness against all such heinous

crimes committed against Dalits. ...(Interruptions)...

SHRI TARUN VIJAY (Uttarakhand): Sir, such atrocious incident in the Kerala's
history, is a ...(Interruptions)... It is a repeat of Nirbhaya kand of Delhi. We condemn
wholeheartedly because this concerns the whole nation. Dalit atrocities should be
condemned by all and those who keep a silence, atrocious silence of the lambs on
such incidents, must also be condemned. The Kerala Government has completely
failed to protect Dalit girls. There is a continuous spate. More than 14 incidents
have occurred in Kerala only on Dalit girls. Recently, just yesterday, a 19-year old
girl has been raped. I demand, if the State Government is not doing anything, the
Central Government Minister must visit Kerala and give the report, investigate and

punish the culprits.

sft et 9 s (SR URen): wEly, A R IR & 91 HR IR B . (G, .
3T gR T2 B G4 BING, BRITON BT G HRY, IR TS BT 91 HRY, AT &l
@I g1 HRY ... (FAUH)... AT Wlell B Bl a1 Fd HRY| ... (@GUH)... IR
# TR B IET 7, $AfIY 3T R I &I a1 HRYI ...(FILH)...

SHRI TARUN VIJAY: God's own country should not be turned into a rapist
land. We should protect the honour and dignity of the women in Kerala. And I
demand that the Government must send the Minister ...(Interruptions)... gferdl «w®
IR TEl BF =12 ...(FAE)... NG AHIRTT #351, I8 9 ¢ &, #
=redl g 6 9 SaE <1 L@age)... § aEiie e @3 4 we A g
5 I PR TYI ... (=IUF)... I8 AT IR JATAR & &7 B ...(FALM)... Sferal
& TS DI GES ... (TAYH). ..
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2 Yoo g Sea: 9), H 4 9e) $ gaae 0 WA Bl Aag Rl gl

MR. DEPUTY CHAIRMAN: 1 tell you...(Interruptions)... Shri Tapan Kumar

Sen...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, he is talking only about Kerala.

...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal) Sir, it is the product of the divisive
politics being... ... (Interruptions)... In Kerala, one woman was murdered and in
Haryana, two Dalits were burnt alive. ...(Inferruptions)... It is the product of the

divisive culture and divisive politics being... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan, the whole House... ... (Interruptions)... M.
Parida, please. ...(Interruptions)... 1 would like to say something. ...(Interruptions)...

Let me say something.

SHRI TAPAN KUMAR SEN: It is the product of divisive politics...

...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no; please. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: ..from the seat of power. It is the product of
that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let us come to this. ...(Interruptions)... See, the

whole House... ... (Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, such incidents are happening in the
whole country. So, the direction should be given to the Government to take care as

such incidents are happening in the whole country. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, I agree with you. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: It is not just one State. It is happening in

the whole country.

st Tour fae: WY, g9 WX eI IR %QI Sir, I demand a discussion on this

subject in the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tarun Vijay, sit down. ...(Interruptions)... Mr.
Tarun Vijay, sit down. ...(Inferruptions)... See, the first thing is, the entire House
is one in condemning this most heinous crime. The House expects that stringent
action should be taken against the culprits. They should be booked, and exemplary

punishment should be ensured and awarded to them. That is what the House expects.
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Number two, yes, it is a Dalit issue, and this issue is not a State specific. The
Central Government can also intervene. If the Minister has to say something, then,
he can do so. Anyhow, the whole House is concerned. Do everything possible so

that such things are not repeated.
SHRI SATISH CHANDRA MISRA: It is happening in the whole country.

MR. DEPUTY CHAIRMAN: Yes, the whole country. There is no doubt about
it. But, Kerala should act first. ...(Interruptions)...

SHRI SATISH CHANDRA MISRA: Sir, such a direction should be given to the

Government. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Then, the Central Government should take note of
it. ...(Interruptions)... Do you want to say something?

JHEF A AAGI H AT HAl qAT WS B HAT W OIS wIA
& JER @™ TEdh): W1, AMUST IR R & P FET B OS WETT T, BH I9
WG] BT FHE R &l [ead IR | I8 S 9T 7, I8 Ta1ad & 9§11 Bl
IR BT §s ol AEHG HAI SN I8l W IS §1 S WA Bl WG B, Iqh aR H d
e 3R I TR 3MId] qargd|

3t SgqumEfy: F= Sf, SFR SMUd! $H dler T &, d@ aiferg

i = 3R SiftreRar @30 (ft earaR de wed): W), § AT 9eT &t
HIGIRIT BT T PRAT § AR 3AUb < &1 srgure &1 & foy IR g1 4
ST Bl A AT § 6 H Bl Bl ST, § 9 g § Al S, qefrd

IRAR & BT IR BN w6 5 3701 =g fre ok g8t S ff FrRars 8,
Sl SFeRT BN, 3R 3! Al 8RN, A1 § IqA e Bl I W PRSI

...(TALT)....

MR. DEPUTY CHAIRMAN: Yes, do everything possible. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, in Haryana, two Dalit children were burnt
alive, and they were qualified by dogs or cats by a Minister of this Government.
...(Interruptions)... That came on record. The whole media carried that. ...(Interruptions)...

It is happening not only in Kerala but also throughout the country. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Not only for Kerala but also for the entire country,

the action has to be taken. ...(Interruptions)...
SHRI TAPAN KUMAR SEN: It is a specific brand of politics. ...(Inferruptions)...

sft wehter =g fsm: W), ..(@au)...
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it 3relt MR N (MER): WX ...(Fagm)...

MR. DEPUTY CHAIRMAN: It is not just Kerala, the entire country. There is

no doubt about it. ...(Interruptions)... Now, Shri Ali Anwar Ansari. ...(Interruptions)...

SHRI BAISHNAB PARIDA (Odisha): Sir, the hon. Minister should visit each and

every place where atrocities are being committed against Dalits. ...(Interruptions)...
3l Aead agdel (A Uew): WX, Aol # Blea @1 87 ..(au). ..

MR. DEPUTY CHAIRMAN: Don't mistake... ... (Interruptions)... See, the Central
Government is for the entire country. So, it is not only for Kerala but also for the
entire country. ...(Interruptions)... Wherever similar incidents are repeated, take stringent
action. That is all. ...(Interruptions)... Now, Shri Ali Anwar Ansari. ...(Interruptions)...
Shri Ali Anwar Ansari.

Decision of the Government to appoint B.Tech. Degree holders

instead of conducting SCRA exam

2 3t aFaR SRR (ABR): ¥R, 48R & FIR el i SHegR 4 1927 9,
fafew RTe @ &1 fea Yad =Ice e Aofad U gdfdgaa el
AH® Yo ST S¥EICYE BRF Bl ARG Xl & I8 ghalldl sieciede ol W), Aeq
Heac BT gl Uh foalRaa a<ier ekt ¥ iR 9 wieq 3 Sl ded-asihdl u &
g, 7 WA HR Vold GifeaR Sarsd axd 2, fad T gEdleRY 31 gaed
ERT 39 dhedee NI H U™ & & 916 od J AN THARIY W18+ & od &,
I T W 9 Vold P SEATS 8 S ©] S9d! aa9 T 3R WeR! @9 ¥ IR
el T 3T TifewRm & St &1 9we ¢ gl 8 3R S9P d1g 98 Yod H
FAH T AHBAR §9 S &l Nold gl P IIRAT 7 JUITHA & IRRAT DI T [Ig)
forg @) wET § % 3FTel At ¥ I8 uier Tl off Syl ofd 391 yai & forg & <
B Tl B WY g8Tell 8RN HEIGd, BHRT HE4l I8 © b I8 YR1 qdi Solldl, T4
21 39 9 & fog I8 R <9 H shallar A1 S TR R TR gSH & BT B
9, Sl BRR TSI Tl of Gl ¥, 20 ARG, 25 ARG HUY Fd Hb d q1. b o
PR U I, YA ol b 9 W HH d Holde 8 Od ¥ iR gE F Sa e
WRAN FASTHT H Yo 81 SRl A U AR Bl 599 9gd ds! r8d A1l A1 I8
WHR &1 Sl hed g, 98 o Ioal & Raams & e & Rgams g iR @« v
P! DR 9 H AR W BRP 39 SATh] H, 9 AT H STE-S1E dSh Il
PR T T, UGY WX I ©, 3R &RAT § 2 &l HEIed, Yod 9IS & 39 MO ¥ I
3fSTe Bl XET 8, S9N Udhl I8 Il ¥ fh IR Yeid BY ...(=ae™)...




24  Matters raised [RAJYA SABHA] with permission

MR. DEPUTY CHAIRMAN: Your time is over. ...(Interruptions)... <9 fi<ie &
a5 Rls ¥ O T8I A § T $H? ...(FQEH)...

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with what the hon. Member

has said.

Need for proper implementation of Adarsh Gram Yojana

it AggE Frell ([oRT): R, i1 984 B 3l TS YR 59 AT Bl ARPR
T UASY fhar o, S99 3re U AN B dRG H MYBT &I MHT HRAT ATl
gl 99 98 Aled & YoR[ 31 6 s sfer 9w Mfer ois i gde o-d & 3R
IH 9 AISAG I BRI &1 39 Fgd 81 [UBs g delge [y o &, I fFame
W 3Meel UM AISAT & M B S Ao 7, 98 | SN a)E o g H generelt
&l B b B: HEH IP 9gd SRR B $ a8 H1 TP T g1, TSR TGPl b
3fex QiaRPIa1 fefgae 4 S A REAT heciey™t ot AR, I8 b g A6 &R
QRN BT g 2, S SR &1 a8 IFH IR 9gd & A9 dF 9R 99 9 |
HATBIT <il, T AT &1 YR YRGS & Iqh 3aR gUl H1 30 B fa@adx [oRId
ARBR P! f3Q & I SM 39 T & &R <] HRAN ANV AT S ATl Bl FHT
Bl 7| Ugell § FAR ORI I BT R T o7 @1 30 i B HY 39 WG @t
ATRIT oMl WX, AT T & 3fex 1 fRART 7 &R T eme s9d SuR fha
STINITET B, IS9P HUR H 3MUH] &I BT BT dredl g I &1 gl 4 Tb
BRI &b 91 AT 81 MGNREGA & 3SR 178 HUY RISl 81 & dlas[a 9l g & 3fax
130, 140 BYY ®YY ISl e €1 50 RN T ®H ANl & MR Ble bl 7Y,
YA YIS b Sl UHISE &, 9 9% 8 U9 §U &1 SUSD Iax DIy ioaer gl el
21 I BT W FER Hieed 81 S Bl S FART GRef Ao ol 98 A9 Al & d1e
I BIC B TS M F 918 ORI WRBR 1 e, DIl T Bifel B 30 fball
® gorv 17 fhall TS G, Il o Bl SFN &I Bls JdvAT 8] gl SITER
M GIRE &P & e Fal ST gl S I8 BTold & 39 Md & iz, Rgad!
B Yolde fhar o1, a1 a1 98 iAol S9d] Aidde &Y &l 8, Riifd &9 By
et I IS 99T b I B RAR™T ST 9iét & Sl THG 81T IS¢ Sl 31eS U
BRI, I9F *HeR TORIT WHR T Hel 8RN AR BIR g9 7d B Tetae fHan
T BT S Y S €, 39 dotdex B B T, g SR b1 B fear o
el {5 A18e, B9 9GT & W& R 50 IR¥E Tlieie S9¢ 3fa} g9V Soailod!
% 3feR I o 981 100 TR¥T Bl PR I8 UMY & o et +ff a8 ™t 71 W=, &
ORI & 37 UAUIST €1 5 BRI & 15-16 B a7 & dracfe Il IF Ue A1 31 &g
B WHR 1 WA o BT 31 81 21 AR, YoRId & 37 AU 8, [ g1 o<
Ty 2015-16 § TAUT of$ & d8d 5 BRI WUY & BM BT WG o1 & draoja fHT
TP g B WHR 7 TN e &1 Th O Ja1 921 fear g1 foo=it o waeht &1 o=
ET 3T B ...(TAYT)....
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MR. DEPUTY CHAIRMAN: Your time is over. ..(Interruptions)... Timeover.

...(Interruptions)... Time-over. ...(Interruptions)...

3t e ARt (SR wewn): WEey, H WA 3l 59 v & A1 Hag Bl gl

3l RS IR (SR Y<W): HEIed, H W WA B 39 [q9F & iy Adg PR gl

3 9. T, g (SR gew): Heled, § W W@ Bl 59 {49 & A1 Hag HRal gl
it e foEart (SR Ueen): 7EIed, § Wi Wd 3l 59 vy & A1 Hdg dRal gl

sft e ol @M (SR UREN): "ARIeY, H f Wd & 39 fovy & Ay d9g
PBRAT g

5 S Stans ngfls S g e al S 258 ed e cdgee 1 (Uhiog OY) OB Ao ugla Gl f

Js

it YEAITaR FIferal (319H): Helad, H Al W@ $I 39 AV & A1 ddg Rl gl

it farem R wre e (SR Ueen): JEId, H W Wd &l 39 9vg & | d9g
BT g

MR. DEPUTY CHAIRMAN: Shri Sanjay Raut. ...(Inferruptions)... Shri Sanjay
Raut. ...(Interruptions)... Your time is over. ...(Interruptions)... Nothing will go on
record. Only what Sanjay Raut says will go on record. ...(Inferruptions)... Mr. Raut,

you stand up. Only what you say will go on record. ...(Interruptions)...

Situation arising out of decision to demolish

Adarsh Cooperative Housing Society

sft WO ST (ERTS): WX, H IS &1 & W vy 3t IR mefia &R
el g ...(FGHH)....

MR. DEPUTY CHAIRMAN: No, it's not going on record. ...(Interruptions)...

Please sit down. ...(Interruptions)...
3t Ao Sa: 98 vy wedt gl ...(au). ..

MR. DEPUTY CHAIRMAN: Don't encroach upon his time. ...(Interruptions)...

I called Shri Sanjay Raut. ...(Interruptions)... Please sit down. ...(Interruptions)...

sft o IS W, 39 99 W) gH AR Bl e & SR B L (). .

MR. DEPUTY CHAIRMAN: Please allow him to have his say. It is his right.

...(Interruptions)... Shri Sanjay Raut, please. ...(Interruptions)...

T Transliteration in Urdu script.
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3t WO WSA: WX, YH9Es &b Cuffe Parade W a1 21 HISTAll 3M&R AIRATSS! &
ARG fSAMAR BT BT AT s 85 DI 1 e WHR Bl faar gl 3@ Fofy
$% WRER B o9 T 8 I URITI & R &7 G R @Y g, Afh 3
T TRBR Bl BIg BF 81 A el qdll BRI F0 S5 H1 1 AfIdR
BIAT €, 98 99 WA 7 o {1 81§ el 91 =@nedl g fb I8 S oneel sARa
2, I8 IoMId ICHER B FRG 99 T 81 799 &R S &1 dsax I8 $9Rd
S TS Bl eI Saml @ IR uforll & foy aw e R @ oo e
9 @S W JOMeR Wdl, I3 AR, I AfER), darg 741, @it 7 freiwd
PP MY TART Gl Bl AR FAH Sl IMTeARIE AGH &, d -39 M HY o7y,
RedeRi @1 9ic I I8 misuse of power & A T$T IRV Bl I8 UF < ol
3R AT A AT&H] BI BRI BT 8, 1 SHS AMA o+ FRE-SI MR 2w
Al S € P g8 U B A8 of Al B, ofb I8l QA1 T8l gl gl 319 9
SHRT Bl drs &1 o7 ga 7, oifhd 59 $ARA &I AR s S5 T e 78
o Bl U R A 99 98 SRa1e 81 SMUl I8 Q¥ Bl Ui gl

R, SFH Sl SR ©, 37 I9d HUR HRATs DIVY| 3T ITH Felcd Sl
HINTTI 39 a9 § 1) I8 9177 2 fh 39 SART &l died & Io0 d8f IR I
BT B I1 fSHA AT 3T BT Bl eddIcy 81 IT BRATA § I LIS Y 8, ITdh
gedi & Ygr & oIy BT &Il 3T Ig ARG U0 @il & IRy, St f$tha a1 3Ig
BN B BRI Ffh T8 I FURT 2, TAMTY ARPR 3HD! ST b gHD! TSI
oy g B B I8 91 © [P g WReR STH S HRATS BB 39 R VAT
Pl T o dife fhR BIs 39 TR A YR BI dg SR A1 areid JRTal
AR @Sl T B FH| R MY VAT W <7, a1 I8 9=y & oy resT grm 3id
7 3 g 90 § 6 g9l femiformr 9 far sy

MR. DEPUTY CHAIRMAN: Okay. All right. Your time is over. ...(Interruptions)...
Dr. T. Subbarami Reddy. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, victims have to be
protected. It is unfair. ...(Interruptions)... People have outstanding bank loans. They
become victimized. Sir, I think some protection should be given to the victims.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay. Dr. T. Subbarami Reddy. ...(Interruptions)...

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I associate myself with the

Zero Hour mention made by the hon. Member.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the Zero Hour mention
made by the hon. Member.
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SHRI ANIL DESAI (Maharashtra): Sir, I would like to associate myself with

the Zero Hour mention made by the hon. Member.

# FAIWS BESINE Med (ORI): J8ied, 39 AV & 9 § I 31 dag
PRAT g

1. GIAREY Afear (&g 4<3n): A8ied, 39 vy & W § ff w93 & dag
PRAT g

sft IR AT dARAT RTORYT): ARGy, 39 vy & 9 § Wi 3l d9g
FRT

3t 99 S (AR USRN): WEIed, 39 AT & W H W W Pl ddg BT g

3t HERTS 99 (989 U<30): HEIed, 59 Qv & A1 § WY Wd Bl ddg Il gl

N W T= T (FRES): TR, 39 v & T § 9 W H1 dag I gl

it 3T Wkl (Heg Uaw): WEIed, 59 vy & 9y § ff W9 Pl Hag AT gl

it Yuifdora g S[ea (B<e): Heled, 9 9wy & Wy § i W9 & ddg
FRT

it AR, &. Ri=g1 (72 yqen): HEiey, 39 9w & |y § 9 W9 &l Hag brar gl

2 98 PAR AW (BTIRIG): HBled, 39 AT & iy § W1 Wd $1 Aag B gl

MR. DEPUTY CHAIRMAN: Okay. Dr. Subbarami Reddy.
Inhuman condition of women in mental health institutions

DR. T. SUBBARAMI REDDY (Andhra Pradesh): Sir, women in mental asylums
are living in inhuman conditions. It is really tragic to actually see these details. When
the National Commission for Women and NIMHANS visited these mental asylums in
Amritsar, Punjab, Dehradun in Uttarakhand, Bareilly and Agra in Uttar Pradesh, West
Bengal, Kolkata, Varanasi, Mumbai and Pune, they found that in almost all these
places where the Government institutions meant for the women asylums are there,
they are in very pathetic and inhuman conditions. Most of these women are actually

abandoned by their family members due to family disputes or such other reasons.

So, Sir, I would like to draw the attention of the Government to the unhygienic,
over-crowded mental wards for the women in mental asylums all over the country.
Poor women who are mentally disturbed are admitted in the mental hospitals and
asylums for psychiatric treatment and counselling. The study, which was done all

over the country, from Amritsar in Punjab to Chennai in the South, reveals that the
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conditions of mental asylum wards all over the country are precarious, lacking even
basic facilities like adequate staff, sanitary facilities and trained personnel. In many
mental homes, they are kept in a prison-like environment and they are not allowed
to even step out. There were no bed sheets or mattresses in some mental asylums
and there is no hygienic disposal of waste. The Commission observed that women
in mental institutions had been actually consigned to the fate since they have been

neglected and not cared for.

Sir, I wish to draw the attention of the Government to the fact that adding to the
misery, some of the families who got admitted their women in mental asylums gave
wrong addresses and dumped women in these institutions. You will be shocked that
no doctor or psychiatrist is available in some of these mental wards. This has been
the case in mental asylums of Chandigarh, Agra, Varanasi, Mumbai and Chennai. The
Central Government should give top priority to them and see that their conditions

are improved on humanitarian grounds.

Sir, I would urge upon the Government to make a thorough study of the whole

situation and to take the following steps on an urgent basis:

Make Aadhar Card mandatory at the time of admission of such women, which-will
ensure that families can be contacted when the patients are cured and rehabilitated,
and in case of emergency. The National Commission for Women should adopt, at
least, 10 institutions across the country and develop them as models for others to
follow. They should provide incinerators to mental asylums and hospitals for the
hygienic disposal of waste. Over and above, the Government should allot adequate

funds for the renovation of mental asylums.
Sir, these are pathetic conditions and it is shameful that....
MR. DEPUTY CHAIRMAN: Time over. Shri Ananda Bhaskar Rapolu.

SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the matter raised by
the hon. Member.

St fawa SIgR (fRamd ween): weley, 39 v & 91y § 41 @i &1 g
EaGI

it . vd. g (SR uewn): AEled, 39 Avg & 9y § o Wd 31 dag Hal gl

sft faorg SaeRed gt (FERT): #EIey, 39 vy & Ay § W) wWd @l d9g
PRAT g
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SHRIMATI RENUKA CHOWDHURY (Andhra Pradesh): Sir, I wish to associate
myself with the matter raised by the hon. Member. ...(Interruptions)... Sir, I wish to
draw your attention to the fact that it is not just that they are kept there because

...(Interruptions)...

SHRI ANANDA BHASKAR RAPOLU (Telangana): Sir, please start my time

after the conclusion of this debate. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is Mr. Rapolu’s time. He is correct. ...(Interruptions)...

SHRIMATI RENUKA CHOWDHURY: Even women who are normal and sane
are also put in asylums by families, particularly for their property shares. So, I
think what is important is that a re-assessment of their mental health is done first.

...(Interruptions)... And, we should have a Half-an-Hour Discussion on this issue.
MR. DEPUTY CHAIRMAN: Yes. Now, Mr. Rapolu.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, what about our Zero Hour

mentions? Time is running out. ...(Interruptions)...
Growing gap between unemployment and job creation in India

SHRI ANANDA BHASKAR RAPOLU (Telangana): Mr. Deputy Chairman, Sir, I
wish to submit to this august House and, through you, to the Union Government, that
a huge gap is growing between qualified, educated, technically competent unemployed
and the number of jobs being created in India. The malady of jobless economic
growth is dangerous. The slow and meagre creation of jobs among services and
the several manufacturing sectors and industry is raising doubts about their policies

and funding pattern.

Sir, India is facing two types of famine — one, drought due to failure of the
monsoon, heat conditions, global warming and El Nino, and two, the famine of
jobs, which is going to create a dangerous situation for the nation. Our demographic
dividend is going to be a time bomb if it is ignored and not taken note of. Last
year, as per official records, just 1,35,000 jobs were created whereas in 2011, during
which time which Government was in place is known to the nation and to the world,

the number of jobs created was nine lakhs.

Keeping these factors in view, I urge upon the Union Government to look into
their policies. A short-term policy paralysis is leading to a definite kind of deviation
and the business confidence is lowering and the subsequent lowering of manufacturing
capacities and fall in the services is leading to this type of less job creation. The

quality of education among the technical and professional courses is also leading to
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that. So, I urge upon the Union Government to take emergent view of the situation
and do the needful to console the unemployed qualified and technically competent

youth of the nation.

Ill-treatment of children in Orphanages

st faema SR (fBarad ween): Sugwfa Sff, § U 9gd & A8caqul issue
IS S IET § Sl 99 9=ai & IR # 7, F9ad1 M §A9 31 AT orphan @ T
gg ¥ & W H $A9I painful 8, 91 9@ < Tl & fd Il 8 P sh MR
TR HI-919 BT AT el gl 98 ¥ W 81, SHifelv 89 Sa! SrTery A1 U™ sl
# 9o €, ST8l gl Q@ dTell BIg el sidll SUHIAfd oft, § o Al g &
S gedl B I ST H 9ga g-1 BT 8 I8! 8, I A1 W GIeHe el
Bl Y81 8, Sdh] BT W@HT Jel oldl 8, SHd! Ugls &I bl sdo¥ 8l &l d <0
U ¥ & 9gd @) § i SIS HUR AI-GM BT AR TE B, ITB DS TABRA
Il 8T €, SR By WR S arell T8l 8 SHP ArI-A1Y Sl institutions &, a8
IRBRI 8, I d UTgde Adex § 8, SHdT & a1 X Sl § WRAR B, WD
Al iR I PRy #3Terd &1 &UF 9 AR e aredl g 6 86 amfoie dR
TR, I TP AT $9M g9 & dR TR g9d HUR & <41 A1yl ARGy, 3t e
QR Y ot {6 f4¥er WIe @M @1 aoie ¥ $9 g2 R 81 1Y) S bR Il
ST 8, S99 g A &1 S Rl ol 2l § I8 9 6 g9 IW G
&g faar Sl 39 SRIeE & foy 99 € 39 WeR 1 ARId 9daex H aoic A
R AT Bl STH AHINTG Wellg TR BIg & 98] 2, 38 bdal d1d Rl I &,
A B I &1 H =g B g aR H rEr oY, &1 A1 S 3R gl Jole
T Y, T 391 9<ai &1 |8l avg o Rem fa 96, 9o e 9@ 8k S9¢
RET-Ue Bl Sld dRE W Y§Y B Wb, Je! H AUb HAeyq J & e A g,

dgd-dgd g-Idi<|
SHRI D. RAJA (Tamil Nadu): Sir, I associate myself with the Zero Hour mention

made by my hon. colleague.

SHRI TAPAN KUMAR SEN (West Bengal): Sir, I also associate myself with

the Zero Hour mention made by my hon. colleague.

SHRI PRAVEEN RASHTRAPAL (Gujarat): Sir, I also associate myself with the

Zero Hour mention made by my hon. colleague.

2 9 T [ FRES): Heled, H I A1 e & g | @ Dl Gdg
BT gl

#t §H9 TGS (AERTR): WEIed, H W A1 4R & oI ¥ W Bl Hdg
BT gl




Matters raised [4 May, 2016] with permission 31

Issue of infringement by Executive and Judiciary in each other's domain

it Iola gad (TERTG): TR S, § ST favg Io o 871 §, 89 R 9
X FET P AN Pl IR HRAT AR ToThel AR I RIerid 81 ¥&! € b Judiciary
Executive & SRR § @ ol 8 3R Executive Judiciary P A H FEANT T8l B
&I ¥ total non-cooperation T ATITARTT T g3l 2l BT I8 © fd Chief Justice of
India T 9t =T TSl ST Executive %’, TIe infrastructure & A ﬁ, HI% Judges &
appointments ﬁ,éwﬁﬁw%wﬁ%mmﬁm%ﬁﬁm%sﬁ?éﬁ
WWﬁﬁW%IWJUdg%W@%I Judgesiﬁfa—s’gm%ﬁﬁa?l—s’
T PR 98 S € fF gd g7 w3l &1 R b B H 8 AT A FAX P HBMA
# X8, qd hud HA Y€ BR N T 98 BR N § IR A AR Th-GER H
STIBRT ®T &1 =l Y81 &l AT PEl I8 & b 59 I8 Bl & Al Fl el 89 34
TRE B! 919 BN b Executive 3R Judiciary BT HIAT BRHA AT AIBR T8 HY
3R B 910 BRP TR He (S 81 {6 a1 81 a1yl I§ ambiguity 81 el
arelll § I BIC BT WRIG AT § 6 9 fhhe & ARl | reforms @18 3@ &, 984
gl 91 ©, g9 UGl AT I1RU] AfSdhol Brafiel 3t ST § reforms a8 @ &,
fepd 8 a1fRY 3 &) W& €, 9gd Sl 91d 8, M judicial reforms & R #
ar || R 9w Sied RerR 8 & 918 reforms &1 91 R © ... (TIHH). ..
gg t g1 =IfRTl .. (au). .

8t . g @ (@[T: SRARE T8 B L. (aHT). .

SHRI TAPAN KUMAR SEN (West Bengal): Sir, no translation is available.

...(Interruptions)... Sir, no translation is available. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please correct it. ...(Interruptions)...

sit wola g e Rerd ot @1 89 =12y, judiciary &1 |99 SAT&T
e 2l

MR. DEPUTY CHAIRMAN: I am getting translation. ...(Interruptions)...

3t Ioha g 9 ANl Bl YfeRa Reied & av § W | =@nfzy &

judiciary ¥ &9 reforms BII SAfTY Sd! AATHR TP SMRANT g9 ST Executive 3R
Judiciary & 3IfIBRT BT R e Ao &, g=garg|

MR. DEPUTY CHAIRMAN: I think it is a very important point. This issue is

very important.

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I have a point of order
under Rule 47.

MR. DEPUTY CHAIRMAN: Please speak.
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SHRI SUKHENDU SEKHAR ROY: Rule 47(2)(xi) states, "it shall not reflect on
the character or conduct of any person whose conduct can only be challenged on
a substantive motion." The hon. Member has taken the name of the Chief Justice.

He cannot be discussed without a substantive motion. So, that should be expunged.

MR. DEPUTY CHAIRMAN: Now, the time is over. I will examine it.

(MR. CHAIRMAN in the Chair)
ORAL ANSWERS TO QUESTIONS
Funds allocated, released and utilized by NMET
*106. SHRI VIVEK GUPTA: Will the Minister of MINES be pleased to state:

(a) whether Government is aware that despite passage of a year of allotting
mining licenses, no significant headway has been made by the National Mineral
Exploration Trust (NMET);

(b) the State-wise details of activities carried out, progress made, funds allocated,
released and utilized by NMET till date;

(c) the State-wise details of funds accrued to the Trust including the lease-wise

details of two per cent royalty received from lease holders; and

(d) the State-wise and expenditure-wise details of the utilization of funds collected
under NMET till date?

THE MINISTER OF MINES (SHRI NARENDRA SINGH TOMAR): (a) to (d)
A Statement is laid on the Table of the House.

Statement

(a) to (d) In pursuance of the Mines and Minerals (Development and Regulation)
Amendment Act 2015, the National Mineral Exploration Trust (NMET) was set up
vide gazette notification No. G.S.R. 633 (E) 14.8.2015 and the National Mineral
Exploration Trust Rules 2015 were also notified vide Gazette Notification No. G.S.R.
632 (E) dated 14.8.2015, with the prime objective of promoting mineral exploration in
the country. The amendment Act prescribes payment to the NMET, a sum equivalent

to 2% of the royalty paid in terms of the minerals listed in the Second Schedule.
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The Government has taken following actions relating to NMET:

(i) As per NMET Rules, the Governing Body (GB) and the Executive Committee
of NMET have been set up.

(ii)) The first meeting of Executive Committee and GB of NMET was held on
8.10.2015 and 20.11.2015 respectively to finalise modalities for utilization
of funds accruing to NMET and processing of proposals received from the
State Governments for funding under NMET.

(iii) Mineral Exploration Corporation Limited (MECL), a PSU under the Ministry
of Mines has been designated as the nodal agency for carrying out exploration

under NMET.

(iv) A Technical Committee has also been constituted to evaluate the projects
for funding under the NMET.

(v) A tripartite agreement among NMET, MECL and the respective State
Government has been approved for implementation of the exploration projects.

(vi) Separate account has been opened on 2.9.2015 in the State Bank of India,
Main Branch, Parliament Street, New Delhi for NMET Fund and State
Governments have been advised to deposit NMET contribution in this Account.

(vii) Technical Committee in its meeting held on April 1-2, 2016 cleared 13
projects costing around ¥ 28.21 crore for the approval of the Executive
Committee. The list of the projects is given in the Statement-I (See below).

As on 31.03.2016, NMET has received an amount of ¥ 134.41 crore primarily
from the States of Andhra Pradesh, Telangana, Odisha, Maharashtra, Goa, Chhattisgarh,
Jharkhand, Madhya Pradesh, Kerala, Bihar.

Statement-1

Details of Mineral Exploration projects approved by the Technical Committee

Sl State Block/District Mineral Estimated cost
No. in ¥ lakhs
1 2 3 4 5
1. Odisha Jumka-Pathiriposhi Block, Iron 1103.68
Distt. Sundargarh
2. Odisha Purheibahal-Chandiposhi Iron 481.89

Block, Distt.-Sundargarh

3. Mabharashtra Mandri-Panchala Block, Manganese 126.88
Distt. Nagpur

4. Maharashtra Lanjera-Futala Block, Distt. Manganese 145.45
Nagpur
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1 2 3 4 5

5. Chhattisgarh Ranigaon-Gondaiya Block, Limestone 97.17
Distt. Bilaspur

6. Chhattisgarh Nahardih-Madhaipur Block, Limestone 27.89
Distt. Raipur

7. Chhattisgarh Sendurkhar Block, Distt. Bauxite 47.51
Kabirdham (Kawardha)

8. Chhattisgarh Saraipani-Dadar Block, Bauxite 47.85
Distt.-Kabirdham
(Kawardha)

9. Madhya Pradesh Ghunchihai Block, Distt.- Limestone 59.34
Satna

10. Madhya Pradesh Naubasta-Kolard Block, Limestone 60.80
Distt.-Satna

11. Madhya Pradesh Jamodi-Mahanna Block, Limestone 66.61
Distt. Satna

12. Karnataka G. R. Halli South Block, Gold 428.00
Distt.-Chitradurga

13 Jharkhand Karam (Karambi) Block,  Bauxite 128.14
Distt. Sahibganj (Santhal
Parganas)
ToTtAL 2821.21

MR. CHAIRMAN: Question No. 106.

SHRI VIVEK GUPTA: Sir, before I ask the supplementary, I seek your protection,
as the answer is incomplete. Sir, in the last paragraph, the Minister has just given
the summary figures. He has not provided the breakup in the last paragraph. So, I

will request if he can correct it later.

Now, I come to my first supplementary question. Although in the answer, the
Minister has written that the Mineral Exploration Corporation Limited, a PSU under
the Ministry, has been designated as the nodal agency for carrying out exploration,
yet a lot of the work has been outsourced to the Geological Survey and to a lot
of private people also. Those details are missing in this reply. Sir, through you, I
would like to ask from the hon. Minister whether that is correct, and, if so, why

the details have not been given in the reply.

Nt WNg Rig aR: 99 F9ufa <, 59 U8 A9 MMDR Act & aRad+
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B3I, A1 NMET &1 WTae a1 M1 o1 $96 A ¥ ARGR B gl 72 off fd
exploration T I, S AW T <2 H Ul T8I gorl, s fivad wu & aferd
B 9% 3R S99 NMET &1 e &1 96 | 3nfi fUoe el 59 Yae &1 fharaas
TR AT, A1 NMET &1 QRT @l 99 11 &, SHS! TG giel a9 T 2l 921 Iqh
e &, IqIp IS b HA IR - FFrerl b sifheR S9e e ® 3R
Th HRIGRT AT o1 O 167 fhar a1 8, S b, ATSHI B e ¥ Bl
fheTelel 89 oM 9 Udh-al 98] & 8, 1G9 89 39 B BT 3 g1 & BT
P T2 &l ot pIg SN T81 fhar 8, R MECL YRA WR&GR &1 SUHH 8, Sl
gz exploration P! efe 9 St-2 ok SN-1 & exploration Xl Bl ij:fa? A ATgT P
3T URT 81 AT § 3R Sft-2 3R Sft-1 & exploration &1, Tt A18=7 3ff+ &
fore <1 grdh, gafery MECL @1 A1fRd foham & @R MECL =1 379+ Hiolae |Afeie faran
21 AT WHad: YRTagfcd HHTT B 986 © 3R S9H d8 Igdllad s8N, dl 89 39
BT DI AN TG FHURT HBlY, H 3ATB ATEIH I AT GG I Hel d18dl §
%exploration%Wﬂﬁméﬁmﬁﬂ%ﬁ?ﬁqﬁma@ﬁwwgl

SHRI VIVEK GUPTA: Sir, I wanted the details about the outsourcing, but the
Minister has not mentioned that. I wanted to raise it because a newspaper report
mentions about the Geological Survey and other private people. Anyway, my second
supplementary is that in the whole answer, there is no mention of Bengal as if
there is no work happening in Bengal. Among all the 13 projects, that have been
approved, none of them is in Bengal. Sir, through you, I would like to know from
the Minister as to why Bengal has been ignored and why no project has been

approved in Bengal for exploration.

st Mg Rig aWR: T FIURT 9816y, 9Rd AR BT B 57 & ufa
Q! B BT Bis Al SNI&T T A1, 7 7 3R 7 AW dTel ol H B8N ufges )t e
H I AfHTH Bl A5 | 519 89 AT exploration dY 910 B B, df Ffgad
B I AT TRBR BT W IS B 81 99 9T IRBR Ig Hedl § b sAR Il
Sf-2 @R ST-1 BT exploration HRAT ® 3R 9§ 4 &dld <o &, dI MECL @I contact
PRI & AT ARBR Bl contact HRA & 3R &F (fTad o9 ¥ S99 W fIaR &=d Tl
Y UfFerfl STl W 39 UBR B bls AT AL S 8, Afbd NMET BT I3y |t
YHR & S @S 8, S fY gU €, ST 91e” oM R I b [YAN H A Bl
ST9 gfeert §9rer @t 91 e, @ fTad wu W WReR 89 W fIuR R mud
&I § BN, 519 89 AN A Jgec! 9rs oY, A1 SUN Ugd o9 JUIY e off, 79
Riaee] gl ot ufeer el Pl S9 gec! BT g1 ol 21 saferg T8l fyerdn
o7 f gfead) drrel 7 3felT | UH WS &R oW @M o1, fhd 39 IR 8F ol
a9 ghHfead f&ar & 6 e T 99 IRBR BT AT DR Bl 3R g RPN
forsft ot ypR & T Y QI TS H B B, A SHBT ArH W) gfTaH ) e B
e ARyl safery H Wewy Bl AR BRAT A18dl § &b B 9 JbR BT e
g Yeud Tl B afe uffas) el & Reve meehl, O 80 S99 W S} faR &yl
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3t 3o el R, H A FAL Sl 4 gg ST Argd {6 S mines already
explored @, JTd auction BT ¥ WPR, TSI AR IHY BT a1 BRIGT T 872

#t g Rizg IR: 79T Ty S, 519 9 39 GeeE gae o fharaae g
%Fﬂﬁﬁlﬁlﬂ?‘lﬁﬁﬁ 43 mines %ﬁﬂ’ auction notices Gﬂ‘ﬁﬁﬂ’ TFQ%I H?ﬂm

6 mines ®T auction B3I & 3R 6 mines W 18,946 BRI TUIT I WRBRI BT AT
BT & 3R PId AIS~ P 37T &, Sl Aah & H 8l

SHRI PYARIMOHAN MOHAPATRA: Sir, I would like to know from the

Minister that with this centralization of funds, taking two per cent, whether the

exploration has improved from the previous practice of exploration by GSI, Mineral
Exploration Corporation Limited doing it from the Centre and the States using funds
for exploration work, and the private companies doing their own exploration. Have

things improved in any manner by this centralization?

3t v Rig dFR: 99l Sfl, § gs@r § 6 $Elgexu @1 ard =80 81 uged
BA H S grEgE o1 {6 $r5 W Afed @i d9eE & g srae dRan o, @
IR RP et offl 99 98 PR &RaT 91, A S¥d! PL et off ok <19 a8 PL
HRAT AT, I R IFa! ML BRI F97cht offl o1d 519 IR 7 A 9 gRacT B
forar {6 amdes @t efic | 1% auction B THATH AT B, A ATHIG: 896! Blocks
explore BT & TS| 39 &F H GSI 3R MECL THI & WRd PR &I AT &
I ST B EHIM exploration &1 et & & fhar &=elt offl GSI G-4, G-3 oga @1
regional exploration Pl off 3R MECL detailed exploration Pt oftl it '\ @
9 NMET &1 S JIFT Y& A1 8, $9H MECL &1 BIST &A1 Yo [Har 81 s9Ry
IR & B exploration policy 31X 3T SIIU, ST wfspameld & 8k 8FR exploration H
o & & AT | 31 Y, A1 AT 8T BH <Y H SAUIGT B B qdhd o

Promotion of steel sector

*107. SHRI D. KUPENDRA REDDY: Will the Minister of STEEL be pleased

to state:

(a) whether India is one of the fast moving steel producing countries in the

world;
(b) if so, the details thereof;

(c) whether the average steel consumption of India is less in comparison to

other developed/developing countries;
(d) if so, the details thereof and the reasons therefor; and

(e) the corrective steps taken/being taken to promote the steel sector of the

country?
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THE MINISTER OF STEEL (SHRI NARENDRA SINGH TOMAR): (a) to (e)
A Statement is laid on the Table of the House.

Statement

(a) and (b) Yes, Sir. India is one of the fastest growing steel producing nations
in the world. The average growth of crude steel production in the last three years
had been 1.3% for the world on the whole and 5.3% for India. The data released
by the World Steel Association (WSA), which is reported on a calendar year basis,
indicates that India has improved its global ranking and has now become the 3rd
largest producer of crude steel in the world during 2015 and the details and are

given in Statement-1 (See below).

(c) and (d) The data released by the World Steel Association (WSA) indicates that
India has been the 3rd largest finished steel consumer in the world during the last
three years, preceded by China and the USA. The details are given in Statement-II
(See below). India’s per-capita consumption of total finished steel stood at 59 Kg.
as compared to the world per-capita consumption of 217 Kg. during the year 2014.
The main reason for higher per-capita consumption of steel in developed countries
is due to higher level of infrastructure and industrial development, as compared to

developing countries.

(e) The following are the steps taken by the Government to promote the steel

sector of the country:

(i) The Government has launched the ‘Make-in-India’ initiative to focus
on manufacturing and infrastructure, which will help in promoting the

demand and consumption of steel in the country.

(i) The public sector enterprises in the steel sector have undertaken expansion

and modernization of their steel plants to increase production of steel.

(iii) To ensure that only quality steel is produced and imported, Government
has notified Steel and Steel Product (Quality Control) Orders dated
12.03.2012 and 04.12.2015.

(iv) Government has notified Mines and Minerals (Development and
Regulation) Amendment Act, 2015 to streamline grant of Mining Leases
in order to maintain sufficient availability of raw materials for the various

sectors including steel sector.

(v) To provide level playing field to the domestic steel producers, Government

has imposed Minimum Import Price (MIP) on 173 steel products.
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Statement-1

Details of Top 10 crude steel producers in the world

to Questions

2013 2014 2015*
Rank Country Qty. (mt) Rank Country Qty. (mt) Rank Country Qty. (mt)

1 China 822 1 China 822.69 1 China 803.83
2 Japan 110.6 2 Japan 110.66 2 Japan 105.2
3 USA 87 3 USA 88.17 3 India 89.60
4 India 81.30 4 India 87.29 4 USA 78.92
5 Russia 69.0 5 South Korea 71.54 5 Russia 71.11
6 South Korea  66.1 6 Russia 71.46 6 South Korea 69.67
7  Germany 42.6 7  Germany 42.94 7  Germany 42.67
8  Turkey 34.7 8  Turkey 34.03 8 Brazil 33.24
9 Brazil 34.2 9 Brazil 33.89 9  Turkey 31.52
10 Ukraine 32.8 10 Ukraine 27.17 10 Ukraine 22.93

Source: World Steel Association

*Provisional

mt = million tonnes

Statement-11

Details of Top 10 finished steel consumers in the world

2013 2014 2015*

Rank  Country Qty. (mt) Rank Country Qty. (mt) Rank Country Qty. (mt)
1 China 735 1 China 711 1 China 672
2 USA 96 2 USA 107 2 USA 96
3 India 74 3 India 76 3 India 80
4 Japan 65 4 Japan 68 4 Japan 63
5  South Korea 52 5 South Korea 56 5 South Korea 56
6 Russia 43 6 Russia 43 6 Russia 39.4
7  Germany 38 7  Germany 39 7  Germany 39
8  Turkey 31 8  Turkey 31 8  Turkey 34
9 Brazil 28 9 Brazil 26 9  Mexico 24

10 Italy 22 10 Italy 22 10 Brazil 21

Source: World Steel Association

*Provisional
mt: million tonnes
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SHRI D. KUPENDRA REDDY: Sir, the Government's target is production of
300 million tonnes of steel by the year 2025. The Government has also imposed a
safeguard duty on steel imports for three years, and, minimum import price for steel.
However, the export price of steel, which is higher than other countries, make it less
competitive. There is a situation of steel surplus. The per capita consumption of steel
is very less in India. Therefore, I would like to know from the Minister whether
the Government proposes to hold talks with the countries affected by Chinese steel
dumping; if so, the details thereof, and, if not, the reasons thereof.

sft g Rig AR: 999 UMY 7819, A9 e &) fiar Afead s 9
I B S99 9G9I ST ST BIh! a91d | e ¥el gl Uoe fAf WWeRr & A9
H Ig 91d 3s & fb I, S 8k difan enfe <en 9 [fTad w9 9 smaa 91 =1
AT TG & HRU BART Sl BN §S1 §, SUD| BB dhellth s ol 399 A
# 9gd B 81 I8 T SR @rer A €1 3@ 2l fed A, 59 98 919 @ | g
WHR -1 Fegd w9 | I8 BIRT B & ST el IR 2, I (Bl gHR Bl ddhell®
T Ugd, Sl 89 ARl 7 Ul SR ST I & forg W RymiRer @t ot a' 7
ST ST o, BHE UWAS SYS! T oS SR ot B fAf gwlg uisw ot
R 1 98 o wadr g 5 A gl e O & ae ' $ew) a9 E
d &I B DI AR UAR Bl B! 2 3R WBR Pl 59 I B Fead vy A fFar 2

SHRI D. KUPENDRA REDDY: Whether the Government propose to take any
policy initiatives to boost the steel sector of the country for the overall turn around

and to increase domestic consumption of steel? If so, the details thereof.

Mt g Rig AR: Il SN, swr SE @) deEr 3 & fory wReR gd
I & fafta & B 95 R 999 & 915 89 AN 7 WIS URY fHU B Ig 3T
uel § 6 ofe & URRURT § S &1 &5 oI T919 | 8, olfdhd AR <9 H S
IRFRIRT 2, ST ST &1 A1 de-1 @iids §l Al ool s@ra &1 fawa 7 gfa
T Wud <, o I8 217 fhan. 2, e sAR g & I8 59 fb.ar. g1 anft
"W 39 SR FHH F T8d AR S e g9l M 7, 3 S Haha fAid @
g, S (fegd w9 ¥ 39 &3 &1 B! geral 8 arell 81 9718 98 Yad &1 JHal
Bl, ISH BT AFA &I, BISdSl BT AFCT &1 AT AR B AT 81, 59 941 AT
Il BT ST F7| il SN Bl ggal <1 &1 [fead w4 ve yd
YIS 8 3R g9 ggear © {6 fUed a1 aul § 89N SReRI SuHAl 3R 1 ol
&3 & Wid wWicd g, g1 a1 7 fraar 8 Mo e &1 Sared 4 gig @1 81 I8
q@ﬁ@,mmﬁﬁﬁ%%ﬁ%,?}?ﬂGTCFlTexpansionW?ﬁ?ﬂﬂ:ﬂ
g1 @ B1 BAR Sl WK IUHH § — AT 39U &9 7 8N b fUsell ar saAlL
T AU IMYPHIBRUN AR ARG B AT 814 H ot off, R 9T 61,000
BRIS TUY HT TATCHT Bl 7| SHH IShell, TRAYR, oW, YR 3R GIdRI &
expansion &1 HTH X1 B AT B, Had NS &1 ATSI-A1 $H 941 7, s fog 921
AT {6 U8 39 a9 & 3fd qb 81 gl Il A B I IS & ©, 98 13
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faferaa e 81 $9dT R ARRIRIBRN 3R modernisation 811 & & I8 &l 23 1
$ AT &l G| g TR F RINL H 1 12 B9IR IS B0 &I a9 garm B
SR STe erar 3.0 fiferad < off, WY 319 Teax 6.3 fAferaT e B ME B 9
AU 4,000 BRIS BIY BT AR STAIRCHS B dlcl © AR PO &l &A1 § g9 7.3
faferad e % o e el Y A € f6 9 8k em 20 faferad eq d% S
YRT GRHR F IR TGS, g9 B W Jio=1 99718 21 599 89 g G¥ARI & q1
fiday IR Wicd o & foy SRiaE o) I8 21 Ud Wi Ugd oo ¥ 3 fifess
T BT BN, Afhd SAd! &Hal dgdx 6 MAferas e &1 <Y, U o 24 faferas
T IAET & Wiied ol B 8 A BAe § M $HR 8T 7, RINL Nfewm #
BT Y BT & 3R TIUHSI IRES 3R BUllcd § DM B Vel 8l SANT IRES
3R BRI WRBR & |1 UH3IY 81 1T 8, PUNch IR NSAT PR & A1
fraR-faet e 9 W R

2 Jolla PAR: U Sff, § sREs 4 g 3R U] uar 8NN & sREs bl
Bl IMIRT R BT 26 IR A SURT S/ dRAl 3l 3TD AAE PRI LI
Rt ff a8 W B U b1 o g ¥ 7, ROH e o Wd daex & fawy
H ®El M1 8, 99 "W # H AU I§ 9 ol Aredl g b afe sIREs #H, ofsf
W AP LI Wicd 8, AT S8t § a1 MR IR FFrerd &, a8 ) T §a-
4 U & foy I%9 2 21 R SMUBl VAT el el ® fh SR 8t WR Corporate
Social Responsibility Fund & &I &1 O+ fUel™ &) ga=em & S, df S e
H AP ST 3R TS flourish HRIN?

it Wy Rig dR: A1 Fufa S, A9 ae @t ffar aifve 8, ofes §
AT SR PI I ARG AT A6l § (P Sl W WBRT IuHH & 3R A9ad:
¥ AN & dTel Sl AT €, Sd e IR S9d &5 & ST & efie 9 &
CSR fund &1 ITATT v gl & s § & el A1 w@esdr sfm @ e
@'@I,Waﬁﬁﬂﬂﬁﬁﬂﬁﬁdrmkingwaterﬂﬁ?%ﬁﬂﬁwwgqg,
AfT ot WY 95 BM AT T B

§ U W W A Ge Bl I8 Al ST BRI dTEdl § (b SRS,
BTG, NS, FHoed — A mineral States Bl B &A1 87 @ 9 519 MMDR
Act H IRTdT WT, ar saH eH T 9 District Mineral Foundation ¥t ST o1 IR
SIG HAIETH | U HAT WIS &85 Heary AT IR 81 T8 71 S9$ ae oY
B 7Y €, 9% a8 S 81 1Y € 3R & Rfel # District Mineral Foundation & 1T
gl ﬂ?( I8 e gy u{ddr g fo tﬁ Y A mineral State H, $ Foundation ¥ f3¥=-13¥
Rrell # 6 B9IR FRIS FYY MU T 6 TR FRIS BV ... (FAYTH)...

ot Woflg paR: W=, § 9 & o & IR # 9 =T
it |uTafar: 39 STaTe gF i
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2 Hollg PAR: AR, § ois T & Y e BT &4F ARl 27 IR BT 4
P R B Te B fewTs off, R TR Wid R § te T 9 Ul <ud
Wmaﬁ?a@?ﬁﬁfﬁ@@ﬂWW%WWpremiers‘[eel plantér
Gﬁ?%qc_*ﬂﬂmpromotionEﬁwm%,ﬁﬁ%@wg%wmﬁm
Corporate Social Responsibility Fund ﬁ{[@’ 99 & T DY FaRAT R Fhd & I TRN?

#t g Rig AR FF 9T weied, § oo ad O R o, R § A
GESUECICIGEC IS CIERCRI I

st wwmafa: e 7

sft Ry Rig 99R: I8 S District Mineral Foundation 8, $9& foly AT AawT
BT U YT b Poldex I 91d BRI Ayl Ig o U 7, 98 R S |afdl )
g g, S @99 | 9HIfad 81 T 8, I8 S & W) WY 8N, I8 i R g= i
W focused Tl SHYH T ART HM, drinking water H oIdx R1e iR wWRe, ¥ W
Bl T Bl 3MY s9hT W ST B, <fhd 3R dIaRI L Wi & I YT
P! Uleetd &, A §H Wific & @ A 919 HHN IR $% YN CSR Fund ®, al 8F
fafead w9 & WAHEAr TR drinking water & foIT & &A1)

ot o gRel: W), WA dex H POSCO, S IS BIRAT B HU-l §, ST
H I T AT TIH 9T FDI investment &1 FaTed 7| 3 I BTl T 872
ﬁﬁ?«ﬂ"ﬁﬁwfﬁﬁ,W?ﬁﬁﬂﬁ&"ﬂ?ﬁﬁcompensaﬂonTﬁﬁ?ﬂ%\@r\’@ﬂ
wie d1 Y T8I gAT & SHBT R future 8, SAD IR H 3T ST ATST THT STeiil,
T A S | AT SR B

st Wg Rig aR: a9 guafa S, § smue 9ieag 9§ 999" 95 Bl I8
AT ATEdT § % aRa! &1 $Is W 999 9RT WReR & qHel [aaReEs T8 8

st 99 T WM HTAR, steel production 3R steel consumption fosft oY <91 A
i fRART BT reflect HIAT Bl AR TST S steel consumption T, S feae & &9
ST & 9gd MBS el & ofad W) Ts &l 3791 Sfl, <% F 91 F$7 infrastructure
Bl N I, minerals & BId N A1 B9 31U steel production ®I IGT &l UT ¥& T 3IR
ST steel production %, SRERIRIEH capacity sickness H NP dg BT Bl MU PaT
f&% ‘Make in India’ Programme H B9 steel BT cover fHAT B1 H MU HEAT AR fg\u'
5 g7ele # BN TW B UH S Uh T wiic garn il 59 9 HUHl T HE
5 &9 39 &R &l Tl Fad, A1 Siels & TuT™ AT 19N BfEAt cancel HXe ATIH
M Y | A FAS 2 & b 39 I H S steel industry &, SHd! a1 fRIfT 2
Y I SITET s AP B dRW, closure P dR®B ST Y&l ® 3R NPA 8l I8 &l

T3 HEIGY, Wlell theoretical reply 9 & dolY 3T $9b R H AT & H
S SR Bl AT [HAT S FHhdl & AR HY M IRl S Fhal &l g #HA1

S BT S Make In India Programme 8, 98 Ud 9gd 3f<0T MfSAT 2, 89 A1l IqD]
TAIE B 1 SN ST 31T ST, RIT W& HAT Sit & 'Make In India’ Programme
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B IO W WA SSI BI ASFT I oI H B deRkil g8 =72 Please give
a specific reply.

sft Wy Rig AR 9wl #eigy, A9 v @t fiar [feaa su & aifoe
T 3R ST W 91d W B B Bl HY UgS B Ug 919 del ¥ B 39 9 K
SSRI T@ & SR I I[OR I gl $P! SaRT & [y ISR G IRE d Fdb 3MR
|G B 9T I8 BH S SU HRA ARy o, 7 Uy ft g fhu g iR em
It bd H RPN AR HeH Y IS, 399 IRBR Bl fhdl bR & afearse
TE Bl ... (AU .

3t 99 TV @ AT I§ qa] b R HIH IO Y 87 ...(FAYH). .

it Tt T ST, A9 98 SSQ ...(@EYH)... 3T G SAIIYl ... (FGET). ..
it g Rig dFR: 99 I S, § oot ad & = =

#fl 999 PAR A: 3MY FASV A, what steps have you taken? 3MU- T foba

22 You have already taken some steps.
it wamafey: 9U9 S, wiSl ...(@agr)... Let him spell it out.

sft R Riz TwR: 99 Jew Ffgad S | g8 991 @18d € f% 'Make in
India’ & AT I §SET RIT BIIGT B3M? 34 'Make in India’ & I S agd
IR Aol €, STH W $U 91 81 %8 © 3R $U dIq B dd &l H1 yd H I8
Pl & o g1 auf § AR I8t o 8 fferas €9 &1 SaeH 9g1 8, ug Afeaq
T W BT Fhd Bl OTH-OI SHREFR TR WRGR BT I3 e, I9-939 Cid ai
AR ft 93t 3R S9 W &1 7 9@, a1 9P ST ge @ IR Al SRR
BT USSR SHH A Bt Sfe ft gl .. (caEm). .

MR. CHAIRMAN: No more supplementary questions on a supplementary question.
W 5 S, 31T 98 18T ... (AGEM)... 9 I Sil, 98 S-Y ... (). .. FIeIT 108...

Separate jails for undertrial and convicted prisoners

*108. SHRI BHUPINDER SINGH: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that the number of inmates in most of the jails in the
country, are more than the capacity of jails;

(b) whether Government is contemplating to keep the undertrial prisoners and
convicted prisoners in separate jails;

(c) if so, the details thereof; and

(d) whether Government has set up any commission/committee to suggest ways to
initiate prison reforms and the funds allotted in the country for this purpose, State-wise?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) A Statement is laid
on the Table of the House.

Statement

(a) As per data compiled by National Crime Records Bureau (NCRB) from
States/UTs, occupancy rates of 112.2, 118.4 and 117.4 were reported during the years
2012, 2013 and 2014 respectively.

(b) and (c) No such proposal is under consideration of the Central Government,
at present.

(d) “Prisons” is a State subject as per Entry 4 of List II of the Seventh
Schedule of the Constitution and the management and administration of the prisons
is the responsibility of the State Governments. However, Government of India has
supported the States for prison modernization during 2002 to 2009 under the scheme
of Modernisation of Prisons where funds to the tune of I 1347.22 crore were provided
as per details given in Statement-I (See below). Based on the recommendations of the
Thirteenth Finance Commission funds to the tune of I 402.79 crore were released to
nine States viz. Andhra Pradesh, Telangana, Arunachal Pradesh, Chhattisgarh, Kerala,
Mabharashtra, Mizoram, Odisha, Tripura during 2011-2015 for upgradation of prisons

as per details given in Statement-II.
Statement-1

Details of Central funds released under the scheme of modernization of
prisons during 2002 to 2009

® in crore)

SI. No. Name of State Central funds released during 2002-2009
I. Andhra Pradesh 81.25
2. Assam 29.37
3. Bihar 134.57
4. Chhattisgarh 28.02
5. Goa 10.19
6. Gujarat 49.43
7. Haryana 77.07
8. Himachal Pradesh 15.14
9. Jammu and Kashmir 21.69
10. Jharkhand 31.69
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Sl. No. Name of State Central funds released during 2002-2009
11. Karnataka 40.35
12.  Kerala 24.55
13. Madhya Pradesh 116.36
14.  Mabharashtra 96.85
15. Manipur 11.79
16.  Meghalaya 12.27
17. Mizoram 13.30
18.  Nagaland 11.85
19.  Odisha 80.54
20.  Punjab 55.86
21. Rajasthan 48.83
22.  Sikkim 13.64
23.  Tamil Nadu 71.50
24. Tripura 20.99
25. Uttar Pradesh 173.44
26. Uttaranchal 22.74
27. West Bengal 53.94

ToTAL 1347.22

Details of funds released based on recommendations of the

Statement-11

Thirteenth Finance Commission during 2011-15

® in crore)

SI.  Name of State

Funds released based on recommendations of the

No. Thirteenth Finance Commission during 2011-15
1 2 3

1 Andhra Pradesh and 67.5

Telangana

2 Arunachal Pradesh 5.0

3 Chhattisgarh 97.76

4 Kerala 115.5

5 Maharashtra 30.37
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1 2 3

6  Mizoram 21.66

7  Odisha 50.0

8  Tripura 15.0
TotaL 402.79

st Yfier Rig: IRET W, FTEA & U (2) § WaR - WeR fHar g &
National Crime Record Bureau &% L GIEED PUREET | EENISEIE s o1t # 8 =
g W, {9 e b) il PRI f% whether Government is contemplating to keep the
undertrial prisoners and convicted prisoners in separate jails. $8I1 IHH IR AT,

'No such proposal is under consideration of the Central Government, at present.” Il

RPN H W EE\TZ% proposal BI?

W, §1 ue (d)ﬁ{mWﬁFWprison reforms initiate B & foTg 3T dd
EﬁéCommitteeﬂTCommission set up%ﬂTW%?W?}%’W%ﬁ?W%@W
3q TP jail reforms & oY BARN I H IR A ST HHAIE 91T ST b 82 3T
I BRI 7 Y gea W Ry o Afgernsii & Ay e 4 g g <1 S,
JAfsed & forg Al 3elT Sqavel & WY 3R 39 A9dh WH-UM B Ifad Fawe
817 9 R\ ¥ =96l & M 9¢ I8 T, 1 39! 98l R 9 B9E 49 s o
B JILJAT HI ST &l 72

R, undertrials & Y S IR HAZE o 7Y €, 39 SR 7 39 ReHd &
foq ar-a1 g8 QU 92 1 3@ TP 39 W IR I UET HAG I3 82 9 HAd
B RUIE & IR, RBHE & FWR WHR 7 sl a1 |l 9 ®&1 & fHar g2

ot eRYE uefivE Sted): JuulT 98icy, 399 Tlcd IR HAcS dors TS o)
U, the Justice Mulla Committee Report, 1983, {\’T\ﬁ, the R. K. Kapoor Committee,
headed by former Director, 1B, S 1986 H IST offl SHd d1€ <IN, the National
Expert Committee on Women Prisoners, headed by Krishna Iyer in 1986 3R el
FHHSI DG (BPR&D) @ 3regerel § 2005 # 9 oftl 59 9t wofeal 3 o 650 &
SATE] GTd QU &, 0 I 9T 90% i &A1 141 1 991 faU A1 S1 10 IR
TAR URT o1, IFH 2002 ¥ WG 2009 q% A Ofcd g & foIg 2 1800 IS &y
9| 399 &AW Thirteenth Finance Commission % ¥ 441 f&am oM ot & foaw +ft
JeITd 3T 8, ITh1 g9 o fbar & 3R IsFl 1 89 IR-IR Yargor! 9 < &l

3o Afgersi & IR H 9 qars 7, 1 ARl & frg ff s giaer saR
WAMAHAT Bl PR gedT Bl §, I W H @ &1 ITd1 g B & forg gfery &
Afedl BT I Bl A1 89 AN 9X) RE 4 AR $ e [ Bl

it fiex Rig: W, §9 Fer A1 {6 2002 3R 2009 & 4= 1347.22 RIS BT 27
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AT BT Sl & R & oy, e aike & oy amdfed f6T MUl Thirteenth
Finance Commission H 9 Q@ IS B U few g S s?Tﬁ Thirteenth Finance
Commission H 80 dRIS 31N Tlcd 402 HIs U forg g1 ¥ Wiifhes S9=1 amgdn
E\U’ fo S snfeem & &9 80 W il ﬁfla, oifh Thirteenth Finance Commission T
Sl BfAcHT T, 98 Fourteenth Finance Commission ¥ el el fobar wmml a1 it
B I8l Y TS U B, SAPI GXT PR P [T § MU Aewd I WHR A Fded
PRAT A8 § 15 B I HH MY IABI devolution H A SITeG| g8 HM Sl Thirteenth
Finance Commission T T, Jgi I 2015 TP Bl a1 BT & 3N 1 Cﬂﬁﬂ, 2014 9
Fourteenth Finance Commission was enforced. d I ﬁfl’i’ ANfeeM I b %I'Q
SiI U9 gt ® SR S gEN w4 W B AT 7, 9@ S U 9l 7 SR Sl
% I IRHR BT <?

st eRuE urefiwE =te): 99Ul "8ISy, ‘Modernisation of Prisons’ JTSTHT &
T8d 3R Thirteenth Finance Commission ¥ 3Nf$2M I A7 130 PRI ¥4I U I
9T ¥ BN Te H3TolI 9 Finance Commission 3 W ol H ot 13,000 W LAl
fente @ oft, A% Fourteenth Finance Commission < I8 H&T fh AT Bl 32 TR
I 42 g SuTeT U fedm T B, A o Iy WRGR 39H 9 49T @d x| et
AR 9T U Bl AISHT 81 2 b 89 NS ®I a1l &1 U1 & Febl

it yfier Rig: IR, ...(@AIM)... BR $ U $8 1 R Add 27 ...(Fau™). ..

st fefraera Rig: 99 9uufy #eicy, § ue 91egy I 991 92 o 9
STRIY HRAT TSI g, (b I8 AU IR H I I W< B & [ T Sl F AT
100 HRIEIT A STET undertrial ST AMGa €, ST oM W AN €, 9 AR 3T g8
W B W@ B F A w3 S § 9§ Sl dedn § {6 R’ B WK 39 dR A
fraR BN & ST undertrial 3R S ASTATRT @1 €, Yo (ifead 99 & a1 a1 @l
AR B & 918 T D] BIST S Ahdl 8, dl F1 39 W $Hg WHR [TaR HN?

it RS TeffurE =ert: Jualy Feicy, HfeAl B ot Bl & U Ta IR
GuHF DI 1 BH ATQY AT AT A AT B Cr.P.C. P Section 436A H FUR MY
3R 3fex grIel § RS9 AT &1 o Bl 7, S99 SMefl Fof, Il 8RR Tl 7 §Tel
Bl T R Wig 3 Wi R B W 7, d 89 fSRgae ddd W fefgae Afrege ok
fefegae oo 3R 9 @ @t Ud HAST 9918 81 &% Use fod # o § Sire” a8l
ST undertrial €, TP FJ&s B GOl Tl 8s 2, 3Mo(dd BRIEMN B AT T8l g8
g 3R IqP g St Bl €, R ITH! A ATl B GOl H F Al A el R
g1 Y g, O U Bfeal & g Rer e 81 R U™ Ue foRe € 5 w9 oA
7 fra Sfeal @ Rer fan 2, @ § 98 State-wise STHGRI S FhaT gl

SHRI DIGVIJAYA SINGH: Sir, would he place the list on the Table of the House?
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SHRI HARIBHAI PARTHIBHAI CHAUDHARY: Yes, I can.
st |9Yafd: 98 information 39 < < Ny

2l FATS BESITS Med: TR, Wad TaTHT o 1347 BRIS I gic |4l 27 i
Gﬁ?qﬂﬁaﬁﬂglw,ﬂ%%modemisaﬂon%mﬁﬁglﬁw@%,
e I8 bs e & 91 W modemisation &1 &1 &1 fhar &1 a1 T fha v
g Rreie % of for 2, fr ot I I 981 @9 78] &1 &, 3= S8 @d &R ol 87

4t RIS uriiurg =tedt: wurdfcr Heiey, Y €1 & f6 B e g3 §1 78 oral
% foafor & forg, Se RAMeE & oy, e & smam & g ok ot & fog sa
ST & ST g Q9 H 128 T8 Sfed 1, 1,579 SReb AT §U, 8600 ATaTH a1 ol
IqHT QR J47 Refior &1 1 €, SEH 9 Trgac e gel Bl S Fg Al A I, S
NS 7 130 BRIs A Al SAeT @Wd a1 Q41 81 & 5 @al 1 go

3t IRT FTEa: JHRT Sfl, I8 S Yfier Rig S 9 Hard fbar &, 996 ar 4
§ WBR A S q1GH I A1 A8l § AR I8 f[Adbe R 81 3Mdd 91 giA
BIC B BT 7 169 SToil B RS BB WoT AT 21 S5l B HHI & Foid
Sl § Sl @ Wi 91 g Bl AHR HAT SN, MU Biwe HHST 3fF r@rgedic |
g1 8, 81 Godl & [ TSidhd 1 8l, offhd ART 3TIHT AT AT qieT TSTl FHYRT
ST, § 3fae HEFH | el Aredl g b g Sl ol BT A@isede B, R guiH
BIC & I% SIREH broke down B S &, STal S I al ARl & &S g8 40
8U ¥, J8f URIRE W1 a1 71 % 39 9l Bl STedl 9 Sfoal FEerdill STell #1 Sl
P B, g8 3fhol el faeell # 1 8, 3= I § W) Bl EEPIC H W ¥ AR ABR
BIC H Al g1 3T Sl H ST WS B, 39 WS P FH B $ Y R HA 1A 82
TP TSI AT Sl B, 98 BIC § IR IWH I B4 ©, 98 Ul gl 89 ifReR |Areg
A H e A § qgI 6 s wmrel § 9 @ i g $iR B iy S, 9

WHR B B I SIHT SId1d |

' #3 (oft T Rig): 99Ol Heled, e & WR R W SR W g 91y
YRR & WR W) W I8 yg a1 S 81 2 & ool &1 d=1 9’ IR odd
TR 8l A ISR olddd W), S 6 59 997 &9 g, Nia aifey sa+t =&l &, 359
Seal W Sleal QR fdar Srgm|

*109. [The questioner (SHRIMATI SAROJINI HEMBRAM) was absent.]

Increase in minimum wages of contract labourers

*109. SHRIMATI SAROJINI HEMBRAM: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government is planning to increase minimum wages of the labourers

working under contractors;
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(b) if so, the details thereof; and

(¢) whether Government is planning to amend the Wages Act to increase the

wages and if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c¢) A Statement is laid
on the Table of the House.

Statement

(a) and (b) Considering the reality of industrial practices as well as the wage
security for the contract workers, proposal for rationalization of wages and service
condition for contract workers, was under consideration of the Government. After
due deliberation, a draft Notification for amending Rule 25(2)(iv) of the Contract
Labour (Regulation and Abolition) Central Rules, 1971 has already been issued to
give effect to the above stated objective and comments of stakeholders have been
solicited vide Notification No. G.S.R. 368(E) dated 30.03.2016. The final notification

will accordingly be issued after consideration of the suggestions.

(¢) Apart from amending The Contract Labour (Regulation and Abolition) Central
Rules, 1971, the Central Government is also pursuing an amendment to the Minimum
Wages Act, 1948.

MR. CHAIRMAN: Q.No.109, Hon. Member, absent. Let the answer be given.

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, thank you. The
condition of contract workers in India is pathetic as per the records of the International
Labour Organisation and other welfare research institutes. Our minimum wage system
for the contract workers is complicated and having several rates. It is reported
that 1200 different rates for the contract workers are prevalent in India. Respected
Chairman, for example, the minimum wages for a contract worker per month in
China is $1,661, in Indonesia it is $1,112, in Brazil it is $4,847, that too per year
13 months pay. Whereas in India it is just $167 per month; and the condition at

work place is also pathetic and inhuman.

The Minister has said in his written reply that rationalisation of wages and
service conditions for contract workers were under consideration. May I know from
the hon. Minister whether he is going to take note of the prevailing conditions of

the contract workers in the country and improve their condition?

SHRI BANDARU DATTATREYA: About the issue of the contract workers and

their conditions, our Government, led by Shri Narendra Modiji, is giving utmost
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importance for their job security, wage security and social security. That is why I
have made two portions very clear in my answer. One is regarding the minimum
wage. The second one is about contract workers. Contract worker is comparing
with the other nations. But, as far as India is concerned, we are totally following
the direction of the hon. Supreme Court. This is point number one and as per the
consumer price index and also taking into account dearness allowance, there are
some parameters. We have taken into account those parameters and reviewed the
situation. The hon. Member has very clearly mentioned about some of the States
where minimum wage is I 6,000/-, ¥ 5,000/- and somewhere ¥ 3,500/- Like this,
there are a lot of variations. Keeping this in mind, the present Government has
thought of giving minimum wage of ¥ 10,000/- to contract workers. That is why
we have given a notification and that notification is already published. After this,
we have immediately taken the opinions of the concerned stakeholders and we are
going to make the recommendations. I am also happy to inform you that we are
in the process of amending the Minimum Wage Act because the Minimum Wage
Act is now only as per our National Floor Minimum Wage Advisory. Unless it is
statutory, only then can we go ahead. That is why keeping in mind all these things,
our Government has gone ahead and at least minimum ¥ 10,000/~ should be given

to the contract workers. That we have made, Sir. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, I think the thing needs to be put in the
right context. You have given a notification for amending the rules which are never
enforceable nor justifiable. You have given a notification, amending 25 (2)(iv), to
ensure, as you have told, a minimum wage of I 10,000/- per month for contract
workers. In the same Rule Book, in Rule 25(2)(v), there is a provision which is
in force for last 40 years for same wage, for same work for the contract workers
as regular workers and that Rule is in vogue for 40 years and is not implemented
anywhere in the country including your own office at Shram Shakti Bhawan! So,
you please understand what does putting something in the rule mean. It does mean
for public consumption, sound bites, while actually doing nothing to ensure ease of

doing business. Will you kindly explain?
MR. CHAIRMAN: What is the question?

SHRI TAPAN KUMAR SEN: Sir, this is a reality. A reply is being given in the
House and House is being sought to be misled. Will you kindly explain why should
you not bring it to the body of the Act to make this I 10,000/~ at least enforceable
and also justiciable and that will be a better deal instead of making such kind of
deceiving attempts by changing the rules and giving sound bites that you have done

a big thing for the contract workers of the country. Will you kindly respond?
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SHRI BANDARU DATTATREYA: Regarding the rules which the hon. Member
quietly mentioned, we are all following the rules. This is point number one.

...(Interruptions)...
SHRI TAPAN KUMAR SEN: Rule is not for following...
SHRI BANDARU DATTATREYA: But I am explaining. ...(Interruptions)...
MR. CHAIRMAN: Please Tapanji. ...(Interruptions)... Please.

SHRI BANDARU DATTATREYA: Let me explain. He has mentioned two issues.
One is that the minimum wages should be the same as that of a regular employee's.
As regular employees, they get more wages also and, as contract workers, they are
unable to get the minimum wages. That is the real issue. Also, the hours of work,
number of holidays, social security and other conditions of service for the contract
labourers shall be the same as those available to the workmen on the rolls of the

principal employer. Secondly,...

SHRI TAPAN KUMAR SEN: That is there as per the law of the land. But

you please implement it.

SHRI BANDARU DATTATREYA: Please let me complete my answer.

...(Interruptions)...
MR. CHAIRMAN: Mr. Sen, please listen to him.

SHRI BANDARU DATTATREYA: Sir, it is a fact that there are a lot of
contradictions. That is why our Government has proposed to amend the Minimum
Wages Act itself. The Minimum Wages Act also should be amended. And to bring
about an Amendment of the Act, our Government has come forward. Then, Sir,
regarding the National Floor Level Minimum Wage, you are well aware that only
one-sixth of the rupee is given and, in some cases, they are not able to provide
even that. Now that is also just an advisory one. That is why we are going to have
an Amendment in the Minimum Wages Act. Already an Inter-Ministerial Group has
gone into it, and it has gone for vetting. After that, we will go before the Cabinet

and, then, we will come up with a legislation.

MR. CHAIRMAN: Now, Shri Rangasayee Ramakrishna. ...(Interruptions)... No
further discussion on this. ...(Interruptions)... He has taken your views on board. Let

the Act come up for Amendment. Now, Shri Rangasayee Ramakrishna.

SHRI RANGASAYEE RAMAKRISHNA: Sir, in 1991, we had the liberalised
entry for the industry and we completely shut the exit door. And the result is the

contract labour, the menace of which has increased so much today that even in the
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Parliament House, the CPWD, which used to do most of the works earlier, have
sub-contracted everything now. Enhancement of wage is no solution. The problem
is that they are being exploited. Anytime, you call a capenter, he will come and
complain, "9T8d, ¥ BH 8,000 TUY & d&al 2,000 BUJ ¢ T2 BI" The only thing
is that you should have designated Bank Accounts in which the money will be
credited and, then, it should be supervised and checked by the Labour Department.
Otherwise, this menace will continue. And, I think, the sonner we have a rational

Exit Policy, the better it is.

SHRI BANDARU DATTATREYA: Sir, regarding payment of wages to contract
workers, the provision is that there will be a mutual understanding. Now it is because
of this mutual understanding that there is no proper accounting for contract workers.
Now some of the States, like Maharashtra, have amended it and these workers are
being paid through Bank Accounts. And, Sir, as I have already said, the prime
concern of our Government is job security and social security to workers. More
particularly, I am concentrating on unorganised workers. The unorganised workers
have a lot of problems. Now the rules, which have started now, are definitely, going
to give a big relief for the workers. But, as I said, it is only with the Amendment

of the Act can we achieve this.
MR. CHAIRMAN: Thank you. Q. No. 110. ...(Interruptions)...
SHRI MADHUSUDAN MISTRY: I think you should allow more time...

MR. CHAIRMAN: You will need to give notice for a discussion on this. I

appreciate your concern. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Labour has never been given priority to ensure
'Ease of doing business'. In the list of Ministries that we are discussing, is the

Labour Ministry there? It is never a priority.
MR. CHAIRMAN: That is for you, as a Member, to do it. ...(Interruptions)...

SHRI MADHUSUDAN MISTRY: Sir, there are millions and millions of workers
in the country, and this issue is hardly being discussed. This is the time, Sir, when

we can ask the Minister as to what they are doing.

MR. CHAIRMAN: I believe an Amendment to the Act is being thought about.

...(Interruptions)...
DR. SATYANARAYAN JATIYA: We have to protect these unorganised workers.
st wumfe: 81 IRIv, Fved offRk § 399 <arel fSwheq <81 8 9hdal Bl

Now, next question.
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Threat letters to political leaders from IS

*110. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that a number of eminent leaders of both ruling and
opposition parties have got threat letters purportedly by the Islamic State (IS), if so,
the details thereof;

(b) whether Government has got the matter investigated to ascertain their veracity;
(c) if so, the outcome thereof; and
(d) the steps taken by Government to provide adequate safety to these leaders?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) A Statement is laid on the Table of the House.

Statement

(a) to (c) Some threatening communications, purportedly from IS/ISIS have
been received by some political leaders. However, enquiries have not established the
genuineness/veracity of the threatening communications. Prima facie, it appears they

might be the handiwork of mischief-mongers.

(d) The Central Government provides security after analyzing the threat perception
of leaders/individuals, including the threatening communications received. The security
provided is periodically reviewed and, based on review, it can be retained/withdrawn/

upgraded/downgraded.

SHRI RANIJIB BISWAL: Sir, I would like to know from the hon. Minister the
list of political leaders who got these kinds of threat and the leaders whose security

has been upgraded or downgraded.

SHRI KIREN RIJIJU: Sir, from time to time there are reports we received
about the threat perception and based on the intelligence inputs about the security
of various political leaders of this country across party lines and it is not wise to
disclose the entire names as the hon. Member has suggested, but we do have the
names and we have investigated whenever any threat or some kind of serious threat
perception is being observed. Necessary steps are being taken. As of now, all the
steps are being taken and, whenever necessary, security is being provided as per

the categorised formula.

SHRI RANJIB BISWAL: Sir, as IS threat looms large in the world and India

is looked at as a soft target, I would like to know from the Government: whether
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it has identified the number of IS activities in India and the list of organisations

who are active with IS.

SHRI KIREN RIJIJU: There are some activities in India being perpetrated by
the ISIS and it is not a very alarming situation as some may try to project because
our agencies and our intelligence organisations are alert at the Centre, and at the
State levels also, and there are some cases which have been registered and numbers
of errors are also being made. So, these are other investigations. There is nothing
much to worry because our country is able to contain the threat whatsoever is
available from the IS/ISIS.

MR. CHAIRMAN: Shri Javed Ali Khan. fd%arel Sfl, 39 Y8 g& &

SHRI RANJIB BISWAL: If there is any other organisation who are involved

in IS activities?

3t Yo Rig: A 99l Jeled, § I8 dedl dg P ISIS activities B
PR DS alarming situation $H THI BARI dHel § 81 &1 H X TRE A A g
5 I ISIS activities BAR ART H T8l g UIGHl FIfh WRA & JReH FATS Bl H
3reBl ORE ¥ ST §, IR Seardl 3red] ave ¥ R € @ifd 98 9IRd & tradition
3R WRA F culture H IAT-TAT galr g 3R 9RA BI S life values &, S life values
P Ui el b1 GReH FAES ST committed 8 fb a8 B ) R # ISIS activities
BT 59 < H P B SIS TRl T FHhal

3t Ifa ywrer gl Y5 @R AR A F vH fog dsdT ISIS W e ga Bl
..(TFHT)....

3t STAe 3fell @WM: AR U S, S 999§ el drgdl o1, S9aT SR
ARG HA S 9 Uge B @ fdur 7, olfdd o9 ue g9 g orawR fewr g A H
S ge BR e U1, S99 H UP IR QISR AGAN AR ADdiHd qRIDi W, AR
fraeTarl Tiel 4, I & F 9 W) I -1 ¢ T SHDT TN a1 51y
@ iR o9 ¥ed H ek daNT S9d RIa® & — I Islam & A9 W T a4,
e Hinduism & T W a1, AT I8 S@H H AT & & T A6l Bl, S gd
P A W I T B AR BRA ©, TR GRS AT I FRFT B
g H BINTT 81 Sl 81 ART U I8 A1, NP1 BIol 88 T Sfarg A A3
St A 3 fean 2, 6 @ wRa 7 5 gftem wwres 7, fooeft gftam Somm 71, foreht
e g 7 a1 feelt gRam a1 71 onft 9@ ST &1 9HeA e 7L U 3
STFHR WHR F I 82

S S e Cea e e e st e ! B D UE e gla Sliag

. b Nl . &g s . Ly B - 2% A
~ T ‘w—*:,‘_);‘fr—"-—_‘r—;-l_rff-—"ﬁf—ﬁ_r)*ﬂf—*““:“."?‘

T Transliteration in Urdu script.
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e Bl U s 0L S0l e o ileT L S e en ae 95 2 L aaBse
mat =S asms Bl e 5SS Ee S5l e s i S a5 S ]

el R

Bl S L L e L e )
D A =S s sa oS saeBae w8 W) e eSS  OS) o

o S ed DS e LD o gl s S 0 L S S s S8 S Sl o
—lgn S5 e AS 1S s ileS o Mee Ve . Ul 50 sl e == _,_i
S e e alie € e e LS S s o D o 5 5Re aile

RV B { R~ o = it .l . L — s = PP ',’_.._‘ < . _: Lalc .’= .

Yl =S OIS e 50 (eS¢ 0 S g5 e S

it frea RSTY: #eiee, ol e wEf St A Y sam iR e M M Fr1 8 &
YRd H 9gd BIC! A& H, $© Be-Ye "eAN AR o bl fiell §, 99 1SS
activities & 1T S BT TATH T 3R $B AN 3R W gUI I8 I AT H 2
2, ST § 8ol 91 gH § — WA Al 3 e ST gl T8l ® 3R I3 R
ﬁ?ﬂ?ﬂorganizationsﬁﬁwéﬂwﬁwﬁﬁam%,H—G’E@FTWW%I

# IR0 T SR srexfy qHfy Sft, g w3 q8ley F o Sae
# Iz fora ® & o WaR Aqri, afeal & @R o ameiar & ey & geaK
GRET AT BRI 2 3R I d1a JR&Tl B Mafdd AR 9= e ff HAl 81 |
A HAT ARSI W ST A {6 T &1 gl 3§ e el @l gRem o |Hlen
PR A TEICll, qIl, AUTS, SIS Bl T 82

#t frea RSey: wwmfa weige, f7 g% 4 & qann 5 ve ufsar 31 ReR @
S Ryth T w9 & I8 A1l 2 1 e et e =anfayl e ufhan sifdreiRe
wY F g8l ¥ AR DI g Tl B &I Bl AR BRI ¥ dier gl B, fHa gof
ERCIE] ?IT%'Q, SHDT format readymade %, threat perception $ IR H IB @W
AT €, T TaHe F Y 3d &, ST AP Herds TRy &1 Sl 71 8t 286 <A
B BT Z+, Z, Y AR X BRI BI GRET &1 s ol $UD fAE A1 7 W FB AR
B G o1 & oIy e RaaRe & 2, @1 89 @l o 39 dad 21 @l Bl dgdl
3RS BIAA B! YREAT a1 §8 ©, OTd dR | I9T IWBR o dal 6 g7d! RaiRed
MY TART TWH F, $§ AHR P TWE 4 21 AR Bl GI&TT oI HRaTs T8 ol

2} AR G Fferardt: FHART HEISY, S geE § gBHl @redl oI, I9d] 954 8
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T Transliteration in Urdu script.
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ESI hospital in Gulbarga

*111. SHRI BASAWARAIJ PATIL: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) what is the potentiality of Employees’ State Insurance (ESI) hospital in
Gulbarga and how much percentage of potentiality has been utilized in the service
of the labour by ESI hospital; and

(b) if it has not been utilized, the reasons therefor, and by when it will be
utilized fully?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) A Statement is
laid on the Table of the House.

Statement

(a) and (b) 500 bedded Employees State Insurance Corporation (ESIC) hospital,
Gulbarga is the 'Associated Medical College Hospital' for ESIC Medical College,

T Transliteration in Urdu script.
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Gulbarga. Operationalization of hospital beds are in compliance with phase-wise
requirements of Medical Council of India (MCI) i.e. 300 beds at inception of MBBS
course and 470 beds at recognition stage. At present, the hospital is sanctioned for
380 beds as required for 3rd Renewal from Medical Council of India (MCI).

3l SUERTS gifed: AT [UAiT Sff, 3 9a¥ g1 fHar g © {6 9 siued
®I 1 Y &I WIel I A2 81 ¢ &1 SHPh HUR H 1200 BRI§ U @ gU Tl I8
giRUCe 500 999 &I Iar™l AT 2l 3l T Yo WRic W 9 Bified # &1 ST 2l
BT @l [AfceT & &N R @ &, &R Al AR 38 &, W fRIfd # da) &1 &
U1 ST IS ATAT A 8, S U | § Y BINUCH B AT Bl Albe ey 2,000 PRIS
T B Bl Y8 R B FERT UF AR & ff F TR oMl g, O F1 BRm? et
Tl # 9 9ATd &1 Sl potential B, $HD IR H AFG AT S FA DI HUT BN

SHRI BANDARU DATTATREYA: Sir, the hon. Member is asking about
the utility of the Gulbarga medical college hospital. In my reply itself I have

clearly mentioned that this is the Associated Medical College Hospital. This is

number one.

The second aspect is, in spite of shortage of IPs, we have permitted non-IPs in
the sub-areas. We have allowed them. According to information available here, Sir,
we have started this hospital in February, 2016. And, really he is very concerned
about the cost. Sir, on the cost, we have spent ¥ 1,150 crores and the estimated
cost is ¥ 1,258 crores. We will complete all remaining infrastructure by 30th June,
2016. But, as far as the services to the workers of this Gulbarga region itself are
concerned, there the number of IPs (Insured Persons) is only 74,500. But, as far as
this hospital is concerned, now, the number of IPs is 27,000. Now, when we have
opened it for the non-IPs, now the OPD strength of this hospital has increased.
Now, I am hopeful of getting more IPs, non IPs and IPs beneficiaries’ families. IP
beneficiaries’ families are nearly one lakh. That is why, issues are there. We are
concerned and will sort it out.

Nt TuER™ wifee: AFAT 9wl Sft, § te R R emue e | o
EIEN § already, there are three Medical colleges. fosft efIea & afex including
Government hospitaIﬁAOmﬁmmaﬂintakeﬂﬁglwm?m
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I A YR Bl AR GRAEY HR a8l gl TSI, T1 Al od” BT 4T gl H
Tell e 4l g8 W fAfedy AR g 81 1% 81 W A9 9 gwe! fiar 81
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ST Plefol Yo el gall &, IR il Yo 81 gl 8 3R BIRISH I working
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sft 9IS TURA: W, A GG 7 Bl €, really it is a very, very big
monumental building. It is a very big building and a very beautiful and strong
construction is there. Regarding this medical college, we are running a hospital. The
second point is we are running three other colleges. One is the nursing college,
second one is the dental college and third one is the paramedical college. As far
as his concern regarding the dental college is concerned, we are going to start that
in 2016-17 and already the process for it has started. Regarding the nursing college,
already, it has started this year but the number is less. This year, as per the strength,
we are expecting fifty and they will be recruited. Regarding the paramedical college,
we are going to start it. By using all these three institutions and hospital and other
medical college facilities, definitely, we are hopeful to provide the requisite faculty and
other services. All the other services like providing recruitment and then equipment,
etc. everything is now well-equipped. Now, definitely, I am hopeful; as the medical
services are primarily necessary, and that too, especially in the backward areas, I will
see to it that all the necessary instructions are given and all necessary action is taken.

MR. CHAIRMAN: Now, Shri Rapolu.

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, I request and pray
for a correction to my earlier question before asking my question.

MR. CHAIRMAN: No, no, ask your supplementary question.

SHRI ANANDA BHASKAR RAPOLU : In the last question, the average wage
for the contract workers in India was 167 dollar which I have said 767 dollar.

MR. CHAIRMAN: We are on a different question now.

SHRI ANANDA BHASKAR RAPOLU: Mr. Chairman, Sir, the Employees State
Insurance Corporation is the cash rich corporation accumulated with the contributions
of sweating and industrious Indians. The ESI hospitals are the only source for them.
I would like to know whether the Government is contemplating to enhance the ESI
hospitals to the status of super-speciality hospitals along with the medical colleges.
Only then, they can survive and can cater to the industrial class. I would like to
know this from the Minister. Thank you, Sir.

SHRI BANDARU DATTATREYA: Sir, whatever suggestion the hon. Member
has given, the process is on. Even for Gulbarga also, we are going to start a super-
speciality hospital there by PPP model.

Even about the Sanathnagar Medical College, which is to be started this year, we
are already having super-speciality treatment in that. Regarding other services, Sir,...

MR. CHAIRMAN: Question Hour is over. Thank you. The House is adjourned
till 2.00 p.m.
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WRITTEN ANSWERS TO STARRED QUESTIONS
Decline in number of foreign tourists

1#112. SHRI RAM NATH THAKUR: Will the Minister of TOURISM be pleased

to state:

(a) whether it is a fact that the number of foreign tourists have comparatively

decreased in the places of religious importance in the country;
(b) if so, the details thereof; and

(c) the details of the amount allocated for promotion and beautification of tourist

spots in Bihar?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM
(DR. MAHESH SHARMA): (a) and (b) Ministry of Tourism does not compile the
date of number of Foreign Tourist Arrivals (FTAs) at religious sites separately.
However, the total number of FTAs in India during 2013, 2014 and 2015 were
6.97 million, 7.68 million and 8.03 million, respectively registering a continuous

increase year over year.

(c) Development and Promotion of tourism is primarily the responsibility of the
State Governments/Union Territory (UT) Administrations. The Ministry of Tourism
provides Central Financial Assistance (CFA) to States/UTs for tourism projects
submitted by them subject to adherence of Scheme Guidelines, availability of funds

and submission of Utilization Certificates for funds released earlier.

Ministry of Tourism operates various schemes through which CFA is provided

to States/UTs for overall Development and Promotion of tourism.

Details of projects and amounts sanctioned during 2012-13, 2013-14 and 2014-15
of Twelfth Five Year Plan from the scheme of Product/Infrastructure Development
for Destinations and Circuits (PIDDC) for the State of Bihar are as below:

Sl.  Name of projects Amount
No. Sanctioned
® in lakh)
1 2 3
2012-13
1.  Development of Antichak, Vikramshila in Bihar (2012-13). 500.00
TotaL 500.00

T Original notice of the question was received in Hindi.



Written Answers to [4 May, 2016] Starred Questions 59

1 2 3
2013-14
1.  Joint Dev. of Tourist Amenities at Gaya Railway Station in 518.00

Association with Ministry of Railway

2. Celebration of Patna Sahib Mahotsav, Bihar 17.50
3. Celebration of Rajgir Festival (Mahotsav) in Bihar 10.00
4.  Celebration of Bodh Mahotsav at Bodh Gaya in Bihar 10.00
5. Development of Mega Destination—Installation of Ropeway 722.41

at Vishwa Shanti Stupa, Phase-I Rajgir, Bihar
6.  Development of Baba Mahendranath Temple in Siwan, Bihar 500.00
7.  Development of Aami-Thawe-Ugratara, Mahishi in Bihar 800.00

8. Development of Basic Tourist Facilities and Site Development 306.02
at Pragbodhi, Bodhgaya, Bihar

9.  Development of Basic Tourist Facilities and Site Development 800.00

at Maner Sharif, Patna under Sufi Circuit in Bihar
10. Development of Kesaria Stupa—Lauria Nandangarh Stupa 689.45

11. Development of Tourism Infrastructure Pattherkatti, Gaya 500.00

under Destination in Bihar

12.  Development of Basic Tourist Facilities and Site Development 283.48
at Sujata Kuti, Bakrour, Bihar

13.  Dev. of Mega Project in Rajgir-Rejuvenation of Pond and 1111.22
Dev. of Infrastructure and Tourist Amenities at Pandu Pokhar,
Rajgir in Bihar

14. Integrated Development of Ghora Katora (Rajgir—Jalmandir- 4841.77

Pawarpuri) as Mega Circuit in Bihar

TotaL 11109.85

2014-15

1. Release of Flexi Fund within Centrally Sponsored Scheme 162.51
(CSS) for the State of Bihar.

2.  Development of Lakes in Darbhanga (Harahi, Dighi and 474.55
Ganga Sagar), Bihar

TotaL 637.06

GrAND ToTAL 12246.91
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Pursuant to acceptance of the 14th Finance Commission’s recommendations for
higher devolution of 42% to States from Union Taxes and Duties, PIDDC Scheme
has been delinked from the Union Support. For the financial year 2015-16, for the
UT Plan an amount of ¥ 20 crore only had been provided under the Scheme.

Following two schemes have been launched during 2014-15 for development

of tourism:

Swadesh Darshan: Swadesh Darshan was launched for development of theme
based tourist circuits in a way that caters to both mass and niche tourism in a
holistic manner. Thirteen Circuits namely North-East India Circuit, Buddhist Circuit,
Himalayan Circuit, Coastal Circuit, Krishna Circuit, Desert Circuit, Tribal Circuit,
Eco Circuit, Wildlife Circuit, Rural Circuit, Spiritual Circuit, Ramayana Circuit and
Heritage Circuit have been identified for development under this Scheme.

National Mission on Pilgrimage Rejuvenation and Spiritual Augmentation
Drive (PRASAD): This Scheme has been launched for the development and
beautification of pilgrimage sites to tap the growth of domestic tourists driven by
religious sentiments and to augment tourism infrastructure at places of pilgrimage
to facilitate pilgrims/tourists. Cities namely Amritsar, Kedarnath, Ajmer, Mathura,
Varanasi, Gaya, Puri, Dwarka, Amaravati, Kanchipuram, Vellankanni, Kamakhya and

Patna have been identified for infrastructure development under the scheme.

Details of projects and amounts sanctioned for the State of Bihar under Swadesh
Darshan and PRASAD Scheme during 2014-15 and 2015-16 are as below:

Sl.  Name of Project Amount Year of

No. sanctioned  sanction
® in crore)

1. Basic Facilities at Vishnupad Temple, Gaya (PRASAD) 4.29 2014-15

2. Development at Patna Sahib (PRASAD) 41.54 2015-16

3. Cultural Centre, Bodhgaya (Swadesh Darshan) 33.17 2014-15

Permission for rubber imports under advance authorization scheme

*113. SHRI K. K. RAGESH: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether any permission for rubber imports under Advance Authorization
Scheme is under the consideration of Government;

(b) if so, the number of such applications under consideration; and

(c) the details of the quantity of rubber for which each applicant has sought

permission?
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THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) Import of rubber
under Advance Authorisation Scheme is permitted subject to provisions of Chapter
4 of Foreign Trade Policy 2015-20. Applications are received under Advance
Authorisation Scheme from time to time and authorisations are issued as per the policy
provisions, by the Directorate General of Foreign Trade (DGFT). In the Financial Year
2015-16, 711 authorisations, for CIF value of I 2307.87 crore, which have rubber
as an input, were issued under the Advance Authorisation Scheme. The number
was 719 in 2014-15 and 674 in 2013-14, with a CIF value of I 3133.62 crore and
% 5160.11 crore, respectively.

As per information received from regional authorities of the Directorate General
of Foreign Trade, 5 applications for rubber import under Advance Authorisation

Scheme were under consideration as on 26.04.2016.

The details of the quantity of rubber for which each applicant has sought

permission are as under:

Sl. Name Name of Standard Type of Rubber Quantity Value  Value in
No. of the Regional Input in US$
applicant Authority  Output
of DGFT  Norm
(SION)

1 2 3 4 5 6 7 8

1. MRF Ltd. Chennai  A1666  Natural Rubber 2202697 4305800 290426234
KG

Synthetic Rubber 136547 232130 15657228
(PBR)/(SBR)-  KG
1502/1712

2. MRF Ltd. Chennai ~ A1666  Natural Rubber 2202697 4405935 297400629
KG

Synthetic Rubber 136547 273095 18433923
(PBR)/(SBR)-  KG

1502/1712
3. Sundaram Chennai A1667  Natural Rubber 440000 704000 48576000
Industries KG
Pvt. Ltd.
Synthetic 86000 137600 9494400
Rubber (PBR)/ KG
(SBR)-
1502/1712/

1723/1783
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1 2 3 4 5 6 7 8

4. International Chennai A1677  Natural Rubber- 5584 7426 496484
Rubber RSS 3 KG
Tech Pvt.
Ltd.

5. Eureka Jaipur A1677  Natural Rubber/ 93000 171607 11532000
Conveyer PBR/Relevant KG
Beltings grade of SBR
Pvt. Ltd.

Anti-dumping duty on import of stainless steel
*#114. SHRI MEGHRAJ JAIN: Will the Minister of STEEL be pleased to state:

(a) whether Government has imposed anti-dumping duty upto 57 per cent on

the imports of stainless steel to provide relief to domestic steel industry;

(b) whether there is a provision for imposing the duty for five years, if so, the
reasons therefor;

(c) whether under the same provision it has been decided to impose different
duties on the steel to be imported from various countries with a maximum of 57
per cent on China and a minimum of 5.39 per cent on Thailand; and

(d) if so, the reasons for imposing different duties on steel and what is the

country-wise duty thereof?

THE MINISTER OF STEEL (SHRI NARENDRA SINGH TOMAR): (a) The
Government has imposed anti-dumping duty on imports of Cold Rolled Flat Products
of Stainless Steel originating in or exported from the People’s Republic of China,
Korea RP, EU, South Africa, Taiwan, Thailand and USA, vide Notification No.
61/2015-Customs (ADD) on 11th December, 2015.

(b) Section 9A(S5) of Customs Tariff Act, 1975 provides that the anti-dumping
duty imposed under this section shall, unless revoked earlier, ceases to have effects

on the expiry of five years from the date of such imposition.

(c) and (d) Different duties have been imposed on import of the above goods
from the countries named above, [maximum of 57.39% on China PR and 4.58%
on certain exports from Thailand,] based on the determination of the margins of
dumping and injury by the Designated Authority, as per the investigation carried out
by it in terms of the Section 9A of the Customs Tariff Act, 1975 and the Rules
framed under it. The Details of country-wise duty imposed vide order mentioned

above is given in the Statement.

1 Original notice of the question was received in Hindi.
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Denial of permission to cotton exports

*115. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has decided not to permit further cotton exports during
the current year, even as pressure is mounting from some States to allow fresh
registrations; and

(b) if so, the details thereof and the action taken so far including the request

received from Telangana and Andhra Pradesh?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) There is no such
decision as on date. Under the present Foreign Trade Policy, 2015-2020, cotton is
freely exportable and there is no registration requirement for export of cotton as on
date. No request has been received from Telangana and Andhra Pradesh to allow
fresh registration of exports.

Increase in area under fire and flu

cured tobacco in A.P.

*116. DR. K. V. . RAMACHANDRA RAO: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Government's attention has been drawn to the demand of tobacco
farmers of Andhra Pradesh for an increase in the area under Fire cured tobacco and

Flu cured tobacco;
(b) if so, Government’s reaction thereto; and
(c) what steps are contemplated since there is a steep fall in tobacco production?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Department
of Commerce has not received any specific proposal for increasing the area under
Fire and Flue Cured Tobacco in Andhra Pradesh in the recent past. The Tobacco
Board established under an Act of Parliament in the year 1975 regulates only Flue
Cured Virginia (FCV) Tobacco as per the mandate given by the Section 8§(1) (a)
of the Tobacco Board Act, 1975. One of the important functions of the Tobacco
Board is regulating the production and curing of Flue Cured Virginia (FCV) Tobacco
having regard to various factors inter-alia including the demand for Virginia tobacco
in India and abroad, the marketability of different types of Virginia Tobacco etc., so
as to match with the demand and to avoid excess production and market glut and
thereby ensure remunerative prices to the tobacco growers.
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Based on the demand projected, the Board evolves the production strategy and
fixes crop targets area-wise every year for different soil regions in Andhra Pradesh and
Karnataka taking into consideration various factors specified in clause (a) of sub section
(2) of section 8 of Tobacco Board Act, 1975 like the demand for Flue Cured Virginia
Tobacco in India and abroad and the marketability of different tobaccos etc.. The views

of tobacco growers and growers' associations is also considered while fixing the crop size.

(c) During the last year i.e. crop season 2014-15, due to surplus global production
including that in India, subdued demand for FCV Tobacco in the domestic and
international markets, low grade crops due to bad weather etc., there was large scale
distress among farmers of Andhra Pradesh requiring Government to intervene and
provide one time compensation package. To avert, recurrence of such event again
this year and after factoring in the overall market dynamics and the fact that India
is a signatory to Framework Convention on Tobacco Control (FCTC), which entails
demand and supply reduction strategies, the Tobacco Board has reduced crop size
from 172 million kg (2014-15) to 120 million kg for Andhra Pradesh crop season

2015-16 in the wider interest of better realisation to the growers.
Considering heat wave as a natural calamity

*117. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact that nearly 2,000 people died during the last summer

due to heat wave and majority of them are from Andhra Pradesh and Telangana;
(b) if so, the State-wise details of deaths;

(c) whether it is also a fact that there have been demands to treat heat wave

as natural calamity like floods, droughts, etc.; and
(d) if so, the reasons for not considering heat wave as a natural calamity?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Ministry of Home Affairs does not maintain the
information relating to the number of deaths which occur in various States of the

country due to heat wave.

However, as per information received from the Government of Andhra Pradesh
and Telangana, loss of human lives reported due to heat wave during 2015 is 1369

and 541 respectively.

(c) and (d) The issue of inclusion of any disaster in the list of notified natural

disasters has been considered by the successive Finance Commissions set up under
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the clause (1) of article 280 of the constitution from time-to-time. The 14th Finance
Commission, had inter-alia considered the proposal for inclusion of heat wave but
the same was not included in the Centrally notified list of natural disasters eligible
for relief under the State Disaster Response Fund (SDRF)/National Disaster Response
Fund (NDRF). However, considering the need for flexibility in regard to State-
specific disasters, the 14th Finance Commission has recommended that expenditure
for providing immediate relief to the victims of State-specific disasters within the
local context in the State, which are not included in the notified list of disasters
eligible for assistance from SDRF/NDRF, can be met from SDRF within the limit
of 10% of the annual fund allocation of the SDRF subject to fulfillment of certain

prescribed conditions and norms.
Decline in rate of employment

*118. SHRI PARIMAL NATHWANI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that the rate of employment in the country has declined

in the last one year;
(b) if so, the details thereof and the reasons therefor; and

(c) the steps/measures taken by Government to generate more employment in the
country particularly among marginal sections of the society including those belonging

to the reserved categories?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c) Employment generation
is both a cause and consequence of economic growth and is impacted by demographic
shifts and technological transformations. Employment generation has also been one of
the most important priorities of the Government. Reliable estimates of employment and
unemployment trends are obtained through labour force surveys conducted by National
Sample Survey (NSS) Office, Ministry of Statistics and Programme Implementation.
According to the last 3 surveys, the workforce grew from 45.91 crore in 2004-05 to
46.55 crore persons in 2009-10 and to 47.41 crore persons in 2011-12 registering a

growth of 86 lakh workers in 3 years. The sector-wise employment is given below:-

(X in crore persons)

Workforce by Major Sector 2004-05 2009-10 2011-12

Agriculture and Allied 26.83 24.74 23.18

Industry 8.35 10.00 11.50
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Workforce by Major Sector 2004-05 2009-10 2011-12
Services 10.73 11.81 12.73
TotaL Workforce 4591 46.55 47.41
TotaL Unemployed 1.08 0.95 1.06

Further, to assess the effect of economic slowdown on employment in India
in selected labour-intensive and export-oriented sectors namely textiles including
apparels, metals, gems and jewellery, automobiles, transport, IT/BPO, leather and
handloom/power loom, Labour Bureau under Ministry of Labour and Employment
is also conducting Quick Quarterly Surveys on employment and unemployment in
selected labour intensive and export oriented sectors. Twenty eight such surveys have
been conducted by Labour Bureau so far. According to the survey results, overall
estimated employment in these selected sectors has experienced a net addition of
38.81 lakh jobs starting from the first survey (October, 2008 to December, 2008)
till the 28th Survey (Oct., 2015 to December, 2015). Further, estimated employment
generated in all selected sectors have experienced a net addition of 1.35 lakh jobs

starting January, 2015 to December, 2015.

The Twelfth Five Year Plan projects 5 crore new work opportunities to be
generated in the non-farm sector and provide skill certification to equivalent numbers.
The National Manufacturing Policy of the Government targets to create 10 crore jobs
by the year 2022. Make in India is a new national programme designed to facilitate

investment, foster innovation, enhance skill development, etc.

New schemes have also been launched which includes Pradhan Mantri Jan Dhan
Yojana, Smart City, Startup India and Seekho aur Kamao Scheme was launched for

the skill development of minority communities.

Government has taken various steps for generating employment in the country
like encouraging private sector of economy, fast tracking various projects involving
substantial investment and increasing public expenditure on schemes like Prime
Minister’s Employment Generation Programme (PMEGP) run by Ministry of Micro,
Small and Medium Enterprises, Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya Yojana (DDU-
GKY) Scheme run by Ministry of Rural Development and National Urban Livelihoods
Mission (NULM) run by Ministry of Housing and Urban Poverty Alleviation.

Government has also decided to strategically promote labour-intensive
manufacturing and expand employment opportunities by promoting tourism and

agro-based industries.
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For skilling to provide employment, a new Ministry of Skill Development
and Entrepreneurship has been established to coordinate the skill activities across
Ministries. In order to improve the employability of youth, around 20 Ministries run

skill development schemes across 70 sectors.

A new Scheme “Pradhan Mantri Rojgar Protsahan Yojana” has been announced in
the Budget for 2016-17 with the objective of promoting employment generation and
an allocation of ¥ 1000 crores has been made. The scheme is being implemented by
the Ministry of Labour and Employment in 2016-17. Under the scheme employers
would be provided an incentive for enhancing employment by reimbursement of the

EPS contribution made by the employer in respect of new employment.

To complement the skill initiatives, Ministry of Labour and Employment is
implementing National Career Service Project (NCSP) for transforming the employment
services in the country using technology to bring more employment opportunities to

job-seekers.

Jobs to marginal section of the society including those belonging to the reserved
categories are made available keeping in view the reservation policy of the Government
and filling up of jobs is an ongoing process based as per requirements of various

departments/public sector undertakings.
Foreign investment

*#119. SHRI RAM KUMAR KASHYAP: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the total amount of foreign investment made in the country during the last

two years and the areas in which investment is proposed,;

(b) the quantum of employment opportunities likely to be generated through
this foreign investment and the steps being taken by Government to provide human

resources for that;

(c) whether Government has succeeded in getting the estimated foreign investment;

and

(d) if not, the reasons therefor and the steps taken to provide single window

clearance to foreign investors?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) A total of US$ 107.29
billion of Foreign Investment (FDI+FII) has been made in the country during the

T Original notice of the question was received in Hindi.
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period of last two years ie. C.Y. 2014 and 2015. The Sector-wise information on
foreign investment is available only for Foreign Direct Investment equity inflow and

relevant details are given in the Statement-I (See below).

(b) Data is not maintained Centrally for assessing the impact of increased FDI on
the employment generation. However, FDI directly supplements the domestic capital
and brings technology and skill in the sectors of direct entry. It also has indirect
multiplier effects on other related sectors thereby stimulating economic growth leading

to increased production, exports and employment generation.

(¢) Government does not fix the estimates for FDI inflows as FDI is largely a
matter of private business decisions. FDI inflows depend on a host of factors such as
the availability of natural resources, market size, infrastructure, political and general
investment climate as well as macro-economic stability and investment decision
of foreign investors. However, due to the continuous reforms and initiatives being
undertaken by the Government, the FDI equity inflow reported during the current
financial year (upto February, 2016) is US$ 37.53 billion, which is the highest ever

for a particular financial year.

(d) In order to promote rationalization and simplification of business regulations
in the country, an online single window ‘eBiz’ project was launched to serve as
a one-stop shop for delivery of services to the investors and address the need of
business and industry from inception through the entire life-cycle. The status of eBiz

Services is given in the Statement-II.
Statement-1

Details of Sector-wise FDI equity inflows from January 2014 to December 2015

SI.  Sector 2014 2015 Total
No. Jan-Dec Jan-Dec
FDI in US$ FDI in US$ FDI in USS$
million million million
1 2 3 4 5
1 Metallurgical Industries 540.38 441.57 981.95
2 Mining 665.91 546.91 1,212.81
3 Power 1,092.67 781.49 1,874.16
4  Non-Conventional Energy 610.37 695.03 1,305.40
5  Petroleum and Natural Gas 1,024.44 124.39 1,148.83
6  Boilers and Steam Generating Plants 1.33 75.18 76.51
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1 2 3 4 5
7.  Prime Mover (Other Than 204.83 212.11 416.94
Electrical Generators)
8.  Electrical Equipments 480.21 367.79 848.00
9.  Computer Software and Hardware 1,557.18 6,630.72 8,187.90
10.  Electronics 115.64 208.25 323.90
11. Telecommunications 3,894.98 1,297.00 5,191.98
12. Information and Broadcasting 221.31 666.00 887.31
(Including Print Media)
13.  Automobile Industry 2,227.68 2,924.67 5,152.34
14.  Air Transport (Including Air 73.16 50.31 123.47
Freight)
15. Sea Transport 160.53 507.94 668.48
16. Ports 222 0.00 2.22
17. Railway Related Components 213.34 70.87 284.20
18. Industrial Machinery 681.67 486.05 1,167.72
19.  Machine Tools 32.88 129.28 162.15
20. Agricultural Machinery 74.99 9.81 84.80
21. Earth-Moving Machinery 43.06 75.09 118.15
22. Miscellaneous Mechanical and 129.62 275.74 405.36
Engineering Industries
23.  Commercial, Office and 40.11 8.03 48.14
Household Equipments
24. Medical and Surgical 133.96 160.24 294.20
Appliances
25. Industrial Instruments 0.05 7.83 7.88
26. Scientific Instruments 67.83 2.97 70.80
27.  Fertilizers 224.60 11.70 236.30
28.  Chemicals (Other Than Fertilizers) 839.88 1,416.87 2,256.75
29. Photographic Raw Film and Paper 0.75 0.00 0.75
30. Dye-Stuffs 54.89 3.32 58.21
31. Drugs and Pharmaceuticals 1,229.33 633.80 1,863.13

32. Textiles (Including Dyed, Printed) 169.60 287.65 457.24
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1 2 3 4 5
33.  Paper and Pulp 18.97 177.34 196.31
(Including Paper Products)
34.  Sugar 7.86 127.22 135.08
35. Fermentation Industries 214.52 248.76 463.28
36. Food Processing Industries 907.16 514.49 1,421.65
37. Vegetable Oils and Vanaspati 118.09 71.43 189.52
38. Soaps, Cosmetics and Toilet 134.26 259.16 393.42
Preparations
39. Rubber Goods 306.13 327.62 633.75
40. Leather, Leather Goods and 22.48 21.61 44.09
Pickers
41. Glue and Gelatin 22.08 0.60 22.68
42. Glass 15.75 42.61 58.36
43.  Ceramics 51.75 55.84 107.59
44. Cement and Gypsum Products 204.95 16.54 221.49
45. Timber Products 2.08 52.88 54.96
46. Defence Industries 0.00 0.08 0.08
47. Consultancy Services 502.10 487.68 989.78
48. Services Sector (Fin., Banking, 2,931.37 6,405.42 9,336.79

Insurance, Non Fin/Business,
Outsourcing, R&D, Courier, Tech.
Testing and Analysis, Other)

49. Hospital and Diagnostic Centres 389.40 828.25 1,217.65
50. Education 65.19 228.43 293.62
51. Hotel and Tourism 798.39 1,130.85 1,929.24
52. Trading 2,855.17 3,549.04 6,404.21
53. Retail Trading 177.78 184.26 362.04
54. Agriculture Services 65.48 97.91 163.38
55. Diamond, Gold Ornaments 42.85 275.37 318.22
56. Tea and Coffee (Processing and 2.06 2.54 4.60

Warehousing Coffee and Rubber)
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1 2 3 4 5
57. Printing of Books (Including 71.17 117.41 188.59
Litho Printing Industry)
58. Coir 1.87 0.00 1.87
59. Construction (Infrastructure) 508.21 4,238.46 4,746.67
Activities
60. Construction Development: 1,018.66 166.99 1,185.66

Townships, Housing, Built-Up
Infrastructure and Construction-

Development Projects

61. Miscellaneous Industries 519.47 590.51 1,109.98

Granp ToTAL 28,784.62 39,327.93 68,112.54

Statement-11
Status of eBiz Services

The eBiz project is being implemented on a Public Private Partnership (PPP)
model, with M/s Infosys Technologies Ltd selected as the concessionaire for designing,
developing, maintaining and expanding the eBiz solution and services for 10 years.
The eBiz Platform consist of following 2 components for Government to Business
(G2B) Services:

e c¢Biz Portal which is the front-end that acts as the single point of entry and,

e The eBiz shared services infrastructure such as payment gateway, business

vault to store documents, SMS gateway etc.

For the pilot phase, 50 (26 Central and 24 State) services have been identified
for implementation through eBiz. The project has selected ten pilot States—namely
Delhi, Andhra Pradesh, Haryana, Maharashtra, Tamil Nadu, Punjab, Rajasthan, West
Bengal, Odisha and Uttar Pradesh. During the Expansion Phase, the project will
offer all the G2B services throughout the business life cycle, which potentially runs
into over two hundred. Statement-II (A) provides the list of services offered by the
Central Government, State Governments of Andhra Pradesh, Odisha and Delhi through
the eBiz Portal. Statement-II (B) provides the list of Central Government services
and State specific services through CAF (Common Application Form) which will be

available on eBiz Portal soon.
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Statement-I1(A)

List of 20 Central Government Services (Integrated)

Sl. No. Ministry/Dept. Name Service Name Launch Date
1. Employee’s State Employer Registration 12.12.2014
Insurance Corporation
2. Department of Industrial  Industrial License 20.01.2014
Policy and Promotion
3. Department of Industrial  Industrial Entrepreneur 20.01.2014
Policy and Promotion Memorandum
4. Ministry of Corporate Name Availability 19.02.2015
Affairs
5. Ministry of Corporate Director Identification 19.02.2015
Affairs Number
6. Ministry of Corporate Certificate of Incorporation 19.02.2015
Affairs
7. Ministry of Corporate Commencement of Business! 19.02.2015
Affairs
8. Central Board of Direct  Issue of Permanent 19.02.2015
Taxes Account Number (PAN)
9. Central Board of Direct  Issue of Tax Deduction 19.02.2015
Taxes Account Number (TAN)
10. Reserve Bank of India Advanced Foreign 19.02.2015
Remittance (AFR)
I1. Reserve Bank of India Foreign Collaboration- 19.02.2015
General Permission Route
(FC-GPR)
12. Employees’ Provident Employer Registration 19.02.2015
Fund Organization
13. Petroleum and Explosives Issue of Explosive License 19.02.2015
Safety Organization
14. Directorate General of Importer Exporter Code 19.02.2015
Foreign Trade License
15. Reserve Bank of India Foreign Currency-Transfer 24.08.2015

of Shares®
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Sl. No. Ministry/Dept. Name Service Name Launch Date
16. Department of Heavy Issue of custom duty 1.10.2015
Industry (DHI) concession certificate to
entrepreneurs under project
import scheme
17. Central Board of Direct = Changes or correction in 1.10.2015
Taxes (CBDT) PAN data
18. Ministry of Labour and  Registration under the 28.10.2015
Employment (MoL&E) Contract Labour Act, 1970
19. Ministry of Labour and Registration under the 28.10.2015
Employment (MoL&E) Building and Other
Construction Workers Act,
1996
20. Ministry of Labour and  Registration under the 28.10.2015

Employment (MoL&E) Inter-State Migrant
Workmen Act, 1979

'Withdrawn from eBiz Portal w.e.f. 15.07.2015 pursuant to the company’s amendment act 2015.

’FC-TRS (Transfer of shares) is additional service integrated and launched with eBiz portal w.e.f.
24.08.2015 on request of RBI.

List of 30 State services (Launched)

SI. No.

Department Name

Service Name

Andhra Pradesh (14 Services)

AP-Ground Water Department

AP-Department of Factories

AP-Department of Factories
AP-Department of Factories
AP-Fire Department

AP-Department of Industries
AP-Department of Industries
AP-Department of Industries
AP-Department of Industries

AP-Department of Industries

Permission to draw Ground Water

Approvals of plans from Factories
Department

Factories License

Annual Filing under Factories Act
NOC from Fire Services Department
Industrial Incentives (Power)
Industrial Incentives (VAT)
Allotment of Scarce Raw Materials
MSME Registration

NOC Acknowledgement from General
Manager, District Industries Centre,
for MSME
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Sl. No. Department Name Service Name
11.  AP-Department of Drug License for Manufacturing Bulk Drugs
Controller and Formulations
12.  AP-Department of Town and Permission from TCP for Site and
Country Planning (TCP) Building

13.  AP-Commercial Taxes Department VAT Registration

14.  AP-Commercial Taxes Department Central Sales Tax (CST) Registration
Delhi (2 Services)

1. Factories Department Factory Filling

2. BYPL New Power Connection
(BSES Yamuna Power Limited)

Odisha (14 Services)

1. Industries Department, Odisha Project Evaluation cum Allotment of
Land
2. Directorate of Factories and Boilers, Registration under Boilers Act
Odisha
3. Labour Directorate, Odisha Registration under Shops and

Establishment Act

4, Labour Directorate, Odisha Registration of Establishment
Employing Contract Labour

5. Water Resources Department, Permission to draw Water for Industries-
Odisha Ground Water and Surface Water

6. Directorate of Factories and Boilers, Approvals of Plan under Factories
Odisha Act, 1948

7. Department of Energy, Odisha New Power Connection

8. Housing and Urban Development Permission for Site and Building

Department, Odisha

9. Directorate of Factories and Boilers, Factories License under Factories
Odisha Act, 1948
10. Housing and Urban Development Completion cum Occupancy Certificate

Department, Odisha

11. Commercial Taxes Organisation, VAT Registration
Odisha
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Sl. No. Department Name Service Name
12. Commercial Taxes Organisation, CST Registration
Odisha
13. Odisha State Pollution Control Consent to Establish
Board
14. Odisha State Pollution Control Consent to Operate
Board
List of joined-up (L3) services
Sl. No. Service Name Department/Ministry Launch date
1.3 INC 7 Ministry of Corporate Affairs (MCA) 15.06.2015
2.3 INC 29 Ministry of Corporate Affairs 12.10.2015
3. L3 of 5 services Ministry of Labour 28.10.2015

SMCA services from INC29 and INC7 has been suspended w.e.f 28.03.2016 because of MCA’s
system upgradation.

Statement-11 (B)

List of 7 Central Government

Services (In Progress)

Sl. No. Ministry/Dept. Name Service Name
1. Department of Economic Affairs, Approval from Foreign Investment
Ministry of Finance Promotion Board (FIPB)
2. Ministry of Corporate Affairs (MCA) Annual Filing of Company Returns
3. Ministry of Corporate Affairs (MCA) Constitution of the Firm-Partnership/
Limited Liability Partnership (LLP)/
Company
4. Ministry of Environment and Forest Application for Environment
and Climate Change (MoEF) Clearance
5. Ministry of Environment and Forest Approval for diversion of forest
and Climate Change (MoEF) land for non-forest purposes under
section-2 of the forest (conservation)
act, 1980
6. Director General of Foreign Trade Issue of Import Export License of
(DGFT) Goods for Restricted Items
7. Ministry of Micro, Small and Issuance of Entrepreneur Memorandum

Medium Enterprises (MSME)

(EM) part-1 and part-2
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List of Services available in proposed CAF (Common Application Form)

SI. No. Name of Service Available in State

1. License under Section 18 of Drugs and Andhra Pradesh

Cosmetics Act

NoC from Fire Services Department Andhra Pradesh
Approvals of Plan under Factories Act 1948 Odisha
Allotment of Land/Shed in Industrial Estate/Area  Odisha
Registration under Shops and Establishment Act Odisha

Permission for Site and Building Odisha

P A R e

Consent to establish under Water Act, 1974 and Odisha
the Air Act, 1981

8. Consent to operate under Water Act, 1974 and Odisha
the Air Act, 1981

9. New Power Connection including permission to Odisha

charge the line

10.  Permission to draw Water Outside Industrial Area Odisha
11. Completion cum Occupancy Certificate Odisha
12.  Permission to draw Water Odisha
13. Registration under Boilers Act Odisha
14. Factories License under Factories Act 1948 Delhi

8-hour shift duty for police personnel

1#120. SHRI PRABHAT JHA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that most of the police personnel in the country have
to perform more than eight hours of duty everyday and sometimes they have to

perform duties without a single leave in a whole month;
(b) if so, the details thereof;

(c) whether Government is considering to implement eight hours shift duty for

police personnel throughout the country; and

(d) if so, the details thereof?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) According to a study
done by Administrative Staff College of India (ASCI), Hyderabad sponsored by
Bureau of Police Research and Development (BPR&D) in August 2014, nearly 90%
of police station staff, across the States and across various police stations, presently
work for more than 8 hours a day.

As “Public Order” and “Police” are “State subjects” in list II of the VII Schedule
of the Constitution of India, it is the responsibility of the State Governments
to implement various police reforms measures. A copy of the study report was
forwarded to DGPs of all States/UTs vide BPR&D’s D.O. letter dated 29.12.2014
for appropriate action.

So far as Central Armed Police Forces (CAPFs) are concerned, generally the
working in CAPFs are 8 hourly shifts. This, however, varies sometimes in case of
operational exigencies. Further, various important measures have been taken by the
Government to improve working conditions of police personnel in CAPFs, as per

details given in the Statement.

Statement

Details of important measures taken to improve the working conditions
of Police Personnel in CAPFs:

i) In Central Reserve Police Force (CRPF) interviews and counselling of
personnel, on their return from leave/reporting on transfer etc. by concerned
Coy Commander/Unit Commandant with a view to find out whether
individual has any domestic problem and to help them in sorting out
problems, if any, to the extent possible.

(i) In CRPF, field Officers are keeping close watch on activities and mental
health of personnel under their command and to encourage them to come
out with their problems, so that the same can be sorted out.

(i) In CRPF, informal interactions of Officers with troops, participation in
games and sports with them and inquiring about their family welfare
during routine visits to Out-posts and lines etc. are being conducted.

(iv) In CRPF, officers are instructed to encourage personnel to come out with
their problems/grievances and also to ensure proper infrastructure for placing
recreational activities for benefit of the troops.

(v)  Regular Yoga has been introduced in the Border Security Force (BSF) by
qualified instructors.

(vi) Rest and Relief Policy has been introduced in order to ensure adequate

rest and relief to the BSF personnel.
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(vii) In BSF, provision of better communication facilities at places of deployment,

particularly, in remote areas is being made.

(viii) In BSF, transparency in distribution of duties is ensured to prevent resentment

and discontent amongst personnel.

(ix) Various stress management programmes are continuously conducted
for Central Industrial Security Force (CISF) personnel through various

organizations.

(x)  Training on Counselling Skills, Mentoring etc. are also being conducted

at CISF Training Programmes.

(xi) Sashastra Seema Bal (SSB) personnel are deployed in units/places involving

hardship are being given rest on regular intervals.

(xii) In Assam Rifles, several steps such as Inter Personnel Interaction, Regular
Leave and Welfare Measure, Family Accommodation, Improvement of
Living conditions, Buddy System, Grievance Mechanism etc., are being

undertaken to reduce stress amongst the Police Personnel.

(xiii)) In ITBP, various steps being taken in this regard include timely leave
to troops, Medical facilities at BOPs/BHQs and Separate Families
Accommodations (SAFs) among others. While personal problems are being
looked into by senior officers, efforts are made to rotate troops periodically
from Extreme Hard Area (EHA)/Hard Area (HA) to Soft Areas. Sports,
Yoga, Spiritual Classes, Cultural Activities, etc. are also being conducted/
held frequently at Unit level.

(xiv) Besides above, 60 days Earned Leave, 15 days Casual Leave, Paternity/
Maternity Leave, Medical Leave etc. are admissible to the personnel of
CAPFs at the field level. Personnel are granted leave at regular intervals

as per their requirement liberally.

WRITTEN ANSWERS TO UNSTARRED QUESTIONS

Promotion of auto manufacturing and leather
sector through SEZs

1121. DR. V. MAITREYAN: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government has devised policies and strategies to develop both
public/private sector Special Economic Zones to promote Automobiles and Auto

ancilliaries manufacturing and leather sector;
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(b) if so, the details thereof and the results achieved in these sectors in the last

three years or since the SEZ was constituted;

(c) whether Government has focused on the improvement of quality and value

of export products from SEZs in the country; and
(d) if so, the State-wise details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) The Government,
on the basis of inputs/suggestions received from stakeholders on the policy and
operational framework of the Special Economic Zone (SEZ) Scheme, periodically
reviews the policy and operational framework of SEZs and takes necessary measures
so as to facilitate speedy and effective implementation of SEZ policy. The exports
from automobiles and auto ancillaries manufacturing, leather, footwear and sports

goods sector SEZs during the last three years is as under:

Sl.  Sector 2013-14 2014-15 2015-16

No. (As on 31.12.15)

1.  Automobiles and Auto Ancillaries 1154 1253 1720
manufacturing

2. Leather, Footwear and Sports Goods 1654.34 1343.39 1708.02

The State-wise exports from SEZs during the last three years is given in the

Statement.
Statement
State-wise breakup of Exports from SEZs during last three years

( in crores)

Sl. No. States 2013-14 2014-15 2015-16 (Till
December 2015)

1 2 3 4 5

1. Andhra Pradesh 33291 7887.61 7599.06
2. Chandigarh 1778.15 2084.24 1896.38
3. Chhattisgarh 1.84 3.19 0.00

4. Gujarat 225042 179791.75 106568.74
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1 2 3 4 5
5. Haryana 8740.43 11139.50 10574.66
6. Karnataka 51372.88 55197.83 41088.64
7 Kerala 8003.64 6540.20 5213.88
8 Madhya Pradesh 2984.23 4009.46 3579.48
9 Mabharashtra 56399.23 62535.90 51777.29
10 Odisha 386.09 596.66 752.03
11 Punjab 136.72 290.79 235.34
12 Rajasthan 2036.59 2091.33 1649.17
13 Tamil Nadu 71417  68103.63 55478.96
14 Telangana 0 37107.89 32966.19
15 Uttar Pradesh 16282.42 16516.77 13754.51
16 West Bengal 16204.27 9872.79 8550.41
TotaL 494077 463770 341684.75

1122. SHRI K. C. TYAGI:

Signing of proposal for free trade

SHRI RAMDAS ATHAWALE:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government has signed any proposal to have free trade with foreign

countries, including Gulf countries during the recent time;
(b) if so, the details thereof; and
(c) the time by when free trade with these countries are likely to begin?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c¢) The Government
has signed ten Free Trade Agreements (FTAs)/Comprehensive Economic Cooperation
Agreements (CECAs) and Comprehensive Economic Partnership Agreements (CEPAs)
with various countries and trading blocks. The details of these Agreements including

their dates of implementation are given in the Statement.
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Details of Agreements signed by the Government with various countries and

trading blocks including their dates of implementation

Sl.  Name of the Agreement Date of Signing Date of Implementation of

No of the Agreement the Agreement

1 2 3 4

1. India-Sri Lanka FTA 28 December, 1998 1 March, 2000

2. Agreement on SAFTA (India, 4 January, 2004 1 January, 2006 (Tariff
Pakistan, Nepal, Sri Lanka, concessions implemented
Bangladesh, Bhutan, the from 1 July, 2006)
Maldives and Afghanistan)

3. Revised Agreement of 27 October, 2009 27 October, 2009
Cooperation between
Government of India
and Nepal to control
unauthorized trade

4. India-Bhutan Agreement on 17 January, 1972 Renewed periodically, with
Trade Commerce and Transit mutually agreed modifications.

5. India-Thailand FTA-Early 9 October, 2003 1 September, 2004
Harvest Scheme (EHS)

6. India-Singapore CECA 29 June, 2005 1 August, 2005

7. India-ASEAN-CECA-Trade 13 August, 2009 Goods

in Goods, Services and
Investment Agreement
(Brunei, Cambodia,
Indonesia, Laos, Malaysia,,
Myanmar, Philippines,
Singapore, Thailand and
Vietnam)

for goods;

12 November,
2014 for
Investment; and
13 November,
2014 for
Services

* 1 January 2010 in respect
of India and Malaysia,
Singapore, Thailand.

* 1 June 2010 in respect of
India and Vietnam.

* 1 September 2010 in
respect of India and
Myanmar.

* 1 October 2010 in respect
of India and Indonesia.

* 1 November 2010 in
respect of India and
Brunei.

e 24 January 2011 in respect

of India and Laos.




Written Answers to [4 May, 2016] Unstarred Questions 85

1 2 3 4

* 1 June 2011 in respect of
India and the Philippines.

* 1 August, 2011 in respect
of India and Cambodia.

Services and Investment
1 July, 2015

8. India-South Korea CEPA 7 August 2009 1 January, 2010

9. India-Japan CEPA 16 February, 2011 1 August, 2011

10. India-Malaysia CECA 18 February, 2011 1 July, 2011

Detailed norms on FDI in food processing sector

1123. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government is working out detailed norms on Foreign Direct

Investment (FDI) in food processing sector, if so, the details thereof;

(b) whether it would procure agriculture produce like fruits and vegetables, direct

from farmers and make value addition; and

(c) if so, what mechanism would be in place to ensure that farmers are not

exploited, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND INDUSTRY
(SHRIMATI NIRMALA SITHARAMAN): (a) to (c) Finance Minister in his Budget Speech
2016-17 on 29.2.2016 has inter-alia announced that 100% FDI will be allowed through
FIPB route in marketing of food products produced and manufactured in India. However, no
decision has been taken by the Government on the conditions of foreign direct investment

in the sector.
Allowing 100 per cent FDI in e-commerce retailing

1124. SHRIMATI AMBIKA SONI:
DR. T. SUBBARAMI REDDY:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government has allowed 100 per cent Foreign Direct Investment

(FDI) in online e-commerce retailing, if so, the consequences thereof;
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(b) whether representations have been received against such a move from the

retailers and traders for a level playing field, if so, the details thereof;

(c) whether the foreign e-commerce retailing firms are allowed to offer discounts

and give advertisements of their products; and

(d) if so, the details of safeguards provided for the traditional retailers and
traders?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) FDI policy permits 100%
foreign investment under the automatic route in companies engaged in e-commerce
provided that such companies would engage only in Business to Business (B2B)
e-commerce. Further, an entity is permitted to undertake retail trading through

e-commerce under the following circumstances:

(1) A manufacturer is permitted to sell its products manufactured in India through

e-commerce retail.

(i) A single brand retail trading entity operating through brick and mortar stores,

is permitted to undertake retail trading through e-commerce.

(ii1) An Indian manufacturer is permitted to sell its own single brand products
through e-commerce retail. Indian manufacturer would be the investee company,
which is the owner of the Indian brand and which manufactures in India,
in terms of value, at least 70% of its products in house, and sources, at

most 30% from Indian manufacturers.

The Government has recently clarified that 100% FDI under automatic route is
permitted in marketplace model of e-commerce and FDI is not permitted in inventory
based model of e-commerce. This move is likely to bring clarity on the FDI policy

on e-commerce sector as well as increase foreign investment in this sector.

(b) FDI in retail sector including e-commerce has been opened in a calibrated
manner to maintain level playing field between brick and mortar stores and e-commerce
entities. Further, review of FDI policy is an ongoing process and significant changes
are made in the FDI policy on different sectors, from time to time, to ensure that
India remains increasingly attractive and investor-friendly investment destination.
Changes are made in the policy after having intensive consultation with stakeholders
including concerned Ministries/Departments, Apex Industries Chambers and Other

Organizations. The policy on this sector is also decided after similar consultations.



Written Answers to [4 May, 2016] Unstarred Questions 87

(c) and (d) Detailed Guidelines for Foreign Direct Investment (FDI) on e-commerce
have been issued by the Government vide Press Note 3 (2016) dated 29.03.2016 and

the details are given in the Statement.
Statement

Government of India
Ministry of Commerce and Industry
Department of Industrial Policy and Promotion
(FC Section)

Press Note No 3 (2016 Series)
Subject: Guidelines for Foreign Direct Investment (FDI) on E-commerce

As per the FDI policy, contained in the ‘Consolidated FDI Policy Circular 2015’
(FDI Policy) as amended from time to time, FDI up to 100% under automatic route
is permitted in Business to Business (B2B) e-commerce. No FDI is permitted in
Business to Consumer (B2C) e-commerce. However, FDI in B2C e-commerce is

permitted in following circumstances:

(1) A manufacturer is permitted to sell its products manufactured in India through

e-commerce retail.

(il) A single brand retail trading entity operating through brick and mortar stores,

is permitted to undertake retail trading through e-commerce.

(iii) An Indian manufacturer is permitted to sell its own single brand products
through e-commerce retail. Indian manufacturer would be the investee company,
which is the owner of the Indian brand and which manufactures in India,
in terms of value, at least 70% of its products in house, and sources, at

most 30% from Indian manufacturers.

2.0 In order to provide clarity to the extant policy, guidelines for foreign direct
investment on e-commerce sector have been formulated and are enumerated

below:
2.1 Definitions:

(i)  E-commerce- E-commerce means buying and selling of goods and

services including digital products over digital and electronic network.

(i) E-commerce entity- E-commerce entity means a company incorporated
under the Companies Act 1956 or the Companies Act 2013 or a

foreign company covered under section 2 (42) of the Companies Act,
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2.2

23

(iii)

(iv)

2013 or an office, branch or agency in India as provided in section
2 (v) (iii)) of FEMA 1999, owned or controlled by a person resident

outside India and conducting the e-commerce business.

Inventory based model of e-commerce- Inventory based model of
e-commerce means an e-commerce activity where inventory of goods
and services is owned by e-commerce entity and is sold to the

consumers directly.

Marketplace based model of e-commerce- Marketplace based model
of e-commerce means providing of an information technology platform
by an e-commerce entity on a digital and electronic network to act

as a facilitator between buyer and seller.

Guidelines for Foreign Direct Investment on e-commerce sector:

(@)

(i)

100% FDI under automatic route is permitted in marketplace model

of e-commerce.

FDI is not permitted in inventory based model of e-commerce.

Other Conditions:

(@)

(i)

(iii)

(iv)

™)

(vi)

Digital and electronic network will include network of computers,
television channels and any other internet application used in automated

manner such as web pages, extranets, mobiles etc.

Marketplace e-commerce entity will be permitted to enter into

transactions with sellers registered on its platform on B2B basis.

E-commerce marketplace may provide support services to sellers in
respect of warehousing, logistics, order fulfillment, call centre, payment

collection and other services.

E-commerce entity providing a marketplace will not exercise ownership
over the inventory i.e. goods purported to be sold. Such an ownership

over the inventory will render the business into inventory based model.

An e-commerce entity will not permit more than 25% of the sales affected

through its marketplace from one vendor or their group companies.

In marketplace model goods/services made available for sale electronically
on website should clearly provide name, address and other contact
details of the seller. Post sales, delivery of goods to the customers and

customer satisfaction will be responsibility of the seller.
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(vii) In marketplace model, payments for sale may be facilitated by the

e-commerce entity in conformity with the guidelines of the Reserve

Bank of India.

(viii) In marketplace model, any

warrantee/guarantee of goods and services

sold will be responsibility of the seller.

(ix) E-commerce entities providing marketplace will not directly or indirectly

influence the sale price of goods or services and shall maintain level

playing field.

(x)  Guidelines on cash and carry wholesale trading as given in para

6.2.16.1.2 of the FDI Policy will apply on B2B e-commerce.

3.0 Subject to the conditions of FDI policy on services sector and applicable

laws/regulations, security and other conditionalities, sale of services through

e-commerce will be under automatic route.

4.0 The above decision will take immediate effect.

(Atul Chaturvedi)

Joint Secretary to the Government of India

D/o IPP File No.: No. 5/3/2015-FC.I

Copy forwarded to:
1.  Press Information Officer, Press
publicity to the above Press Note.

2. Joint Secretary (1&C),

Department of Economic Affairs,

dated: 29.03.2016

Information Bureau- for giving wide

For suitably incorporating the policy

changes in Foreign Exchange Management

North Block, New Delhi }(Transfer or issue of security by a person

3. Reserve Bank of India, Foreign

Exchange Department, Mumbai )

resident outside India) Regulations, 2000

and the relevant schedules thereof.

4. NIC Section in the Department of Industrial Policy and Promotion-for

uploading the Press Note on DIPP’s website.

5. Hindi Section, DIPP- for providing Hindi version.

Growth in industrial production

1125. SHRIMATI KANAK LATA SINGH:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

T Original notice of the question was received in Hindi.
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(a) whether it is a fact that industrial production in February last year has

registered a growth of two per cent;

(b) whether it is also a fact that there is still a decline in sectors such as

manufacturing and capital goods;

(c) the details of the rise and fall in industrial production registered during last

three years; and
(d) the corrective steps taken by the Ministry to increase industrial production?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The industrial
production is measured in terms of Index of Industrial Production (IIP) released
by Central Statistics Office (CSO) at the base 2004-05. The growth rate of IIP in
February, 2015 was 4.8%. The Manufacturing sector and Capital goods registered
growth of 5.1% and 8.3% respectively during February, 2015.

(¢) The annual growth rate of IIP was 1.1 % in 2012-13, (-) 0.1 % in 2013-14
and 2.8 % in 2014-15.

(d) The Ministry is continuously taking a number of measures to boost industrial
production. These infer-alia, include Startup India initiative as well as ‘Make in India’
programme under which 25 thrust sectors to provide a major push to manufacturing

in India have been identified.

The steps taken to create ease of doing business include setting up of an Investor
Facilitation Cell, launch of e-biz Portal and liberalising policy for industrial license for
defence industries. The Foreign Direct Investment (FDI) policy and procedures have
been simplified and liberalised progressively. For creation of state-of-art infrastructure,
Government is implementing Delhi Mumbai Industrial Corridor (DMIC) project. In

addition, a number of other industrial corridor projects have been conceptualized.
Increase in manufacturing

+1126. SHRI PRABHAT JHA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that India held 9th position earlier in the manufacturing

sector but now it has attained 6th position;

(b) if so, the details thereof; and

T Original notice of the question was received in Hindi.
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(c) whether there has been a considerable improvement in value addition of
manufacturing in year 2015 in comparison to that in 2014 and if so, the details
thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, Sir.

(b) As per the UNIDO International Yearbook of Industrial Statistics 2016, the
top ten manufacturers according to share in world Manufacturing Value Added (MVA),
at 2010 Constant Prices (for year 2015) are 1. China 2. USA 3. Japan 4. Germany
5. Republic of Korea 6. India 7. Italy 8. France 9. Brazil 10. Indonesia.

As per UNIDO International Yearbook of Industrial Statistics 2015, the top ten
manufacturers according to share in world MVA, at 2005 constant prices (for year
2014) were 1. USA 2. China 3. Japan 4. Germany 5. Republic of Korea 6. Italy 7.
United Kingdom 8. France 9. India 10. Mexico.

(¢) Yes, Sir. The Manufacturing Sector Gross Value Added at Constant (2011-12)
basic price has improved from X 15,79,721 crore in 2013-14 to X 16,67,069 crore
in 2014-15, which is an increase of 5.5%, as per the press note on First revised
estimates of National Income, Consumption Expenditure, Saving and Capital Formation
2014-15 released on 29th January 2016.

Seeking membership of APEC

1127. SHRI PAUL MANOJ PANDIAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that India must enhance its trade diplomacy to gain

access for trade from India;

(b) whether India needs to up its diplomatic ante to seek membership of the
21 member Asia-Pacific Economic Cooperation (APEC) forum; and

(¢) whether Government is considering to take the APEC membership and if
so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) India is engaged with
various countries of interest for trade agreements to gain access for trade for Indian

commodities/services.

(b) and (c) India had applied for membership of APEC in 1991 on the basis of
its geographic location, potential size of the economy and degree of trade interaction

with the Asia-Pacific. However, at the 5th APEC Leaders' meeting in Vancouver in
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1997, a decision was taken to place a 10 year moratorium on expanding membership

which continues informally till date.

India is engaging with APEC member countries to develop a consensus on lifting
the informal moratorium on accepting new members and to actively push for India’s

candidature for membership of APEC.
Ratification of trade facilitation agreement

1128. SHRI PAUL MANOJ PANDIAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that India is keen to ratify at the earliest the trade

facilitation agreement on goods of the World Trade Organisation;
(b) whether the gain from this trade can be huge;

(c) whether the European Union-India Free Trade Agreement needs to be

concluded without any further delay; and
(d) if so, the steps taken by Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) India has ratified
the Trade Facilitation Agreement of the World Trade Agreement (WTO and the
Instrument of Acceptance for Trade Facilitation Agreement was handed over to WTO
Director-General by India on 22 April 2016. India is the 76th WTO member to accept
the TFA. The Trade Facilitation Agreement will enter into force once two-thirds of

WO members have completed their domestic ratification process.

The Trade Facilitation Agreement (TFA) aims to expedite the movement, release
and clearance of goods, including goods in transit. It also sets out measures for
effective cooperation between customs and other appropriate authorities on trade
facilitation and customs compliance issues. It further contains provisions for technical
assistance and capacity building in this area. These objectives are in consonance with
India’s “Ease of Doing Business” initiative. The ratification of the WTO’s TFA will
help in improving border procedures and also help further India to boost economic
growth by reducing trade costs, improve trade flows and reap greater benefits from

international trade.

(¢) and (d) The India EU BTIA negotiations are underway and 16 rounds of
negotiations have been held so far. Recently, two rounds of stocktaking meetings
have taken place on 18th January, 2016 and 22nd February, 2016. We are committed

to an early and balanced outcome of the negotiations.
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Status of rupees 10,000 crore fund of funds for start-ups

1129. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the status of the Self-certification Compliance Regime and the Credit Guarantee

fund for start-ups and when they are expected to be implemented;

(b) the details of the relaxation of public procurement norms for start-ups and

the time-line for the implementation thereof; and

(c) the status of the Rupees 10,000 crore Fund of Funds and the details of the
funding support provided to start-ups if it has been established?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Ministry of Labour and
Employment has issued an advisory on the self certification Compliance with Labour
Laws and the Credit Guarantee Scheme for Startups is being drafted in consultation
with National Credit Guarantee Trust Company Ltd. (NCGTC). Discussions are also

being held with various debt providers, venture funds, debt funds and bankers.

(b) The Ministry of Micro, Small and Medium Enterprises has issued an
advisory to all Central Ministries/Departments and CPSUs to relax conditions of
prior turnover and prior experience with respect of micro and small enterprises in
all public procurements vide. Circular No. 1(2)(1)2016-MA dt 10/03/2016.

(¢) Government has released an amount of I 500 crore in March 2016 and an
amount of ¥ 600 crore has been provided in the current year’s budget. Operational

guidelines for the Fund of Funds for Startups (FFS) are under preparation.
Dumping of steel

1130. SHRI DEVENDER GOUD T.: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that the Directorate General of Anti-Dumping and
Allied Duties (DGAD) prima facie found that six countries are dumping steel in
the country;

(b) if so, year-wise, country-wise and quantity-wise details of countries that are

dumping steel and quantity of dumping in the last three years;
(¢) how such dumping has impacted the domestic steel industry;

(d) whether DGAD has initiated any investigation in this regard; and
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(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (e) The Designated
Authority, in the Directorate General of Anti-Dumping and Allied Duties, has
initiated anti dumping investigations concerning imports of certain grades/types of
hot-rolled flat products of alloy or non-alloy steel in coils/sheets/plates, originating
in or exported from China PR, Japan, Russia, Korea RP, Brazil and Indonesia, and
imports of certain grades/types of cold rolled/cold reduced flat steel products of
iron or non-alloy steel, or other alloy steel, originating in or exported from China
PR, Japan, Korea RP and Ukraine, on 11.04.2016 and 19.04.2016 respectively, on
the basis of prima facie evidence submitted by the domestic industry in India that
the alleged dumped imports from the said countries have significantly increased in
absolute terms and are impacting the performance of the domestic industry in terms
of deterioration in its capacity utilisation, profits, return on capital employed, etc.
The year-wise, country-wise and quantity-wise details of imports of steel in the last

three years from these countries are as under:

Imports of hot-rolled flat products of alloy or non-alloy

steel in coils/sheets/plates

Country Unit 2012-13 2013-14 2014-15
Brazil MT 135,829 39,054 81,511
China PR MT 649,268 438,719 1,319,606
Japan MT 762,308 580,847 879,361
Korea MT 699,993 331,835 803,485
Russia MT 258,259 74,459 166,963
Indonesia MT 10 13 13,495

Imports of cold rolled/cold reduced flat steel products of iron/non-alloy
steel/other alloy steel

Country Unit 2012-13 2013-14 2014-15
China PR MT 212,087 45,248 196,487
Japan MT 309,318 280,062 256,859
Korea MT 571,318 561,493 602,634

Ukraine MT 49,862 52,688 136,056
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Enhancement of FDI limit in insurance sector

1131. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has enhanced the Foreign Direct Investment (FDI) limit
from 26 per cent to 49 per cent on the insurance sector, and the provision mandating
that Management and control should be in Indian hands is restrictive and therefore
should be done away with immediately, if so, the details thereof; and

(b) whether Government is moving in this direction where there is only a small
negative list of sectors and for everything else FDI should be up to 100 per cent,
if so, the details thereof and the present status thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Insurance Laws (Amendment)
Act 2015 provides for enhancement of foreign investment cap in an Indian Insurance
Company from 26% to 49% with the safeguard of Indian ownership and control.

Indian Insurance Companies (Foreign Investment) Ruled, 2015 were notified by

the Government to facilitate foreign investment in the insurance sector.

Insurance Regulatory and Development Authority of India (IRDAI) in order to
bring clarity on “Indian owned and controlled” has issued guidelines on “Indian
owned and controlled” on 19.10.2015.

Indian Insurance Companies (Foreign Investment) Rules, 2015 have been amended
on 16.3.2016 to allow foreign investment up to 49% through automatic route in

insurance sector.

Post notification of Insurance Laws (Amendment) Act, 2015, IRDAI has approved 16
proposals amounting to I 14,591.89 crore as foreign investment in the insurance sector.

(b) Government has put in place a liberal and transparent policy for Foreign
Direct Investment (FDI), wherein most of the sectors are open to FDI under the
automatic route. Further, the Government reviews the FDI policy on an ongoing
basis and makes significant changes from time to time, to ensure that India remains
attractive and investor friendly destination.

Short and long term exports vision of India

1132. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the details of short term and long term exports vision that India has for the
next 20-25 years;
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(b) whether it is a fact that as per the report of the HSBC, India's exports would
grow faster than China's from 2025 at the rate of more than 6 per cent per annum; and

(c) if so, the details of findings of the report?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The vision for exports from
India includes making India a significant participant in world trade by the year 2020
and enabling the country to assume a position of leadership in the international trade
discourse. Government aims to work towards increasing India’s exports of merchandise
and services from USD 465.9 billion in 2013-14 to about USD 900 billion by 2019-20
and to raise India’s share in world exports from 2 per cent to 3.5 per cent.

(b) and (¢c) The HSBC report titled ‘Trade Winds: shaping the future of
international business’ expects growth in merchandise exports from India to average
6 percent a year in 2025-50 compared with just under 5% a year for China. The
report is available at the URL:

https://globalconnections.hsbc.com/grid/uploads/trade_wind_report.pdf

Extension of ‘Start-up India’ programme to backward regions

1133. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether Government has taken a decision to extend ‘Start-up India’ programme

to the backward rural regions in the country, if so, the details thereof;

(b) whether Government has identified any places for this purpose to start this
scheme in the State of Jharkhand, Andhra Pradesh and Telangana, if so, the details

thereof; and

(c) the details of the credit guarantee and financial assistance schemes Government

is planning to offer to the small entrepreneurs?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The Startup
India initiative aims at spread of the startup ecosystem to tier 2 and tier 3 cities
including semi-urban and rural areas which also covers the States of Jharkhand,

Andhra Pradesh and Telangana.

(c) The Startup India initiative provides for creating a credit guarantee fund for
startups through National Credit Guarantee Trust Company (NCGTC)/SIDBI with a
Corpus of X 500 crore per year for the next four years irrespective of the size of the
unit. Further, a fund of funds with a corpus of ¥ 10,000 crore to fund development

of innovation driven enterprises is provided for.
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Replacement of old tea bushes with young plants

1134. DR. CHANDAN MITRA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has chalked out any plan to replace the large percentage
of very old Indian tea bushes with young and productive plants;

(b) if so, the details thereof, and if not, the reasons therefor; and

(c) the fresh steps taken by Government to maintain high quality standards of
Indian tea by implementing stricter quality control norms?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Under the Tea
Development and Promotion Scheme of the Tea Board, financial assistance is
regularly extended to the tea estates and also to the small tea growers for replanting,
rejuvenation and consolidation of the old aged tea bushes. During the years 2012-13
to 2015-16 of the XII Plan Period, an area of 17,304 hectares and 3,205 hectares
has been covered under replanting and rejuvenation respectively.

(c) Tea Board of India has enforced a comprehensive guideline called “Plant
Protection Code” for safe usage of Plant Protection Formulations (PPFs) in the tea
plantations in India with effect from 01.01.2015. The Code aims to achieve sustainability
through Good Agriculture Practice (GAP) and promote alternative or biological control
strategies to gradually reduce dependence on chemicals. As on date, 37 PPFs are
approved for use in Tea Plantations and the Food Safety and Standards Authority of
India (FSSAI) have already prescribed the Minimum Residue Limits (MRLs) for 10 of
such PPFs. Tea Research Institutes in India are entrusted to monitor the safe use of
PPFs and educate planters in this regard. Tea Council of North India and Tea Council
of South India constituted by the Tea Board regularly monitor the quality standards
of tea exported from India as stipulated in the FSSAI standards.

In addition, the Tea Board extends financial assistance to tea industry for
modernization of tea manufacturing units, warehouses, improve value addition of tea
through blending, packing, tea bagging, flavor tea, setting up of units of specialty
tea, quality certifications and for Organic/Orthodox/Green tea production.

Terrorists making efforts to set up terrorist training camps

+1135. SHRI LAL SINH VODODIA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that terrorists are making efforts to set up terrorist
training camps in various parts of the country;

T Original notice of the question was received in Hindi.
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(b) if so, whether Government is considering to take any step to stop it; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) Presently, there is no
intelligence input/evidence to indicate that terrorists are making efforts to set up
terrorist training camps in the hinterland of the country. However, during investigation
of certain earlier bomb blast cases, it was noticed that physical/IEDs related training
was imparted by leaders of some of the organizations to their cadres at various

places in the country.

In order to counter terror activities, there exists close and effective coordination
between intelligence and security agencies at the Centre and the State levels. The
Multi Agency Centre (MAC) has been strengthened and re-organized to enable it to
function on 24x7 basis for real time collation, analysing and sharing of intelligence
with other intelligence agencies and States, which ensures seamless flow of information
between the State and the Central agencies. This has resulted in busting of many

terror modules in the country.
Settlement of solar power trade dispute with US

1136. SHRI A.W. RABI BERNARD: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the US and India held talks to settle a long running solar power

trade dispute, delaying the announcement of a ruling by the WTO;

(b) whether the US initiated this dispute for the purpose of advancing the rapid

development of clean, affordable energy in India and around the world;
(c) if so, the details thereof;

(d) whether the WTO has twice delayed the public announcement of a ruling
in the case and WTO's Dispute Settlement Panel had confidentially notified the US

that it would rule against India in the case; and
(e) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, Sir. Talks were held
between India and US to arrive at an amicable solution to the WTO dispute ruling

against the Domestic Content Requirement (DCR) of India’s Solar Energy Program.
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(b) and (c) No, Sir. The US initiation of the dispute was primarily intended to
challenge India’s DCR for promotion of indigenous manufacturing capacity of solar

energy.

(d) and (e) The WTO Panel finding and recommendation was initially scheduled
to be circulated at the end of December 2015. Using the provisions of the WTO
Dispute Settlement Understanding, the US complainant i.e. the US notified the WTO
to delay circulation of the report stating that both parties were discussing the matter

bilaterally for arriving at a mutually acceptable solution.
Approval of SEZs in Puducherry

1137. SHRI N. GOKULAKRISHNAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that approval for two Special Economic Zones (SEZs)

were granted under the SEZ Act, 2005, in the Union Territory of Puducherry;
(b) if so, the details of districts where the above SEZs are set up;
(c) the present status of each of the above SEZs; and

(d) the SEZ-wise total number of people employed and exports made in each

of the SEZs since their inceptions?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) Yes, Sir. Approval
for setting up of two SEZs in Union Territory of Puducherry were granted. Details

of the two SEZs are as below:

(i) Formal Letter of Approval (LoA) dated 21.08.2006 was granted to
M/s Pondichery Special Economic Zone Company Ltd. for development,
operation and maintainance of the Multi Product SEZ at Sedarpet and
Karasur Villages, Villianur Taluk, Puducherry District, Puducherry. The three-
year validity of Formal LoA lapsed on 21.08.2009 and further extension
of LoA and Notification of the SEZ were denied to the developer due to
certain irregularities found. The decision of non-extension of Formal LoA

was challenged before the Court of Law, where the matter is sub-judice.

(i) In principle Letter of Approval dated 27.02.2009 was granted to M/s Karaikal
Port Pvt. Ltd. for setting up of a Port based SEZ at Vanjore Village,
Thirupattinum Commune, Karaikal District, Puducherry. In principle LoA
lapsed on 27.02.2013 and no further extension of LoA was sought by the

developer.
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(d) Since neither of the two SEZs proposals were implemented, no exports were

effected from the SEZs and no employment provided.
Impact of regulatory action by USFDA on exports

1138. SHRI SANJAY RAUT: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether it is a fact that the regulatory action by the US Food and Drug
Administration (USFDA) are hurting and impacted exports from the country and
drug industry has urged Government for the early intervention and dialogue with
US health regulator;

(b) if so, Government's response and reaction thereto; and

(c) the details of steps taken or proposed to be taken by Government to grow

our domestic drug industry to their potential in international market?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Despite the
regulatory action by the US Food and Drug Administration (USFDA), Indian
pharmaceutical exports to United States have increased from $ 3.4 billion in
2013-14 to $ 3.8 billion in 2014-15 (Source: Export Import Data Bank of Ministry of
Commerce and Industry). There is no representation from the industry to Government

for early intervention and dialogue with US Health regulator.

(¢) India and US are collaborating in information sharing about Good

Manufacturing Practices, inspections, capacity building of inspectors and industry.
Continuous fall in exports

1139. SHRI NEERAJ SHEKHAR: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether exports have fallen for 15th and 16th consecutive months in February
and March, 2016;

(b) if so, the details thereof; and
(c) the reasons for continuous fall in exports for the past 16 months?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The month-wise
details of India’s exports for the last 16 months from December, 2014 to March,

2016 are as under:
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Value in US $ Billion

S1. No. Month 2013-14 2014-15 % Growth 2014-15
over 2013-14

1. December 26.39 26.15 -0.89

2. January 26.89 24.39 -9.3

3. February 25.35 21.98 -13.29
4. March 30.34 24.03 -20.8

Sl. No. Month 2014-15 2015-16 % Growth 2015-16
(Provisional) over 2014-15

5. April 26.03 22.05 -15.28%
6. May 28.00 22.35 -20.18%
7. June 25.90 22.29 -13.95%
8. July 25.79 23.14 -10.30%
9. August 26.80 21.27 -20.66%
10. September 28.87 21.84 -24.33%
11. October 25.89 21.35 -17.53%
12. November 26.49 20.01 -24.43%
13. December 26.15 22.30 -14.75%
14. January 24.39 21.08 -13.58%
15. February 21.98 20.74 -5.66%
16. March 24.03 22.72 -5.46%

Source: DGCI&S

(c) Some key reasons for fall in exports in the recent period are as under:

(i) Fall in global demand and fall in commodity prices impacting terms of trade

for commodity exporters.

(i) Fall in the prices of petroleum crude resulting in consequent decline in prices
as well as export realizations for petroleum products, which are major items

of exports for India.

(iii) EU countries that account for nearly 16% of India’s exports are facing
stagnation. China is also experiencing a slow down. The recovery in the

US is slow and uncertain.
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(iv) As per the latest forecasts made by IMF in its World Economic Outlook
(WEO) April 2016, when compared to previous projection of January 2016,
forecasts for global growth have been revised downward by 0.2 and 0.1
percentage points for 2016 and 2017 respectively. Global growth during
the second half of 2015, around 2.8 per cent, was weaker than previously
forecast with a sizable slowdown during the last quarter of the year. The
unexpected weakness in late 2015 reflected to an important extent softer
activity in advanced economies-especially in the United States, but also in

Japan and other advanced Asian economies.
Commitments secured during WTO meeting in Nairobi

1140. SHRI T. RATHINAVEL: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that India raised issues paramount to the country and
came back with very important commitments during the WTO meeting in Nairobi
recently;

(b) whether issues like Special Safeguard Mechanism (SSM), which were not

even on the cards, were raised by India and commitments were obtained,
(c) if so, the details thereof;

(d) whether those countries are still unable to reach consensus on key issues at
WTO; and

(e) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Yes, Sir. Protecting India’s
agricultural sector is a priority with the Government in all trade negotiations. At
the Ministerial Conference of the World Trade Organisation (WTO) held in Nairobi,
Kenya in December 2015, India sought and was successful in obtaining two separate
Ministerial decisions on (i) a Special Safeguard Mechanism (SSM) for agricultural
products for developing country Members, and (ii) Public Stockholding for Food
Security Purposes.

(b) and (c) The SSM is intended to help developing countries protect their
agriculture sector from the effects of, inter-alia, a surge in imports of agricultural
products. India negotiated a Ministerial Decision which recognizes that developing
countries will have the right to have recourse to an SSM as envisaged in the mandate
of the Doha Round of trade negotiations. Negotiations for an SSM are to be held
in dedicated sessions and the WTO General Council has been mandated to regularly

review progress of these negotiations.
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(d) and (e) The Doha Round of trade negotiations, which began in the WTO in
2001, remains unfinished in the absence of consensus on several issues. The Nairobi
Ministerial Declaration acknowledges that Members have different views on how to
address the future of the Doha Round. Though there was no consensus on reaffirmation
of the agenda of the Doha Round, (referred to as the Doha Development Agenda),
the Ministerial Declaration notes the strong commitment of all Members to advance

negotiations on the remaining Doha issues.
Complaints against the US on imposing visa fees

1141. SHRI C. M. RAMESH: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether it is a fact that India has filed a complaint against the US before
the World Trade Organisation (WTO) on imposing 4000 US dollars additional fee
on non-immigrant temporary Visas (H1B and L1 Visas);

(b) if so, the details thereof;

(c) whether it is also a fact that limiting number of IT professionals entering
into US is also against the WTO rules; and

(d) if so, why Government is not contesting the issue of limiting IT professionals
from entering into the US?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) Yes, Sir. India has
decided to seek consultation with US under the Dispute Settlement Mechanism in
WTO regarding certain measures namely allegedly imposing increased fees on certain
applicants for L-1 and H-1B categories of non-immigrant visas. India believes that
the measures are inconsistent with a number of provisions of WTO, GATS.

Anti-dumping duty on tyres

1142. SHRI C. M. RAMESH: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(a) whether it is a fact that there are low quality imported tyres, particularly
bus and truck radial tyres, resulting in impact on rubber farmers, and also domestic
rubber industry;

(b) whether Automotive Tyre Manufacturers Association (ATMA) has been
demanding to impose restrictions on tyre imports;

(c) if so, what action the Ministry has taken on the above request;

(d) whether the Ministry can impose anti-dumping duty on such tyres; and
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(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) Import of automotive
pneumatic tyres is subject to BIS standards. Automative Tyre Manufacturers Association
(ATMA) had complained that non — BIS certified Truck Bus Radial Tyres are being
imported. ATMA had demanded placing import of Radial Truck and Bus Tyres in
the ‘restricted list’. This issue was analysed in the Department of Commerce and

the request could not be acceded to.

(d) and (e) The Directorate General of Anti-Dumping and Allied Duties (DGAD)
conducts anti-dumping investigation on the basis of duly substantiated petitions filed
by domestic industry alleging dumping of goods into the country causing injury to
it. The basic intent of the anti-dumping measures is to eliminate injury caused to
the domestic industry by unfair trade practices of dumping and to create a level
playing field for the domestic industries by re-establishing a situation of open and

fair competition in the Indian market.
Dilution of WTO commitment to Doha Development Agenda

1143. SHRI A. K. SELVARAJ: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that agreeing to the WTO deal in Nairobi is a huge

setback for India and other developing nations;

(b) whether there is a complete dilution of WTO commitment to the Doha
Development Agenda and also allowing developed country vacillations to introduce
new approaches for the final outcomes of the multilateral negotiations which have

been firmly resisted and rejected by India in the past;

(¢) whether the WTO declaration could not have been adopted if India had

resisted; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir. At the Ministerial
Conference of the World Trade Organization (WTO) held in Nairobi, Kenya in
December 2015, Ministerial Decisions were adopted on some agricultural issues
and issues of importance to developing countries and Least Developed Countries
(LDCs). The Nairobi Ministerial Decisions on Public Stockholding for Food Security

Purposes and an agricultural Special Safeguard Mechanism are positive steps due



Written Answers to [4 May, 2016] Unstarred Questions 105

to leadership role played by India for developing countries as they recognize the
need for outcomes in these areas and commit to the continuation of work on these
issues in the WTO. One of the Decisions adopted extends the relevant provision to
prevent ‘evergreening’ of patents in the pharmaceuticals sector. This would help in
maintaining an affordable and accessible supply of generic medicines. There was
also a commitment by those WTO members who are entitled to use agricultural
export subsidies, to eliminate such subsidies on farm exports. These are all positive

outcomes of the Ministerial Conference.

(b) The Nairobi Ministerial Declaration acknowledges that Members have different
views on how to address the future of the Doha round of multilateral trade negotiations.
Though there was no consensus on reaffirming the agenda of the Doha Round, namely,
the Doha Development Agenda (DDA), the Ministerial Declaration notes the strong
commitment of all Members to advance negotiations on the remaining Doha issues,
keeping development at the centre of the work and recognizing that provisions for
special and differential treatment would be an integral part of it. The commitment
to the DDA is also implicit in paragraph 34 of the Ministerial Declaration which
says that the decision to launch negotiations multilaterally on issues other than the
DDA would need to be agreed by all Members. Most of the developing countries
are committed to the DDA.

(c) and (d) Decisions in the WTO are mostly taken by consensus. India joined
the consensus in agreeing to the outcomes of the Nairobi Ministerial Conference,

after ensuring that its interests were protected.
Approval of India's stand at WTO conference in Nairobi

1144. SHRI A. K. SELVARAJ: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Government has approved India's stand at the World

Trade Organisation Conference held in Nairobi on food security and farm exports;
(b) if so, the details thereof;

(c) whether it is also a fact that India secured a re-affirmative ministerial decision

on the public stockholding issue; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes, Sir. The
Government has approved the stand taken by India on various issues at the Ministerial
Conference of the World Trade Organization (WTO) held in Nairobi in December 2015,
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including the issues of food security and agricultural export competition. As proposed
and approved, India had pursued the following agricultural issues at the Ministerial
Conference: an agricultural Special Safeguard Mechanism (SSM), a permanent solution
for public stockholding for food security purposes and a longer phase-out period for

developing countries for certain kinds of agricultural export subsidies.

(c) and (d) Yes, Sir. India secured a re-affirmative Ministerial decision on the issue
of public stockholding for food security purposes. The Ministerial decision commits
WTO members to engage constructively in finding a permanent solution on the issue.
The effects of this decision, read with the Bali Ministerial Decision of December
2013 and the WTO General Council Decision of 27 November 2014, translates into
a commitment by the WTO members to agree on and adopt a permanent solution
by the Eleventh Ministerial Conference of the WTO in 2017.

Special programme to create vibrant manufacturing sector

1145. SHRI PARVEZ HASHMI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has any special programme to create a vibrant

manufacturing sector that creates lots of jobs for the youth of the country; and
(b) if so, the details of jobs provided in the last one year?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The Government of India
notified the National Manufacturing Policy (NMP) in 2011 with the inter-alia objective
of creating 100 million jobs within a decade. The focus sectors of the policy include
employment-intensive industries like textiles and garments, leather and footwear, gems
and jewellery and food processing industries. Small and medium enterprises being
labour intensive have also been identified as focus area. In addition, the Government
has taken a number of measures to boost employment and production growth of
manufacturing sector. These inter-alia include launch of Make in India Programme,
Start up India initiative, liberalization of Foreign Direct Investment (FDI) Policy,
measures for ease of doing business and implementation of projects to create state-

of-art infrastructure.

(b) Quick Quarterly Surveys conducted by Labour Bureau estimated employment
generated in selected labour intensive and export-oriented sectors, namely, textiles
including apparels, metals, gems and jewellery, automobiles, transport, IT/BPO, leather
and handloom/power at 1.35 lakh jobs during January, 2015 to December, 2015.
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State-wise inflow of FDI

1146. SHRI PARVEZ HASHMI: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) the State-wise details of inflow of Foreign Direct Investment during the last

one and a half years;

(b) whether exports from the country have fallen during each quarter of

2014-15 in comparison to the previous year;

(c) if so, the comparative figures of exports during each quarter of 2014-15 and
the corresponding quarter of 2013-14; and

(d) the remedial steps taken/being taken by Government?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) FDI data is not maintained
as State-wise but RBI’s Regional Office wise. A Regional Office may cover more
than one State. Accordingly, the details of FDI equity inflow received during the
period of April, 2014 to February, 2016 is given in the Statement-I.

(b) and (c¢) No, Sir. The comparative figures of export during each quarter of
2014-15 and the corresponding quarter of 2013-14 are as under:

Export (Value in US $ Billion)

Quarter 2013-14 2014-15 % Growth
Quarter-1 73.44 79.93 (+) 8.84
Quarter-2 80.32 81.46 (+) 1.42
Quarter-3 78.07 78.53 (+) 0.59
Quarter-4 82.58 70.41 (-) 14.7

(d) The Merchandise Exports from India Scheme (MEIS) was introduced to
incentivize export of merchandise which are produced/manufactured in India. As on
date, 5012 Tariff Lines at 8 digit level are eligible for rewards under MEIS. The
annual resource allocation under MEIS was enhanced from ¥ 18000 crore to ¥ 21000
crore in October 2015. Further, the Government has introduced the Interest Equalisation
Scheme on Pre and Post Shipment Rupee Export Credit with effect from 1.4.2015
to all exports under 416 tariff lines (at ITC (HS) code of 4 digit) and exports made
by Micro, Small and Medium Enterprises (MSMEs) across all ITC codes. The rate
of interest equalization is 3% per annum. In addition the Government continues to

provide the facility of access to duty free raw materials and capital goods for exports
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through Schemes like Advance Authorisation, Duty Free Import Authorisation (DFIA),
Export Promotion Capital Goods (EPCG) and Drawback/Refund of Duties.

Statement

Financial year-wise details of FDI equity inflows from
April 2014 to February 2016

Sl.  Regional Offices States Covered 2014-15 2015-16 Total
No. of RBI Apr-Mar Apr-15 to
Feb-16
FDI in US$ FDI in US$ FDI in USS$
million million million
1 2 3 4 5 6
1. Hyderabad Andhra Pradesh 1,368.72 1,543.04 2.911.76
2. Guwabhati Assam 4.66 9.28 13.94
Arunachal
Pradesh
Manipur
Meghalaya
Mizoram
Nagaland
Tripura
3. Patna Bihar, 11.13 42.71 53.85
Jharkhand
4. Ahmedabad Gujarat 1,531.15 2,114.34 3,645.49
5. Jammu Jammu and 4.06 0.41 4.47
Kashmir
6. Bangalore Karnataka 3,443.89 4,072.87 7,516.75
7. Kochi Kerala 229.99 88.94 318.93
Lakshadweep
8. Bhopal Madhya 100.13 57.11 157.24
Pradesh,
Chbhattisgarh
9.  Mumbai Maharashtra 6,361.09 8,366.19 14,727.28
Dadra and

Nagar Haveli

Daman and Diu
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1 2 3 4 5 6
10. Bhubaneshwar Odisha 9.17 5.33 14.50
11. Jaipur Rajasthan 540.93 49.49 590.42
12. Chennai Tamil Nadu 3,817.69 4,488.34 8,306.03
Puducherry
13. Kanpur Uttar Pradesh 110.36 66.50 176.86
Uttarakhand
14. Kolkata West Bengal 238.60 898.24 1,136.84
Sikkim
Andaman and
Nicobar Islands
15. Chandigarh’ Chandigarh 38.57 26.81 65.39
Punjab
Haryana
Himachal
Pradesh
16. New Delhi Delhi, Part 6,874.95 12,383.84 19,258.79
of UP and
Haryana
17. Panaji Goa 34.50 18.20 52.70
18. Region Not Region Not 6,210.91 3,302.90 9,513.81
Indicated Indicated
GRAND TOTAL 30,930.50 37,534.55 68,465.05

City in U.P. as a centre under ‘start-up India’ schemes

1147. SHRI AMBETH RAJAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether any city in the State of Uttar Pradesh has been picked up as a
centre for innovation, start-up centre, incubation centre, or for research part under

various schemes of ‘Start-up India’; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Yes, Sir. Motilal
Nehru National Institute of Technology (MNNIT) Allahabad has been identified for
development of Startup Centre and IIT Kanpur has been identified for development of
Research Park under the ‘Startup India’ initiative by Department of Higher Education.
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Increase in trade with foreign countries

11148. DR. VIJAYLAXMI SADHO: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the visits of Prime Minister to various nations from 2014 till date
have resulted in a beneficial situation in every respect for trade and commerce
between those nations and India; and

(b) if so, the details of increase in trade, industrial development, employment
generation and research and development between these nations and India?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) The list of
international visits undertaken by the Hon'ble Prime Minister so far is given in the
Statement (See below). The foreign visits undertaken by the Hon'ble PM have been
instrumental in creating a positive momentum and boosting the bilateral relations
between India and respective countries. The visits have resulted in signing of several
trade pacts; establishing framework for enhanced security, border defence and Space
co-operation; promoting cooperation on flagship campaigns like Digital India, Make
in India, Clean India and Skill Development. Further, PM’s foreign visits also
facilitated meetings of CEO Forums and several B2B meetings to enhance business
opportunities and investments. As a result of these, the FDI inflows have witnessed
a 40 per cent increase in 2015 (upto December) over the corresponding period in
2014. Moreover, India’s overall trade in goods with these countries has risen by
2.3% from 2013-14 to 2014-15.

Statement

Details of Foreign Visits of Hon’ble PM

S1. No. Country Date

1. Bhutan 15-16 June, 2014

2 Brazil (BRICS Summit) 13-17 July, 2014

3. Nepal 34 Aug., 2014

4 Japan 30 Aug. — 3 Sept., 2014
5. USA 26-30 Sept., 2015

6. Three nation visit from Myanmar 11-13 Nov., 2014

Nov. 11, 2014 — Australia 14-18 Nov., 2014

Nov. 19, 2014 Fiji 19 Nov., 2014

T Original notice of the question was received in Hindi.
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S1. No. Country Date
7. Nepal 25-27 Nov., 2014
8. Three nation visit from Seychelles 10-11 Mar., 2015
Mar. 10, 2015 — Mauritius 11-12 Mar,, 2015
Mar 14, 2015 .

Sri Lanka 13—-14 Mar., 2015
9. Singapore 29 Mar., 2015
10. Three nation visit from France 10-11 Apr., 2015
Apr. 10, 2015 — Germany 12-14 Apr., 2015
Apr. 18, 2015

Canada 14-17 Apr., 2015
11. Three nation visit from China 14-16 May, 2015
May 14, 2015 — Mongolia 17-18 May, 2015

May 19, 2015

12.

13. Six nation visit to
CIS and Russia from July
6, 2015-July 13, 2015

14.

15. Two nation visit from
Sept. 23, 2015 —
Sept 29, 2015

16. Two nation visit from
Nov. 12, 2015 —
Nov. 16, 2015

17. Two nation visit from
Nov. 21, 2015 —
Nov. 24, 2015

18.
19.

20. Three nation visit from
Mar. 30, 2016 —
Apr. 3, 2016

South Korea
Bangladesh
Uzbekistan
Kazakhstan
Russia
Turkmenistan
Kyrgyz Republic
Tajikistan

United Arab Emirates

Ireland

USA

United Kingdom
Turkey

Malaysia

Singapore

France
Russia
Belgium
USA

Saudi Arabia

18-19 May, 2015
6—7 June, 2015
6-7 July, 2015
7-8 July, 2015
8-10 July, 2015
10-11 July, 2015
11-12 July, 2015
12-13 July, 2015
16-17 Aug., 2015
23 Sept., 2015
23-29 Sept., 2015

12-14 Nov., 2015
14-16 Nov., 2015

21-23 Nov., 2015
23-24 Nov., 2015

29-30 Nov., 2015
23-24 Dec., 2015

30 Mar., 2016

31 Mar. — 1 Apr, 2016
02 — 03 Apr., 2016




112 Written Answers to [RAJYA SABHA] Unstarred Questions

Appeal against WTO’s verdict on solar energy equipments

1149. SHRI S. THANGAVELU: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that Government has decided to appeal against the World
Trade Organisation's verdict over its policy relating to solar energy equipments, if

so, the details thereof;

(b) whether India had as part of its National Solar Mission, imposed a stipulation

that solar cells and solar modules be locally sourced;

(c) whether US had filed a case against India at the WTO demanding a level

playing field for Indian and foreign solar component manufactures; and
(d) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (d) There is no general
stipulation under the Jawaharlal Nehru National Solar Mission (JNNSM) for compulsory
sourcing of locally manufactured solar cells and modules. In order to promote and
make Indian solar cells and modules manufacturing industry competitive, Government
imposed the condition of procurement of locally manufactured solar cells and modules,

only in a few of its programs under JNNSM.

The US filed a case against India under the WTO Dispute Settlement Mechanism,
alleging that the Domestic Content Requirement (DCR) in Phase I (Batch I and II)
and Phase II (Batch I) programs under JNNSM violates India’s obligation, amongst
others, the National Treatment provision under the WTO Agreement. The WTO panel

found that India’s DCR measures are inconsistent with WTO obligation.

India had filed an appeal against the WTO panel findings and the recommendation
thereof. India’s appeal primarily focuses on the need for a holistic approach to the
issue of Government procurement, keeping in view the public policy objectives of

ensuring energy security and achieving ecologically sustainable growth.
Impact of trade agreements on ‘Make in India’ programme

1150. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) whether the various bilateral and regional trade agreements concluded by
UPA Government are proving to be detrimental to the success of 'Make in India'

programme; and
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(b) if so, what correctives are under consideration for the agreements in existence
and whether the agreements now on the drawing board will have adequate built-in

safeguards?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) No, Sir. The bilateral and

regional trade agreements are complementary to the ‘Make in India’ programme.
(b) Does not arise.
Extension of interest subvention scheme for textile sector

1151. SHRI DEVENDER GOUD T.: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether the Federation of Indian Export Organisations are demanding to
extend the Interest Subvention Scheme for textile sector with retrospective effect
from April, 2014;

(b) if so, the reasons for such a demand;
(c¢) why the Interest Subvention Scheme was not extended after March, 2014;

(d) the year-wise export of textiles in the last three years and the current year;

and

(e) what are the reasons that country's exports were in the negative zone in the

last six months and how the Ministry is planning to address this situation?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Federation of Indian
Export Organisations (FIEO) had requested extension of Interest Subvention Scheme
beyond 31.03.2014 vide their letter dated 02.05.2014 addressed to Commerce Secretary
which mentions the high cost of credit impacting competitiveness of exporters, as

a reason for the request.

(¢) On culmination of earlier Interest Subvention Scheme on 31.03.2014, the
scheme was being reviewed and the matter related to continuing a scheme of this
nature was under consideration, which was followed by introduction of Interest
Equalisation Scheme w.e.f. 01.04.2015.

(d) Year-wise data on exports of the textile sector in the last three years, and

the current year is as follows:
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(Value in US §$ Million)

Principal Commodity 2012-13  2013-14 2014-15 2015-16
(Apr- Feb)
Cotton Fabrics, Madeups etc. 4710.52  5118.64 5516.42 4812.46
Cotton Yarn 3532.29 455041 3937.41 3307.31
Manmade Yarn, Fabrics, Madeups 4536.00 5183.66 5275.03 4290.18
NATRL Silk Yarn, Fabrics, Madeup 155.35 142.94 124.97 78.69

Other Txtl Yarn, Fabric Mdup Artcl 325.31 376.05 399.59 305.16

RMG Cotton Incl accessories 8443.59  9106.74  9282.83 8277.11
RMG Manmade Fibres 252120 314896  3997.13 3788.64
RMG of Other Textle Matrl 1453.85  2190.77  2941.65 2911.50
RMG Silk 236.70 236.55 303.97 230.52
RMG Wool 293.38 307.48 307.75 250.54
Silk, Raw 0.53 0.04 0.11 0.22
Wollen Yarn, Fabrics, Madeupsetc 195.46 180.72 201.85 177.61
Wool, Raw 0.19 0.20 0.04 0.45
GranD ToTAL 26404.36 30543.14 32288.73  28430.38

Source: DGCI&S

(e) Some of the key reasons for country’s exports being in the negative zone

in the last six months are;

(i) Fall in global demand and fall in commodity prices impacting terms of trade

for commodity exporters.

(i1) Fall in the prices of petroleum crude resulting in consequent decline in prices
as well as export realizations for petroleum products, which are major items

of export for India.

(iii) EU Countries that account for nearly 16% of India’s export, are facing
stagnation. China is also experiencing a slow down. The recovery in US

has been moderate and uncertain in terms of sustainability.
(iv) There is a general slowdown in the world GDP growth and hence in growth

of World Trade. Some increase in trade barriers have also been reported.

The policy initiatives taken by Government to arrest falling exports and enhance

merchandise exports are as below:-
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(i) The Merchandise Exports from India Scheme (MEIS) was introduced in
the Foreign Trade Policy (FTP) 2015-20 on April 1, 2015. MEIS aims to
incentivize export of merchandise which are produced/manufactured in India.
At the time of introduction of MEIS on April 1, 2015, the scheme covered
4914 tariff lines at 8 digit level. Countries of the globe were grouped into 3
market categories (Country Group A, Country Group B and Country Group
C) for grant of incentives under MEIS. Slight changes in lines covered etc.
were made on 14.07.2015 and 15.7.2015. Thereafter on 29.10.2015, 110
new Tariff Lines at 8 digit level were added under the scheme. The rates/
country coverage for 2228 lines at 8 digit level were enhanced. As on date,
5012 Tariff Lines at 8 digit level are eligible for rewards under MEIS. The
annual resource allocation under MEIS was enhanced from X 18000 crore
to ¥ 21000 crore in October 2015.

(i) The Government has introduced the Interest Equalisation Scheme on Pre and
Post Shipment Rupee Export Credit with effect from 1.4.2015. The scheme
is available to all exports under 416 specified tariff lines [at ITC (HS) code
of 4 digit] and exports made by Micro, Small and Medium Enterprises
(MSMEs) across all ITC (HS) codes. The rate of interest equalisation is
3% per annum.

(ii1) In addition the Government continues to provide the facility of access to
duty free raw materials and capital goods for exports through schemes like
Advance Authorisation, Duty Free Import Authorisation (DFIA), Export
Promotion Capital Goods (EPCG) and Drawback/Refund of Duties.

Action against dumping in the country

1152. SHRI VIJAY GOEL: Will the Minister of COMMERCE AND INDUSTRY

be pleased to state:

(a) whether Government has taken cognizance of the cheap goods including
vegetables, fruits, electronic goods, etc. being dumped in India especially cheap

Chinese imports;

(b) if so, the action the Ministry has taken thus far to protect the interests of

Indian producers; and

(c) what measures the Ministry is taking to speed up the process of taking

action against dumping activities to prevent substantial damage?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) to (c) Yes. The Designated
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Authority in the Directorate General of Anti-Dumping and Allied Duties (DGAD)
has consistently been taking cognizance of the dumped goods being imported in
to the country, especially from China and, therefore, to protect the interests of the
domestic industries, has recommended to the Central Government from time to time,
imposition of anti-dumping duties on various product groups/categories like chemicals
and petrochemicals, pharmaceuticals, engineering, electronics, telecom, textiles, fibres,
yarns, consumer goods, steel and other metal products, etc.. The DGAD has not
received any petition in recent times from the domestic industry of vegetables and
fruits alleging dumping. As per the Anti-dumping Rules, anti-dumping investigations
are to be completed within 12 months of the date of initiation of the investigation,

which is extendable by the Government by another 6 months.
Slow progress in implementation of NIMZs

1153. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that there is a slow progress in the implementation of
National Investment and Manufacturing Zones (NIMZs), if so, the details thereof and

reasons therefor; and

(b) whether there is a need to promote the upgradation of existing industrial
clusters into these zones, if so, the details thereof and the steps taken/being taken

in this direction so far?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) The Department notified the
National Manufacturing Policy (NMP) through a Press Note dated 4th November, 2011.
The implementation of the NMP has been taken up in right earnest. Government has
granted “in-principle” approval to the eight Investment Regions under phase-I of Delhi
Mumbai Industrial Corridor (DMIC) Project as National Investment and Manufacturing
Zones (NIMZs). Under NMP, fourteen National Investment and Manufacturing Zones
(NIMZs) outside the DMIC Region have also been accorded ‘in-principle’ approval.
Out of these fourteen NIMZs, the NIMZs at (i) Prakasam in Andhra Pradesh and

(il)) Medak in Telangana have been granted final approval.

(b) The National Manufacturing Policy is based on the principle of industrial
growth in partnership with the States. It is the prerogative of the States to adopt the
instrumentalities provided in the policy and submit the proposals to the Department
for establishment of NIMZ(s)/upgradation of existing industrial cluster into NIMZ,

subject to fulfillment of criteria specified in the Policy.
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Permission to commercial surrogacy

1154. DR. CHANDAN MITRA: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether Government has permitted commercial surrogacy business in the

country;
(b) if so, the details thereof,

(c) if not, the reasons for issue of the Notification dated 2nd December, 2013

permitting import of human embryo; and

(d) the steps taken by Government to reconsider the 2nd December, 2013
Notification and take a comprehensive view of legal and citizenship issues linked
with the subject?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) Government of
India does not support commercial surrogacy, in order to protect the interests of
surrogate mothers and children. The Department of Health Research has issued a

circular in this regard on 4.11.2015 and the circular is hosted on its official website.

(c) and (d) The classification and import policy of human embryo was not available
prior to December, 2013. Based on the recommendation of an Inter-Ministerial Expert
Committee under the aegis of the Indian Council of Medical Research (ICMR)/
Department of Health Research and supported by the Central Board of Excise and
Customs (CBEC), Department of Revenue, human embryo was classified and its
import policy defined as freely importable, subject to ‘No Objection Certificate’
from Indian Council of Medical Research (ICMR), vide Notification No. 52 dated
2.12.2013.Subsequently, Government reviewed the position and prohibited its import
vide No. 25 dated 26.10.2015 except for research purposes based on the guidelines
of the Department of Health Research.

Action to narrow down trade deficit

1155. SHRI MANSUKH L. MANDAVIYA: Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the updated details of the action taken by Government to narrow down trade
deficit;

(b) as on date, the action taken by Government to increase contribution of

manufacturing sector in overall GDP rate; and
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(c¢) whether Government is now focusing on Latin American countries to increase

trade ties, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) Steps have been taken to
address the trade deficit through promotion of exports, as described below. Efforts are
also made to address country specific impediments through bilateral trade engagements.
Details of some key steps taken by Government to boost exports and reverse the

current trend in foreign trade are as under:

(i) The Merchandise Exports from India Scheme (MEIS) was introduced in
the Foreign Trade Policy (FTP) 2015-20 on April 1, 2015. MEIS aims to
incentivize export of merchandise which are produced/manufactured in India.
At the time of introduction of MEIS on April 1, 2015, the scheme covered
4914 tariff lines at 8 digit level. Countries of the globe were grouped into 3
market categories (Country Group A, Country Group B and Country Group
C) for grant of incentives under MEIS. Slight changes in lines covered etc.
were made on 14.07.2015 and 15.7.2015. Thereafter on 29.10.2015, 110
new Tariff Lines at 8 digit level were added under the scheme. The rates/
country coverage for 2228 lines at 8 digit level were enhanced. As on date,
5012 Tariff Lines at 8 digit level are eligible for rewards under MEIS. The
annual resource allocation under MEIS was enhanced from I 18000 crore
to ¥ 21000 crore in October 2015.

(ii)) The Government has introduced the Interest Equalisation Scheme on Pre and
Post Shipment Rupee Export Credit with effect from 1.4.2015. The scheme is
available to all exports under 416 tariff lines [at ITC (HS) code of 4 digit]
and exports made by Micro, Small and Medium Enterprises (MSMEs) across

all ITC (HS) codes. The rate of interest equalisation is 3% per annum.

(iii) In addition the Government continues to provide the facility of access to
duty free raw materials and capital goods for exports through schemes like
Advance Authorisation, Duty Free Import Authorisation (DFIA), Export
Promotion Capital Goods (EPCG) and Drawback/Refund of Duties.

(b) The Government is continuously taking a number of measures to boost
contribution of manufacturing sector in overall GDP of India. These inter-alia, include
‘Startup India Initiative’ as well as ‘Make in India’ Programme under which 25
thrust sectors to provide a major push to manufacturing in India have been identified.
The steps taken to create ease of doing business include setting up of an Investor
Facilitation Cell, launch of e-biz Portal and Liberalizing Policy for industrial licence

for defence industries.
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(c) The Government on an ongoing basis endeavours to deepen India’s trade
engagements with traditional markets and promote them in new emerging areas across

countries and commodities.

The LAC region, alongwith other regions, has also been the focus of such efforts,
as a part of which India today has a PTA with Chile and the Mercosur block. With
the objective of further deepening India’s relations with the LAC region, an integrated
programme “Focus LAC” launched in November, 1997 has been extended upto March,
2019. Under existing institutional mechanisms, efforts are made for removing barriers
impeding bilateral trade. As a result of these efforts, India’s trade with the LAC
region has grown from $ 5.61 Billion in 2009-10 to $ 11.53 Billion in 2014-15.

Reconstitution of rubber board

1156. SHRI K. K. RAGESH: Will the Minister of COMMERCE AND INDUSTRY
be pleased to state whether Government has set any time-frame for reconstituting
the Rubber Board and if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): The tenure of the previous
Board expired on 28th February 2014. As per Rules, the functions of the Board,
until its reconstitution, are discharged by the Chairman within his delegated powers.

Steps have been taken for reconstitution of the Board.
Safeguarding interest of domestic sector against e-commerce

1157. DR. E. M. SUDARSANA NATCHIAPPAN: Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a) whether Government's policy of opening up 100 per cent foreign investment
in e-commerce is looking after the interest of Indian SME sector, Indian industries

in production, distribution, marketing and service; and

(b) if so, what are the detailed conditions imposed in each and every aspect

and revenue protection in tax income to State and Central Government?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) and (b) FDI in retail sector
including e-commerce has been opened in a calibrated manner. The Government
has recently clarified that 100% FDI under automatic route is permitted in market
place model of e-commerce and FDI is not permitted in inventory based model of
e-commerce. This move is likely to bring clarity on the FDI policy on e-commerce

sector as well as increase foreign investment in this sector there by benefiting Indian
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industries including Indian SMEs. Detailed Guidelines for Foreign Direct Investment
(FDI) on e-commerce have been issued by the Government vide Press Note 3 (2016)
dated 29.03.2016 a copy of which is given in the Statement. [Refer to the Statement
appended to the Answer to USQ No. 1124, part (¢) and (d)].

Tax related issues are governed by relevant Central and State statutes.
Irregulation in STC, Hyderabad

1158. SHRI MD. NADIMUL HAQUE: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that a large scale of default has occurred in State Trading
Corporation (STC), Hyderabad, if so, the details thereof,

(b) whether the Vigilance Division has recommended the case to CBI;

(¢) whether any action has been taken by CMD to recover the default amount;
(d) the details of money recovered; and

(e) the details of action taken against any officer for the above default?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) STC, Hyderabad had entered
into an agreement with a business associate for import of 33,000 MTs Metcoke
from a company in United Kingdom by arranging Letter of Credit (L/C). The STC
released the full payment towards above L/C on its maturity. However, the business
associate did not lift the entire quantity and later in unauthorized manner lifted/
removed 8500 MTs stocks valued at ¥ 13.60 cr. stored under the custody/control of
STC’s appointed Collateral Management Agency (CMA).

(b) Vigilance Division of STC has recommended that the matter be referred to CBIL.
However, as on the basis of FIR lodged by STC, the local Police after investigation
has already filed the charge sheet in the Court and the matter being sub-judice, STC

management has decided not to refer the matter to CBI for the time being.

(¢) The outstanding amount is fully securitized by STC through mortgage of
property. STC are making efforts for attachment of property of the business associate.
Further, arbitration proceedings have been initiated and insurance claim has been
lodged. The payments are being vigorously followed up with the business associate

and are expected to be received shortly.

(d) STC has informed that as against Principal amount of ¥ 54.30 crore, I 44.02

crore (including Earnest Money Deposit of ¥ 8.53 crore) has already been recovered.
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A balance of ¥ 10.28 crore (excluding interest) is outstanding as per books as on
date.

(e) The matter is under consideration of the management.

Incentives for start-ups

1159. SHRI MOHD. ALI KHAN: Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether start-ups should be defined as any business within the first three
years of its existence, employing 50 people or less and having a revenue of ¥ 5
crores or less and such start-up should be given the benefits of simpler labour laws
and lower tax rates, if so, the details thereof and steps taken/being taken in this

direction so far; and

(b) whether it is also a fact that start-ups promoting technology upgradation,
skill development and women or rural entrepreneurship should be given additional

incentives, grants and soft loans, if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIMATI NIRMALA SITHARAMAN): (a) As per the definition
Notified in the Gazette of India vide G.S.R. 180(E) dated 17th February, 2016, an

entity shall be considered as a ‘startup’-
(i) Up to five years from the date of its incorporation/registration,

(i) If its turnover for any of the financial years has not exceeded Rupees 25

crore, and

(iii) It is working towards innovation, development, deployment or commercialization

of new products, processes or services driven by technology or intellectual

property;

Provided that any such entity formed by splitting up or reconstruction of a

business already in existence shall not be considered a ‘startup’;

Provided further that in order to obtain tax benefits a startup so identified under
the above definition shall be required to obtain a certificate of an eligible business
from the Inter-Ministerial Board of Certification. A copy of the said Notification

is given in the Statement (See below).

Startups shall be allowed to self-certify compliance with 9 labour and environment
laws. Profits of startups as defined are exempted from income-tax for a period of

3 years with a view to facilitate growth of business and availability of working
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capital during the initial years of operation. The exemption shall be available

subject to non-distribution of dividend by the startup.

(b) The ‘Startup India’ initiative aims at promoting technology driven business.
However, there is no sector specific or women oriented incentives built under the
initiative.

Statement

Details of Notitfication dated 17th February, 2016

TS ¥, SI. TA.-33004/99 REGD. NO. D.L.-33004/99

The Gazette of India

STATENROT
EXTRAORDINARY
T —EUs 3—39-9Us (i)
PART II—Section 3—Sub-section (i)
MRGR | ISR
PUBLISHED BY AUTHORITY

4. 113] T3 feeell, gEWRTaR, BRa<l 18, 2016/4T9 29, 1937
No. 113] NEW DELHI, THURSDAY, FEBRUARY 18, 2016/MAGHA 29, 1937

qIvTSY 3R ST 93Ty
(@irenfire AifT vd e fawm)

Srferger
T3 faeel, 17 wRad), 2016

ALHLA. 180(30).- AR WBR §RI T § WLE-AW & [l JHel ARl
ST BRI b ST I SIS IfSIT U8l B TN Pl T8 gl YR GRPR b
faft #=Terl gRT 39 waeH & fov &8 sdean 3% {6y U €1 uga fey Ty
Il H THRUAl A P IR I RN WRAT B AR ISy’ HFT SI-
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@) Sud FrieRuy/dsiiaRer ot [fY & o af 9@,
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AR
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& wI H T AFT S

2. O &1 A g- dIg fron &F fafics du (@u ifefam, 2013 7 gen
IRAI), 37T Uoiid WERRT BH (TSGR IafgH, 1932 & @us 59
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fspamall a1 Jdrell & e, ST A1 ISR & ddg H BRI
AT ST B, afe S9e1 ey fFEfaRad a1 fAefia w1 iR S
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() U TI1 IcUE I A1 T FlehaT e
@) "EAYY B W GUR by 1Y HSET ST, Jar a1 gfhar, S arEst
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(@) JAE I JAlW 1 dfhard ReH arftrefiewor @ dvraer T8 g,
3reraT
(@) UGHA G I AU AT AiHATg 37eran
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Q)
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T8 AAGIT, JASTHI ISUF H FHTeH DI IRIE A AT ST

[BT.9. 5(91)/2015-dT%.1]
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Ministry of Commerce and Industry
(Department of Industrial Policy and Promotion)
NOTIFICATION
New Delhi, the 17th February, 2016

G.S.R. 180(E).- The Government of India has announced ‘Startup India’ initiative
for creating a conducive environment for startups in India. The various Ministries of
the Government of India have initiated a number of activities for the purpose. To bring

uniformity in the identified enterprises, an entity shall be considered as a ‘Startup’-
(a) Up to five years from the date of its incorporation/registration,

(b) If its turnover for any of the financial years has not exceeded ¥ 25 crore,

and

(c) It is working towards innovation, development, deployment or commercialization
of new products, processes or services driven by technology or intellectual
property.

Provided that any such entity formed by splitting up or reconstruction of a

business already in existence shall not be considered a ‘startup’;

Provided further that in order to obtain tax benefits a startup so identified under
the above definition shall be required to obtain a certificate of an eligible business

from the Inter-Ministerial Board of Certification consisting of:
(a) Joint Secretary, Department of Industrial Policy and Promotion,
(b) Representative of Department of Science and Technology, and
(c) Representative of Department of Biotechnology.

Explanation:

1. An entity shall cease to be a startup on completion of five years from the
date of its incorporation/registration or if its turnover for any previous year
exceeds X 25 crore.

2. Entity means a private limited company (as defined in the Companies Act,
2013), or a registered partnership firm (registered under section 59 of the
Partnership Act, 1932) or a limited liability partnership (under the Limited
Liability Partnership Act, 2002).

3. Turnover is as defined under the Companies Act, 2013.

4. An entity is considered to be working towards innovation, development,
deployment or commercialization of new products, processes or services driven

by technology or intellectual property if it aims to develop and commercialize:
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(a) A new product or service or process, or

(b) A significantly improved existing product or service or process, that will

create or add value for customers or workflow.
Provided that the mere act of developing:

(a) products or services or processes which do not have potential for

commercialization, or
(b) undifferentiated products or services or processes, or

(c) products or services or processes with no or limited incremental value

for customers or workflow would not be covered under this definition

5. The process of recognition as a ‘startup’ shall be through mobile app/
portal of the Department of Industrial Policy and Promotion. Startups
will be required to submit a simple application with any of following

documents:

(a) a recommendation (with regard to innovative nature of business), in a
format specified by Department of Industrial Policy and Promotion, from

any Incubator established in a post-graduate college in India; or

(b) a letter of support by any incubator which is funded (in relation to the
project) from Government of India or any State Government as part of

any specified scheme to promote innovation; or

(c) a recommendation (with regard to innovative nature of business), in a
format specified by Department of Industrial Policy and Promotion, from

any Incubator recognized by Government of India; or

(d) a letter of funding of not less than 20 per cent in equity by any
Incubation Fund/Angel Fund/ Private Equity Fund/Accelerator/Angel
Network duly registered with Securities and Exchange Board of India
that endorses innovative nature of the business. Department of Industrial
Policy and Promotion may include any such fund in a negative list for

such reasons as it may deem fit; or

(e) a letter of funding by Government of India or any State Government

as part of any specified scheme to promote innovation; or\

(f) a patent filed and published in the Journal by the Indian Patent Office

in areas affiliated with the nature of business being promoted.

Department of Industrial Policy and Promotion may, until such mobile app/
portal is launched make alternative arrangement of recognizing a ‘startup’. Once

such application with relevant document is uploaded a real-time recognition number
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will be issued to the startup. If on subsequent verification, such recognition is
found to be obtained without uploading the document or uploading any other
document or a forged document, the concerned applicant shall be liable to a fine
which shall be fifty per cent of paid up capital of the startup but shall not be
less than Rupees 25,000.

This notification shall come into force on the date of its publication in the
Official Gazette.

[F. No. 5(91)/2015-BE.I]
RAVNEET KAUR, Jt. Secy.

Revenue generation from monuments
1160. SHRI VIJAY GOEL: Will the Minister of CULTURE be pleased to state:

(a) what is Government’s view on undertaking revenue generation activities at
monuments and thereby making their maintenance and finances self-sustainable and

the reasons for its view;

(b) the details of the revenue generated from film shoots at various tourist spots
and the rates charged from them for the shoots for the last five years, monument-

wise; and

(c) the details of the revenue generated from other means from monuments,

monuments-wise for the last five years?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) The revenue generation activities from centrally protected monuments,
includes entry fee at the ticketed monuments, film operations, cultural events within
the vicinity of selected protected monuments, etc. This revenue generated is remitted
into the Consolidated Fund of the Government of India in accordance with the
Central Government Account (Receipts and Payments) Rules. As Receipts are a part
of non-tax revenue of the Government of India the Ministry of Culture proposal for
channelising all Archaeological Survey of India (ASI) revenue directly back to ASI
was not agreed to by the Ministry of Finance. As such the maintenance of monuments

remains dependent on regular budget allotment for the purpose.

(b) During the last five years the rates for film shoot at centrally protected
monuments was I 5000/- per day per monument. So far as Revenue generated, the

information is being collected.

(¢) Information is being collected.
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Sawarkar’s plaque
1161. SHRI TARUN VIJAY: Will the Minister of CULTURE be pleased to state:

(a) whether Government is aware of the fact that Veer Sawarkar’s plaque was

removed from Port Blair’s Cellular jail;

(b) whether Government is aware that a huge movement was generated to have

the Sawarkar’s plaque reinstalled there; and

(c) what has Government done so far in this regard and whether Government is
willing to put the Sawarkar’s plaque again where it was denied a space at Cellular

jail memorial?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) to (c) As per the information supplied by the Directorate of Art and
Culture, Andaman and Nicobar Administration, Port Blair, the plaque appears to be
taken out while undertaking construction of Swatantrya Jyot of Cellular Jail. Indian
Oil Foundation/IOCL, Ministry of Petroleum and Natural Gas, GOI has constructed
a replica of Swatantatrya Jyot in the premises of the Cellular Jail. The installation

of Plaque on the jyot is under consideration.
Financial assistance to world heritage festival
+1162. SHRI HARIVANSH: Will the Minister of CULTURE be pleased to state:

(a) the number of organisations provided financial assistance in the last two

years on the lines of world cultural festival;

(b) whether Government is working on the scheme of promoting art and culture

only through such organisation; and

(c) the other steps taken by Government to promote art and culture and the

results thereof?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) Under the Scheme of ‘Financial Assistance to Cultural Organisations
with National Presence’, seven Non-Governmental Organisations (NGOs) have been
provided with financial assistance for organising various cultural activities/events in

the last two years.

(b) and (c) The Ministry of Culture is regularly working on promotion of art and
culture through its organizations and schemes including funding to such organizations/

NGOs and the results are appreciable.

T Original notice of the question was received in Hindi.
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Renovation of Rabindra Bhawans
1163. SHRI RIPUN BORA: Will the Minister of CULTURE be pleased to state:

(a) whether it is a fact that several projects on renovation of Rabindra Bhawans

are pending with Government;
(b) if so, the details of proposals received so far therein;

(c) whether it is also a fact that Government proposes to spend money to build

new Rabindra Bhawans, than to renovate the older ones; and

(d) if so, details of proposals and action plan on the applications on the matter

so far?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) No, Sir.

(b) Does not arise.
(¢) No, Sir.
(d) Does not arise.
Strengthening of ASI office at Bhubaneswar

1164. SHRI BHUPINDER SINGH: Will the Minister of CULTURE be pleased
to state: whether Government has plans to strengthen the Archaeological Survey of
India office at Bhubaneswar with required laboratory facilities and technical man
power for issue of non-antiquity certificate in time in order to boost export-oriented
handicraft industries of the State?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): Yes, Sir. Requisite laboratory facilities and technical manpower are
provided in all laboratories, including Bhubaneswar, on need basis. There is an Expert
Advisory Committee under the Chairmanship of Superintending Archaeologist of each
Circle including Bhubaneswar Circle for issuing non-antiquity certificate brought by
handicraft exporter for the purpose of export. The Committee meets regularly in the
Circle office as and when request for issuing of non-antiquity certificate is received
from exporter. There is no report of delay in disposing of such request.

Creation of Art Council

1165. SHRIMATI THOTA SEETHARAMA LAKSHMI: Will the Minister of
CULTURE be pleased to state:

(a) whether Government is contemplating to create an Art Council to encourage

creativity in arts field; and
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(b) if so, by when, if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF CULTURE (DR. MAHESH
SHARMA): (a) No, Sir.

(b) Does not arise, as no such proposal is under consideration in this Ministry.
Complaints of harassment of undertrials by convicted prisoners

1166. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI KANAK LATA SINGH:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether more prisoners are being kept in the jails of the country beyond

the capacity of these jails;

(b) if so, the details of the problems arising from keeping more prisoners in

the jails beyond their capacity;
(c) whether undertrials and convicts, both kinds of prisoners are kept together;

(d) if so, whether complaints of harassment of undertrials by convicted prisoners

of criminal mindset are received from time to time; and
(e) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As per data compiled
by the National Crime Records Bureau at the end of 2014, there were 4,18,536
inmates in the jails of the country out of authorized capacity of 3,56,561 inmates
which constitutes an overcrowding of 17.4%, which is largely due to under trials.
The following measures have been taken by the Government in respect of under

trial prisoners and to reduce the overcrowding in jails:

(1) A letter has been sent to all States/UTs on 14.8.2015 for taking necessary
action for including the Secretary of the district Legal services Authority as

one of the members of the Under Trial Review Committee.

(i) An Advisory has been issued by the Government of India on 17.1.2013
to States/UTs regarding use of Section 436A of the Cr.P.C to reduce
overcrowding of prisons. The same can also be accessed on the website of
Ministry of Home Affairs at the link: Attp://mhal.nic.in/PrisonReforms/pdf/
AdvSec436APrisons-060213_0.pdf

T Original notice of the question was received in Hindi.
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(ii1) The Union Home Minister has written to Chief Ministers/LG of States/UT on
3.9.2014 regarding use of section 436A of Cr. P.C. to reduce overcrowding

in jails of the country.

(iv) The Hon’ble Supreme Court in its order dated 5.9.2014 in the Writ Petition
No. 310/2005-Bhim Singh Vs Union of India and Other relating to the under
trial prisoners has directed for effective implementation of Section 436A of
the Code of Criminal Procedure. The DG (Prisons)/IG (Prisons) of all States/
UTs have been requested on 22.9.2014 to take necessary action to comply

with the order of the Hon’ble Supreme Court in the matter.

(v) An Advisory dated 27.9.2014 has been issued by the Government of India
to the States/UTs on reckoning half-life of time spent in judicial custody of
Under trial prisoners under Section 436A of Cr. P. C. the same can also be

accessed on the website of Ministry of Home Affairs at the link:
http://mhal .nic.in/PrisonReforms/pdf/GuidelinesForRreckoningHalfLife 161014.pdf

(¢) No, Sir. The undertrial prisoners and convicted prisoners are confined in

separate barracks and enclosures.

(d) and (e) As prisons is a State subject as per Entry 4 of List II of the Seventh
Schedule of the Constitution and the management and administration of the prisons
is the responsibility of the State Governments, data in this regard is not maintained

centrally.

CRPF men Kkilled in blast near Dantewada
in Chhattisgarh

1167. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government is aware that some CRPF men belonging to 230 battalion

were killed in IED blasts near Dantewada in Chhattisgarh recently;
(b) if so, the details of attacks on security forces during the last one year;

(c) whether it is a fact that naxals have got more sophisticated arms and

ammunitions and better intelligence than our security forces; and

(d) if so, the steps taken by Government to provide better arms and ammunition

to our security forces?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) Yes, Sir. On 30.03.2016,
an IED blast on a CRPF vehicle near Mailawada on Bacheli-Bhusaras road under
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Kuakonda, District Dantewada, Chhattisgarh resulted in martyrdom of 7 CRPF personnel
belonging to 230 Bn of CRPF. The details of attacks including landmines on security

forces in Chhattisgarh in the last one year and in the current year are given below:

Year Number of attacks SFs killed
2015 105 27
2016 (upto April 21) 33 13
TotaL 138 40

(c) It is not correct that the weapon holding of Left Wing Extremists is superior
to the weaponry used by the security forces in LWE affected areas. The LWE outfits
are using weapons/equipments like LMG, AK-47, SLR, .303 Rifles, GF Rifles, HE
Grenades and VHF and HF sets etc. for attacks on security forces.

The Left Wing Extremists have an intelligence network, mainly among villagers

in their strongholds.

The Government is equipping the State police and CAPFs on a regular basis
through procurement of modern and sophisticated arms and ammunitions through State

Police Modernization Scheme and also providing budget to the CAPFs for the same
(d) Does not arise.
Punchhi Commission Report

1168. SHRI SUKHENDU SEKHAR ROY: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether M. M. Punchhi Commission set up in 2007 on Centre-State relations
had submitted its report on 31st March, 2010 and if so, the details thereof;

(b) how many States/Union Territories/Union Ministers and Departments have

forwarded comments thereon so far to Government;

(c) the details of follow up action initiated by Government since 31st March,
2010 till 30th March, 2015; and

(d) by when the Punchhi Commission Report is expected to be published?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Yes, Sir. The M. M. Punchhi
Commission which was set up in 2007 on Centre-State Relations (CSR) had submitted
its report dated March, 2010 to Ministry of Home Affairs on 19.04.2010 in seven
main volumes and 5 supplementary volumes details of which are available at website

http://interstatecouncil.nic.in.
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(b) At present 19 States and 7 Union Territories have sent their comments on
all the recommendations and 8 States have offered partial comments. 74 Ministries/

Departments have sent their comments on the recommendations concerned to them.

(c) Ministry of Home Affairs requested Inter-State Council Secretariat (ISCS) on
03.06.2010 to initiate examination of the report and place it before the Inter-State
Council. The ISCS on 9.6.2010 has forwarded the report to all the States/UTs and

Central Ministries/Departments seeking their views/Comments.

(d) Punchhi Commission Report is already available on the website http.//

interstatecouncil.nic.in.
Re-registration of FCRA licenses

1169. SHRI RAJEEV CHANDRASEKHAR: Will the Minister of HOME
AFFAIRS be pleased to state the total number of the NGOs which have applied for
re-registration of Foreign Contribution (Regulation) Act (FCRA) licenses currently?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): At present, applications for renewal of registration under
Foreign Contribution (Regulation) Act, 2010 (FCRA, 2010) are accepted online on
the website (https://fcraonline.nic.in). As on 29.04.2016, 14,451 applications have

been received for renewal (re-registration).
Installation of CCTV cameras to check crime and terrorist activities

1170. SHRI AAYANUR MANJUNATHA: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) whether Government has asked the States to install adequate number of
Closed-Circuit Television (CCTV) cameras to check crime and terrorist activities in
the country;

(b) if so, the details thereof

(c) the total funds granted/likely to be granted to the States for installation and
maintenance of CCTV cameras separately, State-wise; and

(d) the other assistance likely to be provided to the States along with the
measures being taken by Government to monitor the functioning of such cameras
and to install more CCTV cameras in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The Ministry of Home
Affairs has requested the States to put regulations in place whereby the provision of

basic security features pertaining to access control and surveillance (through CCTV
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cameras etc.) systems are made mandatory in respect of certain types of private
establishments, such as Malls, Multiplexes, Hotels, Restaurants and other entertainment
places etc., where there are large footfalls and public gatherings to check the crime
and terrorist activities. Closed Circuit Television (CCTV) Cameras are installed by
police departments and private entities to monitor public places.

(c) No estimate of the funds utilized/likely to be utilized for the installation
and maintenance of CCTV cameras is available since such expenditure is incurred

by the State Governments concerned.

(d) Since Police and Public Order are State Subjects, the monitoring has to be
done by the local police authorities/State Governments. The Central Government has
frequently emphasized to the States on the need to keep cameras in public places

in working condition in the context of ever present terrorist threat.
Approval to the Assam Molasses Control Bill, 2011

1171. SHRI SANTIUSE KUJUR: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Government of Assam submitted a proposal for
expediting a State Legislation "Assam Molasses Control Bill, 2011", as it is pending

with the Central Government for approval;
(b) if so, the details thereof and the action taken by Government thereon;
(c) the measures taken by Government so far; and
(d) how much time Central Government will take for approval in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) “The Assam Molasses
Control Bill, 2011”7, as passed by the Assam Legislative Assembly and reserved by
the Governor under Article 200 read with Article 254(2) of the Constitution of India
for consideration of the President of India under Article 201 of the Constitution of
India, was received in this Ministry. As per procedure, the Bill was examined in
consultation with Central Ministries/Departments concerned. The Ministry of Law and
Justice (Department of Legal Affairs) while examining the Bill from legal/Constitutional
angle, drew the attention of the State Government to certain court proceedings having
bearing on the matter and suggested to seek the opinion of the Ld. Advocate General
of the State. The State Government has since been requested accordingly.

The State Legislations are examined in consultation with the Central Ministries/

Departments concerned from three angles viz;

(i) Repugnancy with Central Laws;



Written Answers to [4 May, 2016] Unstarred Questions 135

(il) Deviation from National or Central Policy; and

(ii1) Legal and Constitutional Validity.

Whenever necessary, the State Government is advised to modify/amend provisions
of such legislations/Bills keeping the above in view. Sometimes, discussions are also
held with the State Government and Ministries/Departments of the Government of India
with a view to arrive at the final decision. As the Ministry has to depend upon the
comments/clarifications of various Ministries/Departments and the State Government

on the provisions of the Bills, it is difficult to fix a time frame for its approval.

Presidential assent to “The Karnataka State Motor Vehicles
(Special Provisions) Bill, 2015

1172. DR. VIJAY MALLYA: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the Government of Karnataka had referred on 19th August, 2015
"The Karnataka State Motor Vehicles (Special Provisions) Bill, 2015" for obtaining
the assent of the Hon'ble President of India; and

(b) by when the Assent to the said Bill will be communicated to the State
Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The State Government
of Karnataka forwarded “The Karnataka State Motor Vehicles (Special Provisions)
Bill, 2015”, as passed by the State Legislature and reserved by the Governor under
Article 200 read with Article 254(2) of the Constitution of India for the consideration
of the Hon’ble President of India under Article 201 of the Constitution of India,
which was received in this Ministry on 01.09.2015. The assent of the President of
India to said Bill was obtained and conveyed to the State Government on 15.02.2016.

Cattle smuggling to Bangladesh

1173. DR. K. P. RAMALINGAM: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) whether it is a fact that cattle smuggling to Bangladesh is on the wane;

(b) whether it is also a fact that in the past two years, cattle flow from India
to Bangladesh has come down by 60-70 per cent;

(c) if so, the details thereof; and

(d) whether it is also a fact that in 2015, the Border Security Force (BSF) shot
dead 24 cow smugglers compared to 10 in 2014?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c) There is no definite trend of cattle smuggling
noticed during last three years. The details of cattle seizure during last three years

and current year are as under:-

Year No. of cases No. of cattle seized
2013 14926 122000
2014 12865 109999
2015 17537 153602
2016 4447 52357

(upto 31 March 2016)

(d) During the year 2014 and 2015, the Border Security Force (BSF) has killed
10 and 26 cross border criminals, out of which 6 and 17 were cattle smugglers,

respectively.
Incidents of crime against foreign students

1174. SHRI MD. NADIMUL HAQUE: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that the incidents of crime against foreign students is

on rise throughout the country;
(b) if so, the details thereof

(c) the number and details of cases registered, chargesheeted and persons convicted

for crime against foreign students in the country, State-wise for last three years;

(d) the number of crimes committed against foreign students in last three years,
State-wise; and

(e) the details of steps taken by Government to reduce this and provide adequate

security to foreign students in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) National Crime Records
Bureau (NCRB) has started collecting data on crime against foreigners since 2014. As
per data collected from States/UTs, a total of 486 cases were registered under crime
against foreigners including students during the year 2014. Details of State/UT-wise
and crime head-wise cases registered, cases chargesheeted, cases convicted, persons
arrested, persons chargesheeted and persons convicted under crime against foreigners

including students during 2014 is given in the Statement-I and II respectively.
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(e) ‘Police’ and ‘Public Order’ being State subjects, action with respect to

maintenance of law and order lies primarily in the domain of the State Governments.
Statement-1

Details of State/UT-wise Cases Registered (CR), Cases Charge Sheeted (CS),
Cases Convicted (CV), Persons Arrested (PAR), Persons Charge Sheeted (PCS)
and Persons Convicted (PCV) under crime against foreigners (comprising

of foreign tourists and other foreigners) during 2014

Sl.  State/UT 2014
No. CR CS CV  PAR PCS  PCV
1 2 3 4 5 6 7 8
1. Andhra Pradesh 5 0 0 0 0 0
2. Arunachal Pradesh 0 0 0 0 0 0
3. Assam 0 0 0 0 0 0
4. Bihar 13 5 0 10 10 0
5. Chhattisgarh 0 0 0 0 0 0
6. Goa 73 29 2 51 37 4
7. QGujarat 4 0 0 0 0 0
8. Haryana 9 1 0 1 1 0
9. Himachal Pradesh 2 0 0 0 0 0
10. Jammu and Kashmir 1 1 0 1 1 0
11.  Jharkhand 0 0 0 0 0 0
12. Karnataka 14 9 0 25 25 0
13. Kerala 8 5 0 4 2 0
14. Madhya Pradesh 2 | 0 1 1 0
15. Mabharashtra 59 19 2 50 26 1
16. Manipur 0 0 0 0 0 0
17. Meghalaya 0 0 0 0 0 0
18. Mizoram 1 1 0 1 1 0
19. Nagaland 0 0 0 0 0 0
20. Odisha 1 0 0 0 0 0
21. Punjab 4 2 1 0 1 1
22. Rajasthan 36 10 0 14 14 0
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1 2 3 4 5 6 7 8
23. Sikkim 0 0 0 0 0 0
24. Tamil Nadu 7 3 1 1 1 0
25. Telangana 2 2 0 0 0 0
26. Tripura 0 0 0 0 0 0
27. Uttar Pradesh 66 30 0 38 34 0
28. Uttarakhand 0 0 0 0 0 0
29. West Bengal 6 4 0 8 0 0

ToTaL STATE(S) 313 122 6 205 154 6
30. Andaman and 0 0 0 0 0 0
Nicobar Islands
31. Chandigarh 2 0 0 0 0 0
32. Dadra and Nagar 0 0 0 0 0 0
Haveli
33. Daman and Diu 0 0 0 0 0 0
34. Delhi UT 164 43 2 67 65 3
35. Lakshadweep 0 0 0 0 0 0
36. Puducherry 7 4 0 0 0 0
ToraL UTs 173 47 2 67 65 3
TotaL (ALL INDIA) 486 169 8 272 219 9

Source: Crime in India.

Note: Disposal of cases/persons by police/courts may includes cases/persons of previous years also.
Statement-11

Details of Crime Head-wise Cases Registered (CR), Cases Charge Sheeted (CS),
Cases Convicted (CV), Persons Arrested (PAR), Persons Charge Sheeted (PCS)
and Persons Convicted (PCV) under crime against foreigners (comprising

of foreign tourists and other foreigners) during 2014

SI. No. Crime Head CR CS CV. PAR PCS PCV
1. Total Crimes Committed 384 134 5 190 166 7
against Foreign Tourists
1.1 Murder 4 2 0 9 8 0

1.2 Attempt to commit Murder 2 3 0 5 6 0
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Sl. No. Crime Head CR CS CV. PAR PCS PCV
1.3 Culpable Homicide not 1 0 0 0 0 0
amounting to Murder
1.4 Attempt to commit 0 0 0 0 0 0
Culpable Homicide
1.5 Rape 17 10 0 34 25 0
1.6 Attempt to commit Rape 1 0 0 0 0 0
1.7 Assault on Women with 33 31 2 30 31 2
intent to outrage her
Modesty
1.8 Insult to the Modesty of 3 0 0 3 2 0
Women
1.9 Kidnapping and Abduction 1 0 0 1 0 0
1.10  Dacoity 0 0 0 0 0 0
1.11  Robbery 21 10 0 14 14 0
1.12  Grievous Hurt 1 0 0 0 0 0
1.13  Extortion 0 0 0 0 0 0
1.14  Cheating 17 2 0 8 2 0
1.15  Theft 223 36 1 35 36 3
1.16  Forgery 6 1 0 1 1 0
1.17  Importation of Girls from 0 0 0 0 0 0
Foreign Country
1.18 Disclosure of Identity of 0 0 0 0 0 0
Victims
1.19  Human Trafficking 0 0 0 0 0 0
1.20  Other IPC 28 16 1 25 19 1
1.21  Immoral Traffic (Prevention) 0 0 0 0 0 0
Act, 1956
1.22  Indecent Representation of 0 0 0 0 0 0
Women (Prohibition) Act,
1986
1.23  Other SLL 26 23 1 25 22 1
2. Total Crimes Committed 102 35 3 82 53 2

against Other Foreigners
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Sl. No. Crime Head CR CS CV. PAR PCS PCV
2.1 Murder 1 1 0 1 1 0
2.2 Attempt to commit Murder 2 2 1 3 3 2
23 Culpable Homicide not 1 0 0 0 0 0

amounting to Murder
2.4 Attempt to commit Culpable 0 0 0 0 0 0
Homicide
2.5 Rape
2.6 Attempt to commit Rape 0 0
2.7 Assault on Women with 6 1 0 7 1
intent to outrage her Modesty
2.8 Insult to the Modesty of 0 0 0 0 0 0
Women
2.9 Kidnapping and Abduction 2 1 0 1 1 0
2.10  Dacoity 0 0 0 0 0 0
2.11  Robbery 1 0 0 0 0 0
2.12  Grievous Hurt 0 0 0 0 0 0
2.13  Extortion 0 0 0 0 0 0
2.14  Cheating 5 2 0 2 2 0
2.15  Theft 37 2 0 4 3 0
2.16  Forgery 15 4 0 29 13 0
2.17  Importation of Girls from 0 0 0 0 0 0
Foreign Country
2.18 Disclosure of Identity of 0 0 0 0 0 0
Victims
2.19  Human Trafficking 1 0 0 1 0
2.20  Other IPC 17 13 1 22 22
2.21 Immoral Traffic 1 1 0 3 0
(Prevention) Act, 1956
2.22  Indecent Representation of 0 0 0 0 0 0
Women (Prohibition) Act,
1986
223 Other SLL 8 5 1 5 3
3. Total Crimes against 486 169 8 272 219

Foreigners (1+2)

Source: Crime in India.

Note: Disposal of cases/persons by police/courts may includes cases/persons of previous years also.
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Survey of Sri Lankan Tamil refugees

1175. DR. E. M. SUDARSANA NATCHIAPPAN: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government has done any survey of the Sri Lankan Tamil refugees
living in Tamil Nadu and other places of find out their willingness to return to their
native country or get citizenship of India since they are living in refugee camps for
more than 25 years and even after peace prevails in Sri Lanka according to UN

Report; and

(b) if not, what is Government's commitment on refugee protection on life and
livelihood?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) As reported by the State Government of Tamil
Nadu and Government of Odisha, as on 01.01.2016, there are 64,144 refugees staying
in 107 ordinary camps in Tamil Nadu and 22 refugees staying in 1 camp in Odisha.
In addition, 36861 refugees are staying outside the camps after getting themselves

registered in the nearest police station.

Sri Lankan Tamil refugees who are residing in camps are provided with
accommodation, electricity, drinking water and toilet facilities etc. free of cost. In
addition, other facilities such as monthly cash assistance, free clothing materials,
utensils, subsidised ration, educational assistance etc. are provided. Besides, the State
Government is also extending various Welfare Schemes such as Girl Child Protection
Scheme, Social Security Scheme, Maternity Financial Assistance Scheme, Marriage

Assistance Scheme etc. to the Sri Lankan Tamil refugees in the camps.

On 16.12.2015, the Central Government decided to waive the visa fees and
overstay penalty in respect of Sri Lankan refugees who came to India prior to 9th

January, 2015 and who opt to voluntarily return to Sri Lanka.
Infiltration on Indo-Bangladesh border through riverine border

1176. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government is aware of large scale infiltration on Indo-Bangladesh

border using boats through the riverine border;

(b) if so, the details thereof, along with the number of cases of infiltration
through riverine border came to the notice of Government during last three years,

year-wise; and
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(c) the fresh steps taken by Government to stop infiltration from Bangladesh
using boats through riverine border?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIIJU): (a) and (b) No large scale infiltration on Indo-Bangladesh
border using boats through the riverine border has come to notice of Border Security
Force (BSF).

(c) The riverine areas of all the borders are patrolled by the Border Security
Forces (BSF) with the help of Floating Border Out Posts (FBOPs), Mechanized Boats,
Speed boats, Medium Crafts etc. as per the availability. The Hi-Tech surveillance
equipments along with day and night vision devices are also used for domination
of riverine border areas. Further, to enhance surveillance along riverine areas of the
border, recently, Ministry of Home Affairs has ‘in-principle’ approved deployment
of Technology Solutions in the riverine/low-lying stretches of the border in form of
Sensors, Cameras, Optical Fiber Cables, Radars etc.

Legal, social and cultural measures to put an end to honour Killings

1177. SHRI C. P. NARAYANAN: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether Government has taken notice of directions of various High Courts
expressing distress over, 'honour killings' of young couples belonging to different

castes by their own relatives and asking to protect inter-caste couples;
(b) how many such couples had such tragic ends during last three years;

(c) whether Government intends to adopt legal, social and cultural measures to

put an end to such heinous crimes; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (d) National Crime Records
Bureau (NCRB) has started collecting data on murder (section 302 IPC) and culpable
homicide not amounting to murder (section 304 IPC) with the motive of honour killing
since 2014. State/UT-wise number of cases reported under murder (section 302 IPC)
and culpable homicide not amounting to murder (section 304 IPC) with the motive of
honour killing during 2014 and 2015 is given in the Statement-I and II (See below).

The Law Commission in 242nd Report titled as “Prevention of Interference
with the Freedom of Matrimonial Alliances (In the name of Honour and Tradition)
recommended for bringing a stand alone legislation namely “The Prohibition of

Interference with the Freedom of Matrimonial Alliance Bill”.
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As per the Seventh Schedule to the Constitution of India ‘Police’ and ‘Public
Order’ are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of all crimes, lies with the State
Governments/Union Territory Administrations. Ministry of Home Affairs has issued
an Advisory dated 4th September, 2009 regarding “Measures needed to curb crime
against women” which is available at http://mha.nic.in/sites/upload_files/mha/files/pdf/
AdCrime-Agnst-Women170909.pdf

Through this Advisory, States/UTs have been advised to take special steps to curb
the “Violation of Women’s Rights by so called Honour Killings, to prevent forced

marriage in some Northern States, and other forms of Violence.
Statement-1

Details of State/UT-wise cases reported under murder and culpable homicide not

amounting to murder with motive of honour killing during 2014

Sl.  State/UT Murder Culpable Homicide not
No. (section 302 amounting to murder
IPC) (section 304 IPC)

1 2 3 4

1.  Andhra Pradesh 0 0

2. Arunachal Pradesh 0 0

3. Assam 0 0

4. Bihar 0 0

5. Chhattisgarh 0 0

6. Goa 0 0

7. Gujarat 2 0

8. Haryana 1 0

9.  Himachal Pradesh 0 0

10. Jammu and Kashmir 3 0

11.  Jharkhand 0 0

12. Karnataka 2 0

13.  Kerala 0 0

14. Madhya Pradesh 7 0

15. Mabharashtra 5 0

16. Manipur 0 0
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1 2 3 4
17. Meghalaya 0 0
18.  Mizoram 0 0
19. Nagaland 0 0
20. Odisha 0 0
21. Punjab 5 0
22. Rajasthan 0 0
23.  Sikkim 0 0
24. Tamil Nadu 0 0
25. Telangana 0 0
26. Tripura 0 0
27. Uttar Pradesh 1 0
28.  Uttarakhand 0 0
29. West Bengal 0 0

TotaL STATE(S) 26 0
30. Andaman and Nicobar Islands 0 0
31. Chandigarh 0 0
32. Dadra and Nagar Haveli 0 0
33. Daman and Diu 0 0
34. Delhi UT 0 0
35. Lakshadweep 0 0
36. Puducherry 2 0

ToraL UTs 2 0

TotaL (ALL INDIA) 28 0

Source: Crime in India.

Statement-I11

Details of State/UT-wise cases reported under murder and C.H. not amounting

to murder with motive of honour killing during 2015 (Provisional)

Sl.  State/UT Murder C.H. Not amounting Figures are
No. (section 302 to Murder upto the
IPC) (section 304 IPC) month of
1 2 3 4 5
1.  Andhra Pradesh 0 0 December

2. Arunachal Pradesh 0 0 December
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1 2 3 4 5
3. Assam 0 0 August

4. Bihar 0 0 December
5. Chhattisgarh 0 0 December
6. Goa 0 0 December
7.  Gujarat 2 0 December
8.  Haryana 1 0 December
9.  Himachal Pradesh 0 0 December
10. Jammu and Kashmir 0 0 December
11.  Jharkhand 0 0 December
12.  Karnataka 1 0 December
13.  Kerala 0 0 December
14. Madhya Pradesh 1 0 December
15. Maharashtra 1 0 December
16. Manipur 0 0 December
17. Meghalaya 0 0 December
18.  Mizoram 0 0 December
19. Nagaland 0 0 December
20. Odisha 0 0 December
21. Punjab 8 15 December
22. Rajasthan 0 0 December
23.  Sikkim 0 0 December
24.  Tamil Nadu 0 0 December
25. Telangana 1 0 December
26. Tripura 0 0 December
27. Uttar Pradesh 1 0 December
28.  Uttarakhand 0 0 December
29. West Bengal NA NA

TotaL (STATE) 16 15
30. Andaman and Nicobar 0 0 December

Islands
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1 2 3 4 5

31. Chandigarh 0 0 December

32. Dadra and Nagar Haveli 0 0 December

33.  Daman and Diu 0 0 December

except August

34.  Delhi 0 0 December

35. Lakshadweep 0 0 December

36. Puducherry 0 0 December
TotaL (UTs) 0 0
TotaL (ALL INDIA) 16 15

Source: Monthly Crime Statistics.
Note: Data is provisional

N.A. implies data not received.
Strength of women police personnel in the country

1178. SHRI T. K. RANGARAJAN: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) the total strength of women police personnel in the country, State-wise;
(b) whether the women police force have adequate provision for housing; and

(c) if not, what steps Union Government is going to take to provide adequate

housing for women police force?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) The total strength of women

police personnel in the country, State-wise is given in the Statement-I (See below).

(b) and (c) “Police” being a State subject in the Seventh Schedule to the
Constitution, the State Governments have to implement various reforms in the police
administration. The Ministry of Home Affairs has issued directives for facilitating
women police personnel in various areas such as Gender Sensitization, Women Hostel/
accommodation, Nutritional care etc. vide this Ministry’s letter No. VI.21011/27/2014-
PM.I dated 21.5.2014.

In order to provide adequate housing for women Police force, the Ministry
of Home Affairs have taken various measures in the Central Armed Police Forces

(CAPFs) as per details given in the Statement-II.
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State/UT-wise details of actual strength of women police (Rank-wise)

as on 1.1.2015.

Sl. No. State/UT Total
1. Andhra Pradesh 2,075
2. Arunachal Pradesh 790
3. Assam 574
4. Bihar 2,354
5. Chhattisgarh 2,628
6. Goa 378
7. Gujarat 2,835
8. Haryana 2,651
9. Himachal Pradesh 1,546
10. Jammu and Kashmir 2,264
11. Jharkhand 3,036
12. Karnataka 3,843
13. Kerala 3,023
14. Madhya Pradesh 4,782
15. Mabharashtra 19,690
16. Manipur 2,039
17. Meghalaya 489
18. Mizoram 560
19.  Nagaland 275

20.  Odisha 4,292
21. Punjab 5,210
22.  Rajasthan 6,853
23.  Sikkim 353
24. Tamil Nadu 14,224
25. Telangana 1,402
26. Tripura 1077
27. Uttar Pradesh 7,220
28. Uttarakhand 1,521
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S1. No. State/UT Total
29. West Bengal 4,713
30. Andaman and Nicobar Islands 445
31. Chandigarh 1018
32. Dadra and Nagar Haveli 24
33.  Daman and Diu 34
34.  Delhi 6,458
35. Lakshadweep 32
36. Puducherry 164

ALL INpia TotAL 110,872

Source: BPR&D

Statement-I11

Details of facilities of women in CAPFs

CISF has taken initiatives for construction of Family Welfare Centre (FWCs)
at all it establishments such as Reserve Battalions and Training Institutions
exclusively for the benefit of women by utilizing the funds under plan
scheme. These Family Welfare Centres are exclusively for women to learn
new skills to augment their family income earnings through activities such

as stitching, handicrafts and production of food items.

CRPF has implemented various Schemes for facilitating women personnel, such
as Gender Sensitization, Health Care Centres, Improvised Service Nutritional
Care Centres and Women’s Hostel/family accommodation during the years
2014-15 and 2015-16. In October, 2014 Government has approved raising
two additional Mahila Battalions in Central Reserve Police Force (CRPF)
in place of General Duty Battalions in the years 2015-16 and 2016-17.

Various Schemes such a separate accommodation with facility of toilets,
bathrooms, cook house cum dining hall for women police deployed in the
Border out posts, créche facilities for the children of working women in SSB,
separate toilets for women working in the offices and separate recreation

facilities are in operation in SSB to benefit women police.

Various Schemes such as all women accommodation with toilets, cook
house cum dining hall at 16 BOPs of South Bengal Frontier, all women
accommodation with toilets, cook house cum dining hall at 14 BOPs of
North Bengal Frontier, women accommodation with toilets at STC BSF North
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Bengal and women accommodation with 05 no. barracks and 9 toilets and
bathroom at 25 Bn. Chhawla Campus Delhi have been completed by BSF.

5. All working women of ITBP have been allotted separate woman barracks
with toilets, cook house cum dining halls at Frontier Head Quarters, Sector
Head Quarters, Units (Battalions Head Quarters), Recruits Training Centre
and Specialized Bns. of L&C SHQ. Women oriented periodicals and journals
are being procured in libraries and common Staff rooms. A Committee has
also been constituted to solve the sexual harassment cases of lady officers
and Jawans.

6. A major Scheme ie. Creche-Facilities under Code Head-50 other charges

(Non-plan) for the exclusive benefit of women is also functioning in CAPFs.
Measures to ensure complete rehabilitation of militants

1179. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the measures being taken by Government to ensure complete rehabilitation of
militants who have surrendered pursuant to the Government's scheme for surrender-

cum-rehabilitation of militants/insurgents of North-Eastern areas;

(b) whether the plan of implementation of the scheme includes any mechanism
for periodic monitoring or review of the rehabilitation process and re-integration of

militants into the mainstream;
(c) if so, the details thereof; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) The Government of India is implementing a Scheme
for Surrender-cum-Rehabilitation of Militants in the North-East. The objective of the
Scheme is to wean away the misguided youth who have strayed into the fold of
militancy and bring them to the mainstream. Surrenderees are paid monthly stipend
upto ¥ 4000/- for a period of 36 months and an immediate grant upto I 2.5 lakhs
is kept in a bank in the name of each surrenderces as fixed deposit for a period

of 3 years.

Persons eligible under the Scheme are initially lodged in a Rehabilitation Camp

where they are trained in a trade/vocation of their liking or befitting their aptitude.

The Scheme provides for impact assessment of the policy every year to ensure

corrective action.
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Sanctioned strength of IPS in Maharashtra

1180. SHRI AVINASH PANDE: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) what is the total sanctioned strength of the Indian Police Service (IPS) in
Maharashtra;

(b) what is the total number of IPS officers currently facing disciplinary

proceedings and criminal proceedings in a Court of Law; and

(c) what steps are being taken to cleanse the service and retire such officers

found wanting in discharge of their duties?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) As on 01.01.2016, the total sanctioned strength of IPS
in Maharashtra State is 302.

(b) As per the information received from State Cadres from time to time and
as available with this Ministry, 149 IPS officers are facing inquiries, out of which
82 are facing disciplinary proceedings, 49 are facing criminal proceedings and 18

are facing both.

(c) Disciplinary actions are taken under Rule-7 of AIS (Discipline and Appeal)
Rules, 1969 against delinquent IPS officers by the Central Government, in respect of
the officers working in Government of India, and by the State Government, in respect
of those working in the States. Further, Rule 16 (3) of the All India Services (Death-
cum-retirement Benefits) Rules, 1958 provide for the “pre-mature” or early retirement
of officers on the basis of a review of their entire service record. This review is to be

carried out by the State Government, even in respect of officers on Central deputation.
Criteria for handing over cases to NIA

1181. SHRI PARIMAL NATHWANI: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) what are the criteria for handing over cases to NIA;

(b) the details of the cases handed over to the National Investigation Agency

for investigation since its inception till date;
(c) the status of such cases under investigation by the NIA;

(d) whether it is a fact that inadequate manpower in the NIA hampers the
investigation process and final and logical conclusion of cases which are of utmost

national importance; and
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(e) if so, the details thereof and the corrective steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) The National Investigation
Agency (NIA) has been constituted for investigation and prosecution of offences
under the Acts specified in the Schedule to the National Investigation Agency (NIA)
Act, 2008. The criteria for entrusting the investigation to the NIA is specified in
section 6(3) of the NIA Act, 2008.

(b) and (c) Since its inception, the NIA has been assigned a total number of
125 cases for investigation and prosecution. Out of these 125 cases, 30 cases are
under investigation, 75 cases are under trial, trial has been completed in 13 cases

and closure report has been filed in 7 cases.

(d) and (e) No, Sir. The NIA is adequately staffed to efficiently handle the

cases entrusted to it.
Non-compliance of Supreme Court order by custodian of enemy property

1182. SHRI TIRUCHI SIVA:
SHRI MD. NADIMUL HAQUE:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether it is a fact that the custodian of enemy property has not complied
with 2005 Supreme Court order to return the property to the legal heir of Raja of
Mahmudabad;

(b) if so, the details thereof and the reasons therefor;

(¢) whether the occupancy of the enemy property by public servants and public
offices has been the primary reason for not returning of enemy properties to their

actual owner or their legal heir; and
(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) In compliance of the Supreme Court decision
dated 21st October, 2005 orders/directions were issued for the divestment of the
properties in question. However, an Ordinance was promulgated by Hon’ble President
of India on 2nd July, 2010 which provided re-vesting of all the enemy properties
in the Custodian of Enemy Property for India, retrospectively. Accordingly, the said
properties were re-vested in the Custodian of Enemy Property for India. This matter

is currently sub-judice.
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Introduction of stand alone legislation relating to grant of bail

1183. SHRIMATI WANSUK SYIEM:
SHRI HISHEY LACHUNGPA:

Will the Minister of HOME AFFAIRS be pleased to state:

(a) whether Government proposes to bring in stand alone legislation on bail,

limiting the discretionary powers of courts in granting bail;

(b) whether Government is keen to implement the entire Malimath Committee

report on reforming criminal justice system;

(c) if so, whether the Law Commission's report on the same is under final stage

of preparation; and

(d) whether the Malimath Committee has recommended abolition of capital

punishment and if so, Government's stance thereon?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) The Minister of Law and
Justice, Department of Legal Affairs has made a reference to the Law Commission

of India to examine the desirability of having a separate Bail Act.

(b) to (d) The report of the Malimath Committee which, infer-alia, recommended
a punishment higher than life sentence but lower than death as an alternative to death
penalty, is presently a part of the reference to Law Commission for a comprehensive
review covering all aspects of criminal law so that comprehensive amendments
can be made in the various laws. The Law Commission has intimated that it has
identified certain focus areas and formed sub groups to deliberate on such areas.
The Government is committed to bring in progressive changes in the criminal justice

system according to the need and a broad consensus on the proposed changes.
Surrender of Maoists in Chhattisgarh and Odisha

1184. SHRI T. RATHINAVEL: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether it is a fact that 310 Maoists in Chhattisgarh and Odisha surrendered

very recently;
(b) if so, the details thereof;

(¢c) whether it is also a fact that the left wing extremists told the police that
they were tired of the exploitation, discrimination and hollow Maoist ideology and

were impressed by Government's rehabilitation policy; and
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(d) if so, the details thercof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) 583 CPI (Maoist)
Cadres (Chhattisgarh-570, Odisha-13) have surrendered in the current year till April
27, 2016.

(c) and (d) Yes, Sir. Various interrogation reports of LWE cadres reveal that they
were fed up with CPI (Maoist) ideology. Exploitation, discrimination and harassment
among the cadres on the basis of caste and region, health problems, pressure of SFs/
Police etc. are the main factors behind their surrender. Surrender and Rehabilitation
Policy of Central/State Governments have also allured the LWE cadres and they are
surrendering to get the benefit of this policy.

Rehabilitation work undertaken after Aila cyclone

1185. SHRI HISHEY LACHUNGPA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that a lot of devastation was caused by Aila cyclone

in Sundarbans, West Bengal;

(b) the details of rehabilitation work undertaken by Government in coordination
with State Government as per the recommendation of the task force appointed for

the purpose;

(c) whether there is delay in carrying out rehabilitation work and many projects

which were proposed, have not been completed on time;

(d) if so, the details and the reasons for delay in rehabilitation work and

temporary work; and
(e) how much more time will be taken to complete the rehabilitation work?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (e) Yes, Sir. The State Government of West Bengal
has informed that Multi Purpose Cyclone Shelters (MPCS) were constructed under
Prime Minister’s National Relief Fund (PMNRF) in the three coastal districts of West
Bengal; North 24 Parganas, South 24 Parganas and East Medinipur, in coordination
with the State Government. National Disaster Management Authority (NDMA) selected
15 sites in South 24 Parganas, 15 sites in East Medinipur and 20 sites in North
24 Parganas for the purpose in consultation with the State Government. Hindustan
Steelworks Construction Limited (HSCL) got the work order for construction of

15 Multi Purpose Cyclone Shelters (MPCS) in South 24 Parganas and Engineering



154 Written Answers to [RAJYA SABHA] Unstarred Questions

Projects India Limited (EPIL) got the same for the remaining 35 MPCS in North
24 Parganas and East Medinipur.

The total project cost was X 138.65 crores and each MPCS could accommodate

2000 people along with cattles during emergency period.

The Hindustan Steelworks Construction Limited (HSCL) has completed and
handed over the 15 MPCS in South 24 Parganas to District Authority. In case of
EPIL, out of 20 sites in North 24 Parganas, 12 have been completed and handed
over and in East Medinipur, 13 sites out of 15 have been completed and handed

over to the District Authorities.
Strength of IPS in Telangana

1186. DR. K. KESHAVA RAO: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the total sanctioned strength and persons in position of the Indian Police

Service (IPS) in Telangana;

(b) the total number of IPS officers currently facing disciplinary proceedings

and criminals proceedings in a Court of Law; and

(c) what steps are being taken to cleanse the service and retire such police
officers who are found wanting in the discharge of their duties, if no steps have

been taken, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) As on 01.01.2016, the total sanctioned strength of IPS

in Telangana State is 112 against which 96 officers are in position.

(b) As per the information received from all State Cadres from time to time and
as available with this Ministry, 149 IPS officers are facing inquiries, out of which
82 are facing disciplinary proceedings, 49 are facing criminal proceedings and 18

are facing both.

(c) Disciplinary actions are taken under Rule-7 of AIS (Discipline and Appeal)
Rules, 1969 against delinquent IPS officers by the Central Government, in respect
of the officers working in Government of India, and by the State Government, in
respect of those working in the States. Further, Rule 16 (3) of the All India Services
(Death-cum-retirement Benefits) Rules, 1958 provide for the “pre-mature” or early
retirement of officers on the basis of a review of their entire service record. This
review is to be carried out by the State Government, even in respect of officers on

Central deputation.
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Women from African countries found peddling drugs

1187. SHRI BAISHNAB PARIDA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that women especially from African countries have been

found peddling popular drugs in the country;
(b) whether certain cases have been registered against such women in the country;
(c) if so, the details thereof;
(d) whether Government has devised some action plan to control this menace; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (c¢) Yes, Sir. Some cases of women from African
countries such as South Africa, Zimbabwe, Zambia, Burundi, Malawi, Tanzania,
Nigeria and Mozambique smuggling popular drugs in the country have come to the

notice. The year-wise number of cases registered against such women are as follows:

2013 2014 2015 2016 (Up to March, 16)
10 11 17 02

(d) and (e) The Government has been taking the following steps to control this

menace.:

@) Coordination and sharing of intelligence with various law enforcement

agencies of the country.

(ii)) Coordination with drug liaising officers of African countries present in
India.

(ii1)  Strict surveillance and enforcement at import and export points.

(iv) Training Programmes for law enforcement officials for upgrading their skills

to combating drug menace.

(v) BSF, SSB and Coast Guards have been empowered under the Narcotic
Drugs and Psychotropic Substances (NDPS) Act for making interdiction of

narcotic drugs.

(vi) Financial Assistance is being provided to eligible States for strengthening
their anti-narcotics units.

(vii) Display Boards in Pubs and Bars and Airports have been installed to spread
awareness about the punishment provided in law for drug trafficking and

its abuse.
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(viii) Destruction of illicit poppy and cannabis cultivation in coordination with

State agencies.
(ix) Celebration of 26th June every year as the International Day against Drug
Abuse and Illicit Trafficking to spread awareness of drug abuse.

Fear of massive naxal attack in the country

T1188. SHRI LAL SINH VADODIA: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) whether it is a fact that a massive naxal attack is feared in the country;

(b) if so, whether Government is contemplating any concrete and effective steps

to avoid it; and
(c) if so, what steps and by when, and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) No specific intelligence
inputs are available to indicate any massive attack by the Left Wing Extremists in
the country. However, available reports indicate possibility of small and medium
level actions through IEDs and ambush against the security forces/police by the LWE
cadres. The State Police Forces and the CAPFs deployed in the LWE affected areas

remain alert and are well equipped and trained to counter Left Wing Extremism.
Proposal to increase amount of freedom fighter pension

1189. SHRI AMBETH RAJAN: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) the details of freedom fighter pension being given to persons and their
dependent family members in the State of Uttar Pradesh under Swatantrata Sainik

Samman Pension Scheme, 1980;
(b) the amount of pension being given under this Scheme;

(¢) whether any proposal is pending before Government to increase the same;

and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The details of Central Freedom Fighter Pension

T Original notice of the question was received in Hindi.
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given to freedom fighters and their eligible dependents in India including the State
of Uttar Pradesh under Swatantrata Sainik Samman Pension Scheme; 1980 is given

in the Statement (See below).

(c) and (d) At present there is no proposal pending for consideration to increase
the existing basic pension of the freedom fighters. Central Samman Pension/Family
Pension is linked to Dearnes Relief which is based on twelve monthly average
increase in All India Consumer Price Index. Dearness Relief is revised with effect
from 1st August every year increasing the total amount of pension of freedom fighter

pensioners.
Statement

Details of Monthly Amount of Central Freedom Fighter Pension
with effect from 01.08.2015

Sl. Category of the Basic Pension Dearness Relief Total
No. Freedom Fighter (in ) @238% with effect amount of
from 01.8.2015 pension
(in ) (in )
1. (a) Ex-Andaman 7,330/- 17,445/- 24,775/-

Political Prisoners

(b) Freedom Fighters 6,830/- 16,255/- 23,085/-
who suffered
outside British

India (other than

INA)
2. Other Freedom Fighters 6,330/- 15,065/- 21,395/-
3.  Widow/widower of Amount of Pension is the same as of the
above categories of respective deceased freedom fighters.

freedom fighters

4. Unmarried and 1500/- 3,570/- 5,070/-
unemployed daughters each to all the each to all the
[Subject to a maximum three daughters. three daughters.

of three such daughters

at a time].

5. Mother or father of the 1,000/- 2,380/- 3,380/-
freedom fighter
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Increase in Maoist incidents after JNU controversy

71190. SHRI NARESH AGRAWAL: Will the Minister of HOME AFFAIRS be

pleased to state:
(a) whether it is a fact that Maoist incidents have increased after JNU controversy;

(b) if not, the reasons for continuing Maoist attacks as per Government figures

and the steps being taken by Government to handle it; and

(c) the number of Maoist attacks which took place after JNU controversy till

date and number of Jawans martyred in these attacks?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The incidents of LWE
violence in LWE affected States during the period 10th February to 27th April, 2016
have increased marginally as compared to the corresponding period of 2015, as is

evident from the table below:

2016 (February 10 to April 27) 2015 (February 10 to April 27)
Incidents Deaths Incidents Deaths
241 74 211 54

The incidents during the aforesaid period have increased slightly due to attacks
on civilians by the CPI (Maoist). No specific inputs are available to suggest that
incidents of LWE violence during the period under review have increased due to

JNU controversy.

The Central Government has been pursuing a multi-pronged strategy to tackle LWE
insurgency—security related measures; developmental interventions; ensuring rights and
entitlements of local communities, while on security front, the Central Government
assists the State Governments by providing Central Armed Police Forces (CAPFs)
battalions, training, funds for modernization of State Police Force, equipment and arms,
sharing of intelligence etc. On development side, the Central Government has taken
various measures including construction of roads, strengthening of communications
network, installation of mobile towers, improving network of banks, post offices,

health and education facilities in LWE areas.

(¢) During the period 10th February to 27th April, 2016, 32 numbers of Maoist
attacks took place on police/security forces resulting in martyr of 15 police/security

forces personnel.

T Original notice of the question was received in Hindi.
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Dispute in NIT, Srinagar

1191. SHRI NARESH AGRAWAL: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the dispute arose in NIT, Srinagar Campus after

hoisting of Pakistani flag by anti-national elements;

(b) if not, the date on which dispute arose in NIT, Srinagar, and the reasons
therefor; and

(c) the steps being taken by Government to identify pro-Pakistani elements in

educational institutes?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) In National Institute
of Technology (NIT) Srinagar two groups of students, one comprising Kashmiri
students and another comprising non-locals, had a scuffle on 1st April 2016 over a
T-20 Cricket World Cup match of 31.3.2016. With intervention of local police and
civil authorities normalcy was restored. However, on April 5, some non-local students
marched towards the exit gate and were stopped from going out of the campus by

police personnel, resulting in a scuffle and police resorted to lathicharge.

State Government has ordered a Magisterial Enquiry to enquire into the incident

and NIT, Srinagar has constituted a fact finding committee to look into the matter.
New set of guidelines to tackle urban flooding

1192. PROF. M. V. RAJEEV GOWDA: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether National Disaster Management Authority (NDMA) has decided to
frame new set of guidelines and plan of action to tackle urban flooding particularly

in wake of the recent Chennai floods;
(b) if so, the details thereof;

(c) whether the Ministry is working in coordination with other Ministries to

create sustainable and resilient urban infrastructure; and
(d) if so, the details of progress and scope thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) National Disaster Management Authority (NDMA)
has already issued National Guidelines for the Management of Urban Flooding on

T Original notice of the question was received in Hindi.
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27th September, 2010. The urban floods can be managed by taking into account the
provisions in these Guidelines. Therefore, NDMA do not feel the need for framing

new set of Guidelines in the wake of the recent Chennai Floods.

Disaster Management and Creation of a sustainable and resilient urban infrastructure
is primarily the responsibility of the concerned States/UTs. The National Guidelines
for the Management of Urban Flooding provide for strengthening urban flooding
disaster management in the country on sustainable basis. These guidelines contain
all the details that are required by the planners and implementers and provide help

in the preparation of plans by the Central Ministries/Departments and the States/UTs.

As part of its initiatives, NDMA organized a two days workshop in February,
2016 on “Urban Flood Mitigation Lessons Learnt and Roadmap for Future.” The
workshop was attended by the participants of all the concerned stakeholders viz
Central Ministries/Departments, State Government, Municipalities, Scientific and
Academic Institutions etc. and presentations were made on improvement aspects of
Urban Flood Mitigation and Management. Different working groups deliberated on

the following topics related to urban flood mitigation in the country:
(1) Sustainable Drainage Design and Management.
(il)  Forecasting and Reservoir Management to Prevent Floods.

(i) Real Time Rainfall Cyclone Monitoring and Flood Forecasting for Mega
Cities.

(iv)  Flood Mitigation and Urban Land Use Planning in the Context of Changing

Climate.

(v)  Flood Preparedness and Response.

Expenditure incurred by Government for facilities

in naxal affected areas

+1193. SHRI R. K. SINHA: Will the Minister of HOME AFFAIRS be pleased
to state the expenditure being incurred by the Government of India for spreading
social awareness, developing rural facilities, increasing the facilities of road and
drinking water in naxal affected areas during last three years, State-wise, head-wise

and year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): The MHA has been implementing

Media Plan Scheme in LWE affected areas, wherein funds are provided for production

T Original notice of the question was received in Hindi.
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of Documentary Films/Radio Jingles, Posters and Pamphlets that are aired and
disseminated for social awareness. Tribal Youth Exchange Programmes are also being
organised for educating rural youth regarding development schemes of the Government.
During last three years, ¥ 13.50 crores have been spent i.e. I 5 crores in 2013-14
and 2014-15 each and ¥ 3.5 crores in 2015-16.

The Ministry of Information and Broadcasting has also spent ¥ 1.64 crores
during last three years i.e. ¥ 80 lakh in 2013-14, ¥ 50 lakh in 2014-15 and X 34
lakh in 2015-16 for spreading awareness in LWE affected States through live folk

and tradition art forms.

Different Ministries/Departments are implementing various developmental/flagship
schemes in LWE affected States for holistic socio-economic development of these
areas and to improve the living condition of the local people. These schemes are
implemented in coordination of the LWE affected States and also publicised for

local awareness.

The Ministry of Road Transport and Highways has been implementing Road
Requirement Plan-I (RRP-I) in 34 LWE affected districts of 8 States. Under this
Plan, 5,422 Kms roads would be constructed with an estimated cost of I 8,585
crores. As per the information, 3,972 Kms length has already been completed by
31.03.2016 with an expenditure of I 5,667 crores.

State-wise details of expenditure made during last three years under RRP-I is

as follows:
State Expenditure (In X crores)
2013-14 2014-15 2015-16

AP/Telangana 165 184 98
Bihar 36 17 07
Chbhattisgarh 146 245 343
Jharkhand 188 151 170
Madhya Pradesh 25 63 17
Mabharashtra 145 159 112
Odisha 160 191 97
Uttar Pradesh 07 0 0
TotaL 872 1010 844

The Government has been implementing National Rural Drinking Water Programme
(NRDWP) in LWE affected areas. Under this Scheme funds are provided to the
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States for providing safe and clean drinking water in rural areas. State-wise details

of the expenditure made during last three years is given below:

State Expenditure (In X crores)

2013-14 2014-15 2015-16
Andhra Pradesh 91.48 145.69 51.01
Bihar 84.19 112.31 68.80
Chbhattisgarh 65.52 65.46 24.10
Jharkhand 165.95 141.66 75.86
Madhya Pradesh 140.34 122.01 93.07
Mabharashtra 36.13 20.74 15.68
Odisha 193.11 180.83 104.73
Telangana 121.46 78.68 53.01
Uttar Pradesh 59.87 42.34 27.56
West Bengal 90.24 52.43 19.39
TotAL 1048.29 962.15 533.21

Composite township for displaced Kashmiri Pandits

1194. SHRI MAJEED MEMON: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether Government has any plan to set up 'composite township' for displaced

Kashmiri Pandit migrants in the valley;

(b) whether Government has been able to get land for the 'composite township'
from Jammu and Kashmir Government and modalities have been worked out, if not,

the reasons therefor;

(c) how many registered Kashmiri migrant families are in the country waiting

for their return to homeland; and

(d) whether any package for Jammu and Kashmir has been announced by

Government, if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The State Government
of Jammu and Kashmir has been requested for identifying suitable land in the Kashmir
Valley, where the Kashmiri migrants could be suitably rehabilitated. Further, action

would be taken once the land is identified.
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(c) There are about 62,000 registered Kashmiri migrant families in the country,
who migrated from the Kashmir valley due to the onset of militancy/terrorism in the
State of Jammu and Kashmir in the early 1990s. About 40,000 registered Kashmiri
migrant families are living in Jammu, about 20,000 in Delhi/NCR and about 2000
families are settled in other parts of the country.

(d) A variety of measures have been taken over the years by the Government
by way of financial assistance/relief and other initiatives to provide succour and
support to the affected families, within a broad policy framework that those who

have migrated will eventually return to the Valley.

Under Prime Minister’s Package 2004, 5242 two room tenements have been
constructed in Jammu at four locations (Purkhoo, Muthi, Nagrota and Jagti) and have
been allotted to the migrants. Further, 200 flats have been constructed at Sheikhpora
in Budgam district (Kashmir Valley) and have been allotted to the migrants on sharing
basis, who have joined the State Government service under employment component
of Prime Minister’s Package 2008. Out of these 200 flats, 31 flats have also been
allotted to the local migrants who migrated from their native places to other places
within the Kashmir Valley.

A Comprehensive Package was announced by the Government in 2008 for return
and rehabilitation of Kashmiri Migrants. Under this package, so far State Government
jobs have been offered to 1963 migrant youths, out of which 1917 have joined and
505 Transit Accommodations have been constructed in the Kashmir Valley and allotted

to the newly appointed migrant employees under the package.

Besides, the Government of India has approved another package, on 18th
November 2015, involving an estimated expenditure of I 2000 crore for providing
additional 3000 State Government jobs to the Kashmiri migrants and construction

of 6000 Transit Accommodations in the Kashmir Valley.

Proposal regarding peace on the Assam-Nagaland border
in Golaghat district

1195. SHRI SANTIUSE KUJUR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the Government of Assam submitted a proposal

regarding peace on the Assam Nagaland Border in Golaghat district;
(b) if so, the details thereof and the action taken by Government thereon; and

(c) the measures taken by Government so far and how much time will it take

for implementation of the proposal submitted by Government of Assam?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) No such proposal has been submitted by the Government

of Assam regarding peace on the Assam-Nagaland border in Golaghat District.
(b) and (c) In view of the (a) above, do not arise.

Release of funds to Assam for relief and rehabilitation

of people affected by floods

1196. SHRI SANTIUSE KUJUR: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that the Government of Assam submitted a proposal
regarding release of funds for relief and rehabilitation of the people affected by
floods;

(b) if so, the details thereof and the action taken by Government thereon;
(c) the measures taken by Government so far; and

(d) how much time Centre will take for release of funds for relief and

rehabilitation of the people affected by floods?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) The State Governments are primarily responsible
for undertaking relief measures at ground level in the wake of natural disasters. The
Government of India supplements the efforts of the State Governments by providing
logistics and financial support. The financial relief in the various sectors is provided
under the guideline of State Disaster Response Fund (SDRF) and National Disaster
Response Fund (NDRF), in accordance with the items and norms approved by
the Government of India. However, the financial assistance from response fund is
towards relief and not for compensation of loss as suffered. The rehabilitation of
people affected due to floods is required to be undertaken by the concerned State
Government from its own resources/Plan funds. The State Government is providing
relief assistance and looking for suitable land to solve the issue as per its existing

land policy.

Both the instalments of the Central share of SDRF amounting to ¥ 207.00 crore
each have been released, in advance, for the year 2015-16 to the State Government,
on 27th May 2015 and 17th September 2015 respectively. In addition, as reported by
State Accountant General (AG) of Assam, an amount of ¥ 1320.10 crore is available
in SDRF account as on Ist April 2015 for management of relief necessitated by

notified natural disasters in the affected areas.
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In the instant case, upon receipt of memorandum from State Government of
Assam, an Inter-Ministerial Central Team was constituted, which visited the affected
areas of the State, from 9-13th December 2015 for making an on-the-spot assessment
of damages and requirement of funds for relief and rehabilitation of immediate nature.
The High Level Committee (HLC), in its meeting held on 15.2.2016, approved the
assistance of I 332.57 crore for flood of 2015, from NDREF, subject to adjustment

of 50% of balance available in the SDRF account for the instant calamity.
Custodial deaths

1197. SHRI GULAM RASOOL BALYAWI: Will the Minister of HOME AFFAIRS

be pleased to state:

(a) the number of custodial deaths in Delhi, Gujarat, Maharashtra, Haryana,

Rajasthan and Chhattisgarh during the last three years, year-wise;
(b) what are the provisions in this regard;

(c) the number of persons and officials held responsible and punished for the

same; and
(d) in how many cases cover up was alleged?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Based on the information
received from the State Governments, National Human Rights Commission (NHRC)
has prepared two details indicating the number of cases registered in respect of
deaths in judicial and police custody in the States of Delhi, Gujarat, Maharashtra,
Haryana, Rajasthan and Chhattisgarh, during each of the last three years and the
current year upto 20.4.2016, along with status thereof which are given in the

Statement-I and II respectively.

(b) Police and Public Order are State subjects under the Seventh Schedule of
Constitution of India. It is primarily the responsibility of the State Government to
appropriately prevent and ensure non occurrence of police atrocities and protect
the human rights of the citizen. However, National Human Rights Commission
issues guidelines/procedure to be followed in cases of death caused in police
action from time to time. Pursuant to the guidelines laid down by the NHRC,
every death in police or judicial custody is to be reported within 24 hours of
the occurrence. The Commission also calls for various reports such as inquest,
post mortem report, magisterial enquiry report, viscera report etc. for ascertaining
foul play or negligence, if any, by public servants, which resulted in the death

in custody.
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(c) During the above period, in 93 cases of death in judicial custody, the
Commission recommended monetary relief of I 1,48,50,000/-. The Commission also
recommended disciplinary action in 8 cases. In no case, however, prosecution was
recommended. In 31 cases of death in police custody, the Commission recommended
monetary relief of ¥ 77,00,000/-. The Commission however, did not recommend

disciplinary action or prosecution in any case.

(d) No separate record of the officials punished has been maintained by the
Commission. No separate record of cases of alleged cover up has also been maintained

by the Commission.
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During the last three years and current year for the above mentioned Incident.
Head NHRC recommended monetary relief I 1,48,50,000/- in 93 cases and Disciplinary

Action in 8 cases. There is no recommendation for Prosecution in above cases.

State-wise details of cases where NHRC recommended monetary relief

State/UT Name No. of Cases Amount in ¥
Chhattisgarh 19 3100000
Delhi 14 2100000
Gujarat 10 1800000
Haryana 11 1600000
Mabharashtra 15 2200000
Rajasthan 24 4050000
ToTtAL 93 14850000

State-wise details of cases where NHRC recommended Disciplinary Action

State/UT Name No. of Cases
Mabharashtra 2
Rajasthan 3
Delhi 2
Chhattisgarh 1

TotAL 8
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During the last three years and current year for the above mentioned Incident
Head NHRC recommended monetary relief ¥ 77,00,000/- in 31 cases and Disciplinary

Action in 0 case. There is no recommendation for Prosecution in above cases.

State-wise details of cases where NHRC recommended monetary relief

State/UT Name No. of Cases Amount in ¥
Chhattisgarh 1 100000
Delhi 1 100000
Gujarat 8 1200000
Haryana 5 1050000
Maharashtra 14 4850000
Rajasthan 2 400000
TotaL 31 7700000

Rise in sexual harassment cases

1198. SHRI ANIL DESAI: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether sexual harassment cases are on the rise in Maharashtra, Telangana,
Andhra Pradesh and other States; and

(b) if so, the details of the cases in these States and the number of persons

booked under the Nirbhaya Act and status of the prosecutions?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As per information
provided by the National Crime Records Bureau (NCRB), a total of 9173, 12589
and 9735 cases were reported in the country (including Maharashtra, Telangana and
Andhra Pradesh) under insult to the modesty of women (section 509 IPC) during
2012, 2013 and 2014 respectively. State/UT-wise cases reported, cases charge sheeted,
cases convicted, persons arrested, persons charge sheeted and persons convicted
under insult to the modesty of women during 2012-2014 is given in the Statement-I
(See below). State/UT-wise cases reported, cases charge sheeted, cases convicted,
persons arrested, persons charge sheeted and persons convicted under sexual harassment
(section 354A TPC) during 2014 is given in the Statement-II (See below).

As per the Seventh Schedule to the Constitution of India 'Police’ and "Public
Order’ are State subjects and, as such, the primary responsibility of prevention, detection,
registration, investigation and prosecution of all crimes, within their jurisdiction including

crimes against women lies with the State Governments/Union Territory Administrations.
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State/UT-wise Cases Reported(CR), Cases Chargesheeted(CS), Cases Convicted(CV),
Persons Arrested(PAR), Persons Chargesheeted(PCS) and Persons Convicted(PCV)
under insult to the modesty of women during 2012-2014

S1. No. State/UT CR CS Cv. PAR PCS PCV
2012

1.  Andhra Pradesh 3714 3104 693 4348 4077 690
2. Arunachal Pradesh 2 0 0 0 0 0
3. Assam 5 1 0 12 8 0
4.  Bihar 37 33 0 39 40 0
5. Chhattisgarh 162 156 28 193 195 38
6. Goa 16 6 1 17 8 1
7. Gujarat 93 92 16 117 120 16
8.  Haryana 434 417 274 558 577 313
9.  Himachal Pradesh 68 52 1 91 79 2
10.  Jammu and Kashmir 347 330 98 447 447 149
11.  Jharkhand 10 20 5 51 29 6
12.  Karnataka 100 150 1 147 137 2
13.  Kerala 498 469 83 538 516 101
14. Madhya Pradesh 774 772 160 1056 1058 190
15. Mabharashtra 1294 1044 30 1548 1433 34
16.  Manipur 1 0 0 0 0 0
17.  Meghalaya 0 0 0 0 0 0
18.  Mizoram 0 1 1 1 1 1
19. Nagaland 0 0 0 0 0 0
20.  Odisha 304 262 18 376 371 23
21.  Punjab 31 13 3 45 24 5
22.  Rajasthan 18 15 5 20 20 4
23.  Sikkim 0 0 0 0 0 0
24.  Tamil Nadu 382 351 113 470 332 154
25. Telangana
26.  Tripura 7 10 1 15 15 1
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S1. No. State/UT CR CS Cv. PAR PCS PCV
27.  Uttar Pradesh 8 9 826 14 14 1167
28.  Uttarakhand 73 67 49 103 98 66
29.  West Bengal 556 380 96 617 406 99

TOTAL STATES 8934 7754 2502 10823 10005 3062
30. Andaman and Nicobar Islands 4 4 0 6 4 0
31.  Chandigarh 25 15 0 32 22 0
32. Dadra and Nagar Haveli 0 0 0 0 0 0
33. Daman and Diu 0 0 0 0 0 0
34.  Delhi UT 208 158 63 231 193 73
35. Lakshadweep 0 0 0 0 0 0
36.  Puducherry 2 6 1 17 23 1
ToraL UTs 239 183 64 286 242 74
ToTaL (ALL INDIA) 9173 7937 2566 11109 10247 3136
2013
1.  Andhra Pradesh 4702 4141 638 5327 5121 820
2. Arunachal Pradesh 3 3 0 3 2 0
3. Assam 14 8 0 14 11 0
4.  Bihar 52 39 1 54 44 1
5. Chhattisgarh 180 180 28 304 304 122
6. Goa 54 34 3 43 42 3
7. Gujarat 77 69 12 115 112 13
8.  Haryana 643 606 191 776 789 278
9.  Himachal Pradesh 111 88 0 121 113 0
10.  Jammu and Kashmir 354 326 122 432 426 152
11.  Jharkhand 18 31 7 27 13 10
12.  Karnataka 137 139 5 170 165 6
13.  Kerala 404 436 94 430 465 99
14. Madhya Pradesh 736 699 174 966 967 332
15. Maharashtra 2632 2144 76 3188 2856 94
16.  Manipur 0 0 0 0 0 0
17.  Meghalaya 0 0 0 0 0 0
18.  Mizoram 0 0 0 0 0 0
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SI. No. State/UT CR CS CvV. PAR PCS PCV
19. Nagaland 1 1 2 1 1 2
20.  Odisha 426 375 12 516 514 22
21.  Punjab 67 35 5 86 54 10
22.  Rajasthan 25 19 11 28 28 19
23.  Sikkim 0 0 0 0 0 0
24.  Tamil Nadu 313 262 250 332 366 206

25.  Telangana

26.  Tripura 7 5 4 16 9 4
27.  Uttar Pradesh 25 17 155 39 26 174
28.  Uttarakhand 72 69 48 90 90 107
29.  West Bengal 577 478 187 571 541 194
TOTAL STATES 11630 10204 2025 13649 13059 2668
30. Andaman and Nicobar Islands 8 10 1 11 16 1
31.  Chandigarh 26 24 4 26 32 5
32. Dadra and Nagar Haveli 1 1 0 | 1 0
33.  Daman and Diu 0 0 0 0 0 0
34.  Delhi UT 916 700 81 1046 904 103
35. Lakshadweep 0 0 0 0 0 0
36.  Puducherry 8 7 1 6 8 1
ToraL UTs 959 742 87 1090 961 110
ToTaL (ALL INDIA) 12589 10946 2112 14739 14020 2778
2014
1.  Andhra Pradesh 2649 2137 288 3020 2736 344
2. Arunachal Pradesh 3 1 0 3 2 0
3. Assam 1 1 0 1 1 0
4.  Bihar 69 107 11 82 155 21
5. Chhattisgarh 79 74 51 92 95 67
6. Goa 57 44 2 47 43 4
7. Gujarat 173 166 21 195 192 21
8. Haryana 102 69 4 94 96 5
9.  Himachal Pradesh 60 47 0 59 59 0

H
e

Jammu and Kashmir 237 213 41 283 288 54
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S1. No. State/UT CR CS Cv. PAR PCS PCV
11.  Jharkhand 18 36 0 70 110 0
12.  Karnataka 170 146 4 190 178 7
13.  Kerala 257 244 51 299 289 61
14.  Madhya Pradesh 429 435 146 626 626 215
15. Mabharashtra 1575 1622 51 1922 1869 57
16. Manipur 0 0 0 0 0 0
17. Meghalaya 54 27 0 37 31 0
18.  Mizoram 29 28 0 8 7 0
19. Nagaland 1 0 0 1 0 0
20.  Odisha 379 360 5 467 446 5
21.  Punjab 35 23 3 43 36 4
22.  Rajasthan 18 10 5 13 13 5
23.  Sikkim 3 1 0 3 1 0
24.  Tamil Nadu 229 202 124 423 342 138
25.  Telangana 1142 1057 114 1287 1260 122
26.  Tripura 11 5 0 8 12 0
27.  Uttar Pradesh 29 20 4 33 32 4
28.  Uttarakhand 4 6 26 4 5 27
29.  West Bengal 543 408 128 737 442 128

TOTAL STATES 8356 7489 1079 10047 9366 1289
30. Andaman and Nicobar Islands 5 5 0 6 8 0
31.  Chandigarh 2 8 6 5 9 9
32. Dadra and Nagar Haveli 1 1 0 1 1 0
33.  Daman and Diu 0 0 0 0 0 0
34.  Delhi UT 1361 634 126 941 677 164
35. Lakshadweep 2 0 0 0 0 0
36.  Puducherry 8 7 1 17 13 1

TotaL UTs 1379 655 133 970 708 174

TotaL (ALL INDIA) 9735 8144 1212 11017 10074 1463

Source: Crime in India.

Disposal of cases/persons by police/courts

may includes cases/persons of previous years also.
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Statement-11

Details of State/UT-wise Cases Reported (CR), Cases Chargesheeted (CS),
Cases Convicted (CV), Persons Arrested (PAR), Persons Chargesheeted (PCS)
and Persons Convicted (PCV) under sexual harrasment
(Section 3544 IPC) during-2014

Sl.  State/UT Sexual Harassment
No. CR CS Ccv PAR PCS PCV
1 2 3 4 5 6 7 8
1.  Andhra Pradesh 1072 703 21 1063 855 21
2. Arunachal Pradesh 21 16 1 27 23 1
3.  Assam 458 85 4 458 85 6
4. Bihar 271 204 4 372 297 4
5. Chhattisgarh 649 639 185 696 703 192
6. Goa 50 32 0 56 33 0
7. Gujarat 405 379 1 578 571 1
8. Haryana 599 448 24 701 650 32
9. Himachal Pradesh 159 126 4 189 184 8
10. Jammu and Kashmir 242 199 5 359 359 11
11.  Jharkhand 114 112 11 234 231 11
12. Karnataka 253 194 0 356 272 0
13. Kerala 980 788 38 1074 901 45
14. Madhya Pradesh 3163 3327 573 4375 4375 816
15. Maharashtra 4052 3056 66 4811 4026 78
16. Manipur 5 0 0 3 0 0
17. Meghalaya 0 0 0 0 0 0
18. Mizoram 53 45 31 54 52 33
19. Nagaland 5 2 1 5 2 1
20. Odisha 802 651 2 1009 862 3
21. Punjab 344 191 12 366 239 22
22. Rajasthan 727 458 95 841 823 136

23.  Sikkim 14 14 1 17 15 1
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1 2 3 4 5 6 7 8
24. Tamil Nadu 46 39 24 58 98 40
25. Telangana 620 484 26 747 672 26
26. Tripura 82 66 5 76 101 6
27. Uttar Pradesh 4435 3737 542 7333 5984 816
28. Uttarakhand 22 16 3 22 20 4
29.  West Bengal 1045 895 7 962 895 7

TOTAL STATES 20688 16906 1686 26842 23328 2321
30. Andaman and 18 20 1 21 20 2
Nicobar Islands
31. Chandigarh 31 23 9 39 30 11
32. Dadra and Nagar 0 0 0 0 0 0
Haveli
33. Daman and Diu 3 2 0 3 3 0
34. Delhi UT 1186 600 64 1052 694 65
35. Lakshadweep 0 0 0 0 0 0
36. Puducherry 12 10 0 7 10 0
TotaL UTs 1250 655 74 1122 757 78

TotaL (ALL INDIA) 21938 17561 1760 27964 24085 2399

Source: Crime in India.

Note: Disposal of cases/persons by police/courts may includes cases/persons of previous years also.
Human trafficking from Bangladesh

1199. SHRI HUSAIN DALWAI: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether cases of human trafficking from Bangladesh to West Bengal are

rampant;

(b) the number of such incidents reported and the number of victims rescued

in the last three years, year-wise;

(c) whether it is a fact that both the victims of trafficking and perpetrator are

charged under Foreigner's Act, 1946 and are prosecuted;

(d) whether it is also a fact that victims are sent to shelter homes and are not

deported till cases are disposed; and
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() how many such victims are currently lodged in shelter homes across India,

give last three years data, year-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The number of Bangladeshi victims rescued from
Human Trafficking during 2014 and 2015 from West Bengal are as under:-

2014 2015
Cases Victims Victims Cases Victims Victims
reported Trafficked Rescued reported Trafficked Rescued
1768 1881 1492 1649 1898 1246

(c) to (e) Trafficking in Human Beings or Persons is prohibited under the
Constitution of India. The Immoral Traffic (Prevention) Act, 1956 (ITPA) is the
premier legislation for prevention of trafficking for commercial sexual exploitation. The
Criminal Law (Amendment) Act, 2013 provides for comprehensive measures to counter
the menace of human trafficking including trafficking of children for exploitation in
any form including physical exploitation or any form of sexual exploitation, slavery,
servitude, or the forced removal of organs. Also, under the Foreigner’s Act, 1946,
if any person contravenes the provisions of or any order made there under the Act,
is liable to be punished with imprisonment for a term which may extend to five
years and shall also be liable to a fine.

Besides, India has ratified the United Nations Convention on Transnational
Organised Crime (UNCTOC) which has as one of its Protocols Prevention, Suppression
and Punishment of Trafficking in Persons, Particularly Women and Children.

India has also ratified the SAARC Convention on Preventing and Combating
Trafficking in Women and Children for Prostitution.

In some cases, local police has booked both the victims and perpetrators under the
Foreigners Act, 1946. Victims booked under the Foreigners Act are usually deported
only after final disposal of cases and they are kept in shelter homes till the cases
are disposed off or directions of the Court are received permitting the deportation
of the victims after their statements have been recorded and their continued presence
in the Country is not required, whichever is earlier.

BSF personnel working in collusion with trans-border
narcotics smuggling network

1200. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether the entire border in Punjab with Pakistan is fully fenced and guarded
by BSF;
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(b) if so, the details thereof along with the total length of border with Pakistan
in Punjab;

(c) whether Punjab Police and BSF Personnel were found working in collusion

with trans-border narcotics smuggling network;

(d) if so, the details of cases registered in this regard during the last two years
and the current year; and

(e) the steps taken by Government to plug loopholes in the system?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) The entire 553 km. International Border (IB) in
Punjab has been fenced except for about 10.3 km riverine/low-lying areas in which

construction of fence is found not feasible.

(c) and (d) No organized collusion of Punjab Police or Border Security Force
(BSF) Personnel with trans-border narcotic smuggling network was noticed. However,
instances of involvement of Punjab Police, Jail Department, Railway Protection Force,
Punjab Home Guards, Chandigarh Police and BSF Personnel noticed during last two
years and current year (upto 31st March) in the State of Punjab is given below:-

S1. Year Total No. of such cases Details of employees

No. registered arrested in such cases

1. 2014 25 Punjab Police-24
Jail Deptt.-3
BSF-3

2. 2015 26 Punjab Police-27
Home Guard-1
Jail Deptt.-3
BSF-1
RPF-1
Chandigarh-1

Police

3. 2016 04 Punjab Police-2
Jail Deptt.-1
Home Guard-1

(e) Following steps are taken to plug loopholes in the system:-

(i)  As and when any case of connivance by BSF personnel on duty is found,
the same is investigated by conducting Court of Inquiry and if found
guilty, they are punished as per BSF Act and Rules.
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(i)  Continuous Vigilance is mounted over troops deployed on IB. As and when
any suspicion/doubt over the conduct of BSF Personnel is generated, he
is removed/transferred to other places.

(i) Personnel on border duties are being rotated as per Standard Operating
Procedures (SOPs).

(iv)  Surprise in allocation of duties is maintained.

(v)  BSF Personnel are not allowed to carry mobile phones while on duty.

(vi) Regular surprise checking by Senior Officers/Supervisory Staff.

(vii) Use of electronic gadgets in surveillance.
Youths arrested for their allegiance to ISIS

1201. SHRI RANJIB BISWAL: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether a number of youths have been arrested across the country during

the recent past for their alleged allegiance to ISIS;
(b) if so, the details thereof;

(c) whether it is a fact that these youths were planning major terror strikes all

over the country;
(d) if so, the details thereof; and

(e) the steps taken by Government to curb the anti-national activities of these

youths and ensure safety and security of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The National
Investigation Agency (NIA) and the State Police in some States have registered
cases and arrested some active cadres affiliated to ISIS in the recent past. So far,
NIA has arrested-25, Maharashtra Police-04, Delhi Police-04, Karnataka Police-01,
Madhya Pradesh Police-05, Tamil Nadu Police-03, Telangana Police-06 and Rajasthan
Police-01 persons in the cases being investigated by these agencies.

(¢) and (d) During the investigation of six cases by NIA, it has also been
revealed that the ISIS is using various internet based platforms for propaganda and
to propagate its ideology for recruiting and motivating/radicalizing youth to join ISIS/
ISIL. These arrested persons were in early stage of planning and conspiracy and had

not decided any target for terror attack.

(¢) The Intelligence and Security Agencies monitor the cyber space closely to

identify potential recruits and keep them under surveillance and take further action, if
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necessary. In order to assess the threat posed by ISIS/ISIL and to devise a national
strategy to deal with it, meetings have been held by the Ministry of Home Affairs
with all the Central agencies concerned and 12/13 State Governments on 01.08.2015
and 16.01.2016 respectively. The Government has sensitised the States to counter the

incipient threat posed by the ISIS.

Presidential assent to “The Karnataka Municipal Corporations
(Amendment) Bill, 2015”

1202. DR. VIJAY MALLYA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether the State Government of Karnataka had on 17th August, 2015
referred to the Ministry "The Karnataka Municipal Corporations (Amendment) Bill,
2015" for getting the Assent of the Hon'ble President of India; and

(b) if so, by when will the Assent to the said Bill be communicated to the
State Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) The State Government
of Karnataka forwarded “The Karnataka Municipal Corporations (Amendment) Bill,
2015 as passed by the State Legislature and reserved by the Governor under Article
200 read with 254(2) of the Constitution of India for the consideration of the Hon’ble
President of India under Article 201 of the Constitution of India which was received
in this Ministry on 10.08.2015.

As per procedure, the said Bill was examined in consultation with concerned
Central Ministries/Departments. The views of the Central Ministries/Departments on
the Bill were conveyed to the State Government. Clarifications/views as received from
the State Government have since been shared with the concerned Central Ministries/

Departments in order to process the Bill further.

The State Legislations are examined in consultation with the Central Ministries/
Departments concerned from three angles viz;

(1) Repugnancy with Central Laws;

(i) Deviation from National or Central Policy; and

(ii1) Legal and Constitutional Validity.

Whenever necessary, the State Government is advised to modify/amend provisions
of such Legislations/Bills keeping the above in view. Sometimes, discussions are also

held with the State Government and Ministries/Departments of the Government of India

with a view to arrive at the final decision. As the Ministry has to depend upon the
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comments/clarifications of various Ministries/Departments and the State Government

on the provisions of the Bills, it is difficult to fix a time-frame for its approval.

Proposal from Karnataka regarding railway police

and coastal security police

1203. DR. VIJAY MALLYA: Will the Minister of HOME AFFAIRS be pleased

to state:

(a) whether the State Government of Karnataka had in December, 2013 and
December, 2014 respectively, proposed setting up of Coastal Security Police Stations

and increase in the sanctioned strength of Railway Police;
(b) the present stage of consideration of these proposals in the Ministry; and
(¢) by when these proposals are likely to be approved?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) No proposal from the State Government of Karnataka
for setting up of Coastal Security Police Stations, initiated in December, 2013 was
received. However, under Coastal Security Scheme, nine Coastal Police Stations have

been sanctioned to the State Government of Karnataka.

At present, no such proposal for increase in the sanctioned strength of Karnataka
Railway Police, initiated in the year 2014, is under consideration at the level of

Ministry of Railways (Source: Railway Board).
(b) and (c) Do not arise.
Stress counsellors in para-military forces

1204. DR. K. P. RAMALINGAM: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that for the first time Government has decided to hire
stress counsellors in para-military forces to curb instances of suicide and mental and
behavioral disorders amongst troops working under acute pressure in some of the

toughest combat zones of the country;
(b) if so, the details thereof;

(c) whether it is also a fact that Government has recently given its nod to the
Indo-Tibetan Border Police maiden proposal to recruit at least 44 stress cum teaching

counsellors directly in the rank of head constables; and

(d) if so, the details thercof?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) to (d) No, Sir. Stress Counsellors are not being hired
in Central Armed Police Forces (CAPFs). However, 642 posts in different ranks
of Education and Stress Counsellors (E&SC) already exists in Indo Tibetan Border
Police (ITBP). Courses/workshops on stress reduction and stress management are
being conducted in CAPFs. MHA has also issued instructions to incorporate Yoga
as a part of daily physical exercise in field formations of CAPFs. This will help
the para-military personnel to beat their stress, if any, and keep them physically as
well as mentally better off. Advertisement for recruitment of 44 Head Constables/
Education and Stress Counsellors (E&SC) has been recently issued against vacant
posts already sanctioned in ITBP.

Conducting of yoga sessions, leave and other facilities
for para-military forces

1205. DR. K. P. RAMALINGAM: Will the Minister of HOME AFFAIRS be
pleased to state:

(a) whether it is a fact that Government had asked the para-military forces to
hold regular yoga sessions, make easy the mechanism of granting leave and other
facilities to troops and officers working in para-military forces;

(b) if so, the details thereof;

(c) whether it is also a fact that the directions of Government as above have
been implemented in these forces; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Yes, Sir. MHA has issued instructions to all CAPFs
vide UO dated 26.05.2015, to incorporate Yoga as part of daily physical exercise. The
troops and officers in CAPFs are being granted leave as per extant rules. Recreation
and various sports facilities have been provided at each establishment/location.

(c) and (d) Yes, Sir. All CAPFs have complied to the instructions issued to this
effect and furnished a compliance report to this Ministry.

Agreement with the US terrorist screening centre

1206. SHRI A. W. RABI BERNARD: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether India has signed agreements with the US Terrorist Screening Centre,
a multi agency Organisation administered by the FBI which maintains a single,

consolidated terrorist data base, if so, the details thereof;



Written Answers to [4 May, 2016] Unstarred Questions 183

(b) whether India will be able to track IS-influenced youth and get alerts as

they travel through the member countries by signing the agreements; and
(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) The Governments of
India and the USA have agreed to finalize an Agreement to expand intelligence sharing
and terrorist watch-list information. However, further details in this regard can not

be shared in view of national security and bilateral relations with friendly country.
Incidents of inter-State human trafficking

1207. SHRI RAJKUMAR DHOOT: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that of late incidents of inter-State human trafficking and
selling of kidnapped girls in Haryana and other parts of the country have increased
manifold;

(b) if so, the details thereof for the last three years, year-wise; and

(c) what effective action Government has taken or proposes to take to prevent

human trafficking in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) and (b) As per the information
provided by the National Crime Records Bureau (NCRB), a total number of 3554,
3940 and 5466 cases of human trafficking were reported during the year 2012,
2013 and 2014 respectively, which include cases reported under section 370 and
370A IPC, procuration of minor girls (section 366A IPC), importation of girls from
foreign country (section 366B IPC), selling of minors for prostitution (section 372
IPC), buying of minors for prostitution (section 373 IPC) and the Immoral Traffic
(Prevention) Act in the country (which also includes inter-State human trafficking).

State/UT-wise details are given in the Statement-I (See below).

State/UT-wise number of girls child (below 18 years) kidnapped or abducted for
the purpose of selling during 2012-2014 is given in the Statement-II (See below).

(¢) The Government of India has taken various steps to combat human trafficking
and has adopted a multi-pronged approach alongwith concerned Ministries and

stakeholders, as detailed below:-

(i) Enactment of Criminal Law (Amendment) Act, 2013, wherein Section 370
of the Indian Penal Code has been substituted with Section 370 and 370A
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of IPC which provide for comprehensive measures to counter the menace

of Human Trafficking.

(i1) Establishment of Anti Human Trafficking Units (AHTUs) in 234 districts of

the

country.

(iii) Issued following advisories on Human Trafficking to all States/UTs:

Advisory for Preventing Crime of Human trafficking dated 9.9.2009.

Advisory on Missing Children—measures needed to prevent trafficking
and trace the children—dated 31.1.2012.

Advisory on Human Trafficking as Organized Crime dated 30.04.2012.

Advisory on Preventing and Combating Human Trafficking in India—

Dealing with foreign nationals dated 1.5.2012.

Standard Operation Procedure (SOP) to handle trafficking of children
for child labour dated 12.8.2013.

These advisories are available at MHA’s Web Portal on Anti Human

Trafficking (www.stophumantrafficking-mha.nic.in).

(iv) Holding of periodic meetings with Nodal Officers of AHTUs and concerned

Ministries to review the efforts made to combat Human Trafficking.

Statement-1

Details of State/UT-wise Cases Reported (CR), Cases Chargesheeted (CCS),
Cases Convicted (CON), Persons Arrested (PAR), Persons Chargesheeted (PCST)
and Persons Convicted (PCVT) under Total Human Trafficking#

during 2012-2014

Sl. No. State/UT CR CCS CON PAR  PCST PCVT

2012
1.  Andhra Pradesh 506 533 221 1399 1431 308
2. Arunachal Pradesh 1 0 0 1 0 0
3. Assam 154 114 1 175 129 1
4.  Bihar 99 61 20 176 117 25
5. Chhattisgarh 18 21 20 40 41 10
6. Goa 40 9 2 100 26 3
7. Gujarat 63 43 2 150 120 3
8. Haryana 69 69 20 303 290 77
9.  Himachal Pradesh 9 7 0 22 17 0
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Sl. No. State/UT CR CCS CON PAR  PCST PCVT
10.  Jammu and Kashmir 3 4 0 13 13 0
11.  Jharkhand 43 40 2 51 42 8
12.  Karnataka 412 290 100 1258 1188 241
13.  Kerala 220 228 105 335 355 146
14.  Madhya Pradesh 45 49 10 112 117 43
15. Maharashtra 403 354 20 1700 1406 44
16.  Manipur 32 0 0 0 0 0
17.  Meghalaya 7 2 0 20 2 0
18.  Mizoram 1 0 2 0 0 2
19. Nagaland 4 4 2 26 28 24
20.  Odisha 29 29 1 93 87 3
21.  Punjab 86 68 11 402 311 58
22.  Rajasthan 120 110 20 371 378 47
23.  Sikkim 0 2 4 0 5 8
24.  Tamil Nadu 528 333 153 968 720 332
25.  Telangana - - - - - -
26.  Tripura 0 0 0 0 0 0
27.  Uttar Pradesh 51 47 13 221 206 74
28.  Uttarakhand 19 12 3 65 48 15
29.  West Bengal 549 391 20 743 613 46

TOTAL STATES 3511 2820 752 8744 7690 1518
30. Andaman and 2 6 0 16 27 0
Nicobar Islands
31.  Chandigarh 0 1 0 0 5 0
32. Dadra and Nagar 2 3 0 12 12 0
Haveli
33.  Daman and Diu 3 5 0 24 29 0
34.  Delhi UT 32 25 32 110 88 86
35. Lakshadweep 0 0 0 0 0 0
36. Puducherry 4 0 2 21 0 7
TotaL UTs 43 40 34 183 161 93
TotaL (ALL INDIA) 3554 2860 786 8927 7851 1611




186 Written Answers to [RAJYA SABHA] Unstarred Questions

Sl. No. State/UT CR CCS CON PAR  PCST PCVT
2013
1. Andhra Pradesh 531 472 50 1467 1385 318
2. Arunachal Pradesh 2 1 0 1 1 0
3. Assam 149 101 4 166 116 4
4.  Bihar 267 139 21 337 252 30
5. Chhattisgarh 53 33 0 70 67 0
6. Goa 28 18 0 66 54 0
7. Gujarat 78 91 4 170 202 13
8. Haryana 67 72 16 354 416 75
9.  Himachal Pradesh 5 4 1 29 20 1
10.  Jammu and Kashmir 2 3 0 15 15 0
11.  Jharkhand 37 27 4 48 59 19
12.  Karnataka 412 345 58 1138 971 178
13.  Kerala 195 177 84 349 297 107
14. Madhya Pradesh 53 45 12 137 129 41
15.  Maharashtra 345 337 21 1052 1103 96
16.  Manipur 22 0 0 0 0 0
17. Meghalaya 12 4 0 22 12 0
18.  Mizoram 0 6 4 5 5 4
19. Nagaland | 0 2 | 0 3
20.  Odisha 106 60 2 149 163 5
21.  Punjab 138 93 13 580 390 50
22.  Rajasthan 130 103 19 321 326 57
23.  Sikkim 0 0 0 0 0 0
24.  Tamil Nadu 549 573 317 1055 905 446

25.  Telangana - - - - - -
26.  Tripura 0 1 0 1 1 0
27.  Uttar Pradesh 37 37 24 268 251 122
28.  Uttarakhand 14 16 3 72 86 8
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Sl. No. State/UT CR CCS CON PAR  PCST PCVT

29.  West Bengal 669 478 17 854 818 23
TOTAL STATES 3902 3236 676 8727 8044 1600

30. Andaman and 4 6 0 18 37 0
Nicobar Islands

31.  Chandigarh 6 2 0 28 13 0

32. Dadra and Nagar 2 2 0 14 14 0
Haveli

33.  Daman and Diu 6 5 0 32 24 0

34.  Delhi UT 20 24 24 50 70 78

35. Lakshadweep 0 0 0 0 0 0

36. Puducherry 0 2 2 0 9 10
TotaL UTs 38 41 26 142 167 88

TotaL (ALL INDIA) 3940 3277 702 8869 8211 1688

2014*

1. Andhra Pradesh 365 383 12 648 726 57
2. Arunachal Pradesh 2 2 0 10 9 0
3. Assam 407 115 9 412 119 9
4.  Bihar 395 257 13 441 368 18
5. Chhattisgarh 51 41 2 112 108 4
6. Goa 23 19 1 80 95 1
7. Gujarat 56 53 0 149 143 0
8.  Haryana 356 277 29 646 600 107
9.  Himachal Pradesh 9 6 0 27 24 0
10.  Jammu and Kashmir 1 1 0 6 6 0
11.  Jharkhand 184 80 3 153 90 3
12.  Karnataka 472 420 80 1314 1059 243
13.  Kerala 155 148 98 347 315 122
14. Madhya Pradesh 74 71 15 267 263 60
15.  Maharashtra 360 323 45 966 949 82

16.  Manipur 3 0 0 1 0 0
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Sl. No. State/UT CR CCS CON PAR  PCST PCVT
17.  Meghalaya 17 11 0 18 12 0
18.  Mizoram 0 0 0 0 0 0
19. Nagaland 4 2 0 4 2 0
20.  Odisha 152 61 1 138 125 1
21.  Punjab 77 60 16 356 293 41
22.  Rajasthan 180 133 81 506 444 420
23.  Sikkim 2 0 0 6 0 0
24.  Tamil Nadu 509 637 494 935 999 834
25.  Telangana 398 370 74 1119 919 76
26.  Tripura 0 0 0 0 0 0
27.  Uttar Pradesh 43 37 24 235 216 159
28.  Uttarakhand 24 24 1 91 88 1
29.  West Bengal 1096 907 14 1681 1219 19

TOTAL STATES 5415 4438 1012 10668 9191 2257
30. Andaman and 12 8 0 40 23 0
Nicobar Islands
31.  Chandigarh 1 4 0 3 18 0
32. Dadra and Nagar 1 1 0 7 11 0
Haveli
33.  Daman and Diu 8 11 0 49 59 0
34.  Delhi UT 27 26 17 40 51 66
35. Lakshadweep 0 0 0 0 0 0
36. Puducherry 2 1 0 4 3 0
ToraL UTs 51 51 17 143 165 66
TotaL (ALL INDIA) 5466 4489 1029 10811 9356 2323

Source: Crime in India.

Note: Disposal of cases/persons by police/courts may includes cases/persons of previous years also.

#include cases under section 370 and 370A IPC, Procuration of minor girls (section 366A IPC),

Note:

*also include cases reported under (section 370 and 370A IPC)

Importation of girls from foreign country (section 366B IPC), Selling of minors for prostitution
(section 372 IPC), Buying of minors for prostitution (section 373 IPC) and The Immoral
Traffic (P) Act.
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Statement-11

Details of State/UT-wise number of girls child (below 18 years) kidnapped or
abducted for the purpose of selling during 2012-2014

Sl. No. State/UT 2012 2013 2014
1. Andhra Pradesh 1 0 0
2. Arunachal Pradesh 0 0 0
3. Assam 0 0 0
4. Bihar 4 3 0
5. Chhattisgarh 0 0 0
6. Goa 0 0 0
7. Gujarat 0 0 0
8. Haryana 0 0 0
9. Himachal Pradesh 0 0 0

10. Jammu and Kashmir 0 0 0
11. Jharkhand 2 3 0
12.  Karnataka 1 0 0
13.  Kerala 0 0 0
14.  Madhya Pradesh 0 0 0
15. Maharashtra 3 0 1
16. Manipur 0 0 0
17.  Meghalaya 0 0 0
18. Mizoram 0 0 0
19.  Nagaland 0 0 0
20.  Odisha 0 2 0
21.  Punjab 0 0 0
22. Rajasthan 1 0 0
23.  Sikkim 0 0 0
24, Tamil Nadu 1 2 0
25. Telangana 0 0 0
26. Tripura 0 0 0
27.  Uttar Pradesh 1 0 0
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SI. No. State/UT 2012 2013 2014
28. Uttarakhand 0 0 0
29.  West Bengal 30 31 73

TOTAL STATES 44 41 74
30.  Andaman and Nicobar Islands 0 0 0
31.  Chandigarh 0 0 0
32. Dadra and Nagar Haveli 0 0 0
33. Daman and Diu 0 0 0
34.  Delhi UT 0 1 0
35. Lakshadweep 0 0 0
36.  Puducherry 0 0 0

ToraL UTs 0 1 0

TotaL (ALL INDIA) 44 42 74

Source: Crime in India.
ISI activities in sensitive areas of border districts in Rajasthan

+1208. SHRI MOTILAL VORA: Will the Minister of HOME AFFAIRS be

pleased to state:

(a) whether it is a fact that Pakistani intelligence agency ISI is active in the

sensitive areas of border districts like Jaisalmer and Barmer in Rajasthan;

(b) whether it is also a fact that some persons have been caught in Pokhran

under allegation of providing secret information regarding army to ISI;
(c) if so, the details thereof; and

(d) the steps being taken by Government to make Indian intelligence agencies

more alert in the sensitive areas of the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) to (c) Yes, Sir, Pakistani Intelligence
Agency ISI is active in the sensitive areas of border districts of Rajasthan. Rajasthan
Police has arrested 4 postal employees in the Jaisalmer and Barmer districts of Rajasthan

for sending sensitive documents to Pakistan Intelligence Operative (PIO) by Email.

(d) The Government has been pursuing a well coordinated and multi pronged

approach to tackle such activities which include strengthening vigilance on the borders

T Original notice of the question was received in Hindi.
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to check infiltration and illegal cross border activities, gearing up the intelligence
machinery to interdict Pakistani agents, close interaction and coordination between

different agencies of the Centre and the State Governments.
Attacks against women in States where AFSPA is in force

1209. SHRI K. K. RAGESH: Will the Minister of HOME AFFAIRS be pleased
to state:

(a) whether attacks against women are on the rise in the States where Armed
Forced Special Powers Act (AFSPA) is in force; and

(b) if so, the State-wise details thereof for last three years for the attacks against
women in such States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJIJU): (a) and (b) Information is being collected and will be laid
on the Table of the House.

Increasing crime rate in Delhi

1210. SHRI RAM KUMAR KASHYAP: Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is a fact that crime rate is increasing day-by-day in Delhi;
(b) how many persons become victims of different crimes everyday in Delhi;

(c) whether it is a fact that chain snatchers fired bullet on a woman in Sector
8, R.K. Puram, New Delhi recently while snatching her chain and if so, what is
the present status of that case; and

(d) the total number of chain snatching cases happened in R.K. Puram and other
parts of Delhi during the last two years and how many of them are still unsolved

along with reasons for not solving those cases?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI HARIBHAI PARTHIBHAI CHAUDHARY): (a) Delhi Police has reported that
IPC crime per lakh of population in 2015 was 1058.68 and projected at 1043.44 in
2016 based on the actual figures upto 15.04.2016.

(b) No such data is being collected by Delhi Police. However, number of persons
who become victims of different crimes everyday in Delhi may vary depending upon
the nature of incidents reported.

(¢) Delhi Police has reported that on a complaint from a woman, a case vide
FIR No.212/2016 u/s 307/394 TIPC and 27 Arms Act, PS R.K. Puram was registered.



192 Written Answers to [RAJYA SABHA] Unstarred Questions

During investigation one person namely Rahul @ Ganja was identified by the
complainant. The search for the accused was made and during investigation it was
found that accused Rahul @ Ganja had died in a road accident on 07.04.2016 at

Gurgaon, Haryana.

(d) The number of chain snatching cases registered in Police Station R. K.
Puram, Delhi during the last two years and the current year (Upto 15.04.2016) are

as under:-
Year Cases registered Worked out Persons arrested
2014 57 24 46
2015 38 09 13
2016 13 05 05

(upto 15.04.16)

The total number of chain snatching cases registered by Delhi Police during the

last two years and the current year (upto 15.04.2016) are as under :-

Year Cases registered Worked out Persons arrested
2014 2099 592 920
2015 1818 510 820
2016 392 67 106

(upto 15.04.16)

All out efforts are made by Delhi Police to solve each and every case of chain

snatching.

Issue of multi-city, multiple-entry visa to businessmen
of SAARC countries

1211. SHRIMATI RENUKA CHOWDHURY: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether Government had decided to issue multi-city, multiple-entry business

visa to businessmen of SAARC countries including Pakistan;
(b) if so, the details thereof; and

(c) the precautionary steps taken by Government to check the entry of terrorists

in the garb of businessmen?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS
(SHRI KIREN RIJTJU): (a) to (c) As per extant instructions, multiple entry Business
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visa can be granted for a period up to 5 years or for a shorter duration as per the
requirement to nationals of SAARC countries except in the case of nationals of
Nepal, Bhutan and Pakistan. Citizens of Nepal and Bhutan do not require any visa
for visiting India. Further, city specific visas are issued only in the case of Pakistan
nationals. A scheme for grant of Business visa up to 3 years to Pakistan nationals
has been introduced in July, 2015. Under this scheme, Pakistani businessmen of
assured financial standing and credentials and who meet the following eligibility
criteria can be granted Business visa for a period up to 3 years with multiple

entry facility:-

(1) In the case of those who had earlier been given l-year Business visa with
the prior approval of the Ministry of Home Affairs, the total value of
imports and exports (of goods and services) of the firm/company/business
establishment for which the Pakistani national is working should exceed

% 50 lakhs in the preceding financial year.

(2) In the case of those not covered by (1) above, the total value of imports and
exports (of goods and services) of the firm/company/business establishment
for which the Pakistani national is working should exceed ¥ 1 crore in the
preceding financial year. Further, such Pakistani national should be a member
of any National Chambers of Commerce of Pakistan/SAARC Chamber of
Commerce and Industry or is accredited with or certified by any National

Chambers of Commerce and Industry in India.

(3) This type of visa will be issued only to those Pakistani nationals whose

annual income is not less than Pak I 10 lakhs.

The period of stay during each visit by Pakistani nationals granted this type of
visa shall not exceed 30 days and they will be exempted from Police Reporting.

Number of places of visit will be restricted to 15.

The scheme provides for stringent conditions for grant of Business visa up to 3
years for Pakistani Businessmen. The visa will be granted only after prior clearance

of the Ministry of Home Affairs.

However, the High Commissioner of India in Islamabad has been given powers
to grant such Business Visa, in rare and exceptional cases, to well known business
persons fulfilling the eligibility criteria. In such cases visa shall be granted only after
the visa applications are uploaded on the online visa application system and the
details of visas issued shall also be uploaded immediately, which will be accessible

to the security agencies in India.
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Unemployed youth

1212. SHRI DARSHAN SINGH YADAV:
SHRI K. C. TYAGI:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether Government has taken note of high incidence of unemployment
amongst youth in the country, both graduate and non-graduate and if so, the details

thereof;

(b) the number of jobs/employment provided to the unemployed youth in the

country in different sectors, during the one year, State/UT-wise; and

(c) the steps taken or proposed to be taken for improving employment

opportunities in the country?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) As per the result of labour
force surveys on employment and unemployment conducted by National Sample
Survey Office (NSSO), Ministry of Statistics and Programme Implementation, the

employment and unemployment levels during last three surveys are as given below:

(persons in crore)

2004-05 2009-10 2011-12
Labour Force 46.99 47.50 48.47
Employment 4591 46.55 47.41
Unemployment 1.08 0.95 1.06

Further, the unemployment rates among the youth for age group of 15-29 years in

usual status basis for different general education level during 2011-12 is given below:

General education level Unemployment rate (in %)
Not Literate 1.7
Literate and Upto Primary 2.9
Middle 4.4
Secondary 5.9
Higher Secondary 9.5
Diploma/Certificate Course 16.4
Graduate 19.3
Post Graduate and Above 21.0

All Education Level 6.1
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(b) As per NSSO survey result, the sector-wise employment during the year
2011-12 is given below. The State-wise details of worker population ratio are given
in the Statement (See below).

(persons in crore)

Workforce by Major Sector 2011-12
Agriculture and Allied 23.18
Industry 11.50
Services 12.73
ToTAL WORKFORCE 47.41

(c) Government has taken various steps for generating employment in the
country like encouraging private sector of economy, fast tracking various projects
involving substantial investment and increasing public expenditure on Schemes like
Prime Minister’s Employment Generation Programme (PMEGP) run by Ministry of
Micro, Small and Medium Enterprises, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY) Scheme run by Ministry of Rural Development and National
Urban Livelihoods Mission (NULM) run by Ministry of Housing and Urban Poverty
Alleviation. In order to improve the employability of youth, around 20 Ministries
run Skill Development Schemes across 70 sectors. According to the data compiled
by National Skill Development Agency (NSDA), Ministry of Skill Development and

Entrepreneurship, number of persons skilled across various sectors are given below:

Year Persons skilled
(in lakh)
2012-2013 51.88
2013-2014 76.37
2014-2015 76.12
2015-2016 28.85

(till Oct., 2015)

Statement

State-wise details of worker population ratio for the year 2011-12

SI. No. State/UT 2011-12 (in %)
1. Andhra Pradesh 47.0
2. Arunachal Pradesh 36.8

3. Assam 34.1
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SI. No. State/UT 2011-12 (in %)
4. Bihar 273
5. Chhattisgarh 46.3
6. Delhi 33.7
7. Goa 35.8
8. Gujarat 42.2
9. Haryana 344
10. Himachal Pradesh 52.0
11. Jammu and Kashmir 38.9
12. Jharkhand 35.1
13. Karnataka 423
14. Kerala 37.7
15. Madhya Pradesh 38.5
16. Mabharashtra 43.1
17. Manipur 372
18. Meghalaya 43.5
19. Mizoram 43.2
20. Nagaland 36.7
21. Odisha 41.2
22. Punjab 39.2
23, Rajasthan 40.0
24. Sikkim 51.9
25. Tamil Nadu 443
26. Tripura 38.8
27. Uttarakhand 36.1
28. Uttar Pradesh 333
29. West Bengal 39.2
30. Andaman and Nicobar Islands 42.0
31. Chandigarh 354
32. Dadra and Nagar Haveli 344
33. Daman and Diu 40.3
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SI. No. State/UT 2011-12 (in %)
34. Lakshadweep 334
35. Puducherry 35.5
ALL INDIA 38.6

Source: NSSO Reports, 2011-12.
Survey conducted by Labour Bureau

1213. DR. T. SUBBARAMI REDDY:
SHRIMATI AMBIKA SONI:

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(a) whether survey conducted by Labour Bureau revealed that new jobs in eight

labour-intensive industries fell to six year low in first nine months of 2015;
(b) if so, the details thereof; and

(c) whether the reasons for low generation of jobs were analysed and if so,

action taken by various Government agencies along with details thereon?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Labour Bureau has
been conducting Quarterly Quick Employment Survey in the selected labour-intensive

and export-oriented sectors since 2009.

According to the survey results, 1.55 lakh new jobs were created in eight labour
intensive industries in the first nine months of 2015 (January, 2015 to September,
2015). The overall estimated employment in all the selected sectors has experienced a
net addition of 38.61 lakh starting from the first survey (October, 2008 to December,
2008) till the quarter ending September, 2015.

The sector-wise changes in employment during first three quarter of 2015 is

given in the Statement (See below).

(¢) Employment generation is both a cause and consequence of economic growth
and is impacted by demographic shifts and technological transformations. Employment

generation has also been one of the most important priorities of the Government.

Government has taken various steps for generating employment in the country
like encouraging private sector of economy, fast tracking various projects involving
substantial investment and increasing public expenditure on Scheme like Prime

Minister’s Employment Generation Programme (PMEGP) run by Ministry of Micro,
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Small and Medium Enterprises, Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGA), Pt. Deen Dyal Upadhyaya Grameen Kaushalya Yojana (DDU-
GKY) Scheme run by Ministry of Rural Development and National Urban Livelihoods
Mission (NULM) run by Ministry of Housing and Urban Poverty Alleviation.

Government has also decided to strategically promote labour-intensive manufacturing

and expand employment opportunities by promoting tourism and agro-based industries.

A new Scheme “Pradhan Mantri Rojgar Protsahan Yojana” has been announced
in the Budget for 2016-17 with the objective of promoting employment generation
and an allocation of ¥ 1000 crore has been made. The Scheme is being implemented
by Ministry of Labour and Employment in 2016-17. Under the Scheme, employers
would be provided an incentive for enhancing employment by reimbursement of the

EPS contribution made by the employer in respect of new employment.

Major initiatives have been taken by Government for improving the ‘Ease of
doing business’ in India through simplification and rationalization of existing rules
and the introduction of information technology to make governance more efficient

and effective.
Statement

Details of sector-wise changes in employment during first three quarters of 2015

(In lakhs)

Sl.  Industry/Group January,  April, 2015 July, January,
No. 2015 to to June, 2015 to 2015 to

March, 2015 September,  September,

2015 2015 2015
1. Textiles 0.24 -0.17 0.28 0.35
2.  Leather -0.08 0.08 -0.01 -0.01
3. Metal 0.01 0 0.48 0.49
4. Automobile 0.2 -0.18 0.03 0.05
5. Gems and Jewellery -0.06 -0.03 -0.02 -0.11
6.  Transport -0.02 -0.02 0.01 -0.03
7. IT/BPO 0.37 -0.05 0.58 0.9
8. Handloom/Powerloom -0.02 -0.06 -0.01 -0.09

TotaL 0.64 -0.43 1.34 1.55
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EPFO investment in PSU bonds

1214. SHRI S. THANGAVELU: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Employees' Provident Fund Organisation (EPFO) is
sitting on surplus funds but has cited losses on its investments in PSU bonds and

weak stock markets to argue for a relaxation to invest more in Government securities;

(b) whether it is also a fact that EPFO wants the nod of Government to invest

X 11,000 crore in Government bonds; and

(c) if so, the details thereof and whether Government has conveyed its approval

for the same?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) No, Sir.

(b) Employees' Provident Fund Organisation (EPFO) had sought approval from

the Government for higher investment in Government bonds.

(¢) The Government has conveyed increase from 45-50 per cent to 45-65 per

cent investment in Government Securities.
Labour reforms

1215. SHRI HUSAIN DALWAI: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government proposes to bring reforms in three major labour laws
through a single Industrial Relations Bill, if so, the details thereof and if not, the

reasons therefor;

(b) whether Government proposes to allow employers to retrench upto 300

workers without its permission, if so, the reasons therefor;

(¢) whether Government proposes not to allow any outsider to become office

bearer in a trade union, if so, the reasons therefor; and

(d) whether trade unions have opposed these proposed changes, if so, the reasons

therefor and steps taken by Government to address their concerns?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) Ministry has taken
steps for drafting a Labour Code on Industrial Relations, by simplifying, amalgamating

and rationalizing the relevant provisions of the following three Labour Laws:
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(1) The Industrial Disputes Act, 1947,
(i) The Trade Unions Act, 1926,
(iii) The Industrial Employment (Standing Orders) Act, 1946.

The Ministry carried out the process of tripartite Legislative consultation with
stakeholders including Central Trade Unions, Employers’ Association and Central
Ministries/State Governments where the representatives of Central Trade Unions had
participated and given their suggestions on the legislative proposal. The suggestions
received from the stakeholders are considered by the Government. The provisions of

the Draft Labour Code on Industrial Relations are still under consideration.
Rehabilitation of bonded labourers

1216. SHRI A. U. SINGH DEO: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) the number of bonded-labourers released in the past three years by Government,
the State-wise details thereof;

(b) the average time taken to rehabilitate individuals after they have been released,

the State-wise details thereof in the last three years;

(c) steps Government proposes to take to reduce the time between release and
rehabilitation of individuals and the timeline for implementation of the same; and

(d) whether Government proposes to increase the rehabilitation package from
the current I 20,000 if so, the details thereof and timeline for implementation, if

not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) The State-wise number

of bonded labour released and rehabilitated during the last three years is as under:

Year State Number of bonded labour
released and rehabilitated
2013-14 Odisha 28
Rajasthan 150
Uttar Pradesh 1800
TotAL 1978
2014-15 Chhattisgarh 853
TotaL 853
2015-16 Uttar Pradesh 2216

ToraL 2216
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(b) Average time taken to rehabilitate individuals varies on case to case basis.

Data in this regard is not Centrally maintained.

(¢) and (d) Ministry of Labour and Employment is working for revision of the
Scheme so that the individual gets the rehabilitation assistance in minimum possible
time. In the revised Scheme, there is a proposal for increasing the cash rehabilitation

package.
Employment opportunities

1217. SHRI RAMDAS ATHAWALE: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has made an assessment regarding the percentage of
the people who are earning their livelihood in agriculture, industries, business and

service sectors, respectively, in the country;

(b) if so, the percentage of people who are employed in the above sector during

the last two years; and

(c) the efforts being made by Government to generate employment opportunity

to the youths of the country in various sectors?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) As per the results
of the two recent labour force survey on employment and unemployment conducted
by National Sample Survey Office (NSSO), Ministry of Statistics and Programme
Implementation, the sector-wise estimated employment during 2009-10 and 2011-12

is given below:

Workforce by Major Sector 2009-10 2011-12
(In %) Persons (In %) Persons
(in crore) (in crore)
Agriculture and Allied 53.15 24.74 48.90 23.18
Industry 21.48 10.00 24.25 11.50
Services 25.37 11.81 26.85 12.73
TotAL WORKFORCE 100.0 46.55 100.0 47.41

In addition, Labour Bureau, Ministry of Labour and Employment conducted
quarterly Quick Employment Surveys on the change in employment in India. The
surveys covered selected sectors of the economy encompassing labor-intensive and

export-oriented units. Under these surveys the sector were covered are textiles
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including apparels, leather, metals, automobiles, gems and jewellery, transport,
IT/BPO and Handloom/Power loom. According to the survey results, overall estimated
employment in all selected sectors has experienced a net addition of 11.48 lakh jobs
during the year 2014 and 2015.

(¢) Government has taken various steps for generating employment in the
country like encouraging private sector of economy, fast tracking various projects
involving substantial investment and increasing public expenditure on Schemes like
Prime Minister’s Employment Generation Programme (PMEGP) run by Ministry of
Micro, Small and Medium Enterprises, Mahatma Gandhi National Rural Employment
Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY) Scheme run by Ministry of Rural Development and National
Urban Livelihoods Mission (NULM) run by Ministry of Housing and Urban Poverty
Alleviation. In order to improve the employability of youth, around 20 Ministries
run Skill Development Schemes across 70 sectors. According to the data compiled
by National Skill Development Agency (NSDA), Ministry of Skill Development and

Entrepreneurship, number of persons skilled across various sectors are given below:

Year Persons skilled (in lakh)
2012-13 51.88
2013-14 76.37
2014-15 76.12
2015-16 28.85

(till Oct., 2015)

Distressed condition of women beedi workers

1218. SHRI SANJAY RAUT: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether it is a fact that more than 8 million beedi workers, most of them
women are in distressed condition and currently agitating for their long standing

demands;
(b) if so, the details thereof and Government's response thereto; and

(c) the details of the steps taken or proposed to be taken by Government to
improve condition of these women beedi workers and to provide training in less

hazardous and better paying jobs?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Central Government
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received a number of representations from both Beedi workers and their employers
concerning possibility of unemployment and loss of job to Beedi workers as a

consequence of increasing pictorial warning to 85% of the display area on the packages.

On receipt of representations against the Government notification regarding pictorial
warning, Ministry has held a stakeholder consultation meeting on 21.4.2016 and has

conveyed its concern to the appropriate quarters.

(c) The Ministry of Labour and Employment is implementing various welfare
schemes to improve the living conditions of the Beedi workers in general. Also
since the Beedi industry is declining the Labour Welfare Organisation is providing
vocational training to the Beedi workers to equip them to take to alternate

profession.
Launching of National Career Service Portal

1219. SHRI D. KUPENDRA REDDY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has recently launched a career portal ‘National Career

Service’;
(b) if so, the details therof,
(c) the number of job seekers and employers registered with this portal;

(d) the details of expected number of job opportunities would be created within
a span of three years from now; and

(e) the steps taken/being taken to create awareness among the young aspiring

job seekers of the country especially the rural people?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (¢) The Ministry is
implementing the National Career Service Project for linking employment exchanges
and other institutions using technology to provide a variety of employment related
services like career counselling, vocational guidance, information on skill development
courses, apprenticeship, internships. These service are available online on the National
Career Service Portal (www.ncs.gov.in) supported by Call Centre/Helpdesk. The portal
provides for training/skilling institutions to register and post their courses which
can be accessed by all users. The NCS service can be availed directly through the
Employment Exchanges/Career Centres and Common Service Centres. Prime Minister
dedicated this portal to the Nation on 20th July 2015. Approximately 3.59 crore Job
Seekers and 9 lakh employers are registered on the portal. The NCS has partnered
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with leading private job portals and other institutions to enhance the employment

opportunities on the portal.

The Government has taken various steps for generating employment opportunities
in the country like encouraging private sector of economy, fast tracking various projects
involving substantial investment and increasing public expenditure on schemes like
Prime Minister’s Employment Generation Programme (PMEGP) run by Ministry of
Micro, Small and Medium Enterprises, Mahtma Gandhi National Rural Employment
Guarantee Scheme (MGNREGA), Pt. Deen Dayal Upadhyaya Grameen Kaushalya
Yojana (DDU-GKY) Scheme run by Ministry of Rural Development and National
Urban Livelihoods Mission (NULM) run by Ministry of Housing and Urban Poverty

Alleviation.

Government has also decided to strategically promote labour-intensive manufacturing

and expand employment opportunities by promoting tourism and agro-based industries.

A new Scheme “Pradhan Mantri Rojgar Protsahan Yojana” has been announced in
the Budget for 2016-17 with the objective of promoting employment generation and
an allocation of ¥ 1000 crores has been made. The scheme is being implemented by
the Ministry of Labour and Employment in 2016-17. Under the scheme employers
would be provided an incentive for enhancing employment by reimbursement of the

EPS contribution made by the employer in respect of new employment.

The Ministry of Labour and Employment is implementing a National Career
Service Project (NCSP) for transforming the employment services in the country and

making employment opportunities available and accessible to youth.
Bonded labourers

1220. DR. K. KESHAVA RAO: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government has taken cognizance of the cruel case of violence in
a brick kiln in the State of Telangana wherein a pregnant woman lost her life last

December;

(b) whether it is a fact that there were over 220 other bonded labourers who

were terrorized; and

(c) how many other cases of bonded labour were reported over the last three

years, the details and action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) The Government of
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Telangana has taken cognizance of the death reported in brick kiln at Karimnagar,
Telangana in December, 2015. The Police Department Karimnagar had filed FIR and
took legal action against the employer immediately. The Deputy Commissioner of
Labour, Karimnagar, Government of Telangana had also issued show cause notice
under the Inter-State Migrant Workmen (Regulation of Employment and Conditions
of Service) Act, 1979.

(b) There are no Bonded Labourers as a survey has been conducted by the
Labour Department, Government of Telangana in all districts of the State in 2015

and inspections were also made in all Brick Kkilns.

(c) The State-wise number of bonded labour released and rehabilitated during

the last three years is as under:

Year State Number of bonded labour

released and rehabilitated

2013-14 Odisha 28
Rajasthan 150
Uttar Pradesh 1800
ToTtAL 1978
2014-15 Chbhattisgarh 853
TotAL 853
2015-16 Uttar Pradesh 2216
TotaL 2216

No case of Bonded Labour was reported in the State of Telangana in the last

3 years.
Norms for PF withdrawal

1221. SHRI DILIP KUMAR TIRKEY: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Employees’ Provident Fund Organisation (EPFO)
has changed its norms for PF withdrawal by increasing the eligibility age from 54

years to 57 years;
(b) whether this menace will affect the welfare of workers at large; and
(c) if so, the reasons and rationale behind such a move?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Yes, Sir. However, notification
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No. G.S.R. 158(E) dated 10.02.2016 vide which the norms for PF withdrawal under
Para 68-NN of the Employees’ Provident Funds Scheme, 1952 were also amended by
increasing the eligibility age from 54 years to 57 years, has since been withdrawn
by the Government on 19.04.2016.

(b) The proposal was to strengthen the Social Security cover/protection of the

workforce at the time of retirement.

(¢) Provident Fund, being a Social Security Instrument is a means to provide
financial assistance/support to the worker when his working life is at its end.
Considering the fact that retirement age in most of the establishments is 58 years or
more, the Employees’ Provident Fund (EPF) withdrawal was proposed to be permitted
at the time of retirement, and not earlier. The proposal intended to provide financial
protection to the workers at the time of retirement.

Labourers working in construction sector

+1222. DR. VIJAYLAXMI SADHO: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that the labourers working in construction sector are
subjected to exploitation the most;

(b) if so, whether Government has formulated any plan keeping in mind the
interests of the labourers; and

(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (c¢) In order to regulate
the employment and conditions of service of building and other construction workers
and to provide for their safety, health and welfare measures, the Government has
enacted the Building and Other Construction Workers (Regulation of Employment and
Conditions of Service) Act, 1996 and the Building and Other Construction Workers’
Welfare Cess Act, 1996.

Under the Building and Other Construction Workers’ Welfare Cess Act, 1996,
a cess @ 1% of the cost of construction is collected by the State Governments
and given to the respective State Building and Other Construction Workers’ Welfare

Boards for meeting the expenses on welfare of construction workers.

The cess fund is utilized by the State Building and Other Construction Workers

Welfare Boards in terms of Section 22 of the Act for providing immediate assistance

T Original notice of the question was received in Hindi.
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in case of accident, pension after age of 60 years, loans/advances for the purpose
of construction of house, premia for Group Insurance Scheme, financial assistance

for education of children, medical expenses, maternity benefits, etc.

Central Government has been issuing directions under Section 60 of the Building
and Other Construction Workers (Regulation of Employment and Conditions of
Service) Act, 1996, to the State/UT Governments from time to time for proper

implementation of the Acts.

Further, the Central Government vide order dated 8th October, 2015, issued under
Section 60 of the Building and Other Construction Workers (RECS) Act, 1996, has
directed the State/UTs to ensure coverage of death and disability due to accident, natural
death, pension during old age, health and maternity benefit, financial support for primary

and secondary education and skill training for construction workers and their wards.
Number of pensioners in unorganised sector

+1223. SHRI MAHENDRA SINGH MAHRA: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) the total number of pensioners in unorganised sector at present and the

pension being paid to them per month;

(b) the amount Government is getting as interest on the deposited amount of

pensioners of these unorganised sector every year;

(c) whether pensions being paid to the pensioners are sufficient for their

subsistence in view of the present inflation;

(d) if not, whether Government would consider to enhance their monthly pension;
and

(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) The Pension Fund Regulatory
and Development Authority (PFRDA) is administering and regulating the following
Social Security Schemes in the pension sector namely Swavalamban and Atal Pension
Yojana. These schemes are focused on covering workers in the unorganized sector.
Swavalamban is a contributory pension scheme and the pension amount is payable
depending upon the amount of pension corpus and type of annuity opted. Atal Pension
Yojana (APY) is a guaranteed Scheme by Government of India. The subscribers

under these schemes are majorly in the phase of accumulation and yet to reach the

T Original notice of the question was received in Hindi.
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stage of 60 years so as to draw pension. As on date, there are subscribers in these

schemes and no one is drawing pension in these schemes.

Under the Swavalamban Scheme, contributions collected from the subscriber is
being invested in the market as per the approved investment guidelines and on the
superannuation of the subscriber a regular pension would be paid to the subscriber
which essentially depends on the corpus at the time of his superannuation. Hence,

no defined pension is being provided under this scheme.

Under the Atal Pension Yojana regular contribution is being collected from
the subscriber and a minimum defined pension from I 1000/- to I 5000/- will be
provided to the subscriber upon attaining the age of 60 years. This scheme was
launched during the FY 2015-16 and hence it is in the accumulation phase and till

date no pension has been paid.

The total number of subscribers under both the schemes is as below:

Scheme Name Total number of subscribers Total number of subscribers
as on 14.03.2016 drawing pension
Swavalamban 42.84 lacs Nil
Atal Pension Yojana 22.51 lacs Not Applicable

(b) Government is co-contributor along with subscribers under Swavalamban
Scheme and Atal Pension Yojana. However, Government does not earn any interest
on the deposit amount of subscribers in these schemes. The returns to the subscribers
under the NPS Lite which cover Swavalamban Scheme as well as Atal Pension

Yojana as on 29th February, 2016 are as below:

NPS Lite
Pension Fund Since Inception (%)
LIC PF 9.77%
SBI PF 9.99%
UTI RSL 9.89%
Kotak PF 10.02%
APY Scheme
Pension Fund Annualised return
LIC PF 0.89%
SBI PF 4.49%

UTI PF 4.11%
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(c) to (e) Amount of pension will depend upon the contribution of the subscriber

and the varying rate of annual return on the deposits as the same is market linked.
Norms for withdrawal of PF

1224. SHRI S. THANGAVELU: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Employees' Provident Fund Organisation (EPFO)
has tightened norms for withdrawing the provident fund as well as to invest it in

the Varishtha Pension Bima Yojana;
(b) if so, the details thereof,

(c) whether it is also a fact that the members will also have to wait till they
are 57 years old to claim PF for transfer to Life Insurance Corporation of India for

investment; and
(d) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) No, Sir. Provision for
investment in Varishtha Pension Bima Yojna is available in para 68-NNN of Employees’
Provident Funds (EPF) Scheme, 1952 and there is no change in paragraph 68-NNN
of EPF Scheme, 1952.

(b) Does not arise in view of reply to part (a) of the Question above.

(¢) No, Sir.

(d) Does not arise in view of reply to part (¢) of the Question above.
Contract labour

1225. SHRI RANGASAYEE RAMAKRISHNA: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether and to what extent contract labour has replaced regular labour both

in the Private and Public Sectors; and

(b) if so, whether a corrective measure is under consideration for introducing

an appropriate Exit Policy as a better of the two evils?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) There is no data
available in this regard. The contract labour are deployed both in Private and Public

Sector coming under both State and Central spheres. The details of total number
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of contract labourers engaged on the basis of license issued under Contract Labour

(Regulation and Abolition) Act, 1970 in the Central Sphere for last 3 years is given

below:-
Year No. of Contract Labour
2012-13 1804389
2013-14 1967747
2014-15 1903170

Governments are enforcing the provisions of the Contract Labour (Regulation
and Abolition) Act, 1970 and the Rules framed thereunder, by inspection of units

and establishments that engage contract workmen.
Setting up of labour bank

1226. SHRI DEVENDER GOUD T.. Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether it is a fact that Employees' Provident Fund Organisation (EPFO)
is in the process of setting up of Labour Bank for providing better services to its

subscribers;
(b) if so, the details of the proposal;

(c) whether it is also a fact that EPFO has 6.5 lakh crores of corpus and getting
% 70,000 crores as deposits; and

(d) if so, by when the proposal would be fructified?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) No, Sir. However,
a proposal made by Trade Union Members of Central Board of Trustees (CBT) for

setting up Workers’ Bank is being examined by the Government.

(¢) As per audited Annual Accounts of Employees' Provident Fund Organisation
(EPFO) for the year 2014-15, the Corpus of Funds is ¥ 6,34,174 crore.

During the year 2014-15, total contribution (including refund of withdrawal and
transfer of securities) under the three schemes framed under the Employees’ Provident
Funds and Miscellaneous Provisions Act, 1952 is I 83,089.96 crore.

(d) No timeframe can be given, as at this stage, feasibility is being examined.
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New jobs in labour intensive industries

1227. SHRI ANIL DESAI: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Labour Bureau data show that new jobs in eight labour intensive
industries fell to 1.55 lakh in the first nine months of 2015;

(b) if so, the reasons therefor; and

(c) what steps Government is taking to create more and more new jobs in the

labour intensive industries?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) Labour Bureau has
been conducting Quarterly Quick Employment Survey in the selected labour-intensive

and export-oriented sectors since 2009.

According to the survey results, 1.55 lakh new jobs were created in eight labour
intensive industries during January, 2015 to September, 2015. However, overall
estimated employment in all the selected sectors has experienced a net addition of
38.61 lakh starting from the first survey (October, 2008 to December, 2008) till the
quarter ending September, 2015.

The sector-wise changes in employment during first three quarter of 2015 are
given in the Statement. [Refer to the Statement appended to the Answer to USQ.
No. 1213, Part (a) and (b)].

(c) Employment generation is both a cause and consequence of economic growth
and is impacted by demographic shifts and technological transformations. Employment

generation has also been one of the most important priorities of the Government.

Government has taken various steps for generating employment in the country
like encouraging private sector of economy, fast tracking various projects involving
substantial investment and increasing public expenditure on Scheme like Prime
Minister’s Employment Generation Programme (PMEGP) run by Ministry of Micro,
Small and Medium Enterprises, Mahatma Gandhi National Rural Employment Guarantee
Scheme (MGNREGA), Pt. Deen Dyal Upadhyaya Grameen Kaushalya Yojana (DDU-
GKY) Scheme run by Ministry of Rural Development and National Urban Livelihoods
Mission (NULM) run by Ministry of Housing and Urban Poverty Alleviation.

Government has also decided to strategically promote labour-intensive
manufacturing and expand employment opportunities by promoting tourism and

agro-based industries.
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A new scheme “Pradhan Mantri Rojgar Protsahan Yojana” has been announced
in the Budget for 2016-17 with the objective of promoting employment generation
and an allocation of ¥ 1000 crore has been made. The scheme is being implemented
by Ministry of Labour and Employment in 2016-17. Under the Scheme, employers
would be provided an incentive for enhancing employment by reimbursement of the

EPS contribution made by the employer in respect of new employment.
Minimum wages

1228. SHRI TARUN VIJAY: Will the Minister of LABOUR AND EMPLOYMENT

be pleased to state:

(a) whether Government has any data to know how many labourers do not have

a roof on their head and are living homeless;

(b) the difference in the minimum daily wages of labourers in various States and
at various levels of skills the labourers have, the State-wise details of the minimum

wages they provide;

(c) whether there is any mechanism to ensure that labourers get the minimum

wages wherever they are working; and

(d) how many cases of employers defaulting on minimum wages have been

registered and the convictions?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) Such data are not maintained
in this Ministry.

(b) Under the provisions of the Minimum Wages Act, 1948, both Central
and State Governments are appropriate Governments to fix, review and revise the
minimum wages of the workers employed in the scheduled employment consisting of
agriculture and non-agricultural sector under their respective jurisdictions. The rates
of minimum wages fixed for scheduled employments in the Central Sphere is given
in the Statement-I (See below). The range of minimum wages in the State Sphere

is given in the Statement-II (See below).

(¢) and (d) The implementation of the Act is carried out by the Centre as
well as the States in respect of their respective jurisdiction. In the Central Sphere,
the enforcement is secured through the Inspecting Officers of the Chief Labour
Commissioner (Central) commonly designated as Central Industrial Relations Machinery
(CIRM), the compliance in the State Sphere is ensured through the State Enforcement

Machinery. They conduct regular inspections and in the event of detection of any case
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of non-payment or under-payment of minimum wages, they advise the employers to
make payment of the shortfall of wages. In case of non-compliance, penal provisions
against the defaulting employers are invoked. The details of enforcement of Minimum
Wages Act in Central Sphere during the years 2012-13, 2013-14, 2014-15 and
2015-16 (upto December 2015) is given in Statement-III.

Statement-1

Details of Area-wise Rates of Minimum Wages for Scheduled Employments
in the Central Sphere

(As on 01.04.2016)

Name of Schedulded Category of Worker Rates of wages including V.D.A
Employment per day (in %)

Area A Area B Area C

1 2 3 4 5
1. Agriculture Unskilled 234.00 213.00 211.00
Semi-Skilled/Unskilled 256.00 236.00 216.00
Supervisory
Skilled/Clerical 278.00 256.00 235.00
Highly Skilled 308.00 286.00 256.00

2. Workers engaged 1. Excavation and removal of over burden with 50 meters

in Stone Mines for lead/1.5 meters lift:

Stone Breaking and (a) Soft Soil 247.00
Stone Crushing (b) Soft Soil with Rock 373.00
(c) Rock 494.00
2. Removal and Staking 199.00

of rejected stones with
50 metres lead 1.5

metres lift

Stone breaking or Stone Crushing for the stone size

(a) 1.0 inch to 1.5 inches 1528.00
(b) Above 1.5 Inches to 1307.00
3.0 Inches

(c) Above 3.0 Inches to 765.00
5 Inches

(d) Above 5.0 Inches 628.00
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1 2 3 4 5
3. Sweeping and Unskilled 368.00 307.00 246.00
Cleaning
4. Watch and Ward  Without Arms 407.00 347.00 288.00
With Arms 448.00 407.00 347.00
5. Loading and Unskilled 368.00 307.00 246.00
Unloading
6. Construction Unskilled 368.00 307.00 246.00
Semi-Skilled/Unskilled 407.00 347.00 288.00
Supervisory
Skilled/Clerical 448.00 407.00 347.00
Highly Skilled 487.00 448.00 407.00
7. Non-Coal Mines Above Below Ground
Ground
Unskilled 246.00 307.00
Semi-Skilled/Unskilled 307.00 368.00
Supervisory
Skilled/Clerical 368.00 429.00
Highly Skilled 429.00 487.00
Name of Schedulded Nomenclature
Employment
1. Agriculture Agriculture

2. Workers engaged
in Stone Mines for
Stone Breaking and

Stone Crushing

3. Sweeping and

Cleaning

4. Watch and Ward

5. Loading and
Unloading

Workers engaged in Stone Mines for Stone Breaking and

Stone Crushing

Employment of Sweeping and Cleaning excluding Activities

prohibited under the Employment of Manual Scavengers and
Construction of Dry Latrines (Prohibition) Act, 1993

Employment of Watch and Ward

Employment in Loading and Unloading in (i) Goods Sheds,
Parcel Offices of Railways; (ii) Other Goodssheds, Godowns,

Warehouses etc. and; (iii) Docks and Ports
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6. Construction

7. Non-Coal Mines

Construction or maintenance of Roads or Runways or in
Building Operations including laying down Underground
Electric, Wireless, Radio, Television, Telephone, Telegraph
and Overseas Communication Cables and similar other
Underground Cabling Work, Electric Lines, Water Supply

Lines and Sewerage Pipe Lines

Employees engaged in the employment of Gypsum, Barytes,
Bauxite, Manganese, China Clay, Kyanite, Copper, Clay,
Magnesite, White Clay, Stone, Steatite (including the mines
producing Soap Stones and Talc), Orchre, Asbestos, Fire
Clay, Chromite, Quartzite, Quartz, Silica, Graphite, Felspar,
Laterite, Dolomite, Red Oxide, Wolfram, Iron Ore, Granite,
Rock Phosphate, Hematite, Marble and Calcite, Uranium,
Mica, Lignite, Grave, Slate and Magnetite Mines

Classification of area

AREA — “A”

Ahmedabad (UA) Hyderabad (UA) Faridabad
complex

Bangaluru (UA) Kanpur (UA) Ghaziabad
Kolkata (UA) Lucknow (UA) Gurgaon
Delhi (UA) Chennai (UA) Noida
Greater Mumbai  (UA) Nagpur (UA) Secunderabad
Navi Mumbai

AREA - “B”
Agra (UA) Jodhpur Jabalpur (UA)
Ajmer Kochi (UA) Jaipur (UA)
Aligarh Kolhapur (UA) Jalandhar (UA)
Allahabad (UA) Kozhikode (UA) Jamshedpur (UA)
Amravati Kota Puducherry (UA)
Aurangabad (UA) Ludhiana Jalandhar-Cantt.
Bareilly (UA) Madurai (UA) Dhanbad (UA)
Bhavnagar Meerut (UA) Dehradun (UA)
Bikaner Moradabad (UA) Durg-Bhilai Nagar (UA)
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Bhopal Mysore (UA) Jammu (UA)
Bhubaneshwar Nasik (UA) Jamnagar (UA)
Amritsar (UA) Pune (UA) Vijayawada (UA)
Chandigarh (UA) Patna (UA) Vishakhapatnam (UA)
Coimbatore (UA) Raipur (UA) Warangal

Cuttack (UA) Rajkot Mangalore (UA)
Durgapur Ranchi (UA) Salem (UA)
Gorakhpur Sholapur Tiruppur (UA)
Guwabhati City Srinagar (UA) Tiruchirappalli (UA)
Guntur Surat (UA) Asansol (UA)
Gwalior (UA) Thiruvanantapuram (UA) Belgaum (UA)
Indore (UA) Vadodara (UA) Bhiwandi (UA)
Hubli-Dharwad Varanasi (UA)

Area ‘C’ will comprise all areas not mentioned in this list.

NB: U.A. stands for Urban Agglomeration.
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Minimum pension

1229. DR. E. M. SUDARSANA NATCHIAPPAN: Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a) whether Government is working on pension and minimum pension issues
so that there is uniformity of policy of ¥ 1000 as minimum pension with Dearness

Allowance (D.A.) along with other Government employees; and

(b) if so, the details thereof and if not, the hindrance in implementing UPA

Government policy?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) and (b) No, Sir. The
Government has notified a minimum pension of I 1000/- per month to the pensioners
under Employees’ Pension Scheme (EPS), 1995 vide Notification No. G.S.R. 593 (E),
dated 19th August, 2014 effective from 01.09.2014 for the year 2014-15 which is
continued beyond March, 2015 without any break.

However, no proposal is under consideration of the Government at present for
providing inflation-linked Dearness Allowance (DA) to pensioners of EPS, 1995. The
issue of index-linking of pension by fully neutralizing inflation was considered by
the Expert Committee constituted by the Government in the year 2009 for review
of EPS, 1995 and the same was found not feasible in the case of a funded scheme
like EPS, 1995 wherein the contribution of the employer and Government is at a
fixed rate of 8.33 per cent and 1.16 per cent respectively. Therefore, the value of

benefits cannot be left open-ended by linking it with inflation which is variable.
Sick iron-ore mines in the country

1230. SHRI PARIMAL NATHWANI: Will the Minister of MINES be pleased

to state:

(a) the location-wise and State-wise details of sick iron-ore mines at present in

the country;
(b) the date since when these mines are sick and the reasons for their sickness;
(c) whether Government proposes to revive these sick mines;
(d) if so, the details thereof; and
(e) the steps taken by Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU

DEO SAI): (a) State-wise details of iron ore mines in the country categorized
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as working and non-working mines as on 20.04.2016 is given in the Statement

(See below). There is no separate classification of mines as sick mines.

(b) to (e) Do not arise in view of the reply given to (a) above.

Statement

State-wise details of working and non-working iron ore mines as on 20.04.2016

Sl.  Name of the State Number of Working Number of Non-Working
No. Mines Mines
1. Andhra Pradesh 42 19
2. Chhattisgarh 16 02
3. Goa 22 40
4. Jharkhand 12 36
5. Karnataka 30 66
6. Madhya Pradesh 34 03
7. Maharashtra 14 11
8. Odisha 66 77
9.  Rajasthan 12 07
10.  Telangana 03 06

Granp ToTAL 251 267

Source: Indian Bureau of Mines.

National mineral exploration policy

1231. SHRI HUSAIN DALWALI: Will the Minister of MINES be pleased to state:

(a) whether Government has finalized the National Mineral Exploration Policy,

if so, details thereof and if not, the progress so far;

(b) whether Government has identified potential blocks which will be given for private

exploration, if so, the details thereof and reasons for private exploraton of these blocks;

(c) what has been the utilization of revenue of the National Mineral Exploration

Trust for exploration purpose for the past ten years, the year-wise details thereof; and

(d) whether it is a fact that very few reconnaissance permits got converted into

prospecting licenses in the past, if so, the details thereof and reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF MINES (SHRI VISHNU
DEO SAI): (a) The Ministry of Mines is finalizing the National Mineral Exploration
Policy (NMEP). Inter-Ministerial consultation on the policy is in progress.
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(b) Yes. Geological Survey of India, Ministry of Mines, has identified 108 potential
blocks for reconnaissance stage mineral exploration. The Mineral-wise breakup of the

identified blocks is given below:

Mineral No. of  Mineral No. of  Mineral No. of

Blocks Blocks Blocks
Iron Ore 8 Tin-Tungsten 6 Dunite 1
Manganese 5 Phosphate 1 Graphite 2
Limestone 8 PGE, Ni, Cr 7 Vanadium 1
Bauxite 2 Andalusite 1 Barium 1
Gold 21 Chromite 2 Glauconite 1
Basemetal 29 Diamond 6 Dolomite 1
REE and RM 5

Participation of public and private agencies for exploration of these blocks is
aimed at accelerating mineral exploration in the country.

(¢) The National Mineral Exploration Trust (NMET) was established vide Gazette
Notification No. G.SR. 633 (E) dated 14.08.2015 with the objective of raising funds
for the purpose of promoting mineral exploration in the country. States have started
transferring NMET contributions since October 2015 into the account of National Mineral
Exploration Trust. Till 31st March, 2016, ¥ 134.41 crore has been accrued to NMET
Fund. Thirteen project proposals have been cleared by the Technical Committee at the
total cost of I 28.21 crore for approval of the Executive Committee of NMET. After
approval, the projects will be implemented by Mineral Exploration Corporation Limited
(MECL) which revolving fund will be provided from NMET to MECL for this purpose.

(d) As per records of Indian Bureau of Mines (IBM), Ministry of Mines, 401
reconnaissance permits were granted. Out of these, 36 have been converted into
prospection licences after successful completion of reconnaissance survey. The reasons
for low conversion of reconnaissance permits to prospecting licenses may be because,
during reconnaissance survey, significant prospects could not have been identified to
take it further for detailed exploration.

Minimum monthly wages for contract workers

1232. SHRI AMBETH RAJAN: Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a) whether Government proposes to provide minimum monthly wages of
% 10,000 to contract workers;

(b) if so, the details thereof;
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(c) whether Government has charted out any modalities for this; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): (a) to (d) Considering the
reality of industrial practices as well as the wage security for the contract workers,
proposal for rationalization of wages for contract workers, so as to ensure that the
minimum monthly wage of such workers does not fall below ¥ 10,000/-, was under
consideration of the Government. After due deliberation, a draft Notification for
amending Rule 25(2)(iv) of the Contract Labour (Regulation and Abolition) Central
Rules, 1971 has already been issued to give effect to the above stated objective and
comments of stakeholders were solicited vide Notification No. G.S.R. 368(E) dated
30.03.2016. All comments/suggestions received from stakeholders within the prescribed
time limit are under examination. The final notification will accordingly be issued

after consideration of the suggestions and approval of the competent authority.
Investment by ONGC to drill gas from KG Basin

1233. SHRIMATI AMBIKA SONTI:
DR. T. SUBBARAMI REDDY:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) the details of amount ONGC planned to invest to drill oil and gas from
Krishna-Godavari (KG) Basin;

(b) by what time and the quantity of gas is expected from cluster-II area of
KG Basin;

(c) what is the total reserves available in the cluster and what is the output

expected per day, and what period; and

(d) the details of returns which ONGC expect from this project over a period
of time?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) ONGC plans to invest
USD 5,076.37 Million (X 34,011.68 crores @1USD = X 67) for the development
of Cluster-II area of NELP Block KG-DWN-98/2 in Krishna-Godavari (KG) Basin.

(b) The gas and oil production are expected to commence from June, 2019 and March,
2020 respectively from Cluster-II area of NELP Block KG-DWN-98/2 in KG Basin.

(c) The estimated in place volume in cluster-II area of NELP Block KG-DWN-98/2
in KG basin is 141.72 MMTOE (90.06 MMT Oil and 51.66 BCM Gas). As per the
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field development plan, estimated peak oil and gas production are 77,305 barrels of
oil per day (bopd) and 16.29 MMSCMD respectively. Oil and Gas production from
Cluster-1I fields are expected to last for 12 years and 16 years respectively.

(d) The cluster-II project returns meet ONGC threshold investments hurdle
rate (14%) with an estimated gas price of USD 6.57/MMBTU (year 2019-20) and
estimated oil price USD 51.94/bbl (year 2020-21).

Different rates for supply of natural gas in States

1234. SHRI VISHAMBHAR PRASAD NISHAD:
SHRIMATI KANAK LATA SINGH:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that the rates for supply of natural gas i.e. green fuel
to factories in different States in the country are different;

(b) the State-wise details of the rate of supply of natural gas;

(¢) whether the rate of natural gas being supplied to the factories in Noida,
Uttar Pradesh by IGL is higher than the rate of its supply in Uttarakhand; and

(d) the mechanism for the supply of natural gas at different rates and whether

it is being followed?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Yes, Sir. The
delivered price of gas varies from customer to customer depending upon the basic
price of gas, transportation cost, local taxes and levies. The natural gas consumed
in the country can be categorized into two category viz., domestic gas and imported
Regasified Liquefied Natural Gas (RLNG). The price of domestic natural gas is
determined in accordance with the New Domestic Natural Gas Pricing Guidelines,
2014. As per the above guidelines, the base price of domestic natural gas supplied
is same for all consumers irrespective of their location and sector, except for North
East Region where the rate is 60% of the notified rate for certain allocations. The
imported RLNG 1is being supplied at market determined prices by different gas
suppliers/importers and Government does not control the prices of imported RLNG.

(¢) and (d) The factories (industrial customers) in Noida, Uttar Pradesh are served
by IGL and the factories in Uttarakhand are being supplied the imported RLNG.
The delivered price of natural gas to the factories in both State may vary depending

upon the basic price of gas, transportation cost and local taxes and levies.

T Original notice of the question was received in Hindi.
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Allowing oil companies to purchase crude oil at spot rate

+1235. SHRIMATI KANAK LATA SINGH:
SHRI VISHAMBHAR PRASAD NISHAD:

Will the Minister of PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Government is considering to allow oil companies
to purchase crude oil at spot rate from international market, by formulating an
independent import policy;

(b) the details of rate at which crude oil was purchased through tender process
during last three years and corresponding prices of crude oil in international market
at that time and how much more price had to be paid to procure crude because of

contract of tender process; and

(c) whether private oil companies purchase crude oil at spot rate from international
market as a result they have to pay less?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Government has
decided that Oil PSUs may formulate policies for import of crude oil in their best
commercial interest and in accordance with the extant guidelines of the Central

Vigilance Commission, etc.

(b) and (c¢) The details of rate at which crude oil was purchased from 2013-14
to 2015-16 are given in the Statement (See below).

Further, the price of crude oil procured on spot basis through tender process is
dependent on various factors like cargo size, quality, loading period, delivery basis
(FOB/CFR) and other terms and conditions and hence the price paid by different buyers
may not be comparable. Also, the price paid by other buyers for the same crude is
generally not available in the public domain on account of confidentiality reasons.

Statement

Details of rate at which crude oil was purchased from 2013-14 to 2015-16

Name of the Company Year Weighted average of spot crude oil
price for IOCL/FOB Rate for BPCL
and HPCL (In US$/bbl)

1 2 3
IOCL 2013-14 110.46
2014-15 85.15

T Original notice of the question was received in Hindi.
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1 2 3
2015-16 45.74
(provisional)
BPCL 2013-14 109.44
2014-15 89.68
2015-16 47.44
HPCL 2013-14 110.61
2014-15 78.54
2015-16 46.93

Exploration of oil wells in Bengal basin

1236. SHRI SUKHENDU SEKHAR ROY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Bengal basin occupies an area of 89,000 sq. km. in total about
which 57,000 sq. km. is on land and 32,000 sq. km. offsore up to 200m bathymetry;

(b) whether as per assessments of Government, Bengal Basin comes under
category-III and some of the wells there under are reconsidered to be geologically
prospective;

(c) if so, whether Government has decided to explore those wells commercially;

and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Bengal Basin occupies
an area of 92,000 sq. km. in total of which about 57,000 sq. km. is onland and
35,000 sq. km. offshore up to 400m bathymetry.

(b) to (d) Yes, Sir. Bengal basin is presently kept under Category-III in term of
its prospectivity. Oil and Natural Gas Corporation (ONGC) Limited has so far drilled
43 exploration wells. Hydrocarbon indication has been observed in two exploratory
wells namely Ichapur-1 and Golf Green-1 in onland area. However, commerciality

has not yet been established
Introduction of kerosene marker system to check adulteration

1237. SHRT AAYANUR MANJUNATHA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether Government proposes to introduce kerosene marker system to ascertain

adulteration diversion of kerosene in the country;
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(b) if so, the details thereof along with the total number of cases of irregularities,
black-marketing/leakage of kerosene under the Public Distribution System have been
reported during each of the last three years and the current year and follow-up action

taken by Government, State-wise; and
(¢) by when this kerosene marker system is likely to be introduced?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Indian Oil Corporation
Limited (IOCL) has reported that a covert chemical Marker System for kerosene to
detect adulteration in petrol and diesel has been developed and has been evaluated

under laboratory conditions.

(b) and (c) Further field evaluation/trials are required to find out the efficacy of
Marker System developed by IOCL. The State-wise details of irregularities detected

and action taken thereon during the last three years are given in the Statement.
Statement

State-wise details of action taken against the Kerosene dealers on account
of the cases of black-marketing, diversion and other malpractices

during the last three years

State Terminated Suspended Subjudice  Supply No. of cases
resumed of malpractices/
irregularities came

to the notice

1 2 3 4 5 6

Indian QOil Corporation Limited (IOCL):

Andhra Pradesh 0 1 0 0 1
Assam 0 1 0 1 2
Bihar 0 2 0 1 3
Gujarat 0 0 0 1 1
Haryana 0 1 0 0 1
Jharkhand 0 3 0 3 6
Karnataka 0 6 1 4 11
Kerala 0 1 0 0 1
Madhya Pradesh 0 0 0 1 1
Mabharasthra 0 0 0 0 0

Odisha 0 2 3 3 8
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1 2 3 4 5 6
Punjab 2 1 0 2 5
Rajasthan 0 1 0 0 1
Telangana 0 3 0 2 5
Uttar Pradesh 0 6 0 11 17
TotaL 2 28 4 29 63
Hindustan Petroleum Corporation Limited (HPCL):
Chbhattisgarh 0 1 0 0 1
Karnataka 0 3 0 0 3
Maharasthra 0 1 0 0 1
Telangana 0 4 0 0 4
West Bengal 0 1 0 0 1
TotaL 0 10 0 0 10
Bharat Petroleum Corporation Limited (BPCL):
Andhra Pradesh 0 1 0 0 1
Gujarat 0 1 0 0 1
Karnataka 0 3 0 0 3
Mabharasthra 0 2 0 0 2
ToTaL 0 7 0 0 7

Purchase of oil/gas blocks by GSPCL

1238. SHRI C. P. NARAYANAN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Gujarat State Petroleum Corporation Limited (GSPCL) has been

allowed to purchase oil/gas blocks in country and outside;
(b) if so, the place-wise details thereof,
(c) what was the total amount the State invested and using which source;

(d) whether these projects are operational, if so, from when and if not, the

reasons therefor; and

(¢) whether Comptroller and Auditor General (CAG) made any objection about

the same?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) GSPC does not
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require any permission from Government of India to take part in bidding of any
blocks either in the country or outside India. GSPC has reported that it was operator
for three Blocks in Egypt, three Blocks in Yemen, and One block in Indonesia and
non operator for two Blocks in Australia and in India, operator for 9 blocks and
Non-Operator for 44 Blocks.

(¢) GSPC has reported that the Government of Gujarat is holding about 86%
equity in GSPC with a cumulative investment of ¥ 2841 crore (paid—up capital of
% 257 crore and share premium of I 2584 crore) while the balance 14% equity
is held by Government of Gujarat PSUs. State has invested this amount from its
Annual Budget Allocation for Energy Sector. GSPC has invested I 25,385 crores out
of which X 5,761 crores is from Share Capital and Internal Accruals and ¥ 19,624

crores is from Borrowings.

(d) GSPC has reported that its Overseas operations are closed. GSPC completed
the MWP in Egypt and Indonesia blocks in year 2012-2013. However, there was
no exploration success. Because of rise in militancy and disturbances in Yemen no
activity is possible. Hence, GSPC has withdrawn from Yemen. In Australia, one
block is already relinquished after completion of MWP. In second block MWP is
completed, relinquishment is being processed. Out of 53 blocks in India, 28 blocks
have either been relinquished or have been proposed for relinquishment. 25 blocks
are operational.

(¢) GSPC has reported that the Comptroller and Auditor General has made a
few observations in the Performance Audit of the company conducted for the period
2011-12 to 2014-15. The Performance Audit Report has been placed in the State
Assembly.

Increasing price of petrol and diesel

1239. SHRI NEERAJ SHEKHAR: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government has increased the price of petrol and diesel on 16th
March and 4th April, 2016;

(b) if so, the details thereof and the reasons for the same;

(c) whether he has assured Parliament that in case of hike in prices of crude

oil, Government may pass the benefit of increase in excise duty to consumers; and
(d) if so, the rationale for above hikes in price of petrol and diesel?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The prices of
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Petrol and Diesel have been made market determined by the Government effective
26th June, 2010 and 19th October, 2014 respectively and since then their prices are
being decided by the Public Sector Oil Marketing Companies (OMCs) in line with
the international market price and other market conditions. The details of revision
in Retail Selling Price (RSP) of Petrol and Diesel at Delhi since 1st March 2016,

as per IOCL, are given below:

R per litre)

Date Petrol Diesel
01.03.2016 56.61 46.43
17.03.2016 59.68 48.33
05.04.2016 61.87 49.31

(c) and (d) Retail Selling Price of Petrol and Diesel in the country are not linked
to the international crude oil prices but are linked to the international prices of Petrol
and Diesel and at present public sector OMCs apply Trade Parity Pricing methodology
to compute the RSP. Other cost elements in the RSP of Petrol and Diesel viz. Excise
Duty, BS IV premium, marketing cost and margins etc. are specific costs which do

not increase/decrease with the volatility in international prices of Petrol and Diesel.

Though the prices of Petrol and Diesel increased on 17.3.2016 and 5.4.2016
they again decreased on 16.4.2016.

Utilisation of Coal Bed Methane

1240. SHRI TIRUCHI SIVA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that tapping into Coal Bed Methane would not only

help India meet its energy needs, but also help reduce green house gas emission;
(b) if so, the details thereof and if not, the reason therefor;

(c) the State-wise data as to the estimated Coal Bed Methane resources in the

country;

(d) whether any steps are being taken by Government to tap into this energy

resources; and
(e) if so, the details thereof and if not, the reason therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Yes, Sir. Exploration
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of Coal Bed Methane from coal seams before coal mining would not only help

India meet its energy needs, but would also help reduce green house gas emission.

(c) The State-wise details estimated resources of CBM are given in the Statement
(See below).

(d) and (e) Government of India, in 1997, announced CBM Policy initiative to
tap this energy resource and awarded 33 CBM Blocks to different PSU/Private/JV
companies. So far 9.9 TCF reserve as Gas in Place (GIP) has been established in
8 CBM blocks.

Government of India, in 2015, granted right of CBM exploration and exploitation
of Coal India Limited and its subsidiaries from its lease hold areas for coal mining.

This initiative will bring additional areas under CBM exploitation.
Statement

Details of State-wise distribution of CBM resources in India

Sl. No. State Prognosticated Established CBM
CBM Resources Reserves
(in TCF)

1. Jharkhand 25.5 1.916

2. Rajasthan 12.7 0

3. Gujarat 12.4 0

4. Odisha 8.6 0

5. Chhattisgarh 8.5 0

6. Madhya Pradesh 7.7 3.65

7. West Bengal 7.7 4.33

8. Tamil Nadu 3.7 0

9. Telangana 3.5 0

10.  Andhra Pradesh 3.5 0

I1. Maharashtra 1.2 0

12.  North East 0.3 0
TotaL CBM RESOURCE 91.8 9.9

Gas pipeline network of GAIL

1241. SHRI D. KUPENDRA REDDY: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the details of the existing gas pipeline network of Gas Authority of India
Limited (GAIL) in the country;
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(b) whether it is a fact that a number of accidents happened on its pipelines

at various places in the country;
(c) if so, the details thereof during the last three years; and

(d) what are the safety measures taken/being taken by GAIL to monitor its gas
pipeline network?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) Details of existing gas
pipeline network of Gas Authority of India Limited (GAIL) is given in the Statement
(See below).

(b) and (c) The details of accidents occurred in GAIL pipeline during last three

years arc as under:

Type of incidents 2013-14 2014-15 2015-16
Major incident 2 11 7
Minor incident 1 3 2

(d) GAIL is constructing and operating its gas pipelines as per national and
international codes and standards viz., American Society of Mechanical Engineers
(ASME) Code B31.8, Oil Industry Safety Directorate (OISD) guidelines and safety
standards prescribed by the Petroleum and Explosives Safety Organization (PESO).
GAIL has formulated a Comprehensive Maintenance Policy and Guidelines in
accordance with above mentioned standards for maintaining asset integrity and safe

and reliable operations across the country on a sustainable basis.
Statement

Details of existing gas pipeline network of GAIL

Sl. No. Name of Natural Gas Pipeline Length (KM) Capacity
Network (MMSCMD)

1 2 3 4

1. HVIJ-GREP-DVPL+SPUR Lines 4659 53.0
2. DVPL-GREP Upgradation 1119 54.0

(DVPL-II and VDPL)

3. CJHPL (SNPL Part) 265 5.0
4. Dadri Bawana Nangal 835 31.0

5. Dahej-Panwal-Dabhol 875 19.9
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1 2 3 4
6. Kochi-Mangalore-Bangaluru (PH-1) 41 6.0
7. Dabhol-Bangaluru 1097 16.0
8. South Gujarat Network 671 15.4
9. North Gujarat Network 2.9
10.  Rajasthan Network 151 24
11.  Cauvery Basin Network 278 8.7
12.  Lakwa Network 8 2.5
13.  Agartala Network 61 2.3
14.  Mumbai Network 129 7.0
15. KG Basin Network 881 16.0

TotaL 11070 206.0

Adulteration of fuel

1242. SHRI HISHEY LACHUNGPA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether weak regulatory regime is allowing large scale adulteration of fuel

being used in motor vehicles which is leading to rise in the air pollution;
(b) if so, what are the details of the existing regulatory mechanism;

(c) whether Government intends to strengthen the regulatory mechanism to

prohibit adulteration of fuel with the participation of various stakeholders; and

(d) if so, the details thereof and by when the new regulatory regime will be

put in place?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Public Sector
Oil Marketing Companies (OMCs) have a system in place for regularly checking
the quality of petrol and diesel being supplied by them to their Retail Outlets (ROs)

in the country.

Public Sector OMCs undertake regular and surprise inspection of Retail Outlets
and take action under the provisions of the Marketing Discipline Guidelines (MDG)
and Dealership Agreements against the outlets found indulging in irregularities/
malpractices like adulteration, short delivery etc. The MDG provides for termination

of outlets in the first instance itself for serious malpractices like adulteration,
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tampering of seals and unauthorized fittings/gears in the dispensing units and
graded penalties for other malpractices/irregularities. Other initiatives to prevent
irregularities in Retail Outlets include Automation of Retail Outlets, Third Party
Certification of Retail Outlets and Monitoring of movement of tank trucks through
Global Positioning System (GPS).

(¢) and (d) The Motor Spirit and High Speed Diesel (Regulation of Supply,
Distribution and Prevention of Malpractices) Order, 2005 issued by the Central
Government under Essential Commodities Act, 1955 provides for punitive action against
malpractices such as adulteration. Provisions are also available in the contractual

documents and administrative guidelines to prevent and punish malpractices.

A Quality Control Cell is also functional in each of the Public Sector OMCs
which carries out surprise inspections at ROs for checking various irregularities

including adulteration.
Reforms in oil and gas exploration

11243. SHRI MEGHRAJ JAIN: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government is contemplating to formulate any plan to bring big

reforms in the area of oil and gas exploration;

(b) if so, whether oil and gas industry is likely to be benefited from this plan;
and

(c) if so, by when this plan is likely to be implemented and the details thereof
of the above plan?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) Government takes
various policy and administrative initiatives from time to time to facilitate hydrocarbon
exploration in the country. Some of the policy decisions taken by the Government

in recent years to enhance exploration and production activities are as under:

e Government has approved Hydrocarbon and Exploration Licensing Policy
(HELP) and same has been notified on 30th March 2016. This Policy
provides for a uniform licensing system to explore and produce all
hydrocarbons such as oil, gas, coal bed methane, shale oil/gas, etc. under
a single licensing framework Policy also provides many incentives such as
reduced royalty rates for offshore blocks, marketing and pricing freedom and

easy to administer revenue sharing model.

T Original notice of the question was received in Hindi.
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e Marketing and Pricing freedom for new gas production from Deepwater,
Ultra Deepwater and High Pressure-High Temperature areas subject to certain

conditions.

e Discovered Small Fields Policy-67 oil and gas fields which have been held
by ONGC and OIL for many years, but have not been exploited, has been
approved for bidding under this policy.

e Policy for grant of extension to the Production Sharing Contracts of 28
Small and Medium sized discovered blocks.

e Policy Framework for relaxation, extensions and clarifications at the
development and production stage under PSC regime for early monetization
of hydrocarbon discoveries: Government approved this policy on 10.11.2014,
and the same is being implemented. Under this policy, about 40 pending

cases have been resolved.

e New Domestic Natural Gas Price Guidelines, 2014: Under these guidelines,
gas price has been linked to the market/important hub prices.

Voluntary surrender of subsidy on domestic LPG

+1244. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the total number of citizens in the country who have voluntarily given up
subsidy provided on domestic LPG so far, the State-wise details of such citizens;

(b) whether Government has formulated any scheme for providing free of cost
gas connection to the poor and approved the same, if so, the details thereof; and

(c) the total number of cities in Rajasthan for which the Central Government
has formulated plan to supply gas through pipeline and approved the same and the
total amount sanctioned for these schemes and by when work on this is scheduled

to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) As on 01.05.2016 more
than 1 crore LPG customers have given up LPG subsidy under the ‘GiveltUp’
campaign. State/UT-wise number of LPG consumers who have given up their subsidy
is given in the Statement (See below).

(b) The Government has recently launched ‘“Pradhan Mantri Ujjwala Yojana” for
providing LPG connections to 5 crore women belonging to the Below Poverty Line
(BPL) families over a period of 3 years starting from FY 2016-17. Eligible families

T Original notice of the question was received in Hindi.
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will be identified through the Socio-Economic Caste Census 2011 data. A woman of
the BPL household, which does not have access to LPG connection will be required
to apply for a new LPG connection in the prescribed format to the LPG distributor
alongwith certain details like address proof, bank details and Aadhar number. The LPG
Field officials will match the application against SECC 2011 database to ascertain
their BPL status. OMCs will undertake electronically the de-duplication exercise and

other measures for due diligence before release of new LPG connection.

(¢) Petroleum and Natural Gas Regulatory Board (PNGRB) has reported that
authorization has been issued to GAIL Gas Limited and Kota City Gas Distribution
(CGD) is operational in the State of Rajasthan. Further, PNGRB has identified 23
Geographical Areas, namely, Jaipur, Udaipur, Ajmer, Alwar, Pali, Dungarpur, Rajasmand,
Bharatpur, Dholpur, Baran, Bundi, Bhilwara, Chittorgarh, Jhalawar, Jaisalmer,
Pratapgarh, Sirohi, Jodhpur, Nagaur, Sikar, Jhunjhunu, Churu and Hanumangarh for
upcoming CGD networks in the State of Rajasthan for inclusion in the future rounds
of CGD bidding.

Statement

Details of State-wise Opt out status as on date 01.05.2016

State Industry Total
Andaman and Nicobar Islands 2773
Andhra Pradesh 237391
Arunachal Pradesh 22713
Assam 184505
Bihar 430864
Chandigarh 17849
Chbhattisgarh 135487
Daman and Diu 2420
Delhi 730633
Dadra and Nagar Haveli 4707
Goa 36423
Gujarat 445491
Himachal Pradesh 67582
Haryana 320484
Jharkhand 92912

Jammu and Kashmir 166342
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State Industry Total
Kerala 293162
Karnataka 707860
Lakshadweep 143
Manipur 46123
Meghalaya 7404
Mabharashtra 1649006
Mizoram 43854
Madhya Pradesh 428985
Nagaland 31233
Odisha 143242
Puducherry 14067
Punjab 397181
Rajasthan 651068
Sikkim 7693
Telangana 347170
Tamil Nadu 649097
Tripura 17047
Uttar Pradesh 1254924
Uttarakhand 142506
West Bengal 347849
ToTAL 10078190

Formation of panel with Australia on supply of cheap LNG

1245. SHRI MAJEED MEMON: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether it is a fact that India and Australia have decided to form panel on

supply of cheap LNG for power plants in India;

(b) whether any MoU has to be signed between India and Australia to this

effect; and
(c) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a). During the Energy
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Dialogue, which took place in Australia from 8th to 11th February, 2016, it was
decided to constitute a Working Group to deal with issues, infer-alia, relating to
supply of LNG to India.

(b) and (c) No MoU has been signed in this regard so far.
Startup fund for the hydrocarbon sector

1246. SHRI VIJAY GOEL: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether it is a fact that the Ministry is planning to create a startup fund
for the oil and gas industry;

(b) if so, the reasons for creating such a fund and the target the fund seeks to
achieve; and

(c) if so, what has been the progress on creating such a fund so far by the

Ministry?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (¢) The Ministry
has asked the Oil and Gas PSUs to work out the modalities for promoting Startup
ventures in the sector. The objective is to create an innovation ecosystem for oil

and gas sector.
Production cost of crude oil produced by ONGC

11247. DR. VIJAYLAXMI SADHO: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the per barrel production cost of crude oil produced by Oil and Natural Gas
Corporation (ONGC) in India;

(b) the amount being recovered as sale price from Indian oil companies by Oil

and Natural Gas Corporation;

(c) the details of the profits earned by Oil and Natural Gas Corporation during
the past three years; and

(d) the per barrel cost of imported crude oil, the details of the import costs of

crude oil during the past five years?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The Cost of Production

T Original notice of the question was received in Hindi.
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of Crude for ONGC (excl. Joint Ventures) for the year 2014-15 was USD 36.80
per barrel. Cost of production includes operating cost, recouped cost (depreciation,

depletion, survey and dry wells) and statutory levies.

(b) The post discount sale price of crude oil realized by ONGC from its
nominated blocks during the year 2014-15 was USD 44.87 per barrel.

(c) The details of profit earned by ONGC are as under:

Period Profit After Tax (X in crore)
2014-2015 17,732.95
2013-2014 22,094.80
2012-2013 20,925.69

(d) The details of crude oil import quantity and its value along with per barrel

cost during the last five years are given as under:

Year MMT Billion US § T crore $/bbl*
2011-12 171.7 139.7 672220 111.00
2012-13 184.8 144.3 784652 106.53
2013-14 189.2 143.0 864875 103.11
2014-15 189.4 112.7 687416 81.18
2015-16 202.9 64.0 416361 43.03

*Based on conversion factor of 7.33 barrel per MT

MMT-Million Metric Tonnes
Production of ethanol

1248. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) the year-wise and State-wise details of ethanol producing States in the country

and their production in the last three years;

(b) whether it is a fact that the Ministry has set targets for each State to produce
ethanol to realize the goal of 10:90 blend in petrol;

(c) if so, the details thereof with a particular reference to Andhra Pradesh and

Telangana; and

(d) what are the reasons that sugar industry is demanding for incentives for

producing ethanol?
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) As per information
furnished by Ministry of Consumer Affairs, Food and Public Distribution, Department
of Food and Public Distribution (DFPD), details regarding production of alcohol/

ethanol during the last three years are given in the Statement-I (See below).

(b) and (c) As per DFPD, the State-wise allocation of ethanol is given the
Statement-II (See below). Further, the allocated quantity of ethanol for the State of

Andhra Pradesh and Telangana is 11.83 crore litres and 12.46 crore litres respectively.

(d) As per DFPD, presently, Sugar Industry is not demanding any incentives
for producing ethanol.

Statement-1

Details regarding alcohol/ethanol producing States and their production

in the last three years

State Production of alcohol* (million litres)
2014-15 2013-14 2012-13
Andhra Pradesh 70.50 80.75 120.00
Bihar 68.25 83.75 72.75
Gujarat 131.00 120.50 123.50
Haryana 70.50 70.50 65.25
Karnataka 514.00 421.50 375.25
Mabharashtra 963.75 682.50 731.50
Punjab 63.50 55.75 55.25
Tamil Nadu and Puducherry 180.50 195.50 264.75
Telangana 35.25 37.25 New State
Uttar Pradesh 918.50 873.50 1043.00
Uttarakhand 41.00 38.25 44.75
Others 63.75 60.75 40.00
ALL-INDIA 3120.50 2720.50 2936.00

*Notes: 1. Production of alcohol (including ethanol) has been calculated at the standard of 250 litres per
tonne of molasses.

2. Molasses production is based on Final Manufacturing Report of Sugar Mills which is a statutory
document.
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Statement-I11

Details of State-wise ethanol allocation

State Ethanol allocation (in Crore Litres)
Andhra Pradesh 11.83
Bihar 1.49
Delhi 13.25
Goa 2.32
Gujarat 8.09
Haryana 11.33
Himachal Pradesh 0.09
Karnataka 20.02
Mabharashtra 39.81
Punjab 0.96
Tamil Nadu 7.68
Telangana 12.46
Uttar Pradesh 30.26
Uttarakhand 2.38
TotaL 161.97

Doubling per capita consumption of plastic by 2022

1249. DR. CHANDAN MITRA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Government plans to double the per capita consumption of plastic
in the country by 2022;

(b) if so, the details thercof along with the details of present per capita

consumption; and

(c) the strategy adopted by Government to achieve the ambitious target as well

as growth in employment opportunities?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) The present per

capita consumption of plastics in the country is about 9 kg. The Government has no

specific plan to double the per capita consumption of plastic in the country by 2022.

(c) Not applicable in view of above.
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Review of gas pricing formula in KG Basin

1250. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of PETROLEUM
AND NATURAL GAS be pleased to state:

(a) whether it is a fact that Government has reduced the gas pricing formula

as compared to its previous formula, if so, the details thereof;

(b) whether the ONGC has requested Government to review the new gas pricing
formula in KG Basin which is termed as non-viable to carry out its discoveries in
KG Basin;

(c) the response of Government to the request of ONGC; and
(d) the stand of Government in this regard?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) The price of domestically
produced natural gas is fixed by PPAC every six months as per New Domestic
Gas Pricing Guidelines 2014. As per the approved formula price of domestically
produced natural gas is linked to the price of natural gas at four important hubs/
markets. Price of domestically produced natural gas increases or decreases every six

months depending on the increase or decrease in prices at concerned hubs/markets.

(b) to (d) ONGC along with other operators had requested for review of applicable
pricing mechanism for gas produced from its block KG-DWN-98/2. Considering the
requests from the oil and gas operators Government has decided to grant Marketing
(including pricing freedom) to the discoveries made in the Deepwater, Ultra Deepwater
and High Pressure High Temperature areas which have not gone on production as
on 1.1.2016 and also to the discoveries which are to be made in future in such
areas. This freedom would be subject to a ceiling price on the basis of landed
price of alternative fuels. In case of existing discoveries which are yet to commence
commercial production as on 1.1.2016, if there is pending arbitration or litigation
filed by the contractors directly pertaining to gas pricing covering such fields, this
policy guideline shall be made applicable only on the conclusion/withdrawal of such

arbitration/litigation and attendant legal proceedings.
Ending subsidy of well-off people

1251. SHRI P. L. PUNIA: Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Ministry plans to end subsidy on LPG for those with annual
income above I 10 lakh;
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(b) if so, what action has been taken in this regard;

(c) whether there has been a delay in acquiring data of high-earning individuals

in the country;

(d) the total amount saved by Government by ending LPG subsidy through 'Give
it Up'; and

(e) whether the earnings have helped to improve access to LPG in rural areas,
if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) to (c¢) Government has
decided to rationalize the subsidy outgo by excluding such LPG consumers from
the purview of subsidy, whose or whose spouse have taxable income of I 10 lakh
and above during the previous financial year computed as per the Income Tax Act,
1961 w.e.f 1.1.2016. The Ministry had issued necessary instructions to all OMCs
who are implementing the decision by obtaining self-declaration from such identified
consumers having taxable income above ¥ 10 lakh. Detailed action plan has been
put in place by the OMCs for publicity by SMS, IVRS and Web.

(d) and (e) As on 01.05.2016, more than 1 crore LPG customers have given up
LPG subsidy under the ‘GiveltUp’ campaign. The approximate annual subsidy saving
is likely to be in the range of ¥ 1668 crore (approx.) assuming an average subsidy
of ¥ 139 per cylinder for 12 cylinders per year. A LPG consumer, who surrenders
LPG subsidy, is linked to a BPL household who gets LPG connection in turn.

As on 31.03.2016, nearly 60 Lakh new LPG connections have been released
to BPL families.

Exploration of sedimentary basins

1252. SHRI A. U. SINGH DEO: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) the percentage of sedimentary basins under exploration currently, post round IX;

(b) whether Government is on track to achieving the 80 per cent target set, if

so, the details thereof and if not, the reasons therefor;

(c) the average time taken by Government to grant clearances after allocation

has been made;

(d) whether Government has taken measures to decrease time for granting

clearances, if so, the details thereof and if not, the reasons therefor, and
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(e) the number of blocks which have started production/drilling after discoveries,
whether they meet the established target, if so, the details thereof and if not, the
reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) India has 26
sedimentary basins covering an area of 3.14 million square kilometres. Out of which,
48% of sedimentary area has been appraised as a result of exploratory efforts made
by ONGC, OIL and Private JV Companies and 4% is considered as “No Go” area.
Out of 48% appraised area, a part has been converted into Petroleum Mining Lease
area for commencing oil and gas production. At present an area of 1,72,477 square

kilometres is under active exploration, which is 5.5% of Indian sedimentary basinal area.

To cover the remaining 48% sedimentary basinal areas, Government has formulated
a project, “Appraisal of Un-appraised Areas of all sedimentary basins of India” and
a policy for geoscientific data acquisition under Non-exclusive Multi-client Survey
and Exploration under Hydrocarbon Exploration and Licensing Policy.

(c) and (d) After signing of Production Sharing Contracts for the blocks awarded,
Contractor of the block applies for Petroleum Exploration License (PEL) from Sate
Government for onland blocks and Government of India for offshore blocks to
carryout exploration activities in the block. Average time taken for grant of PEL
for onland blocks is 13 months and for offshore blocks it is 1 to 2 months as per
data available with Directorate General of Hydrocarbons.

In order to expedite the grant of PEL by the Government, the average time
taken for granting Petroleum Exploration License (PEL) for offshore blocks has been
fixed as 10 days after receipt of fully completed proposal alongwith PEL fees and
Security deposits. Further, other clearances such as environment clearance and forest

clearance are to be taken under the prevailing provisions of respective Acts/Rules.

(¢) Under Production Sharing Contract Regime, 229 oil and gas discoveries have
been made so far. Out of this, 39 hydrocarbon discoveries in 18 Blocks/fields have
been put on production. The development of hydrocarbon discoveries is taking place
as per the provisions of respective Production Sharing Contracts and approved Field

Development Plans.
Survey by OMCs to determine operational benami petrol pumps

1253. SHRI MD. NADIMUL HAQUE: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state:

(a) whether Oil Marketing Companies (OMCs) have conducted any survey to

determine the number of operational Benami petrol pumps throughout the country;
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(b) if so, the details thereof;

(c) the State-wise details of operational Benami petrol pumps in last three years
and the action taken by the OMCs on cancellation of such petrol pumps, OMC-wise;
and

(d) the details of steps taken by OMCs, if any, to regularize the dealership of
the Benami petrol pumps?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) and (b) Oil Marketing
Companies (OMCs) have informed that while awarding Retail Outlet (RO) dealerships,
utmost care is taken to ensure that the dealerships are awarded to the persons who
have applied and got selected. The LOI is issued after conducting field investigation
report wherein all the information provided by the candidate is checked. This ensures
that the candidate selected by the selection committee has necessary resources and

no one else in his name is trying to obtain the dealership.

During the regular inspections, the Field Officers and Senior Staff also look
into this aspect whether the allottee is managing the RO personally. If any doubts
arise then the documents like Bank Account, Sales Tax Registration, Retail Selling

License etc. are checked to ensure that there is no benami operation.

The existing practice to identify benami operations includes:

e Incorporation of photographs in dealership agreements, which need to be
updated periodically and cross checking their photos with passport/driving
license/voter identity card etc.

e Cross checking of signature in dealership agreements with that in authenticated

documents like income tax and sales tax returns.

e The certified copy of the partnership deed is verified for unauthorized
partners.

e Bank details of all operating accounts of the dealership with BPC.
e  Whether indents on supply points are sent by the authorized representative.

e Surveillance of absentee dealership.

It has been mandated through Policy Guidelines that RO dealerships would have
to establish that the operation of their dealership is in synchronization with approved
constitution. The onus to provide documents to establish operation of RO dealership
is upon the dealer. For this purpose a web portal has been created where the dealer
will provide the inputs; declaration and upload the documents in support of his/her

claim of operation of RO as per the approved constitution.
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(c) In case any benami operation at Retail Outlets is detected, the dealerships
are terminated as per the provisions contained in the Dealership Agreement. State/
OMC-wise number of Retail Outlet Dealerships terminated on account of benami

operations during the last three years are as under:

State/UT IOCL BPCL HPCL
Andhra Pradesh 2 1 0
Bihar 2 0 0
Delhi 3 0 0
Haryana 0 0 1
Karnataka 0 2 0
Kerala 4 1 0
Maharashtra 4 5 0
Odisha 1 0 0
Punjab 23 1 1
Rajasthan 1 2 0
Tamil Nadu 3 1 1
Uttar Pradesh 0 1 0
West Bengal 0 2 0
TotaL 43 16 3

(d) There is no provision/policy to regularize dealerships of Benami Petrol Pump
by OMCs.

Households with LPG connection

11254. DR. SATYANARAYAN JATIYA: Will the Minister of PETROLEUM AND
NATURAL GAS be pleased to state: the State-wise number of households which
have been provided with the facility of LPG till 2015-16, the details of progress
of each year in the last three years and the year-wise action plan for providing the

above facility to cent per cent households?

THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): State/UT-wise details of active
domestic customers as on 01.04.2016 and new LPG connections released during
the last three years (2013-14, 2014-15 and 2015-16) are given in the Statement
(See below).

T Original notice of the question was received in Hindi.
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OMCs have reported that their distributors are under instructions to release new
connections on demand. Further, the Government has recently launched “Pradhan
Mantri Ujjwala Yojana” for providing LPG connections to 5 crore women belonging
to the Below Poverty Line (BPL) families over a period of 3 years starting from
FY 2016-17.

Statement

State/UT-wise details of active domestic customers as on 1.4.2016 and

new LPG connections released during the last three years

States/UT Active LPG NCs* NCs released NCs released
customers released during during
as on during 2014-15 2013-14
01.04.2016 2015-16
1 2 3 4 5
Chandigarh 2.62 0.16 0.17 0.24
Delhi 45.68 2.36 2.95 4.70
Haryana 46.88 4.92 4.25 3.97
Himachal Pradesh 13.09 1.00 1.04 1.02
Jammu and Kashmir 16.29 1.59 1.56 1.79
Punjab 61.60 5.83 5.71 6.33
Rajasthan 87.64 11.52 9.88 9.38
Uttar Pradesh 201.11 34.21 26.46 26.13
Uttaranchal 19.03 1.96 1.44 1.70
TotaL NORTH 493.94 63.55 53.47 55.26
Andaman and 0.73 0.08 0.05 0.07
Nicobar Islands
Arunachal Pradesh 1.88 0.21 0.23 0.23
Assam 30.14 4.49 3.77 3.68
Bihar 67.39 12.02 9.15 8.61
Jharkhand 19.20 3.04 2.14 2.13
Manipur 3.26 0.30 0.33 0.41
Meghalaya 1.35 0.12 0.12 0.14
Mizoram 2.40 0.15 0.19 0.19

Nagaland 1.76 0.15 0.14 0.19
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1 2 3 4 5
Odisha 32.94 8.05 4.75 3.42
Sikkim 1.13 0.12 0.09 0.09
Tripura 4.09 0.63 0.57 0.52
West Bengal 110.67 17.47 11.90 11.72
TotaL East 276.95 46.84 33.42 31.42
Chhattisgarh 19.44 3.67 2.83 1.98
Dadra and Nagar Haveli 0.69 0.05 0.09 0.06
Daman and Diu 0.60 0.04 0.05 0.05
Goa 433 0.14 0.17 0.24
Gujarat 66.16 5.15 4.96 4.86
Madhya Pradesh 68.41 8.74 7.82 8.29
Maharashtra 194.72 17.85 16.59 17.01
ToTtaL WEST 354.35 35.64 32.50 32.48
Andhra Pradesh 106.92 16.45 9.87 17.10
Karnataka 104.26 13.21 11.22 8.48
Kerala 76.88 3.41 3.76 4.16
Lakshadweep 0.04 0.00 0.00 0.00
Puducherry 3.27 0.14 0.17 0.14
Tamil Nadu 161.32 13.06 10.06 10.08
Telangana 84.61 12.24 8.96 -
ToTAL SOUTH 537.30 58.51 44.05 39.96
ALL INDIA 1662.55 204.54 163.44 159.13

*New connections

Demand and production of LNG

1255. SHRI N. GOKULAKRISHNAN: Will the Minister of PETROLEUM AND

NATURAL GAS be pleased to state:

(a) the details of demand and production of LNG in the country;

(b) whether it is a fact that Gas Authority of India Limited (GAIL) entered into
an agreement with Golar LNG for shipping gas from the US to India; and

(c) if so, the quantity of LNG that is likely to be imported and the cost at

which GAIL is going to import?
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THE MINISTER OF STATE OF THE MINISTRY OF PETROLEUM AND
NATURAL GAS (SHRI DHARMENDRA PRADHAN): (a) LNG is not produced
in the country instead it is imported from overseas. The demand of LNG is price
sensitive. LNG is imported by different entities under Open General License keeping
in view the demand conveyed directly to them by concerned buyers. The average
daily consumption of LNG during 2015-16 was 58.17 MMSCMD.

(b) No, Sir.
(c) Does not arise in view of (b) above.
Projected investment to be made by SAIL

1256. SHRI TAPAN KUMAR SEN: Will the Minister of STEEL be pleased

to state:

(a) the total projected investment to be made by the Steel Authority of India

Ltd. (SAIL) in the current expansion and modernization programme;
(b) the likely share for the special and alloy steel plants; and

(c) whether there is any long term plan to increase SAIL's presence and market

share in special and alloy steel market?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) Steel Authority of India Ltd. (SAIL) has undertaken modernisation
and expansion with an indicative investment of around ¥ 72,000 crore which includes

a provision of ¥ 10,264 crore towards development of mines.

(b) Modernization and expansion plan of SAIL includes an investment of

% 1902 crore towards modernisation and expansion of Salem Steel Plant.

(c) Given the present market conditions, SAIL plans to improve its presence and
market share in the special steel and alloy market through strategies to reduce cost
of production through reducing input costs, increasing order availability, liquidation

of old stocks etc.
Financial package to help revive steel sector

1257. SHRI A.W. RABI BERNARD: Will the Minister of STEEL be pleased

to state:

(a) whether Government is readying a financial package to help revive the steel
sector and prevent bank loans advanced to steel firms from turning bad, if so, the

details thereof;
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(b) whether the Ministry is working with Ministry of Finance on the package;
(c) if so, the details thereof;

(d) whether Government's move comes after similar efforts in the road and
power sectors and it comes even as the banking system faces considerable stress

from non-performing assets; and
(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) to (e) Indian Steel Associations and Indian Chamber of Commerce
have sent representations to Ministry of Steel for working out a suitable comprehensive
package to support steel sector. Their representations have been forwarded to

Department of Financial Services.
Capacity enhancement of Gua iron ore mines in Jharkhand

1258. DR. PRADEEP KUMAR BALMUCHU: Will the Minister of STEEL be

pleased to state:

(a) whether it is a fact that Gua Iron Ore Mines situated in West
Singhbhum district of Jharkhand have been planning to enhance its production

capacity;
(b) if so, the details thereof;

(c) whether any action plan has been envisaged for enhancement of

production;

(d) the quantum of outlay earmarked for inducting new machinery and technology;

and
(e) the details of the targets of production enhancement?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) to (e) Yes, Sir. Steel Authority of India Limited (SAIL) has taken up
a project to enhance the capacity of the Gua iron ore mine to a level of 10 million
tonnes per annum (mtpa) consisting of 1.80 mtpa lumps, 4.2 mtpa fines and 4.0 mtpa
pellets to meet the enhanced requirement of steel plants. It has also been decided
to setup beneficiation and pelletisation plant facilities. The total envisaged outlay
for the project is ¥ 4749 crore. Letter of Award for the main package consisting of
crushing plant, downhill conveyor; a beneficiation plant and pellet plant module has
been awarded in April, 2014.
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Steel plant in Khammam district of Telangana

1259. SHRIMATI RENUKA CHOWDHURY: Will the Minister of STEEL be

pleased to state:

(a) whether the Andhra Pradesh Reorganization Act, 2014 provides for setting
up of a steel plant by SAIL in Khammam district of Telangana;

(b) if so, the present status in this regard;
(c) the reasons for inordinate delay in setting up of the steel plant; and

(d) the immediate steps taken by Government to fulfil the promise made in this

regard in an Act passed by the Parliament?

THE MINISTER OF STATE IN THE MINISTRY OF STEEL (SHRI VISHNU
DEO SAI): (a) to (d) In terms of the Thirteenth Schedule of the Andhra Pradesh
Reorganization Act, 2014, SAIL was to examine within six months from the appointed
day ie 02.06.2014, the feasibility of establishing an integrated steel plant in the
Khammam District of Telangana. A feasibility report was submitted by SAIL to the
Government on 02.12.2014. Thus, SAIL has completed the task assigned to it as per
the Andhra Pradesh Reorganization Act, 2014. As per the report, the feasibility of
setting up of Steel Plant with the given configurations is prima facie not financially
viable. In view of this, a Task Force comprising of representatives from the Central
and State Government, SAIL, RINL and NMDC was constituted on 06.02.2015 to

suggest ways and means to make the project financially viable.
Promotion of eco-tourism

+1260. SHRI MEGHRAJ JAIN: Will the Minister of TOURISM be pleased to

state:

(a) whether there is any scheme/policy to promote eco-tourism related projects

in the country;

(b) if so, the State/Union Territory-wise details of the locations being developed

under this project including the tribal areas of the country;

(c) whether Government has received suggestions from the State Government

regarding this project, if so, the details of the suggestions received; and

(d) the year-wise and State/area-wise details of the amount spent on this project

during the last three years?

T Original notice of the question was received in Hindi.
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THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) and (b) For development of tourism infrastructure in the country, the
Ministry of Tourism has launched the Swadesh Darshan Scheme-Integrated Development
of Theme-Based Tourist Circuits, in 2014-15. Under the Scheme thirteen thematic
circuits have been identified for development including Eco Circuit and Tribal Circuit.
So far Ministry has sanctioned the following projects under Eco Circuit and Tribal

Circuit themes:

R in crore)

Sl.  Circuit Name of the Project Amt.
No. Sanctioned
1. Eco Circuit Integrated Development of Eco-Tourism, 80.37

Adventure Sports, Associated Tourism related
Infrastructure for Development of Tehri Lake
and Surroundings as New Destination-District
Tehri, Uttarakhand.

2. Eco Circuit  Integrated Development of Eco Tourism Circuit 91.62

in Mahaboobnagar District, Telangana.

3. Eco Circuit  Development of Pathanamthitta-Gavi-Vagamon- 99.22
Thekkady as Eco Tourism Circuit in Idduki and

Pathanamthitta Districts in Kerala.

4. Tribal Circuit Development of Tribal Tourism Circuit in 99.94
Jashpur-Kunkuri-Mainpat-Ambikapur Maheshpur-
Ratanpur-Kurdar-Sarodadadar Gangrel-Kondagaon-
Nathyanawagaon-Jagdalpur Chitrakoot-Tirthgarh
in Chhattisgarh.

5. Tribal Circuit Development of Tribal Circuit Peren-Kohima- 97.36
Wokha, Nagaland

(¢) and (d) The Ministry of Tourism identifies tourism circuits/sites for
infrastructural development in the country in consultation with the State Governments/
Union Territory Administrations. The projects are sanctioned subject to availability of
funds, liquidation of pending utilization certificates, submission of suitable Detailed

Project Reports and adherence to the scheme guidelines.

The details of projects sanctioned by the Ministry of Tourism under its various

Schemes during the last three years are given in the Statement.
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Details of Projects sanctioned during the year 2013-14, 2014-15 and 2015-16

® in crore)

Sl. Name of the State 2013-14 2014-15 2015-16
No. No. Amt. No. Amt. No. Amt.
Sanctioned Sanctioned Sanctioned

1 2 3 4 5 6 7 8

1. Andhra Pradesh 15 91.21 12 164.99 2 88.74
2. Arunachal Pradesh 11 74.74 9 134.55 1 97.14
3.  Andaman and 0 0.00 0 0.00 0 0.00

Nicobar Islands
4. Assam 0 0.00 3 35.68 2 129.65
5. Bihar 14 111.10 5 79.66 1 41.54
6. Chandigarh 0 0.00 0 0.00 0 0.00
7.  Chhattisgarh 0 0.00 5 9.90 1 99.94
8. Dadra and Nagar 0 0.00 0 0.00 0 0.00
Haveli

9. Daman and Diu 0 0.00 1 7.76 0 0.00
10. Delhi 2 57.69 0 0.00 0 0.00
11. Goa 0 0.00 1 8.79 0 0.00
12.  Gujarat 0 0.00 0 0.00 0 0.00
13. Haryana 8 14.87 3 1.22 0 0.00
14. Himachal Pradesh 1 33.72 0 0.00 0 0.00
15. Jammu and Kashmir 15 76.19 2 7.33 0 0.00
16. Jharkhand 1 5.00 0 0.00 0 0.00
17. Kerala 10 40.66 0 0.00 1 99.22
18. Karnataka 8 32.29 1 50.00 0 0.00
19. Lakshadweep 0 0.00 0 0.00 0 0.00
20. Maharashtra 6 67.95 0 0.00 1 82.76
21.  Manipur 8 72.35 7 147.53 1 89.66
22. Meghalaya 3 0.47 0 0.00 0 0.00
23.  Mizoram 10 47.11 3 48.80 1 9491
24. Madhya Pradesh 9 100.21 5 36.91 1 92.22
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1 2 3 4 5 6 7 8
25. Nagaland 11 52.22 10 59.80 1 97.36
26. Odisha 12 65.43 4 114.88 0 0.00
27. Puducherry 1 48.48 0 0.00 1 85.28
28. Punjab 2 10.39 3 48.32 1 6.45
29. Rajasthan 10 51.75 2 1.50 2 104.40
30. Sikkim 14 104.85 8 52.00 1 98.05
31. Tamil Nadu 0 0.00 0 0.00 0 0.00
32. Telangana 8 33.70 4 5.04 1 91.62
33. Tripura 0 0.00 0 0.00 1 99.59
34. Uttar Pradesh 26 130.71 6 57.97 1 20.04
35. Uttarakhand 29 217.73 1 3.92 2 115.15
36. West Bengal 0 0.00 0 0.00 1 85.39

TotaL 234 1540.82 95 1076.55 24 1719.11

Funds to Rajasthan for approved projects

+1261. SHRI NARAYAN LAL PANCHARIYA: Will the Minister of TOURISM

be pleased to state:

(a) the position of Rajasthan in the country as far as tourism is concerned, the
details thereof, State-wise including Rajasthan;

(b) whether Government is yet to pay to Government of Rajasthan the amount
for the projects approved earlier for tourism, if so, the details therecof and by when

this amount would be released; and

(¢) whether Government has chalked out any plan for special assistance with a
view to promote tourism in Rajasthan in 2016-17, if so, the details thereof, if not,
the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) During 2014, the rank of Rajasthan in Domestic Tourist Visits
(DTVs) and Foreign Tourist Visits (FTVs) were 10 and 5, respectively. The State/
UT-wise number of DTVs and FTVs during 2013 and 2014 is given in the Statement
(See below).

(b) The amount sanctioned and released to the State of Rajasthan under Product/

Infrastructure Development for Destinations and Circuits (PIDDC) scheme of the

1 Original notice of the question was received in Hindi.
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Ministry of Tourism during Twelfth Five Year Plan are I 5324.64 lakh and ¥ 1184.78
lakh, respectively. The PIDDC scheme has been delinked from Union Support with
effect from 2015-16 in pursuance of the recommendations of 14th Finance Commission
regarding higher devolution of 42% to States from Union’s Taxes and Duties during
its award period 2015-2020. Now this scheme has to be implemented by the State
Governments from their own resources. For the projects sanctioned under other
schemes of Ministry of Tourism, further release of funds is subject to physical and

financial progress and availability of funds.

(¢) Following two schemes have been launched for development of tourism in
the States/UTs including Rajasthan:

Swadesh Darshan: Swadesh Darshan pertains to development of theme based
tourist circuits in a way that caters to both mass and niche tourism in a holistic
manner. Thirteen Circuits namely North-East India Circuit, Buddhist Circuit, Himalayan
Circuit, Coastal Circuit, Krishna Circuit, Desert Circuit, Tribal Circuit, Eco Circuit,
Wildlife Circuit, Rural Circuit, Spiritual Circuit, Ramayana Circuit and Heritage

Circuit have been identified for development under this Scheme.

National Mission on Pilgrimage Rejuvenation and Spiritual Augmentation
Drive (PRASAD): This Scheme pertains to the development and beautification of
pilgrimage sites to tap the growth of domestic tourists driven by religious sentiments
and to augment tourism infrastructure at places of pilgrimage to facilitate pilgrims/
tourists. Cities namely Amritsar, Kedarnath, Ajmer, Mathura, Varanasi, Gaya, Puri,
Dwarka, Amravati, Kanchipuram, Vellankanni, Kamakhya and Patna have been identified

for infrastructure development under the scheme.

Details of projects and amounts sanctioned during 2015-16 for the State of

Rajasthan under Swadesh Darshan and PRASAD scheme are as below:

Sl.  Name of project Amount Amount
No. sanctioned Released
® in crore) (X in crore)

1.  Integrated Development of Pushkar/Ajmer 40.45 8.09

2. Development of Sambhar Lake Town and Other 63.96 12.79
Destinations under Desert Circuit in Swadesh

Darshan Scheme
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Extension of e-visa to boost tourism

1262. SHRI BAISHNAB PARIDA: Will the Minister of TOURISM be pleased

to state:

(a) whether it is proposed to extend e-visa to 43 countries to boost tourism in

India, if so, the details thereof;

(b) whether a time-frame has been worked out to help work out fast issue of

such visas;
(c) if so, the details thereof; and
(d) how far will this help to add to our foreign exchange resources?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (¢) The Government of India has launched e-Tourist Visa on
27.11.2014 with a view to facilitate foreign tourist visiting India. Initially, the scheme
was introduced for 43 countries. However, the Scheme has since been extended to
150 countries. A list of these countries is given in the Statement (See below). The
visa service under the Scheme is being rendered in time bound manner and decision

is communicated to applicant via e-mail within 72 hours of making online application.

(d) The e-Tourist Visa has simplified the procedure for seeking India visa for
international tourists. The e-Tourist Visa enables the prospective visitor to apply for
an Indian Visa from his/her home country online without visiting the Indian Mission

and also pay the visa fee online.

As a result, the year 2015 witnessed a growth rate of 4.5% in terms of Foreign
Tourist Arrivals (FTAs) in India. During 2015, FTAs were 8.03 million as compared
to 7.68 million in 2014. FTAs during the period January—March, 2016 were 25.08
lakh with a growth of 10.0% as compared to the FTAs of 22.81 lakh in January—
March, 2015. The foreign exchange earnings during January—December, 2015 was
% 135193 crore as compared to X 123320 crore during 2014 thereby registering the
growth of 9.6%.

The e-Tourist Visa has been extended to 150 countries w.e.f. 26.02.2016. During
January-December, 2015 a total of 4,45,300 tourists arrived on e-Tourist Visa as
compared to 39,046 during January-December, 2014 registering a growth of 1040.4%.
During the month of January-March, 2016, a total of 3,21,049 tourists arrived on
e-Tourist Visa as compared to 75,859 during the month of January-March, 2015
registering a growth of 323.2%.
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List of the countries to where e-Tourist Visa Scheme has extended

Sl. No. Name of Country Sl. No. Name of Country
1 Albania 29. Cook Islands
2. Andorra 30. Costa Rica
3. Anguilla 31. Cote d'lvoire
4. Antigua and Barbuda 32. Croatia
5. Armenia 33. Cuba
6. Aruba 34, Czech Republic
7. Australia 35. Denmark
8. Austria 36. Djibouti
9. Bahamas 37. Dominica
10. Barbados 38. Dominican Republic
11. Belgium 39. East Timor
12. Belize 40. Ecuador
13. Bolivia 41. El Salvador
14. Bosnia and Herzegovina 42. Eritrea
15. Botswana 43. Estonia
16. Brazil 44. Fiji
17. Brunei 45. Germany
18. Bulgaria 46. Ghana
19. Cambodia 47. Greece
20. Canada 48. Grenada
21. Cape Verde 49. Guatemala
22. Cayman Island 50. Guinea
23. Chile 51. Guyana
24. China 52. Haiti
25. China-SAR Hongkong 53. Honduras
26. China-SAR Macau 54. Hungary
27. Colombia 55. Iceland
28. Comoros 56. Indonesia
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Sl. No. Name of Country Sl. No. Name of Country
57. Ireland 88. Netherlands
58. Israel 89. Finland
59. Jamaica 90. France
60. Japan 91. Gabon
61. Jordan 92. Gambia
62. Kenya 93. Georgia
63. Kiribati 94. Palau
64. Laos 95. Palestine
65. Latvia 96. Panama
606. Lesotho 97. Papua New Guinea
67. Liberia 98. Paraguay
68. Liechtenstein 99. Peru
69. Lithuania 100.  Philippines
70. Luxembourg 101.  Poland
71. Madagascar 102.  Portugal
72. Malawi 103.  Republic of Korea
73. Malaysia 104.  Republic of Macedonia
74. Malta 105.  Romania
75. Marshall Islands 106.  Russia
76. Mauritius 107.  Saint Christopher and Nevis
77. Mexico 108.  Saint Lucia
78. Micronesia 109.  Saint Vincent and the
79. Moldova Grenadines
80. Monaco 110.  Samoa
81. Mongolia 111.  San Marino
82. Montenegro 112.  Senegal
83. Montserrat 113.  Serbia
84. Mozambique 114.  Seychelles
85. Myanmar 115.  Singapore
86. Namibia 116.  Slovakia

87. Nauru 117. Slovenia
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Sl. No. Name of Country Sl. No. Name of Country
118.  Solomon Islands 135.  Ukraine
119.  South Africa 136.  United Kingdom
120.  Spain 137.  Uruguay
121.  Sri Lanka 138. USA
122.  Suriname 139.  Vanuatu
123.  Swaziland 140.  Vatican City-Holy See
124.  Sweden 141.  Venezuela
125.  Switzerland 142.  Vietnam.
126.  Taiwan 143. New Zealand
127.  Tajikistan 144.  Nicaragua
128.  Tanzania 145.  Niue Island
129.  Thailand 146.  Norway
130.  Tonga 147.  Oman
131.  Trinidad and Tobago 148.  Zambia
132, Turks and Caicos Island 149.  Zimbabwe
133.  Tuvalu 150.  Argentina
134.  UAE 151.  Honduras

Development of Ramayana, Buddhist and Sufi circuits

1263. PROF. M. V. RAJEEV GOWDA: Will the Minister of TOURISM be

pleased to state:

(a) whether Government has made progress on the development of Ramayana,
Buddhist and Sufi circuits;

(b) if so, the details thereof; and
(c) the details of places from Karnataka to be included in these circuits?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) For development of tourism infrastructure in the country, the
Ministry of Tourism has launched the Swadesh Darshan Scheme-Integrated Development
of Theme-Based Tourist Circuits, in 2014-15. Under the Scheme, thirteen thematic
circuits have been identified for development, namely North-East India Circuit,

Buddhist Circuit, Himalayan Circuit, Coastal Circuit, Krishna Circuit, Desert Circuit,
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Tribal Circuit, Eco Circuit, Wildlife Circuit, Rural Circuit, Spiritual Circuit, Ramayana

Circuit and Heritage Circuit.

Under Buddhist Circuit theme, Ministry has sanctioned the project “Construction
of Cultural Centre at Bodhgaya, Bihar” for ¥ 33.17 crore in 2014-15.

New proposals for promotion of tourism from Uttarakhand
1264. SHRI TARUN VIJAY: Will the Minister of TOURISM be pleased to state:

(a) whether Government of Uttarakhand has sent any new scheme for the

promotion of tourism in the State;
(b) if so, the details thereof and the status of those schemes;

(¢) whether Government has new proposals for Centrally assisted tourism

promotion schemes in Uttarakhand; and
(d) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (d) The development and promotion of tourism infrastructure
projects are primarily the responsibility of the State Governments/Union Territory
Administrations. The Ministry of Tourism (MOT) provides Central Financial Assistance
(CFA) to State Governments/Union Territory Administrations for various tourism
projects on receipt of proposals from them subject to availability of funds, inter-se
priority, liquidation of pending utilization certificates against the funds released earlier

and adherence to the relevant scheme guidelines.

The Ministry of Tourism also promotes India as a holistic destination in
the international markets. As part of its promotional activities, the Ministry
releases campaigns in the international markets under the Incredible India brand-
line to showcase various tourism destinations and products including its cultural

heritage.

The Ministry of Tourism has launched the following two new plan schemes
during 2014-15:

(1) Swadesh Darshan for Integrated Development of Tourist Circuits around
Specific Themes including the State of Uttarakhand.

Thirteen theme based circuits i.e. North East Circuit, Buddhist Circuit, Himalayan
Circuit, Coastal Circuit, Krishna Circuit, Desert Circuit, Tribal Circuit, Eco Circuit,
Wildlife Circuit, Rural Circuit, Spiritual Circuit, Ramayana Circuit and Heritage Circuit

have been identified for development under “Swadesh Darshan”.
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(2) National Mission on Pilgrimage Rejuvenation and Spiritual Augmentation
Drive (PRASAD) to beautify and improve the amenities and infrastructure

at pilgrimage centres of all faiths.

Under PRASAD, thirteen cities have been identified namely Ajmer, Amritsar,
Amravati, Dwarka, Gaya, Kamakhaya, Kanchipuram, Kedarnath, Mathura, Patna, Puri,

Varanasi and Vellankanni.

Under Swadesh Darshan Scheme, an amount of ¥ 80.37 crore has been sanctioned
for the State of Uttarakhand during 2015-16 for “Integrated Development of Eco-
Tourism, Adventure Sports, Associated Tourism related Infrastructure for Development
of Tehri Lake and Surroundings as New Destination-District Tehri, Uttarakhand”

under the theme ‘Eco-Circuit’.
India’s share in foreign tourist arrivals

1265. SHRI A. U. SINGH DEO: Will the Minister of TOURISM be pleased

to state:

(a) India's share in global foreign tourist arrivals and whether measures have
been undertaken to increase the same, if so, the details thereof, if not, the reasons

therefor;

(b) whether the multi-lingual tourist helpline has been launched, if so, the details

thereof and number of calls received since its launch, if not, the reasons therefor;
(c) the measures undertaken to make foreign tourists aware of the helpline;

(d) whether measures have been undertaken to curb illegal promotional activities
under the ‘Incredible India’ brand-line in international market, if so, the details thereof;

and
(e) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) Share of Foreign Tourist Arrivals in India in the International Tourist
Arrivals around the world during 2015 were 0.68%.

Initiatives undertaken by the Ministry of Tourism in the recent past for development

and promotion of tourism and attract more tourists in the country are as below:

(i) E-Tourist Visa (e-TV): The Government of India has introduced the facility
of e-TV for the citizens of 150 countries at 16 airports. Introduction of e-TV
is a path breaking measure by the Government in easing entry formalities

in the country.
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Government of India has also revised the e-TV fee in four slabs of 0, US$25,
US$48 and US$60 from November 3, 2015. Earlier e-TV application fee was US$60
and bank charge as US$2 which was uniform for all the countries. The revision
of Visa fee has been done on the principle of reciprocity. Bank charges have also
been reduced from US$2 to 2.5% of the e-TV fee. During 2015, a total of 4,45,300
e-TV holders visited India indicating the success of the new online process. Besides
the e-TV, the Government of India has also introduced Visa on Arrival Scheme for

Japanese nationals w.e.f. lst March, 2016.

(ii)) Publicity and Promotion: The Ministry of Tourism promotes India as a
holistic destination in the international markets. As part of its promotional
activities, the Ministry releases campaigns in the international markets under
the Incredible India brand-line to showcase various tourism destinations and

products including its cultural heritage.

Moreover, a series of promotional activities are being undertaken in tourist
generating markets overseas through the India Tourism Offices abroad with the objective
of showcasing India’s tourism potential and promoting tourism to the country. These
promotional activities include participation in travel fairs and exhibitions; organising
road shows, Know India seminars and workshops; organizing and supporting Indian
food and cultural festivals; publication of brochures, offering joint advertising and
brochure support, and inviting media personalities, tour operators and opinion makers
to visit the country under the Hospitality Programme of the Ministry. The Ministry
of Tourism provides financial assistance to Stakeholders and Tourism Departments of
States/Union Territories for undertaking promotional activities under the Marketing

Development Assistance Scheme.

(iii) Promotion of North East: Ministry of Tourism in association with the
North Eastern States and West Bengal organized the 4th International Tourism Mart
(ITM) in Gangtok, Sikkim during 14th—16th October, 2015. The Ist, 2nd and 3rd

ITM was organized in Guwahati, Tawang and Shillong, respectively.

Destination North East-2016: The Ministry of Tourism also played an active
role in “Destination North East-2016” organised by Ministry of Development of
North Eastern Region (M/o DONER) during 12th-14th February, 2016 at Pragati
Maidan along with Tourism departments of North Eastern States by exhibiting stalls
of various tourism products. One to one business meetings between tourism service
providers from North Eastern Regions and tour operators from other parts of India

and ASEAN countries were also organised.
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(iv) National Medical and Wellness Tourism Promotion Board: In order to
tap the potential and advantages that India has in the field of medical and
wellness tourism, the Ministry has setup a National Medical and Wellness
Tourism Promotion Board. The Board will provide leadership to the
Government within a framework of prudent and effective measures, thereby
enabling promotion and positioning of India as a competent and credible
medical and wellness tourism destination. The Board will be chaired by the
Union Tourism Minister and consists of members representing the related
Government Departments, Tourism and Hospitality sector and experts in the
Medical, Wellness and Yoga.

(b) Yes, Sir. The Ministry of Tourism has launched the 24x7 Toll Free Multi-
Lingual Tourist Info Line on 8.2.2016. Besides English and Hindi, the languages
handled by the contact centers include ten International languages namely, Arabic,
French, German, Italian, Japanese, Korean, Chinese, Portuguese, Russian and Spanish.
The multi-lingual helpdesk in the designated languages provides support service in
terms of providing information relating to Travel and Tourism in India and assist the
callers with advice on action to be taken during times of distress while travelling
in India and if need be alert the concerned authorities. Since it's launch, the tourist
helpline has received 24523 calls as on 27.4.2016.

(c) Ministry of Tourism is publicising the Helpline number through advertisements,
promotional website of the Ministry www.incredibleindia.org and through promotional
material produced by it from time to time. In addition, India Tourism Offices, both
Domestic and Overseas, have also been requested to include Helpline Number in

the advertisements and promotional material released/produced by them.

Initiatives undertaken by the India Tourism Offices overseas to make the foreign
tourists aware of the multilingual tourist helpline are as below:

i) Circulated the information through Press release.

(ii))  Publicized the same during various tourism exhibitions/seminars/road shows

and during other promotional activities.
(iii) Displayed in all promotional campaigns.
(iv) Included in all presentations of the office, online Media and Print Media.

(v)  Highlighted in e-Newsletter and official facebook page of some of the
offices.

(vi) Disseminated among the travel trade and to tourists visiting the India

Tourism Office or to those who make telephonic enquiries.

(vii) Included in the new brochures, newsletter, facebook page etc.
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(d) and (e) No such illegal promotional activities under the Incredible India
brand line in the international market have been reported to the India Tourism

Offices overseas.

Further, as per the guidelines issued by the Ministry of Tourism, it is permissible
for the Travel Agents and Tour Operators overseas to use the Incredible India logo
only for events, brochures, publicity material and advertisements for promoting India,

for which monetary support has been extended by the India Tourism Offices Overseas.

Development of Puducherry as a tourist circuit

under Swadesh Darshan Scheme

1266. SHRI N. GOKULAKRISHNAN: Will the Minister of TOURISM be

pleased to state:

(a) whether it is a fact that development of Union Territory of Puducherry as

tourist circuit under 'Swadesh Darshan Scheme' has been identified;

(b) whether it is also a fact that ¥ 85 crores has been sanctioned for this

purpose; and

(c) if so, the details of money so far utilized for this purpose and by when the

circuit is likely to be completed?

THE MINISTER OF STATE OF THE MINISTRY OF TOURISM (DR. MAHESH
SHARMA): (a) to (c) For development of tourism infrastructure in the country, the
Ministry of Tourism has launched the Swadesh Darshan Scheme-Integrated Development
of Theme-Based Tourist Circuits in 2014-15. Under the Scheme thirteen thematic
circuits have been identified for development namely: North-East India Circuit,
Buddhist Circuit, Himalayan Circuit, Coastal Circuit, Krishna Circuit, Desert Circuit,
Tribal Circuit, Eco Circuit, Wildlife Circuit, Rural Circuit, Spiritual Circuit, Ramayana

Circuit and Heritage Circuit.

Ministry of Tourism has sanctioned a project for ‘Development of Union Territory
of Puducherry as Tourist Circuit under Coastal Circuit theme in Swadesh Darshan
Scheme’ in 2015-16 with Central Financial Assistance of ¥ 85.28 crore and ¥ 17.05
crore has been released towards payment of first instalment. The project would be

completed and commissioned within three years.
Cancellation of forest rights of tribals in Chhattisgarh
1267. SHRI D. RAJA: Will the Minister of TRIBAL AFFAIRS be pleased to state:

(a) whether Government's attention has been drawn to a news report appeared in
an English daily dated 18th February, 2016 stating that the Chhattisgarh Government has
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cancelled the forest rights of tribals over their traditional lands in Ghatbarra village of

Surguja district to facilitate coal mining of Prasa East and Kete Besan coal blocks; and
(b) if so, the details thereof and Government's reaction thereto?
THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): (a) Yes, Sir.

(b) Based on the press report and petitions received by this Ministry, Ministry
of Tribal Affairs has written to the State Government of Chhattisgarh to ascertain
the factual position in this regard along with provision of the law under which the
cancellation has been made and to intimate this Ministry at the ecarliest. Response

from the State Government is awaited.
Review of functioning of NGOs working in tribal areas

11268. SHRI HARIVANSH: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) the State-wise details of number of Non-Governmental Organisations working

in tribal areas whose working has been found correct;

(b) Government assistance provided to these organisations during the last three

years and the number of organisations who got foreign aid;

(¢c) the number of Non-Governmental Organisations against whom Government
has taken action for involvement in misappropriation of funds and the steps taken

in this regard; and

(d) whether Government is considering to allow other organisations after imposing

ban on these organisations, if so, the names of these organisations?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) and (b) State/UT-wise list of
Non-Governmental Organizations who have been provided assistance whose working
has been scrutinized as per scheme guidelines during the last three years is given
in the Statement (See below). Ministry of Tribal Affairs does not maintain list of

NGOs getting foreign aid.

(c) No such instance of misappropriation of funds by Non-Governmental
Organisations has come to the notice of the Ministry. However, complaints when
received, officers of the State Government/Central Government are deputed for

inspection to ensure remedial measures.

(d) Does not arise in view of (c) above.

T Original notice of the question was received in Hindi.
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Statement

State/UT-wise list of NGOs who have been provided assistance whose working has

been scrutinized as per scheme guidelines during the last three years

(amount in crore)

SI. Name of State/UT 2013-14 2014-15 2015-16

No. of Amount No. of Amount No. of Amount
NGOs released NGOs released NGOs released

1 2 3 4 5 6 7 8

1. Andhra Pradesh 5 3.07 3 0.86 7 21.84
2. Arunachal Pradesh 9 6.84 9 4.93 3 0.96
3. Assam 7 1.73 8 1.6 6 0.58
4.  Chhattisgarh 6 1.62 4 1 1 0.16
5. Gujarat 6 15.57 10 21.56 6 17.55
6. Himachal Pradesh 5 1.53 6 1.71 0 0.00
7. Jharkhand 11 6.85 12 8.87 7 2.78
8. Jammu and Kashmir 1 0.19 1 0.40 0 0.00
9. Karnataka 9 2.48 10 3.22 9 2.63
10. Kerala 5 0.73 4 0.99 5 0.96
11. Madhya Pradesh 15 7.72 15 6.73 10 2.09
12. Mabharashtra 7 1.58 13 2.33 2 0.34
13.  Manipur 10 2.29 10 2.23 6 0.63
14. Meghalaya 3 9.07 2 7.02 2 2.75
15. Mizoram 3 0.4 3 0.4 0 0.00
16. Nagaland 1 0.11 4 1.36 0 0.00
17. Odisha 17 18.44 22 6.84 15 12.32
18. Rajasthan 6 1.77 6 1.80 2 0.32
19. Sikkim 1 0.28 1 0.26 2 0.54
20. Tamil Nadu 4 1.55 3 1.63 2 0.83
21. Telangana 1 0.24 2 4.35 2 5.01
22. Tripura 1 0.01 1 0.17 1 0.16
23. Uttarakhand 3 0.9 4 1.19 2 0.18




Written Answers to [4 May, 2016] Unstarred Questions 269

1 2 3 4 5 6 7 8
24. Uttar Pradesh 1 0.17 3 0.69 2 0.22
25. West Bengal 7 3.61 16 4.53 13 3.78
26. UT of Andaman and 1 0.75 0.0 0.0 0 0.0

Nicobar Islands
27. Delhi 0 0.0 1 0.15 0 0.00
TotaL 145 89.50 173 86.82 105 76.63

ST status to ethnic groups of Assam

1269. SHRI RIPUN BORA: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) whether Government is aware that the Ministry has declared that the long
standing issue of giving ST status to six ethnic groups of Assam namely Koch-
Rajbongshis, Sutiyas, Tai Ahoms, Morans, Motoks and Tea Tribes will be done within

six months;
(b) if so, what is the present status of the issue therefor; and
(c) if not, the reasons therefor?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): (a) No, Sir.
Ministry has not declared that issue of giving ST status to six ethnic groups of
Assam namely Koch-Rajbongshis, Chutia, Tai Ahoms, Morans, Motoks and Tea Tribes

will be done within six months.
(b) Does not arise in view of (a) above.

(c) Government had laid down modalities for inclusion in, exclusion from and
modification in the Orders specifying list of STs 1999, amended in 2002. As per
these modalities, proposals for inclusion of above six ethnic groups of Assam has

been processed.
Plan to enhance employability of tribal youths

1270. PROF. M.V. RAJEEV GOWDA: Will the Minister of TRIBAL AFFAIRS

be pleased to state:

(a) whether the Ministry is working on a plan to enhance the employability of
tribal youths;

(b) if so, the details thereof;
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(c) whether Government is devising a plan to use indigenous knowledge and

local practices for sustainable development of areas; and
(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) and (b) Government is
pursuing a holistic approach to ameliorate the situation of unemployment among
ST population across the country. Ministry of Tribal Affairs under its Special Area
Programme of Special Central Assistance to Tribal Sub-Plan (SCA to TSP) and other
Central Sector/Centrally Sponsored schemes provides funds as an additive to the State
Plan for economic development of tribals in the States covering skill development
and employment-cum-income generation activities. During the last financial year, the
Ministry has impressed upon the State Governments for promotion of need based
integrated livelihood initiatives and skill upgradation of tribals to get them respectable

jobs such as:

e Diversified crops, horticulture, dairy development with State cooperative,
backyard poultry, fisheries, apiculture, sericulture etc. with proper market

linkages.
e Financing under line department schemes like milk cooperatives.

e Marketable traditional skills like paintings, handlooms, handicrafts, artisans,

skilled employment and other arts and crafts.
e Entrepreneurship.

e Modern skills: solar cell assembly and electrician, mobile phone repair etc.

with appropriate placements.
e Eco tourism in Tribal areas.

e Skills for women: Computer training hospitality, paramedics, ayurvedic and

tribal medicines and medical practices etc.

It is advocated to expend 50% of the allocated funds to the State Governments

for female beneficiaries.

In addition, National Scheduled Tribes Finance and Development Corporation
(NSTFDC) under the Ministry of Tribal Affairs, promotes entrepreneurial development
amongst Scheduled Tribes. This Corporation provides concessional financial assistance to
individuals or groups of STs for undertaking self-employment income generation activities
through its channelizing agencies. Further, Tribal Co-Operative Marketing Development
Federation of India Limited (TRIFED) imparts skill development and capacity building
training to tribal Minor Forest Produce (MFP) gatherers and tribal artisans.



Written Answers to [4 May, 2016] Unstarred Questions 271

(c) and (d) The Ministry has not devised any specific plan to use indigenous
knowledge and local practices for sustainable development of areas. However, funds
are provided to the State Governments for promotion of tribal Arts and Crafts,

documentation of traditional knowledge, medicines and medical practices among
Scheduled Tribes.

Programmes for development of tribals

1271. SHRI MAHENDRA SINGH MAHRA: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) the programmes being run for the development of various tribals in the

country at present;

(b) the names of the tribes living in hilly areas of north India, the details

thereof; and

(c) the State-wise and year-wise details of funds provided for the upliftment of
these tribes by Government from year 2012-13 to 2015-16?

THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): (a) A list of
programmes/schemes being run for the development of various tribals in the country

at present is given in the Statement-I (See below).

(b) A list of communities/groups notified as Scheduled Tribes in the Northern
India State of Jammu and Kashmir, Himachal Pradesh, Rajasthan, Uttarakhand, Uttar
Pradesh and Bihar is given in the Statement-II (See below).

(c) The State-wise and year-wise details of funds provided for the upliftment
of tribals by the Ministry of Tribal Affairs from year 2012-13 to 2015-16 is given
in the Statement-III.

Statement-1

List of programmes/schemes of the Ministry of Tribal Affairs

SI. No. Name of the Scheme

L. Hostels for ST Girls and Boys
Establishment of Ashram Schools in Tribal Sub-Plan Area
Vocational Training in Tribal Areas

Post Matric Scholarship for ST Students

A

Upgradation of Merit

T Original notice of the question was received in Hindi.
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Sl. No. Name of the Scheme
6. Pre-Matric Scholarship for ST Students Studying in classes IX and X
7. National Overseas Scholarship (NOS) to Ministry of External Affairs
8. Top Class Education for ST Students to concerned Institutes
9. Rajiv Gandhi National Fellowship for ST Students (RGNF)
10. Grants-in-aid to Voluntary Organisations Working of STs
11. Coaching for Scheduled Tribes
12. Strengthening Education among ST Girls in Low Literacy Districts
13. Vocational Training in Tribal Areas (NGO Component)
14. Development of Particularly Vulnerable Tribal Groups (PVTGs)
15. Grant Under Article 275 (1) of the Constitution of India
16. Special Central Assistance to Tribal Sub-Plan (SCA to TSP)
17. Grants-in-aid to Tribal Research Institutes
18. Centre of Excellence Scheme to VOs
19. Institutional Support for Development and Marketing of Tribal Products/
Produce
20. Mechanism for Marketing of Minor Forest Produce (MFP) through
Minimum Support Price (MSP) and Development of Value Chain for MFP
Statement-11
State-wise list of tribes
Sl. No. Name of Tribes SI. No. Name of Tribes
Himachal Pradesh 10. Domba, Gara, Zoba
1. Bhot, Bodh Jammu and Kashmir
2. Gaddi 1. Balti
3. Gujjar 2 Beda
4, Jad, Lamba, Khampa 3. Bot, Boto
5. Kanaura, Kinnara 4 Brokpa, Drokpa, Dard, Shin
6. Lahaula 5. Changpa
7. Pangwala 6. Garra
8. Swangla 7. Mon
9. Beta, Beda 8. Purigpa
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Sl. No. Name of Tribes Sl. No. Name of Tribes
9. Gujjar 5. Tharu
10. Bakarwal Uttar Pradesh
11.  Gaddi 1. Bhotia
12. Sippi 2. Buksa
Rajasthan 3. Jaunsari
1. Bhil, Bhil Garasia, Dholi Bhil, 4. Raji
Dungri Bhil, Dungri Garasia, 5 Tharu
Mewasi Bhil, Rawal Bhil, Tadvi ) L o
Bhil, Bhagalia, Bhilala, Pawra, 6. Gond, .Dhurlla, Naya i, Ojha,
Pathari, Raj Gond (in the
Vasava, Vasave L N
districts of Mehrajganj, Sidharth
2. Bhil Mina Nagar, Basti, Gorakhpur, Deoria,
3. Damor, Damaria Mau, Azamgarh, Jonpur, Balia,
Gazi V: i, Mi d
4. Dhanka, Tadvi, Tetaria, Valvi azipul, vatanasi, Mirzapur an
Sonbhadra)
5. Garasia (excluding Rajput . . o
. 7. Kharwar, Khairwar (in the districts
Garasia) . . .
of Deoria, Balia, Ghazipur,
6. Kathodi, Katkari, Dhor Kathodi, Varanasi and Sonbhadra)
Dhor Katkari, Son Kathodi, S
or hatiarl, o Kathod, Son 8. Saharya (in the district of
Katkari .
Lalitpur)
7 Kokna, Kokni, Kukna 9. Parahiya (in the district of
8. Sonbhadra)
9. Mina 10.  Baiga (in the district of
10.  Naikda, Nayaka, Cholivala Sonbhadra)
Nayaka, Kapadia Nayaka, 11.  Pankha, Panika (in the districts
Mota Nayaka, Nana Nayaka of Sonbhadra and Mirzapur
11.  Patelia 12.  Agariya (in the district of
12. Seharia, Sehria, Sahariya Sonbhadra)
Uttarakhand 13. Patari (in the district of
Sonbhadra)
I. Bhotia
14. Chero (in the districts of
2. Buksa Sonbhadra and Varanasi)
3. Jaunsari 15.  Bhuiya, Bhuinya (in the district
4. Raji of Sonbhadra)
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SI. No. Name of Tribes Sl. No. Name of Tribes

Bihar 17. Kharwar
1. Asur, Agaria 18.  Khond
2. Baiga 19.  Kisan, Nagesia
3. Banjara 20. Kora, Mudi-Kora
4. Bathudi 21. Korwa
5. Bedia 22. Lohara, Lohra
6. Omitted 23.  Mahli
7. Binjhia 24.  Mal Paharia, Kumarbhag
8. Birhor Paharia
9. Birjia 25.  Munda, Patar
10. Chero 26. Oraon, Dhangar (Oraon)
11.  Chik Baraik 27.  Parhaiya
12. Gond 28. Santal
13. Gorait 29. Sauria Paharia
14.  Ho 30. Savar
15.  Karmali 31, Kawar
16.  Kharia, Dhelki Kharia, Dudh ~ 32. Kol

Kharia, Hill Kharia 33. Tharu
Statement-111

Details of funds provided for the uplifiment of tribals under different schemes of
the Ministry of tribal affairs from 2012-13 to 2015-16

(A) Details of Funds released under the Scheme of Grant-in-Aid to Vountary

Organisations working for the Welfare of STs.

(Amount in )

Sl. No. Name of the State 2012-13 2013-14 2014-15 2015-16

1. Andhra Pradesh 12067987 30710906 3443334 25263164
2 Arunachal Pradesh 8033861 67132628 44975364 9569894
3. Assam 8390193 9926416 8755425 5785170
4 Chbhattisgarh 1620270 9523902 4943900 1620270
5 Gujarat 0 8378890 21372227 4338188
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Sl. No. Name of the State 2012-13 2013-14 2014-15 2015-16
6 Himachal Pradesh 157500 15307965 17074044 0
7 Jharkhand 11850024 30729304 65726048 20519422
8. Jammu and Kashmir 0 1849380 4035911 0
9 Karnataka 9466192 16674897 24888744 22725348
10.  Kerala 6264328 7023003 9907370 9625460
11.  Madhya Pradesh 7054301 6480318 10189512 6654020
12.  Maharashtra 23146748 6282095 19697375 3377213
13.  Manipur 12542915 21381413 21091546 6346350
14.  Meghalaya 29349920 85791751 67215218 27479208
15.  Mizoram 0 4026663 4039560 0
16.  Nagaland 0 1050361 3215437 0
17.  Odisha 18305070 22221746 30398337 19079568
18.  Rajasthan 0 0 8331000 3182749
19. Sikkim 0 2829000 2564384 5454113
20.  Tamil Nadu 2330550 3433898 3509519 1181790
21.  Telangana 0 2372423 2375010 1976326
22.  Tripura 3294511 107370 1715310 1582470
23.  Uttarakhand 2857243 9024302 11866736 1766858
24.  Uttar Pradesh 0 1683981 6904581 2218403
25.  West Bengal 23421235 36057388 45252818 37791760
26.  Delhi 735565 0 1511290 0

GranD ToTAL 180888413 400000000 445000000 217537744

(B) Details of funds released under the scheme of coaching for Scheduled Tribes

(Amount in %)

Sl. No. Name of the State  2012-13 2013-14 2014-15 2015-16
1. Delhi 713000 0 0 0

2. Gujarat 0 1297000 0 0
3. Kerala 1395000 275000 0 0
4. Madhya Pradesh 0 2132000 0 0
5. Manipur 2398000 1484000 1208000 0
6. Rajasthan 0 6654000 0 0
TotaL 4506000 11842000 1208000 0
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(C) Details of funds released under the Scheme of Strengthening Education

among ST Girls in Low Literacy Districts

(Amount in )

Sl. No. State 2012-13 2013-14 2014-15 2015-16
1. Andhra Pradesh 0 0 5207920 193107731
2. Arunachal Pradesh 0 1295053 4271709 0
3. Chhattisgarh 3723818 4407038 3925448 0
4. Gujarat 0 145999463 194219225 171232411
5. Jharkhand 1846586 0 4442520 2107200
6. Madhya Pradesh 0 68593579 57103228 14357845
7. Maharashtra 5948849 9473800 3600400 0
8. Odisha 62330103 162255734 26507661 104081259
9. Rajasthan 300000 10976580 9665119 0

10. Telangana 0 0 41056770 48075810
TotaL 74149356 403001247 350000000 532962256

(D) Scheme: Development of particularly vulnerable tribal groups (PVTGs)

® in lakh)

Sl. Name of the State/ 2012-13 2013-14 2014-15 2015-16
No. uT

1 2 3 4 5 6

1.  Andhra Pradesh 2000.000 3000.000 2000.000 3240.000
2. Andaman and Nicobar 0.000 75.000 0.000 0.000

Islands

3 Chhattisgarh 2011.694 1422.900 2223.750 1809.630
4 Gujarat 700.000 1000.000 1091.000 898.100
5 Jharkhand 645.976 378.208 301.326 1627.379
6. Kerala 0.000 600.000 600.000 0.000
7 Karnataka 707.372 26.679 8.584 836.303
8 Madhya Pradesh 4350.000 4500.000 4272.940 4491.920
9 Maharashtra 28.300 2610.000 1900.000 0.000
10.  Manipur 100.000 100.000 47.500 100.000
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1 2 3 4 5 6

11.  Odisha 3260.000 2000.000 2500.000 3373.920
12.  Rajasthan 1500.000 700.000 1500.000 1076.090
13.  Tamil Nadu 1446.658 2026.757 128.349 1118.893
14.  Tripura 700.000 950.000 826.540 895.560
15.  Telangana 0.00 0.00 600.000 1439.035
16.  Uttarakhand 400.000 0.000 0.000 0.000
17.  West Bengal 0.000 1300.000 0.000 447.600

TotaL 17850.000 20689.544  17999.989  21354.430

(E) Details of funds released to State Governments/UT Administrations/Universities
under the Scheme of Hostels for ST Girls and Boys during the last three years
and current financial year ie. from 2012-13 to 2014-15 and

current financial year 2015-16

® in lakh)
Sl. Name of the State/ 2012-13 2013-14 2014-15 2015-16
No. UT/University (As on
31.03.2016)
Funds Funds Funds Funds

Released Released Released Released

1 2 3 4 5 6
1. Andhra Pradesh 0.00 0.00 0.00 0.00
2. Arunachal Pradesh 279.81 846.73 0.00 400.00
3. Chhattisgarh 0.00 0.00 0.00 1221.74
Gujarat 187.06 939.33 0.00 0.00
5. Himachal Pradesh 0.00 0.00 380.47 0.00
6.  Jharkhand 0.00 0.00 0.00 0.00
7.  Karnataka 0.00 0.00 0.00 0.00
8.  Kerala 0.00 553.45 1349.63 0.00
9.  Madhya Pradesh 2291.57 0.00 1305.00 0.00
10.  Odisha 1697.50 0.00 0.00 0.00

I1.  Mizoram 0.00 2289.43 0.00 0.00
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1 2 3 4 5 6
12.  Maharashtra 0.00 0.00 1031.00 0.00
13.  Nagaland 0.00 810.95 0.00 1798.45
14.  Rajasthan 1500.00 2646.87 0.00 3393.97
15.  Sikkim 460.29 0.00 460.29 0.00
16.  Tamil Nadu 0.00 112.73 0.00 0.00
17.  Tripura 883.77 1906.01 1797.62 0.00
18.  Uttarakhand 0.00 0.00 0.00 0.00
19.  Veer Narmad South 62.92 0.00 0.00 0.00
Gujarat University,
Surat
20. Banaras Hindu 0.00 0.00 304.99 0.00
University (BHU),
Varanasi
21.  Mizoram University 437.08 0.00 195.01 52.72
22.  National Law School 0.00 0.00 0.00 61.94
of India University,
Banglore
23.  JLN Krishi Vishva 0.00 0.00 0.00 0.00
Vidhayala, Jabalpur
TotaL 7800.00 10105.50 6824.01 6928.82

(F) Details of funds released to State Governments/UT Administrations under the

scheme of “Establishment of Ashram Schools in Tribal Sub-Plan” during the last
three years ie. from 2012-13 to 2014-15 and current financial year 2015-16

(X in lakhs)

SI.  State/UT 2012-13 2013-14 2014-15 2015-16
No. (As on
31.03.2016)
Fund Fund Fund Fund
Released Released Released Released
1 2 3 4 5 6
1. Andhra Pradesh 988.49 371.87 0 0.00
2. Assam 0.00 749.60 0 0.00
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1 2 3 4 5 6
3. Chhattisgarh 530.36 0 0 0.00
4. Goa 300.00 0 0 300.00
5. Gujarat 0.00 0 1144.48 0.00
7.  Kerala 1025.02 0 0 0.00
8. Madhya Pradesh 0.00 0 1425.00 0.00
9.  Mabharashtra 0.00 2474.63 1000.00 0.00
10.  Odisha 2458.90 2091.10 0 0.00
11.  Rajasthan 0.00 0 0 0.00
12.  Sikkim 0.00 575.28 0 0.00
13.  Tripura 797.23 954.52 954.52 0.00

TotaL 6100.00 7217.00 4524.00 300.00

(G) Details of funds released to State Governments/UT Administrations under the

Scheme of Vocational Training in Tribal Areas during last three years and

current financial year ie. from 2012-13 to 2014-15 and

current financial year 2015-16

( in lakh)
SL. Name of State/ 2012-13 2013-14 2014-15 2015-16
No. UT (As on (As on
31.03.2015) 31.03.2016)
Funds Funds Funds Funds
Released Released Released Released
1 2 3 4 5 6

1.  Andhra Pradesh 0.00 0.00 0.00 0.00
2. Assam 89.00 276.21 485.70 900.00
3. Chhattisgarh 0.00 0.00 0.00 0.00
4.  Gujarat 0.00 0.00 0.00 605.76
5. Madhya Pradesh 88.00 150.74 0.00 0.00
6.  Meghalaya 0.00 0.00 0.00 0.00
7. Mizoram 88.00 69.68 0.00 0.00
TotaL 265.00 496.63 485.70 1505.76
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(H) Details of funds released to State Governments/UT Administrations under the
Scheme of Post Matric Scholarship for ST students during the last three years
and current financial year ie. from 2012-13 to 2014-15 and 2015-16

®} in lakh)

Sl.  Name of State/ 2012-13 2013-14 2014-15 2015-16

No. UT (As on
31.03.2016)

Funds Funds Funds Funds

Released Released Released Released

1 2 3 4 5 6

1.  Andhra Pradesh 19438.70 4895.16 5070.01 1986.82
2. Arunachal Pradesh 633.00 1366.85 2.29 1137.61
3. Assam 4537.69 4756.81 1114.00 6748.28
4.  Bihar 90.00 23.00 23.00 0.00
5. Chhattisgarh 3150.31 1341.48 4066.75 4764.83
6. Goa 8.00 2.00 2.00 356.00
7. Gujarat 2460.71 7138.58 3929.23 5520.40
8.  Himachal Pradesh 948.52 282.83 237.00 1350.00
9. Jammu and Kashmir 710.06 177.00 2494.17 2494.17
10.  Jharkhand 1344.21 2043.23 4927.23 0.00
11.  Karnataka 2522.75 3340.76 3691.00 5839.00
12.  Kerala 329.45 625.53 647.00 0.00
13.  Madhya Pradesh 9542.45 5276.71 2385.00 3065.00
14.  Maharashtra 4604.38 11996.04 7451.83 5209.83
15.  Manipur 4243.64 6111.01 3615.48 3588.00
16. Meghalaya 1753.42 3438.00 438.00 3274.61
17.  Mizoram 3546.61 5393.89 4501.15 492791
18. Nagaland 2191.09 2626.19 2329.59 2646.34
19.  Odisha 5405.95 3459.87 4512.00 4050.00
20.  Rajasthan 2142.99 2216.02 6440.00 10890.43
21.  Sikkim 414.15 845.49 414.00 400.00
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1 2 3 4 5 6

22.  Tamil Nadu 178.66 1436.02 44.00 2266.86

23.  Telangana 0.00 0.00 12329.88 9650.00

24.  Tripura 1036.47 1390.99 974.82 1700.00

25.  Uttar Pradesh 227.00 56.00 56.00 0.00

26.  Uttarakhand 657.98 1086.50 164.00 900.00

27.  West Bengal 949.16 2277.63 237.00 2948.46

28.  Andaman and 3.00 0.75 0.75 0
Nicobar Islands

29. Daman and Diu 4.00 10.90 1.00 0
TotaL 73074.35 74839.41 72098.18 85714.55

(I) Details of funds released to State Governments/UT Administrations under
the Scheme of Upgradation of Merit during the last three years and
current financial year i.e. from 2012-13 to 2014-15 and 2015-16

( in lakh)
Sl.  Name of the 2012-13 2013-14 2014-15 2015-16
No. State/UT (As on
31.03.2016)
Funds Funds Funds Funds
Released Released Released Released
1 2 3 4 5 6

1.  Andhra Pradesh 0.00 0.00 0.00 0.00
2. Chhattisgarh 17.70 0.00 0.00 0.00
3. Gujarat 0.00 0.00 0.00 0.00
4.  Himachal Pradesh 0.39 0.00 0.00 0.00
5. Madhya Pradesh 0.00 0.00 0.00 0.00
6.  Rajasthan 7.175 0.00 0.00 0.00
7 Sikkim 3.12 3.12 0.00 0.00
8. Tripura 3.12 3.12 0.00 0.00
9. West Bengal 0.00 0.00 0.00 0.00

TotaL 31.505 6.24 0.00 0.00
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(J) Details of funds released to State Governments/UT Administrations under

the Scheme of Pre-Matric Scholarship for ST students studying in

classes IX and X during last three years i.e.

2012-13 to 2014-15 and 2015-16

® in lakh)
SI. Name of the State/ 2012-13 2013-14 2014-15 2015-16
No. UT (As on
31.03.2016)
Funds Funds Funds Funds
Released Released Released Released
1 2 3 4 5 6

1. Andhra Pradesh 500.00 0.00 1386.00 1983.00
2. Arunachal Pradesh 0.00 218.44 0 0.00
3. Assam 90.00 211.88 0 0.00
4. Bihar 0.00 0.00 688.60 375.00
5. Chhattisgarh 593.00 0.00 3718.00 3607.00
6. Goa 0.00 14.00 0 0.00
7.  Gujarat 500.00 2835.28 3750.00 3745.76
8. Himachal Pradesh 20.00 45.73 73.00 96.12
9. Jammu and Kashmir 0.00 0.00 0 700.00
10.  Jharkhand 1472.00 0.00 1613.00 0.00
11. Karnataka 260.00 3320.05 0 0.00
12. Kerala 57.00 0.00 0 300.00
13. Madhya Pradesh 3400.00 0.00 0 4300.00
14. Maharasthra 251.00 0.00 0 0.00
15.  Manipur 100.00 729.70 496.05 0.00
16. Meghalaya 15.00 296.762 0 0.00
17. Mizoram 70.00 123.185 0 0.00
18. Nagaland 0.00 0.00 0 851.47
19. Odisha 3128.00 5601.08375 4511.00 4900.00
20. Rajasthan 0.00 4792.55 2383.34 0.00
21. Sikkim 4.00 0.00 7.80 0.00
22. Tamil Nadu 26.00 0.00 0 600.00
23. Telangana 0.00 0.00 745.52 0.00
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1 2 3 4 5 6
24. Tripura 340.00 674.332 678.75 1303.60
25. Uttar Pradesh 28.00 0.00 0 0.00
26. Uttarakhand 26.00 460.2 19.82 107.00
27. West Bengal 260.00 2620 0 0.00
28. Dadra and Nagar 33.00 0.00 0 0

Haveli
29. Andaman and Nicobar 0.00 0.00 0 0
Islands
30. Daman and Diu 0.00 0.00 0 0
GranD ToTAL 11173.00 21943.19  20070.88  22868.95
Note: The scheme has been effective from 01.07.2012.

(K) Details of funds released to Ministry of External Affairs under the
Scheme of National Overseas Scholarship (NOS) during
last three years i.e. 2012-13 to 2014-15 and

current financial year 2015-16

(X in lakhs)
SI.  Name of the 2012-13 2013-14 2014-15 2015-16
No. scheme (As on
31.03.2016)
Fund Fund Fund Funds
Released Released Released Released
1. National Overseas 100.00 68.00 99.13 39.039

Scholarship for STs

(L) Details of funds released to concerned institutes under the scheme of

Top Class Education for ST students during last three years i.e.
2012-13 to 2014-15 and current financial year 2015-16

(X in lakhs)

SI.  Name of the 2012-13 2013-14 2014-15 2015-16
No. scheme (As on
31.03.2016)
Fund Fund Fund Funds
Released Released Released Released
1. Top Class Education 1011.00 950.00 1849.85 1552.32

for ST students
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(M) Details of funds released to University Grants Commission under the scheme
of Rajiv Gandhi National Fellowship for ST students (RGNF) during last three
years i.e. 2012-13 to 2014-15 and current financial year 2015-16

® in lakhs)
Sl.  Name of the scheme 2012-13 2013-14 2014-15 2015-16
No. (As on
31.03.2016)
Fund Fund Fund Funds
Released Released Released Released
1. Rajiv Gandhi National 4500.00 0.00 0.00 3138.76

Fellowship for STs

(N) Details of funds released during the last four years under SCA to TSP

® in lakh)
Sl. No. States 2012-13 2013-14 2014-15 2015-16
1. Andhra Pradesh 4125.00 5789.00 2937.82 3500.00
2. Assam 4674.00 6563.63 1788.59 5844.00
3. Bihar 0.00 0.00 403.00 1368.26
4. Chhattisgarh 9478.00 9478.00 9826.50 10809.64
5. Goa 0.00 0.00 0.00 0.00
6. Gujarat 7410.00 8448.00 10382.74 10566.50
7. Himachal Pradesh 1262.00 1768.00 997.99 475.00
8. Jammu and Kashmir 0.00 1702.41 0.00 2000.00
9. Jharkhand 11413.25 12187.00 9571.11 10000.00
10.  Karnataka 1853.25 2471.00 3000.00 4370.00
11.  Kerala 549.00 549.00 530.00 357.50
12.  Madhya Pradesh 17525.00 17525.00 15274.22 11501.21
13.  Maharashtra 0.00 7728.00 11726.18 12514.91
14.  Manipur 1230.00 1581.90 1118.00 1100.00
15.  Odisha 13321.00 13321.00 14925.04 14728.52
16.  Rajasthan 7441.00 8377.00 8822.04 10190.00
17.  Sikkim 437.00 437.00 520.25 353.00
18.  Tami Nadu 0.00 651.00 217.33 0.00
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S1. No. States 2012-13 2013-14 2014-15 2015-16
19.  Telangana 0.00 0.00 3541.00 4000.00
20.  Tripura 1955.00 2102.10 1183.94 2400.07
21.  Uttarakhand 0.00 139.60 805.83 0.00
22.  Uttar Pradesh 0.00 0.00 697.79 905.51
23.  West Bengal 2580.75 4181.36 5730.00 6233.00

TortaL 85254.25  105000.00  103999.37  113217.12

(O) Details of funds released during the last four years under
Article 275(1) of the Constitution

® in lakh)
S1. No. States 2012-13 2013-14 2014-15 2015-16
1. Andhra Pradesh 4834.00 350.00 2139.00 5500.00
2. Arunachal Pradesh 0.00 832.19 1880.40 3000.80
3. Assam 0.00 3540.25 0.00 0.00
4. Bihar 0.00 0.00 586.00 0.00
5. Chbhattisgarh 8534.00 9172.11 10778.00 11904.31
6. Delhi 0.00 0.00 65.00 0.00
7. Goa 0.00 0.00 0.00 400.00
8. Gujarat 4629.60 10275.69 8592.45 11680.00
9. Himachal Pradesh 474.00 474.00 190.99 523.20
10.  Jammu and Kashmir 150.34 1146.75 0.00 2000.00
11.  Jharkhand 7369.50 9280.40 9873.00 12202.96
12.  Karnataka 4800.00 4800.00 4880.40 6300.00
13.  Kerala 510.00 510.00 748.94 1085.44
14.  Madhya Pradesh 16518.04 15793.47 17321.42 14845.15
15.  Mabharashtra 2911.00 12489.00 11701.29 13374.00
16.  Manipur 1031.00 1031.00 1600.01 1216.00
17.  Meghalaya 0.00 2924.38 2334.03 1507.68
18.  Mizoram 810.75 1133.61 1877.78 3617.37
19.  Nagaland 2454.00 2886.93 2067.15 5469.34
20.  Odisha 11283.99 14706.50 12728.22 15200.00
21.  Rajasthan 7737.98 9437.80 9755.92 11000.00
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S1. No. States 2012-13 2013-14 2014-15 2015-16
22.  Sikkim 272.58 302.90 370.30 1250.30
23.  Tamil Nadu 0.00 901.00 639.60 852.80
24.  Telangana 0.00 0.00 3894.40 6090.00
25.  Tripura 1375.00 1355.00 1218.99 1600.68
26.  Uttar Pradesh 200.00 0.00 743.49 1514.74
27.  Uttarakhand 0.00 267.00 1530.36 92.02
28.  West Bengal 6104.00 6104.00 5747.00 7000.00

GranD ToTAL 81999.78  109713.98  113264.14  139226.79

(P) Details of funds released to the States under the Scheme ‘Institutional

during the last 4 years are as under:

Support for Marketing and Development of Tribal Products/Produce,

(X in lakh)
Sl. No. States 2012-13 2013-14 2014-15 2015-16
1. Andhra Pradesh 264.00 120.00 - -
2. Assam - - - -
3. Arunachal Pradesh - - - -
4. Bihar - - - -
5. Chhattisgarh 189.00 - 232.00 -
6. Gujarat 160.00 177.00 - -
7. Himachal Pradesh 7.00 - - -
8. Karnataka - - - -
9. Kerala - 6.00 206.77 -
10.  Madhya Pradesh - - - -
11.  Maharashtra 245.00 67.07 - -
12. Manipur - - -
13. Meghalaya - 106.00 - -
14.  Odisha 233.00 193.00 138.30 148.13
15.  Rajasthan - - 56.00 -
16.  Tripura 52.00 54.00 119.93 310.98
17.  West Bengal 126.00 231.93 356.00 -
18.  Mizoram 24.00 45.00 -
TotaL 1300.00 1000.00 1109.00 459.11
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(Q) Funds released under MSP to MFP Scheme

I. Agency-wise release of Funds 2013-14 for MSP operation

R in crore)

1. Head-3601
Agency GIA-General Date of Capital Total
release
TDCOOL Odisha 40.00 (4.3.201°4) 40.00
GSFDC, Gujarat 5.00 (4.3.2014) — 5.00
MSCTDC, Nasik 5.00 (24.3.2014) 3.25 8.25
(28.3.2014)

Rajsangh, Jaipur 0.20 (24.3.2014) — 0.20
JHAMCOFED, Ranchi 24.15 (24.3.2014 - 24.15
MPMFP FED, Bhopal 34.89 (28.3.2014) - 34.89
TotaL 109.24 3.25 112.49
Head-2225 Agency GIA- General Capital Total
TRIFED Nil Nil Nil

II. Agency-wise release of funds 2014-15 for MSP operation (As on 31.03.2015)

® in crore)

Head-3601
Agency GIA-General Date of GIA-Capital Total
release

TDCOOL, Odisha — 8.20 8.20
(23.12.2014/
26.02.2015)

CGMFPFED, Raipur 43.65 28.5.2014 80.16

36.51 27.02.2015

JHASCOLAMPF Ranchi T 425 14.10.2014 0.39 4.25
(23.12.14/ 0.39
Jan. 2015)

ToTAL 84.41 8.59 93.00
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Head-2225

Agency  GIA-General  Date of  GIA-Capital Total Remark

release
TRIFED 5.00 28.7.2014 - 5.00 Amount released for
general activities.
2.00 25.09.2014 2.00
TotaL 7.00 7.00

Total release for 2014-15 = X 100 crores.
III. Agency-wise release of funds 2015-16 for MSP operation (As on 31.03.2016)

® in crore)

Head-3601

Agency GIA- Date of GIA- Total
General release Capital

CGMFPFED, Raipur 73.50 19.06.2015 - 73.50
TDCCOL, Odisha 09.91 23.09.2015 - 09.91
JASCOLAMPF, Jharkhand 18.32 29.09.2015 18.32
GCC Andhra Pradesh 5.2875 29.03.2016 - 5.2875
ToTAL 107.0175 0.00 107.0175

Head-2225

Agency GIA-General Date of GIA-Capital Remark

release
TRIFED 5.00 18.06.2015 - For general activities
TRIFED - 30.3.2016 5.6731 For creation of Capital

Assets

ToraL 5.00+5.6731=10.6731

Total release for the year 2015-16 under the Scheme of MSP to MFP is
% 117.6906 crore.
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(R) Details showing funds released to “Tribal Research Institutes (TRIs)”
Sfrom 2012-13 to 2015-16

(X in lakh)

Sl.  Name of State/Tribal Financial Year
No. Research Institutes (TRIs) 201213 201314 2014.15 2015.16
1. Andhra Pradesh 23.25 -- 96.50 ---
2. Assam 27.56 60.01 85.77 ---
3. Chhattisgarh 15.50 -- 164.50 ---
4.  Jharkhnd - -- 107.10572 -
5. Jammu and Kashmir - - - 10.00
6. Gujarat 0.00 16.10  69.91353 86.53
7. Himachal Pradesh 0.00 0.00 00.00 ---
8. Karnataka 16.00 29.00 93.00 148.00
9. Kerala 44.93 --- 45.45 ---
10. Madhya Pradesh 77.00 -- 157.50 78.75
11. Maharashtra -- - 58.10 -
12. Manipur 68.64 56.50 151.00 119.00
13. Odisha 115.31 109.8  305.50075 250.30
14. Rajasthan - - 34.00 106.58
15. Tamil Nadu --- --- 32.50 132.00
16. Telangana - -- 60.16 -
17. Tripura 28.02 Nil 66.00 159.50
18. Uttar Pradesh 0.00 0.00 00.00 ---
19. West Bengal - - 73.00 43.50
20. Andaman and Nicobar 0.00 3.00 41.00 50.00

Islands

TotaL 416.21 274.41 1641.00 1184.16
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® in lakh)
Names of Centres of Excellence (CoEs)
BHASHA National BAIF Visva Bharati
Research and Institute Development Shantiniketan,
Publication of Rural Research (West Bengal)
Centre, Development, Foundation,
(Gujarat) (Telangana) (Mabharashtra)
Released Released Released Released
2012-13 19.99 28.87 15.87 -
2013-14 19.70 - 9.12 -
2014-15 19.89 28.90 11.00 100.10
2015-16 22.27 - - -

Notice on ill-treatment of evicted tribals from Polavaram Dam

1272. SHRI PALVAI GOVARDHAN REDDY: Will the Minister of TRIBAL
AFFAIRS be pleased to state:

(a) whether Government has received notice from Andhra Pradesh High Court

regarding ill-treatment of tribals who were evicted from Polavaram Dam;

(b) whether there is a specific policy for tribals who are evicted and harassed

for land for a Central project;

(c) what steps Government will initiate to rectify such wrongs committed against

thousands of tribals; and

(d) the steps proposed to enquire into atrocities against tribals whose women
and children were thrown out mercilessly in Anguluru, Mamidigondhi, Devaragondhi,
etc. by using the old 1894 Land Acquisition Act?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS
(SHRI MANSUKHBHAI DHANJIBHAI VASAVA): (a) Yes, Sir. A Public Interest
Litigation (PIL) No. 140 of 2015 filed by Dr. Pentapati Pulla Rao in the High Court
of judicature of Andhra Pradesh where Polavaram Project Authority was also one of
the respondents. In the application the prayer was mainly confined to challenge the
grant of rehabilitation package for all displaced persons and sought implementation
of Section 24 of the Right to Fair Compensation and Transparency in LA, R&R Act
2013 in respect of the lands already acquired for construction of Polavaram Project.

However, the High Court did not find any merit in the PIL and dismissed it accordingly.
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(b) Yes, Sir. The Rehabilitation and Resettlement (R and R) for the Polavaram
Project is being implemented as per LA and RR Act 2013 since 01.01.2014 and
prior to that the Rehabilitation was being done as per Government of Andhra Pradesh
Policy of 2005. The Project has got the status of Central Project under Andhra
Pradesh Reorganisation Act, 2014 only.

(¢) No wrongs have been committed against Tribal(s).

(d) The land acquired for Polavaram Project is in accordance with LA Act —
1894 till 31.12.2013 and later in accordance with LA R and R Act with effect from
01.01.2014.

Government of Andhra Pradesh has informed vide Lr. No.5284/R and R-A2/2015-
2 dated 03.08.2015 that the lands for the Tribal beneficiaries of Mamidigondhi,
Devaragondhi and Kondrukota have been provided as per their option and not by

force which are nearer to the R and R Centres.

The tribal PDFs of Devaragondhi has been paid 25% extra monetary benefits
as they have been rehabilited outside the scheduled area as per the Rule 6.19 of
LA and R and R Act 2013.

The land acquisition in Anguluru (v) was completed by 2008 and compensation for
land properties and R&R benefits to the PAFs were provided prior to the enactment
of LA and RR Act, 2013.

The tribal families of Anguluru (v) were shifted to Rehabilitation centres in
2011 till then the new land laws as per the provision of the New Act, 2013 were
not applicable.

Non-purchase by TRIFED in West Bengal

1273. SHRI VIVEK GUPTA: Will the Minister of TRIBAL AFFAIRS be pleased

to state:

(a) whether Ministry is aware that no purchase or sales have been made by
Tribal Co-operative Marketing Development Federation of India Limited (TRIFED)
in West Bengal during last three years;

(b) if so, the details thereof along with reasons;

(c) the country-wise and year-wise details of products sold, revenues generated

and profits earned on e-portal, www.tribesindia.com during last three years; and

(d) the State-wise details of funds allocated, released and utilized, beneficiaries
reached and capacity building undertaken under scheme 'Institutional Support for

Development and Marketing of Tribal Products/Produce', during last three years?
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THE MINISTER OF TRIBAL AFFAIRS (SHRI JUAL ORAM): (a) and (b)
TRIFED has informed that purchase/sales have been made in West Bengal. The
details of purchase and sale made by TRIFED during the last three years in West

Bengal are as below:

® in lakhs)

2013-14 2014-15 2015-16 (Provisional)
Purchase Sale Purchase Sale Purchase Sale
44.42 61.40 11.72 40.59 24.92 16.92

(¢) The e-commerce of TRIFED commenced during 2014-15. The details of sale
during 2014-15 and 2015-16 are given below:

(Amount in )

SI. No. Financial Year Country from which Revenue Profit Earned
Order Received Generated
1. 2014-15 India 10921 7675
2. 2015-16 India 36992 26490

(d) The Scheme of Institutional Support for Development and Marketing of Tribal
Products/Produce is demand driven and no specific State-wise allocation are made. The
funds are released under the Scheme for specific measures like (i) market intervention
(i1) training and skill up-gradation of tribal Artisans, Craftsmen, MFP gatherers
etc. (iii) R and D/IPR activity and (iv) Supply chain infrastructure development
to TRIFED and State Tribal Development Cooperative Corporations etc. The
State-wise details of funds released and utilized, is given in the Statement-I
(See below). The State-wise details of beneficiaries reached and capacity building

undertaken by TRIFED during last three years is given in the Statement-II.
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State-wise details of beneficiaries reached and capacity building undertaken by
TRIFED during last three years

(A) Skill development and capacity building in Minor Forest Produce (MFPs)

State 2013-14 2014-15 2015-16
No. of No. of No. of
Beneficiaries Beneficiaries Beneficiaries
Karnataka 0 0 120
Tamil Nadu 250 300 570
Kerala 90 330 240
Madhya Pradesh 300 2040 150
Odisha 360 3880 3090
Sikkim 150 358 0
Assam 0 142 395
Meghalaya 200 150 0
Tripura 0 0 0
Nagaland 150 0 1000
Manipur 0 0 0
Arunachal Pradesh 0 0 0
Mizoram 0 0 0
Sikkim 150 359 0
West Bengal 90 0 0
Andhra Pradesh 360 2910 2790
Chhattisgarh 90 2280 1500
Rajasthan 240 750 720
Mabharashtra 400 1560 1110
Jharkhand 503 422 1950
Gujarat 0 360 900
Uttarakhand 0 0 0
Himachal Pradesh 0 0 0
Uttar Pradesh 0 0 0
Head Office (TOT) 0 54 0
ToTAL 3333 15895 14535
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(B) Skill development and capacity building in Handicrafts

Sl.  State/UTs 2013-14 2014-15 2015-16
No. Number Number Number Number Number Number
of of bene- of of bene- of of bene-
Trainings ficiaries Trainings ficiaries Trainings ficiaries
1. Gujarat 0 0 1 20 0 0
2.  Madhya Pradesh 2 35 2 40 0 0
3. Rajasthan 2 35 2 40 3 60
4. Meghalaya 1 15 0 0 0 0
5. Assam 2 35 3 60 2 40
6. Tripura 0 0 1 20 0 0
7. Arunachal Pradesh 0 0 0 0 1 20
8. Nagaland 0 0 0 0
9.  Sikkim 1 20 0 0 0 0
10. Tamil Nadu 4 75 0 0 2 40
11. Karnataka 0 0 3 43 0 0
12.  Andaman and 0 0 0 0 0 0
Nicobars Islands
13.  Kerala 0 0 3 40 0 0
14.  Odisha 1 20 1 20 1 20
15. West Bengal 1 15 1 20 0 0
16. Jharkhand 2 40 4 80 2 40
17. Maharashtra 2 35 0 0 0 0
18.  Chhattisgarh 2 35 1 20 2 40
19. Telangana 1 15 0 0 0 0
20. Uttar Pradesh 0 0 0 0 0 0
21. Uttarakhand 1 20 0 0 0 0
22. Himachal Pradesh 0 0 0 0 0 0
TotaL 22 395 22 403 13 260

Focus on infrastructural development of sports

SPORTS be pleased to state:

adequately for the development of all kinds of sports in the country;

11274. SHRI PRABHAT JHA: Will the Minister of YOUTH AFFAIRS AND

(a) whether it is a fact that required infrastructural development is being focused

T Original notice of the question was received in Hindi.
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(b) if so, the details thereof;

(¢) whether adequate allocation have been made in the general budget of year

2016-17 for the national programmes of sports development in the country; and
(d) if so, the details thercof?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS
AND SPORTS (SHRI SARBANANDA SONOWAL): (a) and (b) Sports is a State
subject and it is primarily the responsibility of States to develop sports and sports
infrastructure in the country. The Central Government supplements/complements the
efforts of the States in this regard. Various States and UTs have been assisted from
time to time to develop sports and sports infrastructure. For this purpose, the Ministry
was implementing Rajiv Gandhi Khel Abhiyan Scheme (RGKA) and Urban Sports
Infrastructure Scheme (USIS) which have since been merged along with National
Sports Talent Search Scheme (NSTSS) into a new umbrella Central Sector Scheme
known as “Khelo India—National Programme for Development of Sports” to be
implemented during 2016-17. The Khelo India Scheme has three major components,

namely, annual competitions, sports infrastructure and talent search.

(¢) and (d) The Ministry of Finance has allocated an amount of I 140 crore in
the General Budget of the year 2016-17 for the Khelo India Scheme.

Strategy for Rio Olympics

1275. SHRI RAJKUMAR DHOOT: Will the Minister of YOUTH AFFAIRS AND
SPORTS be pleased to state:

(a) whether Government has prepared any strategy including monetary rewards,

public employment, etc. for the forthcoming Rio Olympics; and
(b) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL): (a) and (b) Under the Ministry of
Youth Affairs and Sports’ Scheme of Special Awards medal winners in Olympic

Games will be given cash awards as per the following table:

Gold T 75 lakh
Silver T 50 lakh
Bronze T 30 lakh

The Amount of award money in respect of medal winners in team events in
Rio Olympics 2016 will be payable taking into consideration the team strength, as

per details given below:
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Strength of team Number of times the amount of award
money corresponding to the event and

medal will be incurred

A team of 2 persons 1 Y% times
A team of 3 or 4 persons 2 times
A team of 5 to 10 persons 3 times
A team of more than 10 persons 5 times

The amount of award money would be shared equally among the team members.
However, no member of the team would get less than half of the award money
payable to medal winner of the individual event.

For appointment of meritorious sportspersons in Central Government Offices, there
are already provisions in existence, which provide for reservation upto 5% in direct
recruit vacancies in Group ‘C’ and erstwhile Group ‘D’ for meritorious sportspersons
in Central Government Offices.

Further, medal winners in Olympic Games are also eligible for out of term

promotions.

Stadiums, grounds and courts constructed for 2010
Commonwealth Games

1276. SHRI ANUBHAV MOHANTY: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) how many stadiums, grounds and courts were constructed for the 2010
Commonwealth Games matching the international standards for sports purposes in
the National Capital;

(b) how many of these stadiums, ground and courts are open for use by the

national and international players and teams; and

(c) the details of all the stadiums, grounds and courts which were used for
practice purposes on regular basis after the conclusion of the Commonwealth Games?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL): (a) Eighteen Nos. competition venues
and Thirty-nine Nos. training/practice venues were developed for the Commonwealth
Games 2010. List of all the competition and training/practice venues is given in the
Statement (See below). The work at these venues included construction/renovation
of Stadiums and creation of sports infrastructure/facilities as per the international
standards based on Commonwealth Games Federation (CGF) norms.
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(b) and (c) The position is as under:

1.

(A)

As far as Stadiums maintained and managed by the Sports Authority of India
(SAI) are concerned, all the SAI Stadiums, ground and courts created for
the CWG 2010 are being utilized for holding international events as also for
national, State and other sports competitions organized by Sports Federations
from time to time. In addition, these Stadiums are also being utilised as
venues for holding various national coaching camps to train Indian probale

for participation in international competitions.

SAI has also been utilizing various sports facilities created in the CWG 2010
stadiums under it to conduct various sports training activities to encourage and
train the youth in various disciplines. Post Games, SAI has also implemented
“Come and Play” Scheme to impart training to those interested in improving

their skills under qualified coaches.

Stadiums created by Delhi Development Authority (DDA) with the funding
from Ministry of Urban Development and those created with funding by
the Government of National Capital Territory of Delhi (GNCTD) and New
Delhi Municipal Corporation (NDMC) belong to these respective agencies
and their use is also decided by them.

As regards Stadiums/Sports facilities created at Delhi University/All India
Tennis Association/CRPF Kaderpur (Gurgaon)/Jamia Millia Islamia and DPS
RK Puram Delhi for the CWG 2010 with funding from this Ministry, these
sports infrastructure/facilities have become the property of these respective
venue owners post Games. However, as per MoUs signed, these venue owners
have to make these venues available in the national and public interest when
required by this Ministry, as also for training and practice of national and

State level sportspersons free of cost on payment of utility charges.
Statement

List of Competition Venues

S1. No.

Discipline Venue Venue Owner

1.

2.

Aquatics S. P. Mukherjee Swimming Pool SAI
Athletics J. N. Sports Complex SAI
Cycling Velodrome, 1. G. Sports Complex SAI
Gymnastics I. G. Indoor Statium SAI

Hockey MDC National Stadium SAI
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SI. No. Discipline Venue Venue Owner
6. Lawn Bowls J. N. Sports Complex SAI
7. Shooting Dr. Karni Singh Shooting Range SAI
8. Weightlifting J. N. Sports Complex SAI
9. Wrestling I. G. Sports Complex SAI
10. Rugby Delhi University DU
11. Tennis R. K. Khanna Tennis Complex AITA
12. Shooting CRPF Centre, Kaderpur-Big Bore CRPF

Shooting
Funded by: Ministry of Urban Development (MoUD), Gol
13. Archery Yamuna Sports Complex DDA
14. Badminton Siri Fort Sports Complex DDA
15. Squash Siri Fort Sports Complex DDA
16. Table Tennis Yamuna Sports Complex DDA
Funded by: Government of Delhi
17. Netball Thyagaraj Sports Complex GNCTD
18. Boxing Talkatora Indoor Stadium NDMC

(B) List of Training/Practice Venues

S1. No.

Discipline Training Venue Venue Owner

Funded by: Ministry of Youth Affairs and Sports (MoYAS)

Cycling Velodrome, IG Indoor Statium SAI
Gymnastics I.G. Indoor Statium SAI
Hockey MDC National Stadium Complex SAI
Shooting Dr. Karni Singh Shooting Range SAI
Athletics DU-Polo Ground DU
Boxing Delhi University DU
Netball Delhi University DU
Rugby 7s St. Stephen's College DU/Respective

Hindu College Colleges
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SI. No. Discipline Training Venue Venue Owner
10. Khalsa College
11. Ramjas College
12. Kirorimal College
13. Rugby 7s Sri Ram College DU/Respective
14. Daulatram College Colleges
15. Wrestling Sri Ram College Hall (Women) DU
16. Tennis R.K. Khanna Stadium AITA/DLTA
17. Rugby 7s Jamia Millia Islamia IMI
18. Table Tennis Jamia Millia Islamia IMI
19. Lawn Bowls Delhi Public School, R.K. Puram DPS

Funded by: Ministry of Urban Development (MoUD), Gol
20. Aquatics Siri Fort Sports Complex DDA
21. Yamuna Sports Complex DDA
22. Games, Village DDA
23. Athletics Games, Village DDA
24. Archery Yamuna Sports Complex DDA
25. Badminton Siri Fort Sports Complex DDA
26. Saket Sports Complex DDA
27. Gymnastics Yamuna Sports Complex DDA
(Rhythmic)
28. Hockey Yamuna Sports Complex DDA
29. Lawn Bowls Yamuna Sports DDA
30. Squash Siri Fort Sports Complex DDA
31. Table Tennis Yamuna Sports Complex DDA
32. Tennis Siri Fort Sports Complex DDA
33. Weightlifting Games, Village DDA
34. Wrestling Games, Village DDA
Funded by: Government of Delhi

35. Athletics Thyagaraj Sports Complex GNCTD
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SI. No. Discipline Training Venue Venue Owner
36. Chhatarsal Stadium GNCTD
37. Net Ball Thyagaraj Sports Complex GNCTD
38. Wrestling Ludlow Castle Hall (Men) GNCTD
39. Hockey Shivaji Stadium NDMC

Promotion of Football

+1277. SHRI LAL SINH VADODIA: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state:

(a) whether it is a fact that Government is seriously considering to promote
football,

(b) if so, whether Government has taken any steps in this regard, so far; and
(c) if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL): (a) Yes, Sir.

(b) and (c) Although primary responsibility for development and promotion of a
sports discipline rests with the concerned recognized National Sports Federation (NSF),
Government of India feels that development and promotion of football can be possible
by popularising the sport through a variety of means. With this objective, Government
of India furnished the Declaration and Guarantees to the All India Football Federation
(AIFF) for their bid to host Under-17 FIFA World Cup in India in 2017. As a result,
FIFA has awarded the event to India. Further, Government has also conveyed its No
Objection to AIFF to host the BRICS Under-17 football tournament in India in 2016
on the side-lines of the summit of the heads of the BRICS nations.

Under Urban Sports Infrastructure Scheme (USIS), grants are provided, inter-alia,
for laying of artificial football turf. Under the Scheme, State Governments, Local
Civic Bodies, Schools, Colleges, Universities and Sports Control Boards are eligible

for assistance.

Apart from this, Sports Authority of India is running the following promotional
schemes in which football is one of the disciplines. Under these Schemes, training

by experienced coaches with scientific back-up is provided to players to achieve

T Original notice of the question was received in Hindi.
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excellence at national/international level:
(i) National Sports Talent Scheme (NSTC)
(il)) Army Boys Sports Company (ABSC)
(ii1) SAI Training Centre (STC)
(iv) Special Area Games (SAQG)

(v) Centre of Excellence (COE)

To popularise and promote the sport of football, All India Football Federation
(AIFF), the recognized NSF for football, is conducting a large number of events at
several places for various age groups. The Government supplements the efforts of the
NSF by providing financial assistance for holding national/international sports events
in India, participation of sportspersons/teams in international sports events abroad,
training/coaching of national level sportspersons/teams through Indian and foreign
coaches, procurement of equipment and consumables etc. as per agreed Long Term
Development Plans. Further, Subroto Mukherjee Sports Education Society (SMSES)
holds national and international football tournaments at the school level. Financial
assistance, at par with the NSFs, is given to SMSES for organizing National
Championships at the School level.

Creating awareness about National Youth Policy

1278. SHRI P. L. PUNIA: Will the Minister of YOUTH AFFAIRS AND SPORTS

be pleased to state:

(a) the steps taken by the Ministry in order to create awareness about the

National Youth Policy among the youth;

(b) the measures taken by the Ministry for promotion of sports for all round

development of youth in rural areas;

(c) whether the Ministry is taking adequate measures for participation of youth

in the Panchayats in villages; and

(d) the amount utilized for the above mentioned purposes in the last three

financial year?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS
AND SPORTS (SHRI SARBANANDA SONOWAL): (a) The Department of Youth
Affairs has taken several steps, since inception, for spreading awareness about the
National Youth Policy, 2014 (NYP-2014) among the youth. On the occasion of the
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launch of NYP-2014 in February, 2014, Programmes were organised in Districts
and in Universities having NSS (National Service Scheme), by actively involving
field functionaries of NYKS (Nehru Yuva Kendra Sangathan), NSS and SAI (Sports
Authority of India). In these programmes, the youth were actively involved. An
aggressive media campaign was also carried out for creating awareness about the
Policy. The Policy document was placed on Department’s website and was widely
circulated among all stakeholders. Since then, the Department has been following up
the matter with all stakeholders for effective implementation of the Policy and has
also incorporated the recommendations on the Policy in its own programmes. RGNIYD
(Rajiv Gandhi National Institute of Youth Development) also creates awareness about
NYP-2014 through its training/capacity building programmes for the youth and the

youth functionaries.

(b) For promotion of sports in rural areas, the Department of Sports has been
implementing Rajiv Gandhi Khel Abhiyan (RGKA) Scheme [erstwhile PYKKA
(Panchayat Yuva Krida Evam Khel Abhiyan) Scheme], which has now been subsumed
into a new umbrella Central Sector Scheme known as “Khelo India—National
Programme for Development of Sports” to be implemented during 2016-17. The
Khelo India Scheme has three major components, namely, annual competitions, sports
infrastructure and talent search. Besides this, NYKS (Nehru Yuva Kendra Sangathan)
under Department of Youth Affairs also promotes sports through youth clubs, mainly
in rural areas. The Programme has two components, namely, (i) providing sports
material to youth clubs, valued at about ¥ 2,000 per club and (ii) assistance for
organisation of Inter Youth Clubs Sports Meets @ I 25,000 for each District level
event and @ I 15,000 for each Cluster level event.

(c) NYP-2014 specifically recommends that the energies of the youth should
also be channelized in constructive areas through Panchayati Raj Institutions, which
are increasingly playing greater role in local self-governance. This would include
campaigning on various social issues and helping in effective implementation of
various Government programmes. Accordingly, the Department is making proactive
efforts to actively involve Panchayati Raj Institutions in all youth-related programmes.

This is helping in enhancing the role of youth in local governance process.

(d) The implementation of the recommendations of the NYP-2014 is the collective
responsibility of all concerned Ministries/Departments, through their respective schemes/
programmes/budgets. As such, no separate budget is earmarked for NYP-2014. As
far as promotion of sports in rural areas is concerned, the details of funds released
during 2013-14 to 2015-16, are given below:
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® in crore)

Name of Scheme 2013-14 2014-15 2015-16

Rajiv Gandhi Khel Abhiyan 141.42 83.84 22.62
Scheme (RGKA) [erstwhile

PYKKA (Panchayat Yuva Krida

Evam Khel Abhiyan) Scheme]

Promotion of Sports by NYKS 2.73 8.82 12.93

Preparation of sportspersons by year 2020

11279. DR. SATYANARAYAN JATIYA: Will the Minister of YOUTH AFFAIRS
AND SPORTS be pleased to state the sports-wise details of the draft of national
and international action plans to prepare sportspersons by forthcoming year 2020,

and the details of resources available for the same?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL): Preparation of sportspersons for
major international sports events is an ongoing process. Indian athletes preparing
for international competitions including 2016 and 2020 Olympic Games are provided
assistance under the Scheme of Assistance to National Sports Federations (NSFs).
They are provided with all the requisite facilities for their preparations, such as
wholesome nutritious diet, food supplements, equipments, state-of-the-art infrastructure,
lodging and travelling facilities, services of reputed Indian and Foreign Coaches,
Supporting Staff, Scientific and Medical Support, Sports Kit, etc. besides financial
assistance for their training and participation in International Competitions in India

and abroad.

Additionally, to cater to the individualized needs of the identified sportspersons
financial assistance from National Sports Development Fund (NSDF) under the Scheme

‘Target Olympic Podium’ (TOP) is being provided.

Furthermore, the Government has also established a Mission Olympic Cell under
the Chairmanship of Director General, SAI to monitor the preparation of probable
athletes/ teams on day to day basis and to ensure that requisite facilities are extended

to the sportspersons well in time.

T Original notice of the question was received in Hindi.
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Development of Borivali as regional centre of SAI

1280. SHRI VIJAY JAWAHARLAL DARDA: Will the Minister of YOUTH
AFFAIRS AND SPORTS be pleased to state:

(a) the steps taken to develop Borivali centre as regional centre of Sports
Authority of India (SAI);

(b) if so, the details of development works undertaken during last three years;

(¢) whether Government is aware that lots of land in centre has been encroached
upon by builders in connivance of SAI centre officers during last few years and

sports facilities, hostels and halls are in wretched condition;

(d) whether hockey ground and halls were given for other purposes than sports

activities without knowledge of SAI authorities; and
(e) whether any inquiry has been conducted and action taken thereon?

THE MINISTER OF STATE OF THE MINISTRY OF YOUTH AFFAIRS AND
SPORTS (SHRI SARBANANDA SONOWAL): (a) and (b) Sports Authority of India
(SAI) does not have any Centre at Borivali. It has a Centre at Kandiveli. Steps taken/
initiated to develop the SAI Centre located at Kandiveli include laying of Synthetic
Track and Hockey Turf, Construction and renovation of boys’ hostel and renovation
of girls’ hostel.

(c) Sir, as per records, 37 acres of land is physically available. There is
no information about encroachment by builders. Funds have been sanctioned for
construction of a boundary wall, based on the demarcation done by the Revenue
Authorities.

(d) and (e) Sir, facilities are made available for non-sports activities on payment
of applicable tariff to generate resources, provided this is not at the cost of sports

activities. Maximum emphasis is given to sports promotion activities.

The House then adjourned for lunch at one of the clock.

The House re-assembled after lunch at two of the clock,
MR. DEPUTY CHAIRMAN in the Chair.

RE. DEMAND TO FOLLOW RULE 176 IN THE DISCUSSION ON
AGUSTA WESTLAND CHOPPER DEAL

MR. DEPUTY CHAIRMAN: Now, Short Duration Discussion on the allegations
of bribery and corruption in Agusta Westland chopper deal. Shri Bhupender Yadav.
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D B GAGI T AT HAl JA HHSIT B GAGE H I HA
(3 AR AR Tehdl): ST Sfl, 5 98 & Heayul favy ¥ IR 39 favy
TR TT-3TeT FHER-UA H, Seidei-d HifSAr # it Raew s g, g9 39 aft 3t
<@ Bl sHa! hagerd AT o1 &, T 1 €, 39 o S9RT U STRIY BN
..(FAUM)... AT 3 St ¥8f W B L.(FAUH)... "G 3 S S9d 9R H
AT Bl DRI <, Al B9 S1F gai B Al S9 Idl b SR 5HD! hagaiel RART
T 8, IFDI S & IR § A A IF| ...(FIAUH)... IFF 91§ AR T3] SH
T4l & 918 S99 & S| ... (TAYH)... I8 AMD! JSll gl ... (FGEH)... F Al MID!
Aeg & foy ®E W2 €l ...(FAUF)... T8 TdH! U1 2l ...(FAYM)... T SRY 7L
..(FIAI).... AT I YHIAT §§ B, MY S Rl I &7 ...(FAIM)...

SHRIMATI VIPLOVE THAKUR (Himachal Pradesh): No, no. ...(Interruptions)...

Y SuRpaTafer: SR q -TQ| ...(&GE)... Why don't you listen to him? ...(Interruptions)...

sft TR I[ETA ([TR USI): THD! HH WRT T2l I8! B ...(qagm ). ..

it STwHMf: WORT T8 21 ...(aEH). ..

sft TR SPETE: WRT T 8, @ R &9 9 17 (AU, 98 Y 8l
SQM? .. (TGET). ..

it Sywumafa: wWowT 7€ g, ofded @3 Sft 7 Redwe @t gl ...(Fae)... That

is all.

it AN SUATEl: ITFHMRT Sff, I§ WWURT &I Bl ...(FAY)... R B3 3[ATS]
PR IET B, Al IR B TS DR M2 ... (TAHT). ..

it STwwmfa: 39 gars T8 R Bl LL(@aU)... Y $8 Uars T8l B Bl
...(FAY™)... The point is, INUIT % foIQ M ST drell 7, 98 & 8, offdd it is a

request from the Minister. That is all.

it R AT ITFHMRT Sif, IH T S[T B QIO ..(FEEH)... 3T I
T 189 B} SN ... (FGEH). ..

SHRI PRAMOD TIWARI (Uttar Pradesh): Sir, permit me. ...(Interruptions)... Sir,

permit me for a minute. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. After the Minister. ...(Interruptions)...

3 wead agdd) (T Uew): STFHTRT ST, wdl 176 H gaven ¥ & e ugd
At Bl &1 IE BN F ol W BT ¥ B ugel =4l gl g 3R S9d 919 ol 99
fQurT & w3 814 €, 9 i Bl

MR. DEPUTY CHAIRMAN: Yes; no doubt about it.
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2 Fged agdal: Jel ISR &, Y8 Wl & 3R el fm §1 59 fH &
JATIT Bl BT ALY, SHD! G Bl DIy Afa Tl B ...(TAIH)... I§ T
Bl ... (). ..

it yte forart: 931 R 98 Fe1 © fF o9 U= 319-9 78 919 g8 87 ...(auH)...
el Tl AISdT B A RGO & B L (FAHH).... U8l 39 A1 Bl FHEAT 81,
..(AA)... W @1 91 | MG ..(HFHF)... 3MTdh A I8t il el ared 87

st Suqumafa: fart Sft, RuxT 81 dISl Rules will be followed. The Minister

is only making a request for the House to consider. ...(Inferruptions)...

SHRI PRAMOD TIWARI: That should be rejected. ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I have a point of order.
Rule 177 clearly says that if the Chairman is ...(Interruptions)... It relates to Short
Duration Discussion. This clearly says, "if the Chairman is satisfied, after calling for
such information from the Member who has given notice..., he may admit the notice
and in consultation with the Leader of the Council fix the date on which such matter
may be taken up... Provided that if an early opportunity is otherwise available for
the discussion of the matter, the Chairman may refuse to admit the notice."

Thereafter, Rule 178 says, "there shall be no formal motion before the Council.
The Member who has given notice may make a short statement and the Minister
shall reply shortly..." Therefore, the Members who have given the notice will start
the discussion, other Members will join, and at the end, the Minister will reply.
That is the rule position. ...(Interruptions)...

SHRI ANAND SHARMA (Himachal Pradesh): Sir, rule 176... ... (Interruptions)...

fauer & a1 (o qam 46t snee): WR, 3 Nepd T WWRT I BR @ ol
TABI Tl 176 F DI G T8l 81 8 BIs Ugell BT ol 176 & T8d discussion
ﬁwﬁ%,ﬂﬁmmﬂ%ﬁdiswsaonW@%,ﬁmmﬁﬂ’%ﬁ
T WRT 3 dre I} £2 Fram oft 98 d'ar ¥ 8k e ardraRr § 91d &1 @ T,
discussion Bl Y&T B, Al SfelT UIET B aR% A BTSH BT disturb HR- BT 39 T8 BT
suggestionﬁmmwﬁ,ﬂ%ﬁﬂwﬁﬂﬁ\ﬂﬁl

e mdals SO0 e 1 (S)D) e a3 ) A e BT

= - > -

< 1 £, ‘v . E 3 L . X A" LT 1 . ’, \ < \ .
— 178 o5 =2l N I 170 w3 = _= -_—=

< < s . . <
—_ == = D e _— — e e
ot L. S =2 — TE ! e W e e & e s -
iy . - - e s - R - — —
R e I P S VUL . - b oemm e oA
— — - - - . - - - - - - -
. . - - - - 3 e

B T e D TR e

T Transliteration in Urdu script.
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THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU): I am really surprised...

SHRIMATI VIPLOVE THAKUR: Why surprised?

MR. DEPUTY CHAIRMAN: Please listen. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU: I am surprised.

it SuRrwTafer: SRT g

SHRI M. VENKAIAH NAIDU: People who are quoting rules, Sir, I am really
surprised. My friends are remembering the rules, precedents, and they want to follow

the rules. Thank you. Please go ahead.
MR. DEPUTY CHAIRMAN: Now, Shri Bhupender Yadav. ...(Inferruptions)...

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): Sir, it is
actually my request, through you, only because this matter started in 2002, and
2002 to 2016...

SHRIMATI VIPLOVE THAKUR: No, no. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. I allowed him. ...(Interruptions)... 1

allowed him. No problem. ...(Interruptions)...
SHRIMATI VIPLOVE THAKUR: No, no.

MR. DEPUTY CHAIRMAN: Please listen to him. ...(Inferruptions)... You don't
know what he is going to say. ...(Inferruptions)... You don't know what he is going

to say. ...(Interruptions)... Let him say it. ...(Interruptions)...

SHRI PRAMOD TIWARI: Why is the rule being changed. ...(Inferruptions)...
gl &1 9l drST S Y87 77 ...(Hau™). ..

MR. DEPUTY CHAIRMAN: No, this is... ... (Interruptions)... Let him say what

he wants to say. ...(Interruptions)... 1 have allowed him. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Sir, I just want to, through you, inform the
House the chronological order of the events... ... (Interruptions)... ... so that the House

is aware what happened when... ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Now, they don't want that.

SHRI MANOHAR PARRIKAR: Without any comment... ... (Interruptions)...
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Whether they want that or not... ... (Interruptions)...
SHRI JAIRAM RAMESH (Andhra Pradesh): No, no. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: They don't want. That is all. ...(Interruptions)... Sit
down. ...(Interruptions)... That is all. Sit down. ...(Interruptions)... It is over. Sit down.
There is nothing wrong. ...(Interruptions)... Jairam Rameshji, there is nothing wrong.
..(Interruptions)..., fTrardt <ft, amy 3y, ...(¥9YT)... See, nothing has happened
to be worked up so much. ...(Jnterruptions)... Jairam Rameshji, please sit down.
...(Interruptions)... See, nothing happened. Only the Minister said that he wanted to

give the chronological order. That is all he said. ...(Interruptions)...
SHRI JAIRAM RAMESH: No, no. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You don't want it; no problem. ...(Interruptions)...

No problem. If you don't want it, no problem.

Now, Shri Bhupender Yadav.

SHORT DURATION DISCUSSION

On the allegation of bribery and corruption in
Agusta Westland Chopper Deal

3t YUs AIea RTORAT): GHMT ITFHIRT AEIGd, TS HaT 3 NI ol S
TelBIeR Bl WS & AFC § FEER] 3R YCER & 99 W A=-11 |9rafd sff
P gRT g9l & fau o fawy Wer fear mn g, 396 fou 999 g ¥ S99 ufa
MR S HRAT 1 H IThT SMHR FAIY FaR BRal g (b AT B I8 =4l i
PR A ggd wedql & usdl fqva, I8 ¥l 9gd 9l B, guv Ay, gs ==l
ggd TR B, AR AT 4w, g8 @9l o Tl 99T W Q¥ b oY U SlHadiicrd
AT g9 | 9 qEId g 8l

g I gafly Il § 3R AU relevant & f6 899 oliba o & oMl d&
PR AT 98 USART B, b R < F Sl AT 8H1 TS| Bl AR IH Ja=eq
H Sl YR $1 AT 8 Ud YR 091 g9 Bl a-e o 71 & fd 98 AR aen
I 3eR Bl 3fER THd Pl AXE W B 2l AT ST Ig Y1 d1ed! & b IR
& foual, I Nl & Fdg § 89 w1 TR Wad 82 I8 TR 9 7 5 9 &
Hdg # didiemsdt efeidpley @i MU o9 NY-AY 991 & d9g § D5 q91 Wl
B ® 3R O/ SUH 39 UHR P YBR[ 3 2, STb BRI THRT 3R W) 98 STl
2, safoy a8 dderfers Wt ¥ f% o1 o) e yonelt ¥ 5 geR @ wlie 2
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wRIey, § A & WA S B quiE A1 A 6 M & 918 S 99 @t
&I YoTTell & foIU Defence Procurement Policy, 2016 BT ATdoITd B AT 7, TAfAT
9 gg Al R B, A 39 "=l b gRI ¥g fawy FgiRa g =ievl g9 adt @
Jg S B o oRax <91 &1 e gorell @f Wiie # &9 URSRT & fhd TeR
I faala &1

HEG SUGUTIT #EIed, IR H § U ae W A1 Argn, g8 9 A oSl
g3 fawy 81 ¥ 481 & A1 Hel Al §, IS 39 9 H bargell AU B,
T 1962 DI ASTS Bl, 1965 B SIS 8I, 1971 B ASIS I AHAAT PRI Bl ASIS
8l A1 fBR 9 # Bl Wt YR &1 UTepfered SATUST TS B Hal HYaa g A
¥ M BT AUy mam 81, 39 < P FAT 9 S BRI BRe @R §, IR & &
ANTRS BT I W T4 Bl

HqeIed, § 9 91 P ANl g, d999 H 99 gigAl d§ F AU W@ e o, o
TG & BIS ASAT F 1962, 1965, 1971 B ASTS DI HEITIT AT BT 2071 HH-HHT
$B Ufaqal MG 79 W Igd SUIGT AR STeichl &l o1F § 1962 B dS8 H HANG
Wife & Reiren & ol &1 a1 &, 1 9 dfdqal 3R &9 d o Sl 8, S a8
AN AfTdi & forg fordt T—

'How can a man die better than facing fearful odds, for the ashes of his father,
and the temples of his Gods.'

Y SITGT g gfolgl= & AT 39 S P AT & gRT A8l (o1l ST Fhall| I
9 9 AfYBI BT SHIM FHT BT

S Hd fawg 7, 98 u8 & f& 99 Agusta Westland helicopter @1 @I Bl TH
TS R < AR T & qHA T2 AU &, SHD IR H BRI ol g Aaeah
21§ g G, 1999 H T2 H ST WIP helicopters MI-8 1, TR B & §IRT ITeh]
AT DI RABIRE BT T8 AR Iqh HRU 91 | Sl BfAPIeR B4R I o, I R
Bl X2 ¥, bad f&7 H o U, badl Ah HGH H Tl Febd o, URTpel HIH H 8]
Tl Fhd o, 2000 HeY F HIR B $A8 Bl I 81 B U7 Ig I, A 3R
IIEIYE B I W H 5 uRFRATAT & 99 9 T gfeTdpiex WRigT dl Jaegdhd
oft 31T 81 S99 SUIST &l S & gfoldhley ansy I

IY Y 9 UASIY B PR 3ATg, d9 Uh &l AW Bl qq@dr 9 @l -0
fo ?Rﬂff single vender situation B I arfeul d= ¥ O9 g WRHR gqal,
AT iaN BT oSt Al g€elll gd 3 1999 & g8 9 Tdidgdl <SR BI AlhaT P&
Pt T3 off, 99 I8 U fHa T A1 5 6000 HeX H A3 dH M ATl Db
R fhy T, AfdeT A/, 2005 H 3R I9d 916 & R #, 37 o= W)W dF
ISl BT gaal T S A ISl ggell TS, H S9d qR H 1 <ol gl UP operational
requirement ®1 Il T, QNI service qualitative requirement P gSal TAT 3R




312 Short Duration [RAJYA SABHA] Discussion

[ qus a1ed]
TR, request for proposal BT gl TATI YA favT B Bgd B T H BT B
RUIE @I 39S AR g1 @ gl

AR UG HEIed, I8 13 fAawR, 2013 @1 RUC 81 S0 9T deplai
HWWGﬂ#EFﬁWﬁEﬁ?{%WHﬁW:ﬁEﬁWW, "The fact remains
that despite the directions of the Prime Minister's Office (PMO) to make SQR (Staff

Qualitative Requirements) broad-based to increase competition, the SQR were made

more restrictive which narrowed down the choice to a limited range of helicopters,
capable of meeting the requirements of VVIP fleet...." SHIfIU d1g § &1 & RUIE #
IE IMAT & 3R T& ¥ ¥ fawy RIS BIdT gl "The fact that remains that by making
the cabin height 1.8 metre as a mandatory requirement, the competition was restricted,
which led to resultant single vendor situation again. The acquisition process again led

to resultant single vendor situation and AW101 of Agusta Westland was selected.”

Ig -G a8 fovg g & Agusta Westland Pl IMYh! "X ABY 3T T,
Sh BfAPIeT MMTDHT IRAST B o, SAfTT 3T SIF1 Al § ggard fhar fb 6,000
Hled @1 BI3C PI TSTPR 4,500 Hicd fHanl gl Sl HFS, S BT @1 gse
off, SEPBT ABY MU operational requirement, service qualitative requirement IR
request for proposal P gGd B Agusta Eal entry gl 3FR Agusta P Had entry
T od, 1 W JE S, e Soe a1 3l 9 S fU e U gR lel ol
Al PR A Tl WA H MY Jgi W weh el Iqb a8 997 I8 841 A1 &
il Agusta Westland efdrex g, e o single vendor & A entry RIS
single vendor & T entry a1 @ 91¢ fawa 3mar {5 9@ evaluation T SiTgl # T&t
e & Wy g8 e AW b AR I R’ PR A B IH FHI b bl
AR FeT #3 Sft & Ale B gl BRp, Hi- VA drbd o) b e S d
e B IAEATT HIH single vendor situation 31 forye fHar

S gE]T favT §, 9% 39 gIaT Hedqyl § P BT evaluation B BRI 3fR
fY evaluation & 1%1'(’ Y b T ﬁv_if M 5 DI climatic, altitude or terrain
conditions &I BT SIQI § I8i a1 A & o9 59 eggq & fou vy &1
M of ST 17 3R S 39 o $hal, 'no cost no commitment' ¥ ST QT/ﬂfI‘c'
A gorr, A1 A e HAl S T URE H Y8 AT B ol S B Bl RUE &b U
15 H Bl R IHD! UGT Y, I ol W Bl & % e Ud Sxare @ &
gre fa ST & SP oy gEr SRATS Bl Wi WielT| A1 Yaqd Jem HA1 off
P SN AfeT B, 99 NET § H7 3 RuIE d fo=ar €, "The reasons adduced for

conducting field evaluation trials at vendor specified location instead of in India are

not convincing enough. This is particularly so when viewed against the background of

the cases like the Eurocopter where the technical teams had certified the equipments
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but the credibility of the trial process itself was thrown into question later. What
is the guarantee that fidelity and credibility of these trials will remain above board
when they do not take place within the country." AT W eqT 7AYo 7 faRy
U A Ig Hal fb MY S field evaluation test HRET AEA ©, I8 WRT H R ol
Bl Fha1? oifb dfb Il H gaerd B4 & a8 g 59 BRI Bl AN I AR
|gferad o oY, A1 MU Pel fh 89 9 SdR 9T field evaluation test W R
N SIS U Tt Sft @Y St ST of), IS gl Bl T W Bls YIR T
BT o6 3=y Req HAT S @1 ST Bt Y rager T B 3R S WY o R By
ISl SR IO AT HIb D! 7S, [HAT| T§ H b1 Bl RUIC UG X&T §l S
qIo T AT § TS 3(elSy fhaT 3R el B & 918, IR MY BT b R
P UST 15 DI TG, Al SHH I8 W wU 9 I8 fora@r mar fh emudl 9 gferarex
BT ST field evaluation test AT T, T SIFARY, 2008 H MY field evaluation test df
%\’Iﬂ, Ifdh 3MMUH field evaluation test AW101 T AT &Y CIVOl or Merlin MK3A
Tferpies &1 fHar emg @RIgT S 8 9 AW-101 3R ST AW-101 BfeThrex o, a8
AW-101 39 A 74 &I RIRT § o ot 2foaies a7+ & fRIfT 4 o, anRar &=
BRI AT b 1999 F TR 39 2feThiey bl WIgd B UfhaT Bl IFT Q1T ST 8T
17 MRIR AT RN AT 6 RGFTetdex SF Bl A0 AP 341, 1 7oy off {6 amosy
AU Rived @1 s e w1 qorqdl ot {6 siu Bles gdegue e d
Rarad < €17 g a1 woige) ot {6 3ma Aw-101 & I9IY GAY BfefdIex HI ATl
T &7 Afp $F 915 WY 3T TBT WR Hb Tl MR B Bl SIaNI-BRas], 2008 Bl
Rre § oo off sdequer <xe Wt o g 59 q1e vy s fb o a1 9
B STEf? 3MRER @ BT FaT BRI MY IR Bl AGR of 3MMY, YD gvgarg|
I SHDT AU 0 f&A1d I R f&an, 9+ 319 ¥ty A fpan sl
TchTeld Uad #2t Sft @R dchleld &M H31 & Al &I a8l il TR SATE]
STM®RI 81N, oife MRAR a8 RIT BRI o1 {6 dicae § S MR AT of,
IHT el WY R IGh IAd Hed B FERor T80 fBAn gqfy $ @ RUIE &
UST H. 20 W Sl Paefor 7T P RYC & &, 9 I8 Hed © &b "This was more than
six times of estimated cost." 3MU= U1 ¥ <ATeT foAT &R U1 24 & 1€ off R
M HPh S dF W B A o [ e U W iR AME & SMUR WR a7
2, Wfp 31T A1 9gd puTar & 3fR MY PUT S+ MM d¢Ts [ ATIT Sl Defence
Procurement Procedure ?}, SABT W) IaeT Bl S TR NS o= %ﬁ, qgd il
Tiide forar o, I8 9t BT B RS d g1 M forar o 'Three years or 9 months
whichever is later'. 91 H 3Y= IHP! g€l QAT 'whichever is earlier. I8 Wl I9THI
Jfen ugar & foau fean $19a <9 & Qg arRdd d A Reyq =1, I8 1 foran
g I8 IR B B RUE § fhar 81 SUP 9 TR WRIRAe AT efderey, arT
& B RUE # Bl I¥F 918 S YR WIdRAe &1 fawa g, Ru § u8 faviy wq
¥ foan gonm & % g9 U8l v amE-8 &, STHT Sl SUANT AT 98 Hadl 29 WIHC
o7 I THY 8 BfTPpIed WRlew Bl I ggl MY 12 Bferbpied &l Arex o e
MR Mg a1 9@ &1, MU Bl Bl W Siscye dR Q1 R IqP a1
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[sft s wrea]

BT ARPR A P! ARG TR H gellbiex W J&H HRP I7dh HUR Pl
PN HEIGY, I8 39 favy & gufar & f& onRer &a i wyaxen g @t 8, 59
YT H IR-gN SHRT & Juell & = 9 sfagudic wdie a8, el siofel
¥ 67 A & 915 favy 1 g o AMfRy o fb FANRY gRewm yomel I il
T TG B 9 <Y b WD 7 BH QA & 9g f 9 D AN -AIIET D@ B
H HHl T80 BI, 8 I8 HEAT ARl 39 67 ATl H BT WMRIRAS BY Yormedl § 85
S WS =Ry off, g6 o uRef¥ar iRy o), 98 yrefSidr @i Tl ans? safery
AT SUAHYRT AEIqd, § SMUd ARgH A " & 3 ot 4 ft faed e
= 6 3 39 vy 31 W R 999 39 9 B W W & B w6
TIGI & INT Bl H, < H IR-IR BT Fiel § WIS § RS Jolelt RIj 8]
PRI PR a2 TSt S e H S B M of S & 9gd Siexd Hsl Sff 81
2 f5 &9 &9 § FF & YUl § YRER & 39 g7 B NHem B FH B B
a1 fawg 9% B f6 1 9% 99 6 § f$ srRarave s &1 3 il 9RT "cHhd Hel
g, 98 39 91 &1 8] i ® f6 gdiv & fred 10 91d & e $ra 7 saffeaaan
3R 310 BT FRIRT & BRUT <7 B I8 I s A9AT b A1 AT eI g 27 H
Ig Wl gl dredl § fb &9 AU & B SRRl H AR IRKIIRCS & Hd Bl
T UHET g1 IR-IR B Bl DI oW ggar b HH H O TBR Bl < B
TS 3R SHY U1 DI dd 9T TP MY & MMaeId el | dfed fear T, a8
Tl Y% SSTER 2l 3MRER Is 9arg & s9d1 qt &iF 72 g ufear # v &
g8 U BxP Aglordd &l gl A I8 AGdh! a9 HA1 a1y {6 S #7 daiiors
T & w7 #§ HE1 T 5 R feea Bd /iR <9 R § Halegar feaar € wmg?
T BRI | T ITHAC S BlhIex WRI§ & AW H Y d20 A 3MY 2

3T gTell & BIC o A o7 arel dll &l |ofl < B 98 99 ¢ & g o
HU A HST fhar 98 e 9% oY 3R R $UH 7 §9H! manufacturing I,
g% gcoll d%s oAl 98 D! subsidiary BT B Fhell B, ol IR AT AT BT
T ST 9 a1 BT Gd1 PR Ghd1 2 [P TP 9 H gF < dldd A I, A1 §AR
IJeT g9 o dTel B §, 89 R PRATS JUT AR 7 T9F W) I 781 BI?

<19 13 RIdHR, 2013 B BT B I8 YAl I AT AT 3R BT 7 59 A9 H 39+
R ¢ &t oY, O IHI TRBR 7 39 W HRATS B & 1Y, ABfoRe A &
o7 3R WRad B S & oy BIs HRATS KT el BI? Sl dienseal & fasiwy 28
3, 2016 B YR WWHR 7 ORI B 8... B Al IRT WHR F deT 9 B0
gred b < A7 faeeh (’ﬂﬁ'ﬂ—cﬁ g—Carlos Gerosa, Guido Haschke, Christian Michel,
I76 RgcThs qRd F I BRATS BRPb ITH] G AT A3l

AT SUFHIIT HEIGd, § I8 Pl I 6 39 w9y gad d =4l 9ga 19R
HIE ¥ €l Y€l 81 89 S HIEld H 3 q1d &1 Areiddr o 41 <l § a8l w27 i
F TR It SfeAT @1 Eh A e e, R g8 wer a1 § 5 e 3
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3% I HT S SToT¥e §, SUH I8 show fHAT TRAT 8, “The Order also shows that
middlemen dropped names of politicians on both sides.” 3MREX T& B ISIHIfrs
272 AMRER A S AW & 9ISt I W@ &, I S ST # A fory o 2 ¥, s
AT SR BAT AT UBel 67 A § < H 89 IR-gR &7 et @G #
greTdl & faudl I R 8 2 8, S9PT oag A 39 T B ST ST ae
21 39d o f St €, =R 9 5 o uidt & @, e w9g § 9% 9 gen g,
ST WAl b I Sad o1 ARl H I el Al & 3o 394 YR HSHPA
H U 91 98 W g © (b AU S B & YOSl H IRSEIA &1 1G9 o,
SDI fUset 60 ATl H 99 Fal @il 21 SAB! Y A 98T B dl, <9 DY &l
YOIl d1 indigenous ST &1, T BT &I TOMTell Bl ATHMER g9 Bt IR U -5
YARAT BT ST B Bl ATIIDA] 2 dlfh I § 39 I § FTRAIARC oS o
PTS 7 Bl THTIRT s H RNgq 41 gofTell WTs g, S9 99 f9aiferat & |or fiyer,
g WS P AN B =AY Igd-9gd g=gdial

MR. DEPUTY CHAIRMAN: Thank you, Shri Bhupender Yadav. Now,
Dr. Abhishek Manu Singhvi.

DR. ABHISHEK MANU SINGHVI (Rajasthan): Sir, I am very grateful for
this opportunity to reply to a very balanced and a sober speech by my friend. But
I am also replying to those who follow him, and not merely to him, and I don't
expect the same sobriety and balance to be continuing a little later. So, may I start
Mr. Deputy Chairman, Sir, by saying that here is unfortunately a Government, an
insecure ruling party and perhaps a historical Government affected by increasing
disillusionment with its non-governance trying to foist a charge of corruption against
persons unconnected? And I want to make it good, purely factually. I hope the House
will give me some attention. I will not make unnecessary allegations and remember
nobody is saying that everything is hunky-dory with this deal. It is we who have
a CBI, an Enforcement Directorate, enquiry, a cancellation, a recovery of I 2000
crores and impounding of three helicopters. So, obviously, there is wrong-doing.
The first point we have to see is whether the wrong-doing is where my friends are
pointing by innuendo and insinuation and nothing more. And, I think, we owe it to
this country and to this House to have more sense and less sensationalism, more
facts and less falschood and more detail and less diversion. ...(Interruptions)... Let

me suggest to you ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY (West Bengal): Sir, I have a point of order.
...(Interruptions)... This is an aspersion on the House. ...(Interruptions)... This is an

aspersion on the House. ...(Interruptions)...

it SuraTafa: g AT 9fSTl ..(@@e ... 1 will deal with that. ...(Interruptions)...
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SHRI SUKHENDU SEKHAR ROY: Sir, I have a point of order. ...(Interruptions)...

sft Suwwraf: My o 9fSyl ...(=AUWI)... Please resume your seats.
...(Interruptions)... What is your point of order? ...(Interruptions)... What is your

point of order? ...(Interruptions)...

SHRI SUKHENDU SEKHAR ROY: My point of order is that the hon. Member
has cast an aspersion on the House. ...(Inferruptions)... You check the record.
...(Interruptions)... These words should be expunged. ...(Interruptions)... It is an

aspersion on the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will go through the record. If there is an aspersion

on the House I will expunge it.

DR. ABHISHEK MANU SINGHVI: Sir, I am astonished when my friend in
the opposite is saying that I am casting aspersion. But let us go; let me take the
bull by the horns. Let us travel seriatim from the CP to the VP to the AP. Let us
take it straightaway. Now let us look at the head of a Party here who is tried to
be vilified. The totality of this Italian judgment, whose official translation is still
not available, has this to say about that person. It is a letter written to one Peter
Hulett by Haschke who says, "Dear Peter, Given that Mrs. Gandhi is the driving
force behind deal, she will fly no longer with MI-8. Mrs. Gandhi and her closest
advisors are the persons who should be addressed by the English Ambassador. The
English Ambassador in India is called the High Commissioner. The advisors are listed
hereby", and then after one para, he says, "The advisors the Prime Minister, Ahmed
Patel, Pranab Mukherjee, Narayanan, Oscar Fernandes, etc." Now, Sir, whichever way
this sentence is read, howsoever distorted it is read, I want to ask myself: Does
it suggest that anybody talked to any of these persons to offer a bribe? Is it not
plain English that they are stating the obvious that people who use and fly on these
helicopters are VVIPs and they would not want to fly in old outdated machines called
MI-8? On this logic, everybody mentioned in the next paragraph from the current
President to several other names are culpable merely because they find a mention.
Sir, is this the way we have to tilt at windmills? There is not anything here about
anybody except a statement of fact that VVIPs travel in these helicopters and these
helicopters would be required because the old helicopters would not be acceptable to
them. And I hope, nobody is suggesting that the advice of Mr. Haschke is to request
the British Ambassador to go and bribe these people. Second, this Judge Maiga, who
wrote this judgment, more than 1000-page judgement, is called the President of the
Court of Appeals. How did he understand this detailed enquiry over one year? You

know the Italians have an inquisitorial system whereby the Judges can speak even
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after the judgement, not like our adversarial system. So, the Judge speaks extensively
to a channel in India, and I am only quoting that part about the 'CP'. We will come
to the 'VPs' and the 'APs' later. He says, and I am quoting, "We have no evidence
against Sonia Gandhi; only a mention of her in the facts. The translation of facts
was sent to Mr. Michel. Ms. Gandhi has been indicated as someone who will fly
in the VVIP helicopters. At the same place is the mention of Mr. Manmohan Singh.
This manuscript was found in the jail of Mr. Orsi. He wrote a slip of paper with
the names of the Italian Prime Minister, the Indian Prime Minister, the Ambassador,
etc." So, now, are we, Sir, with great respect, this proud largest democracy in the
world, a banana republic that we have no faith in our courts? We have a faith in
a misreading of an Italian court whose President says that the correct way to read

is this. The President of that court is saying this!

Thirdly, Mr. Deputy Chairman, Sir, we are relying on not a single finding by the
ED or the CBI, not a single finding by any authority in India, but on interpretations
and miscalculations and distortions of the Italian court judgment. This is actually a
'vote of no confidence'. As a matter of fact, I am so happy that this judgment, in
the next sentence, says, "Fam' (family) is Tyagis." Otherwise, I am sure, there are
many people here who would say, 'family' means only one thing in this country.
Fortunately, the word 'family' is followed by Tyagis. Let us now leave this. That
is the totality of this big storm in a teacup about the President of a political party.

This is the totality. You can search the whole judgment. I have spent time in it.

Let us now look at "VP'. The poor 'VP' has no mention in this judgment.
He has no mention. His assistant has no mention. So, a very hon. Member of
Parliament suggests that VP's Secretary has been on a company with this Haschke;
therefore, a direct charge of corruption is against the "VP'. Sir, we are all responsible
Parliamentarians. I can expect it from a common man; I cannot expect it from this
House or any Member of both the Houses. The gentleman concerned admitted two
very interesting facts. One - he has, that is, aide of the VP or the assistant of the VP,
never before, current or after, been a sharcholder or stakeholder in any form in the
company mentioned. Please hold me up for Privilege if this is false. This has been
said outside; this has been said inside. Second, he has never before, currently, or I
don't think he intends to be a Director in the future, not shareholder, not Director.
Now comes the interesting part. This company belongs to Gupta's, the patriarch
Gupta is his nana. The current Gupta is the nana's son. He is mama. They have
fierce litigation between the two sides for the last ten years, not on talking terms,
suing each other because the mama is supposed to have taken the estate by a forged

will, for which a case is going on in Tis Hazari. I think the happiest person in this
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country, if these people go to jail, would be that aide of the 'VP'. It is said that that

VP's aide conspired with this person when he was not a Director or a shareholder.

Now, Sir, let us turn to 'AP'. There are a lot of APs in this country. There is
an 'AP' heading Gujarat also. I hope we don't collect all the APs together when we
talk of APs. That illustrates the problem when you start using initials. I will tell you
something very interesting. By the way, I must tell you that one very interesting
thing is not quoted very frequently. Many days ago, when this 'AP' issue came up,
one sentence was not read by anybody, including my friend who is going to speak
after me. This is the judgment of the Italian court. They ask Haschke, and Haschke
says this. I am only reading this one sentence about 'AP'. He says, "AP - I do not
know what it means, what it stands for". Then, at the next page, the prosecutor says,
not the witness. Witness has said, "I do not know what AP stands for." There is a
man called DeVenere, who manages to fill in the gaps. He says, and I am quoting,
"From open sources, we could see on the Internet that AP stands for Ahmed Patel."
Why did he not think of the Chief Minister of Gujarat? Why did he not think of
so many other APs in this country? I tell you why. Many, many years ago, the
Leader of this House had occasion to answer this question. I am sorry, he is not
here. Many years ago, the Leader of this House answered that question when a
diary was found, which had many initials, and, one of the initials was LKA. Those
were happier days, when LKA was not part of Margdarshak Mandal. Now, what
happened was that LKA along with other people challenged it in a court of law.
That judgement stands in the Indian law today for the last twenty years. It was very
ably argued by the Leader of the House; assisting Mr. Jethmalani. I do not know
why he is practicing double standards. Now, I am only adopting his arguments. He
argued that initials have no evidentiary value. Anybody can pick up a diary and
write any initials. Assuming all the initials are correct — and, there are paras in that
judgement, the judgement by the Delhi High Court is final, I have all the copies of
judgement, and, it gives the date when that initial received a total of 65 lakhs in
three tranches — the court held, accepting the argument of many counsels including
the Leader of the House here, that initials have no value. Assuming everything is
correct in the diary, it cannot leave to a charge much less a conviction, and, he
quashed the trial before the trial had begun. That is what our Indian court says. We
are now tilting at windmills based on Italian court, which have not even said that.
The Italian court witness says, "I do not know who AP stands for". So, we should
not practice double standards. I want to remind you, and, I am not taking names.

There is a State in this country; there is a Chief Minister of that State. His wife's
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name appeared. And, everybody on that side argued that that reference to the female
version of a 'mantri' cannot refer to anybody because it is a diary entry. 'Mantrani'
was the word used. That was the same thing. How can you have hypocrisy and
double standards just because you have a visceral, you have an inbuilt hatred for

certain names. We have to be more matured and more balanced.

Friends, there is again the same President of the same Tribunal who had this to
say about AP. The earlier part was about the CP. Now, he said this about the AP.
I am reading three parts. It is his whole interview to the Indian channel. Of almost
10-15 minutes, it is available. In three parts, he says, "But we have not individually
verified their exact role in this case." Secondly — and, these are all quotations — the
traces are not so clear or so heavy for me to ask them anything. Third, this is just a
hypothesis, not a direct evidence. We have “no direct evidence. It is a separate part
about the AP. Fourth, no evidence about AP; it is not our specific interest to indict
him. He is not essential even to our investigation. He is around the principal story”.
Now, on that we want to vilify, we want to convict, we want to sensationalize, we
want to breast-beat. Let us now leave this, and, that is the story of the CP, the VP
and the AP. Now, about this semantic dispute, totally unnecessary, about banning or
blacklisting. Actually, the truth is always more important than semantics. ST IST
R TR Bl BRAY, 2014 H U ARPR 7 UGy B Bl i Yo dR & o,
banning ATATR® wY F Y B ol 2| H STH-FHR banning e JoT BR 8T § O
T P! faR1E 2 SR 7 Y31l IS9P 918 I9 T b ASG Bl MMUFTIT 3778, Fifd Y
d% TRST ¥ 9gd WU AR I © SR IFd! 3fdidl URST &, Al banning I complete
T 8T BRY, I MUl & forg o ezl dIcy ¥ 8, 376 fy oreT a9k BRY
gAY Sl Ufshar YUY 4 Y& B, 98 Al GHI & [y IR 81 T51 G193 drel
J, gAM AY, PR Jeelll 39 ARPR 7 3 Jals, 2014 Pl Th temporary banning
order U ATl Incidentally 3 order & WX for@l &, R 9l WRHRI Sxrde
banning/blacklisting foran %\', ar banning 3R blacklisting H WHR W ST B 8]
AT 8, olfheT IHBT BIS S| H banning ¥Tes & RIS BT &1 TG R &
foTq STiaR® WU A 3 JelTs, 2014 B T order UTH §ATI IBT T 09 Fe! &1 BAF I
fepar, ama Y fpaT $9d d1e O gafl, 98 98 YeWHY 81 3 Jdls, 2014 Bl AL
AT ST &1 WRBHR 7 I8 UfEe B BT AdRe e (a1, IAT 34, 39 9o &
& HAY, ST P BN & HAl T2, I ASHT SRS Dl Th YT YB {harl 59
banning H RIT YIS B Fhd 872 Attorney General dT 40 e 91e IR M @R
I IR P YR TR 22 A, 2014 Bl b g1 fAfaa gxarast SR gar, Ry &
JffaR® Ufds BT HIH @A Y ST a4 39d1e Tl QU {6 avars 39 &l &l
Q1 T | 3{TIh AHA I 3fUdTe UG oIl g1 I8 22 K, 2014 BT ARDR SIS

¥, I8 AT 981 B Exception one, "Where contracts are under execution when one
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or the other company under the umbrella of Finmeccanica Group of Companies ...",

I IR 39 HFAI B AN 3 YU B Bl HA B, A1 997 98 IR B, the
answer is no. "... there is no reason not to proceed with the contracts.” TP 918 A
dl B9 919 BRAT §8 BRI AT BE 2013 I fhft Y wu F o<t Finmeccanica,
Si'ﬂTrﬁIITItalian,AgustaﬁﬂﬁWd?W%ﬂTWlﬁﬁﬁ%%WWW%
37T umbrella HHAT %, ar ﬂﬁﬁ MUy & Bl W, "Where contract has already
been executed but spares, upgrades, etc., are still required, there is no reason not to
deal with them." ¥ T3 Wehel § fF gD IS 81 Whell & T &7 St
N 91 2 B oM g A 91 8, S Ra § 3R B TRR W g, O, IR 3R

Ui relevant &l €1 This is very interesting. This encourages camouflage, disguise,

deviation. It says, "Where a vendor is a subcontractor, should it matter that one of
the subcontractors is such a company? It should not matter that a company under
the Finmeccanica Group of Companies is a subcontractor/supplier to a contracting
party with the Government of India." IR qqg Rradt WRaeR F a7 B T,
dfep sftve A7 fGedl, sHie REaRl &1 9wy &R 9ahal 3, JHe [aR SReR
Pl AT PR Tl 5l § FHSIAT § fF gdicil DI embarass R ATl I8 BT Bl
U interpretation el B T8 3MUBT 22 IR, 2014 BT AN gl 3 S DR
ol largesse @I a8 Wbl &1 ofl, RIfh S P& THI T8 8 AKAR, 2015 B FIPB,
amidhd I8 fyare = @1 € % < #=rey, o #39ey 9 99 o) @1 8, 99 9@
g 914 Bl B, oifd Fedls I8 © b 8 AHRER, 2015 IH! ALl WHR & ATHT @
AT d1e ST RUeipue fdafice @ BT gex &1 sRigd A Afd &1 51 98
BRY e} R FRAIdveds ATl 99 foar 8 @R gwardsl 81 3T Ififhlerye
?:T?I?{[ﬁ—c' 2 8.10.15 ®TI What I am astonished at is that when this point was raised

by us at a Press briefing, the answer was very funny. The answer was, "Yes, we,

the FIPB in the Modi Government, have issued it, but you gave them the industrial
licence in 2012." Sir, how is that a relevant answer when in 2012 there was no
AgustaWestland issue? And, I would like to ask if the President of the ruling party
calls this a 'bogus company' just four days ago, then surely the Government respects
its own President of its ruling party. They should have asked him before issuing an
FIPB approval for foreign investment to this so-called 'bogus company'. This tainted
company is further allowed, Sir, on the 18th to 22nd of February, 2015 to enter
the Air Force Station at Yelahanka, Bangalore to participate in the aero displays.
..(Interruptions).. This is on 18th February, 2015. I want to ..(Interruptions).. 1 want
to remind you, Sir, that this is the company which the President of the ruling party
calls a 'bogus company' and a tainted company. Now, when a question was asked to
the Defence Minister, the present Defence Minister, quite rightly on the 4th of March

said, which is the only proper answer he can give, "For 24 months, CBI is going
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on. We have got none of these evidences which you are imagining in the Italian
judgement, from one sentence." For two years, the CBI or the ED has got nothing.
The hon. Defence Minister says, "Finalisation of investigation by CBI is depended
on execution report of the pending Letters Rogatory from eight different countries."
This is the status on 4th of March, 2016 this year, a month ago.

Let me very quickly proceed further. My time is limited. Mr. Deputy Chairman,
Sir, what did the NDA do, the Modi Government do, I have dealt with. What did
the UPA do? Is this the conduct of high Government political officers who have
taken bribes? The UPA did the following.

This broke for the first time somewhere in March or so, 2012. On 19th April,
Defence Minister writes to both CBI and ED to enquire, both official agencies.
The ED accepts that on 12th July in writing. In July itself, the Indian Embassy in
Rome is asked to go to Napoli, a public prosecutor’s office to collect information.
They say, we cannot give. It is hit by confidentiality and secrecy; we cannot give.
All information is sent in that month itself, or rather, a few months later, to the
Director-General of Income Tax. A case is registered by the CBI, what is called a
PE., in February, 2013. A show cause notice of cancellation is issued in February,
2013. The contract is cancelled in January, 2014. A first set of papers come in May,
2013. So, in July and December, 2013, eight sets of letters rogatory are issued. The
countries involved are Tunisia, Mauritius, Italy, England etc. Eight sets are issued.

This is the conduct of a Government which wants to hide its top political leadership.

On 27th of February, in this House, Rajya Sabha, a specific proposal is made
to have a JPC. Our friends sitting there oppose it heavily. That is 22nd of February,
2013. ...(Interruptions)... This is a very interesting corruption charge. I must give you
some figures. The total money admittedly paid to this company is I 1,586 crore.
1,586 ®RIe wUI| 9 3t dd W q— 1 repeat only in UPA; not in NDA — we
have recovered ¥ 2,062 crores. ...(Interruptions)... ¥ 2,062 crores. ...(Interruptions)...

% 2,062 crores came by way of a. ...(Interruptions)...

TP AFH QER: S[A1d 3 S, deel @I ... (SFAETH)....

D B TAGI T AT Al JAT HHAIT B GA H OIS Gl
(3 IR @ AHd): BIs qd el 39 Aidbsl Rdle H AR ...(aem). ..

DR. ABHISHEK MANU SINGHVI: No, no. I am sure, he has a lot to answer.
...(Interruptions)... ¥ 2,062 crores came out of ¥ 224 crores that was the bank

guarantee, which we encashed immediately and ¥ 1,881 crores on a case we lost,

we appealed and we won just around the time the new Government was coming
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but it was all done in our time. Now, this is without counting, Sir, the three
additional helicopters we impounded. The cost of each helicopter is I 300 crores.
So, ¥ 2,062 crores hard cash we had. 900 PXIS ¥ frpred R U™ ¥, I
TN 3,000 RIS ©UY TAR U HY U HIsS H &l W, I§ IR-9R HEl Sl &
g, W P A7 A1qd 9189 T $E, TE altitude requirement. o T 3MTAT BIT T,
Y BT W altitude BT 919 B R &2 A b9 gaT § 97 I &2 39 altitude HT A
Rt e B <fl 1999 d $feaT TR B 7 Per o1 3R ITh g A 1999
T AT, WS o MY A b SE o gromdl WRHR 31g ol 99 I' o1 fB Mi-8
VIP &1 981 &, I8 YRIT Bl AT &1 I8 UKIG Usell R ST, 1999 H AT ol
2002 ¥ TSIl ARBR H Ugell IR RFP 33 B3Nl S0 W °R dll o Rwgie foa,
PG AN T8I PR UG KT - BIRM B, oAb IF da el dR Uls, Hifd a8
P8 ReaIHATH Polfthel 81 B I8! oAl I8 A€, 2002 H AT ATl Mi-8 Bl daal
P URE DI YHIMT 1999 H g oMl IF g &b Y 2002 H A ARS ARUBY

83 B3Nl 1 am sorry. ...(Interruptions)... I am sorry. You said about single vendor.

I am coming to single vendor. ...(Interruptions)... Let me answer. ...(Interruptions)...

Please. ...(Interruptions)... Please.

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... No. ...(Interruptions)...

Silence. ...(Interruptions)...

DR. ABHISHEK MANU SINGHVI: Now, in 19.11.2003, the Principal Secretary
to the PM, Mr. Brajesh Mishra, used the same language — Do not have the 6000
altitude because that leads to a single vendor. ...(Interruptions)... Single vendor!
...(Interruptions)... Yes. The date is 19.11.2003. He said: “You please consider reducing
it. Nobody flies at 6000 metres. So, it was reduced to 4,500 to avoid the single
vendor. ...(Interruptions)... On 20.02.2012. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please don’t make noise. ...(Inferruptions)... 1 also

want to hear it. ...(Interruptions)...

DR. ABHISHEK MANU SINGHVI: On 22nd December 2003, we are still in
the Vajpayee sarkar, the Principal Secretary, the PMO complained saying, “We have
not been fully again consulted, but the requirement is now finalised at 4,500 m.”
...(Interruptions)... What did we do? From March 2005 to September 2006, for one
year, this was debated by multi-layered institutional paradigms in Committees, which
were almost 10-15. And then in 2006, a RFP was issued, etc., and then the process

went on. Now we are doubting ...(Interruptions)...

Let me also tell you about the field evaluation trials. Let’s meet that point in
two minutes. Yes, normally, everybody does field evaluation here. I will make two

or three short points only. First of all, to have a field trial abroad is neither unheard
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of nor a sin nor prohibited. The idea is: Is it prohibited? Is it non-condonable? Or
is it which cannot be done ever? I have all the three Government of India Defence
Procurement Policies with me. T& 2002 &I &, SABI WRTATH 27 ¥, 2006 T ¥,
IAHET WRTUTH 38 ® AR 2016 BT, & A recent &, IRFMH & 65 and 66. They
all contemplate the possibility of a foreign trial, although, as far as possible, you
should do it here. But you can do it abroad also. It is very clearly written in these
paragraphs. You can check it up. Therefore, it is not prohibited and it is not a sin.
Two, there were two helicopters at that time — Sikorsky of the USA and Agusta
of England, UK. Both were tested. One in the UK and one in the USA. It was
not that Agusta was tested in the USA and Sikorsky was called here. Both were
tested in their home countries. Third, the Defence Minister reasoned that the norm
is this. He then received written notices — I am sure Mr. Antony is here, and he
will explain this — by the Chief of Air Staff, the Defence people, and the Secretary.
Four or five detailed technical notes came as to why it was permissible to have a
foreign trial. He simply agreed. I don’t think this is a sin. We are now not talking
of something wrong. We believe something wrong happened. This former Defence
Minister said in the House, “Yes, we believe prima facie there might have been
something wrong.” That is why we are having the CBI and the ED. My dispute
is not that. My dispute is, where are you pointing? It is important. What is it that
we are all tilting at? Are we not allowing the true culprits to escape by tilting at
windmills? By your fixation to fingerpoint only at one person, are you not actually
damaging the investigation? If you were to constructively collaborate, would you
not finish all these multifarious activities quickly and convict somebody or catch
somebody? No. The interest appears to be to keep the pot boiling, not to have a
conclusion and to keep fingerpointing. This, unfortunately, can only be ascribed to
arrogance; it can also be ascribed to the hubris of power. It may be ascribed to
the election defeats after 2014. 1 don’t know. But, certainly, I don’t think you can
intimidate us so easily. I don’t think so. 98 daldd g 5 "urat | cc S T
&1 € &, 3 31ifel & &w g, ferd H TN May I say this, Sit? ...(Interruptions)...
I am ending it. ...(Interruptions)... In half a minute, I am ending it. ...(Interruptions)...
May I make an impassioned plea? ...(Interruptions)... May 1 make an impassioned
plea? ...(Interruptions)... May 1, Sir, in the ending, make a very impassioned and a
very respectful plea for restraint, balance and moderation? Else, we will damage the
legal system here; we will damage the democracy itself because we have not allowed
that system to work. We must cooperate constructively. We must avoid hysteria. We

must rely on logic. Thank you very much, Sir.

. I/ MU Aeq (IR I): 419, & 7370 iR I Jg gU w9al W,
G AR TR 3R Pls wHA SIRAT a1 3l 8 3R 99 IR fSWHIA il 2, o1 I8 37
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T H & 98d WS d1d g1 39 W [SWPH B U, AN J9I ST FdUcel JHTHMA
St @t Q1 e ATg I €, RIat § g@ie w1 A1E, "The only thing we learn
from history is that we learn nothing from it."

Igd UEd 3l RS BT UH A B & HY H W IST AN I8 AT I © B
I fra @ for &R fora & fRn, dfd R Au W Iw & IR 3w &
JFfTRIRAT &b AT TR ISHBT 3T AU IR Tl fh 319 dis W AfdRT S
Sd W QT B H 99T 8, SAW@d HRIAT T8l dredl 81 89 I §, SDl
AT I8 BT b Al & Wi & dle WRHR el Tl g IR H BRI A
I fegrar T, Ngd F Well &1 S8 9oRT dd 8T 8, dfed dRAT &) dsTs
gs, I 98! A% A9 &M 31s, foTad qR # a1 WUl ga o iR sl dax
AN Udh fShd Ahes! Bl Sidl ddb ST Tsl, a9 § S 81 Ts| fothd Apes)
Tt FeX F AEUYH AGRT &, HeATR A1Ed, Afh 39 Fa9 89 Al 3 & T8l
AT seT Ao I8 gonl o gais S & ugal bl I faey d fhdr o <2 |
g™ &1 BIs diaT T8I gall, BT qRE BT 8RR AT MAT-aee &1 WRIST 147
TR IR W= 81 E 59 w9 o 19 99 0l oTR wEl gg @ fRaf
g9 S, A1 15 T T I & oy WY Mer-9es 89N U T8l A1 ... (FaHH). ..
39 919 R 9 B Bis Iadr 8, T fIaR BRar 81 ddd ifdfecdd agas & fow
S 9l BI IWTST I dgd gR1 URUIM BT 5l AMUD! Ig & @1 913y b gdR
AfHT BT Bel-dHet aST T Y S el W W TR G 81 Ul gl &l w1
SiT, 9 A1 g8 ¢ Bh, I A Y Eh, R | uar 81 w9 bi-|r el 9%
B @S | Tl WY 37 99 AHT F 77 W) SHHT 98 -7 R TSl 8, 99 I8
=4l Bl © 5 RS9 3§ P oS! g5 © A1 %A &I I A Wiedroil gs Sl
U1 BT e g3l I P U I & (Y &l g8l T8I AR €, dle ISP AT H
Y P XET BT UH SfodT BT &, SHUIfIY  T87 O 8, -1 399 J8ay uRfRufer
H, o B WR &l TEd gU, AN P DR I9Y AT U1 9 A FHhd T, Al S
DT F 7 W 7 diadt e

HqEIGY, I8 Sl Al B, H g9P gaquc el gl 9 a1 § PIs 9gd 991 adbid g
3R 7 B BIS YHIScC &, ofhd H1 I8 Uel B b S &1 I8 SMeR! 7 o &
ST TSTS! B8 ©, Al Achlel &l HA 7 I IS Bl WE PR AT 3R JIa Adleng
SIE & o< fQyl 519 e A & gRT WS S & Imew < &y, e |is &l 5
PR e mar, A9 2ferdred @1 impound &R foram T, 9& TR faggr ax & s,
Y IR AN g, A W @ 9 39 A DI IA BT ATS I B SaRIDBT TE B
o fpefl o= BIS W IIRIY WY §Y, ¥S9 & 99 Al 4 § I8 Ui AT 18
g, Rf6 37 ISl BT 3R 3R IR g SO 814 €, adverse B &, AT Sk
aRUM 984 ©R19 B 1 Wifdfead # ofR F€ 81 S % ot &9 | # € a1 39
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TR JIRIY M T2 &l A oiforg, I foram 7ar 81 my | § 78, 2014 § o7 U 9
Tl MU T BRATS BI? MU IE UAT B BT DI R®iT 8] &I b fo o 7
1 foram? R 98 B dEar ® 6 T mar g, @ f5ae o T 7, 98 S @)
AR fHaa! o7 I8 9d1 a1 & ReeR! [Gaa! oft? ..(@ags)... df SRaR
H QI ATl ... 3R 39 oRE ¥ UH SIofic 34 & 91§ 3T Pe... S99 Ugal TH
SISHT ST ATl I9 SISHe H Bl -1 6 21, VAT 81 81 Ahdll 34 ORI SIofe
T, A1 39 Al Bl AR R H gedr-gedr S T fd VAT g3l VAT gl
Hal-Hell 1 YT foram o U7 e U R 7, 7 e favw R 21 s A @
9eT & FAY TEHT Bl A2y b R Taic [ a8 F A< ¢ 6 s Teds]
g9 8, O IS9P fRAavell Siig & A o @Ry f5 foe o =1 S foram &, =
BB AT & AR B AT 82 Fifh (T ST A9 MR 997, TP FIR IR RGN
P BIER A% & RIAT® 3SR 8, AT & Racw, 9 & & fF 6,000 Hex &
4,500 HIeX TP BT B H $IPBT g1 T8N A7 Il Ryed) drgg = S gdmn, I8
g oY fdepel T 91T €1 I8 A1 980 UBd IASd Sl b SHM H a8l AT AT
&5 6,000 HIeX & T 4,500 HIeX B AT AT ... (@A), I8 A 914 81 379
WHR H Tl MMUF I IR qF €, I8 MY SN .. (FFEH)... A a_T I8
FHedT & fh <1 I o e 99T | MY W<l H ¥ SR g HiRTw Aren o iR
VA g3 @l Bl MY MRINT B I 7, P! g Sfesd =1 a2y, I8 muad!
Tgoll priority BRI @ 31} T 3= T foham SR &af =8l fhar? SR W&t 1a off,
Al PIs QaRT RT T8I goNl, 9| PIRATS 8l 9317 Al AR, TG H T8l pedl g (&b I8
T WE F ToId B, oMfh 399 W af Y91 8 & Il § SR WIE BT A gHen
Sl URIGS BT 8, SN e 8, gy # 0w A FEn =g

R 9 ot IR-urE e SR dle &1 <A B, ofdd g v W5 ' fR A
o # & wer o1 5 e & AW § 99 " W g9l g5 @l IR AT 39
W TGl HIA B AL BT gl I 919 § 9gd & gl A9 ¥ By @1 g, P AN
T b W AFTHI W, S RAUTEl €, g9-as ARSI A A1 H F $B g9 ANl b
Y BRI, 395 URARI & AN I$-9$ Y&l W T, oifdb g4 O WA JhUSS 4 Y
g 5 e ax & A 991 )R I3hd dd) R, e, dae AR gdaeR
e 99 UTd &1 H STB! Sl Wi 7, Id] Sar gl I8t (5 fifiex |ed 99 g
g1 AT H BRI Ud STl 'MeTaR’ 81 ¥ IR Yo% | A1 3§ qaiftd T a8f &
g1 3% I H HY § 3R g8l S qR1 AR 8, Al R IS R dex
F-H Fg & AR B STaE | S WRT gaT BT A7l 98 §AR WA b IMH-UN
HT IRT SATHT &, SAMAY H I FAGEN B Sar g1 S g b 519 1965 #
SIE $ d1¢ AER & fbIR & Ugd MY U 3R FER SRR B A1 Bl TR
B9 9gd AN 98 Y &, I FHI AR F GN IS e d Hex & 9gd A A
AR Y A, I TG a99 AY I AR A bel B 8 I Feal bl adl AM H Woi?
3R B9 ikl gs S @l 999 T T, I $ U fR e & oy SERT e
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W, I 89 I AGi? A 89 IdT AHRIedl B SiHd B free 9 <@r & ¥4 safern
9 ARE & &l IR 19 989 Bl © Al AT A9 A8l Bl 989 DI Bl g_W H
HE B g, 399 ANl BT JAIdel 984 FRAT Bl 3R & Pl AW, A1 SAD! I
MY S HYh TH HY ?ﬁ'?, gollU S9h o D[ politicalise Eb_\“ﬁ?, sensationalise
PP S H out of proportion, propagate B, IT TS a1 el oI VAT oIl &
g Sft 7 9P Yo BAT AT T IR g PR 7 1957 H &I ors+ fodt off #
TP WY B GH BR G|

"Hd BBl MBI § HIexT °Al T,

Ig fhelt & aaferra e g1

sft ¥R Feg (RER): Sy9wufy #ggy, N gael 3 S 9d <@t €, 98
fIRIR & 39 a9 & ANl ° 3R W b I9 a9 & Al =, fged agg 5 S
I ¥ €, I § SIS T I8 S IRY § WReR A aeT w @mear g
% MIBT T < I ST 7 g7 I 9gAd | Rar g iR § AFar § & gselt
TR T UIS] DI 31 g1 dgad HATl A I H U deoild AR APl 911 1yl
WHR 9 g9 Y A1 3MIHT B & Yo HIAT MBI B g i a9 {6y, IT0!
TR IR IARAT IS B & 1 IM MU S b I8 I, &1 99 8 g, § AT §
5 facell | PR Ma-IBId TP HSHA-HSH TR 5 S B ST BT UAT LT ST
Bl YRTER 59 7, o g T8 fJwe I g1 99 N 98 ¥at g% 8 S g, o
SN 99 5T Y FRG g9l H gl 9 21 9 g9l B A W AR ;M F AR @
g1 T8f fha! qua™i Bt 81 S TIfeal & AN 8, AT BReb SOl g9l b oAl
fpae 9™ T @ ¥ 981 I fhw 919 & AT 99 § I 7 e R T =T 8 M2
o & 98 Al R SIS $R) I 8, R I 91 I 8 I M 97 I8 'I?
JMYH! M g9 & oy 81 &, 9! fan g e a9 & fog) 89 qomdd, ey
FIT BR 2 BI? R TR BRI 81, 39 G IS Bl I T8I I @ 2 812
I8 Sl A B, SHH PIs <9 Te1 8 § UG g9 a9 AN B AT gHS BR MY
JPhs B T @ & HUR SMRIT o I2 &8I, MMUd U IRGBR 8, S ANl Bl Ths
TP Y BT qU MR TFT BT U BRI BT FAT B T § AUBI? AT b U §
&I Bl, I A g1 Ig 81?7 KT AT (AT AN Bl Ul el 81?7 9 TR IER [H
I3 Tiferamie ol g8 &1 I e uiferamic It g1 g9 & 9Td ¥ ol © o gw
e JHR B YT F SR, 18R AR & i 79 H 3y s fog drar, wray
Ml & §, Foad! S B8 €, 98 el {396 91§ 98 R, SId 9Tl dEd
g f& nation wants to know, I T H FASG T8l B, A AT IIEAT & 39 AN
BI g8 96 gU &, 24 €¢ A TAMN B AT &, Bidbe B B e T, I8
JSNg 91 Bl I S FRAT § I8 DI gl FT $Hadl & call Bl Ha hic? a8
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amaast Wdiemg T 7, $S1 E ¥, B 1 ¥ 7 99 ¥ ¥ ¥y e €, ¥ 954
STedl-STeal Ws B Y2 T 3MY R WS Bl I8 T2 MY 99 a7 dleldl? 37 e
TE are U FEA B Aded I8 7 5 v T8 7, ' @ €1 v fh ari
FAT!, S ¥ IRE Ja1 %8 9, I IRE ¥ $B AR T 1 A .. (FFEH)....

3t AR A AHAY: TRE S, MY A W e T ...(Fau™)...

sft IRT FIEa: 319 MY KT N2 ...(FAUH). .

3l YR @ Ahdl: 9 I qleidl, A I FF T8l Gl ..(FaIH).... 395! AR
Il 45 81 TG ... (EHT)... 3T T FHST <ifoy fd I a1 qrell? ... (Haeg). .

3t ¥RT I1e9: ARGy, § UNAR 989 & IR § 781 91 &1 g H @ va e
A ey & IR # 9 @ g ..(@auE)... ISR A1ET @ 99 9ol iR Four aeH!
gl ...(au)... § 8 @ E 5 918 39 RS F B A 99 NG & 8, I M ol
@ T R S ety fafes Wt Mo gomd § w18 O 99 T8 Fw e g oA
uRex Ar8g & fofg &1 ald J8T g1 g9 o b g Sl Y&l S9! < &l 8, 98
S 9PR, Blel 3R RS & & o <@ e fo a9 =1 e saH
URT Q9 IS TN, 2501 BT A 8, BIATde BT A 8| ATSThel IATded] W Al
JI F VP Ge 9IS I8 51 H I8 YO e § (b 59 Al DI [Ha ISEm oA1?
§AD! BT ISR AT I S GG 8, d @1 UIcT & oRT &, § I1 79 a1 o,
ifh 98 TART S Bl SHD! Sid frd Iggardr o017 &1 @S e S9P! oI
TSI AT| AR 1Y, Bl SicT [P Igaaran 17 379 g89H A1 1 25f1 B {5
IBRAT A2 Bl AR DI [HET ISR A2 IFBT B9 IS AT AT ST 3R &H
SH I .. (ag™). .

iR, o9 IR S@ar] e 93Ted & I W3 (37 R SEasds): 89
0 9

sft ¥Re FEg: My W &, AfPA My NS Jod Al A AN IS B AT (b
o7 3T IWJ 37 B fF I AR AFEl B g @IS R gD g dR A
BT ST I8 gall b dfe gAY Uil Bich off, $afoy sH® qa¥ ST SATET o
! el Tl g e 7 6 Smud! A e T, A IR H 3 Y, SHR! ol
firer 15 3R 3MusT I AT AT, a7 ST Bl Sl W TAgU 3R W HRP UEER
& T H ST Udl oMUl 39 G § SRox Wiol HITT, offh M9y A9 fa=iat
g fb oM $B A1 PIAYI AT T TPhs PR ASY, AMEH Ths B A oISy, i
3T fHef BI AT Ubs B AUl 39H PO Al T8l (dbell 21 SIGTeld I8l It I8 &
3R I8t $eR A T 997 &1 B, SR 9 I 991 & Bl 39 TRE F I W M g
B VAT ardraRl &7 & 6 9 ddg A H Mud! |1 94di$? ...(aEH)....
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3t ARV AT GERAT RTSRAT): 19 H JAYSHT [ a1 BT Bl ...(qag). ..

3ft ¥RT IIea: I8 3P 919 T, BIHc H 84 W [d 9971 2 Tl ...(cqagm). ..
B R X2 O@ BIHe $T W YS 8 T, @ BIHe HT FH 89 W IR @ T
..(TAYUT)... & IR P AN &, Afd -9 gaameli & diem & 9rg &4 qr
o f5 IR IR PR B TS, SHBI BIs ddodd q8l 2l 89 v s 39, v 89
ST FATEI B A AR H I AR Sl 6 goIR faded 9 91¢ IR g9R faded fHan
TN, 98 el ORE W BHA! HIGH B Q9T gafery & fhar war or f6 sad aig
IR @ q1d Al § $IS 3RIY o &f efe F 781 $8 W@ g 39 WP 9 S
HE1 Sl @ 8, 98 TAd 8l ...(FaeH). ..

st e Tl (FRWTadl U<wn) SIRIY 21 oWl B ...(aeT). ..

3t ¥RT Fea: § B8 @ g S 79 Y b PIs RIT T 8, 3R A Yw
g7, B 3y @rT WY 3% 8Tl § BIg IRIY 81 o &1 gl 99 A1 e urferamie
& FF F IR QA T B B B 91§ MU Y8 BIdhe Bl ARl ST for g,
B! B H Id AR ST 8T 39 vy W 1 89IR U9 &1 SlagHe §AR 9N
el 1 ugen feam g8 &, . @ S T ugErn § SS9 G W AT ARGl B
9 99 JURT DI AR IR BRA b d1& ofg H (Fedl qrgq w1 9ier g1, 9 g9
ET H U8 91 w9 ¥ g 3R s Aed S 1 I AN b WY We 7, el
unnecessaryW%TQ?{Q%lW@Wﬁ%lm%ﬁﬁﬁ,ﬁmﬁv_{m
& & omg sud R Us B HIRNTYI sl ger Hail St 81 &1 748 oy fo=ieht ® o
A SR U @Y Y Bl §9H kick back BT Bl IE S e I B, SHH @i
3 gaT 1T @RI © fh SN gced We o) U € 3R 9 BIgg R glecy B
I I FOI-gS! M H TADBR ANl Bl Pacl I8 &1 TAH AR B AHAT 81 S
de T 3l M T Sit dE W8 A 6 uIfhed™ % 9 SR U & SR B
EARI I8 Jafpwrdl ¢ 6 wfpwe W TRe <% &1 §_1 U491 @9 dR 9”9 B9
BT MM o AT & AR AR 99 &1 ol gl 89 g d fedl gud s 9
T8l ofe I8 €, 89 g § &) ofed & v IR &1 SNl IR% ST U491 aRaE DY
T ¥ o Sual o1 g5 & T8 ¥ 99 sxaK! § ¥ 9% ¥ gER O g, wife
AR U BORIR T8l €, 899 Y PV 7ol (a1l Al PIs of MY, Al AT AN TS
Bl SR e 5 WY el fhar, W9 SUR o @ 8 H 9 god W W Sl T4l
31T 26 SR BT qTER b AN AR AT BI AT 81 3R <2 BT Sl DI S
1, IE IOl 91d Bl AT T I [ ISl 98] 9 o 811 EH AR BN ©,
I J f qrER F Y I, O S e Ff 7R SR gAR et ot A=al Sy o
G g, SR & A W W § R I8l A1 $B Pl & Tel ol A, I8 70 9y H
I DI AP HeH-HSH TR Fad SII&T 941 § A1 98 © Rig! @re, fgl @il
ST Nt 2ferereyd 8, S99 4 dIF Ws © 3R d1dh! ®d U B SHH T U
W @1 Y P S 99 F Ugell IR WISl $ Yh AMGH! BT AT ST ET gl I8 3MMIh
ST | &1 9¥ ¥ SR &Y 8T Bl WIS, 39 &1 9y ¥ T1 A8Igd, 3T 3Mud A
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ST FE1 B 6 JMUP! 89 99 g ke § 99T B Ife oy B W TRE 9 A
JeX AR B, T @™ At dARN B, <9 R SHar &1 S U 7, S9d e ard
AT BT Uhs BY ATSTl STH BF AN 3MYBT AT S« BT HIH BN, Afhd I
JMRIY Hd R8T, AN Bl Rl darg 7 HITel <Rag, IoHifde omeH) & arg
ggd gyl H g 81 PR g8 WY T N B AT e Ol 8, A 99 AeH W1
TR &, I8 3N eI S, ol 89 T AN IF SR I o gV &l U T9Y &H
R FITAT o far w1 o, Hifd g SN H gHRT A U9, ATs.” foar ga o1l 59
qHY B9 fha-l d&1 g3, SHPT aviF 89 YA Tl B Abhd| I GHY ATSaATl
S @R &\, S 3 SRN%T o anl S € IRIY o of, 99 € U8l Jsarft Sy
3R fFar iR R S9¢ U& 8¢ 95 #9 swiiwT f&an 99 89R 62 vHdIS 9
3R 3Mmud 80 THUIST | Afhd STd TR o TaT ® fh oy U1 7 1| U 91 I8
g 5 amg arg a1 9 918, ofh 3mud e § U ISl Uit & wu § S urdt
g1 3T IFH FaRl R IT fedl . ff 99 IR o 81 3R i 3 urey wmor
2, A1 MY YR&AT THT0T SAh] 3MSY| FHIVT &6 AT TP I TDHR 8, $9I ©, AGls
2, Scforel &RT &, I 99 $B TUd U B, offdd Y VA1 74 P 6 3y
B | IE 3MIP oy ff S 781 T 3R I8 sIR RB A ol ToO7 3! TRe A
fl, I S TR% T2 M1 A1l

ITHRT SfY, § 3l gAKT & A1 BE el § b 59 ARl § o T8l bl
594 PO el MPelTl I§ < VAT IAS §INT & MR ARyl WAl 1 g% © b a8
g Foan safery afs Mg e adh, O &9 ST I8 WS BIHR A=A BN,
Afe TR 9a18Tl ofd #, UP a1 I8 Pedl g (b IS g DIl I8
S qHTe Y fBAT T B, 98 Bk ¥ W g 81 3R g9 918 AT W) g P
IE I8 BN ARG, RS 9 H 9gd GG 21 GRT I 9T 7, PRI I W T,
e R @ €, IR 3R RISHIR AN T4 &1 I8 §... S5 U Pl ISR T8
2, S9& forg w8l W 989 Bl safer 79 v fach ® 5 omu s AW &1 ug
RIfPTI 3T G g BRY, AYHT Y8 B B & oY & &A1 71 8, A9 i B
®H 9IS 59 I8 WX d19 oISV, oifthd SHBI SSH BT BE 1 IF Ad HRY, g §
IS AEgH W A AT FrEdl §, g

ﬁg@gﬂﬁ?m: YUY HEIGY, 3741 BTl H $eail Bl Milan Court of Appeal
H S judgement el 2, SHH AR AT § WRA &I B4 WE gs 21 I8 dF &
AR S B S W AP g4 AAR TSI 81 W, 25 ATE, 2013 Pl 59 5 Ye A
AR g™ 4 gaae Ul 3l 99 w9y §9 Ydqd e w3 A1 st off 9 g4l
e W e § Hardl fdar o

[Suwwremer (sit Y. & Ry farefi7 7]

I Ul 25 ATE, 2013 I O &1 HA! i Hifed ST I8 A— § ID! qgd gooId
BRAT B, IF TG A HIAT AT 3R 37 T HRAT E, A=A Sl B integrity b IR H
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(57 gu5 TR 9]
fpdy @ Y, B N PIS AT T2 ST AT, oAfbd ¥ 3MUBT goloid A ITdT
Tdh dI1H ddic HhIAT dladl _g"I Reported in www.indiatoday.in on 25th March, 2013

and I quote, "Yes, corruption has taken place in the helicopter deal and bribes have
been taken. The CBI investigations in the issue are in a crucial stage now. We will
not show mercy to anybody whoever has taken money however big he is." S ESIE]
SIS 25 A, 2013 BT Bifed H I8 99 &A1 &1l § I9P! 980 Ha bRl g, sldiid
CBI investigation, according to him, was at a crucial stage and he promised to the
nation that nobody would be spared involved in the scam. IqP 915 14 HEH dH
3Tl Sff Refm w3l X8, Mfbe T el b Rges Al Bl BRAE! T8 B T
IFB g8 T WHR AR, I W T AT A 99 Y 8, seH Al U ol aeHl &b
RactTs Eﬁ’s‘ HRIATE! T8l Bl gaTdl Ig U BT © fh g9 Agusta Chopper Scam H
HEl UG MR ot B FHefwrd @ 721 82 A 91 I8 7 6 ..(@au)... 519
Tgi BRI dleiill 3y Aifes <ifTg, @at «..(—FYTS)... Sir, in reply to my
Unstarred Question No. 665 answered in this House on 11th December, 2013, the then
Defence Minister, Mr. Antony, said that AgustaWestland company was not blacklisted

till that day. Therefore, the claim made in certain quarters that the AgustaWestland
company was blacklisted during the UPA regime is far from truth as per the reply
given by the then Defence Minister. Sir, the recent judgment of the Milan Court
of Appeal in Italy has 225 pages, annexed several documents, handwritten notes,
exchange between the middlemen on how the total commission of 30 million Euros
between India's political leaders, bureaucracy and Air Force officials were exchanged.
§ BN senior lawyer, mﬁaﬁﬁmﬁqﬁaﬁwwwﬁrﬁa@aw
g, 981 §% RSl invoke B, i fba, 3ol fhanl amu U1 axme foar, g8 ff
e foar, Afe S gaER g8, &I 98 99 RS gs 87 g9 @1 ol 30 fferad
PRI A1, T 30 AT IR oS Y aRME 8l §Y &1 39 aN H 7 Al 59 WBR o
PIs HeH SO 3R T 39 PR 7 Bl HeH IO IRT IJg IR IRBR &
Raems AfT a=ar 2

SUFHIETE HBIGY, ScfoTd HIC &1 Sl SiofHe 7, Ul 9 of that judgement affixed
the handwritten note of Michel. Michel is the key accused and a fugitive who is
reportedly now in Dubai. # 99 aN ¥ Hl HaTdl IO, SR (WdTa<T) 91, &.
ﬁ-l’s’, Wm%ﬁﬂ?ﬁmﬁﬁgﬂﬁextradition%WWW%I%%@HW
ofl, I8 feca 781 <1 & {6 ®a AfeH AT 71 AR AfeH IS & g8 RT gaAT?
d ggs W 99 BY B1 WX, “The handwritten note of Michel exchanged to Haschke on
how to distribute the total commission of 30 Million Euro. Air Force officials were

allotted six Million Euro and Bureaucracy including Defence Ministry officials to
be allotted 8.4 Million Euro. The note gives split up to several top burecaucrats like

DG Acquisition, Defence Secretary (DS), Joint Secretary (JS).” The ratio was that
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among the Political, Air Force and the Bureaucracy, the ratio of distribution of the
Commission, should I say Commission or ¥ anyway, it is Political-15.6 Million
Euro, Air Force-6 Million Euro and to the Bureaucracy it is 8.4 Million Euro. The
note says, “Political leaders were to be allotted 15 to 16 Million Euro and the only
name shown as political leader to be given this Euro.” Two alphabets of English
are mentioned. Shri Manu Singhviji has talked about it. I don’t want to quote
whether it is ‘A’, ‘B’, ‘C°, ‘D’, I don’t know. But two alphabets are there. It may
be 3MHME YRHATG, 3Hd UETS 3R Eﬁ’s‘ 1, Afh two alphabets are there. Whether
the Government has initiated any action to find out the identify of this AT G
qRATS, AP AT A WREHR W g AT FaTal gl Sir, the note says, “Sharing the

commission with ‘Family’ and the Judgement says it meant the family of the then

Air Force Chief.”mﬂsfwiﬁm?_&ﬁ%,ﬁﬁﬁi&ﬂ’\’iﬁﬁﬁ?ﬁ?ﬁﬂﬁ%ﬁlﬁﬂ
|qara g 6 a8 W fiel a1 g T8 Sir, page 163 of the Judgement says and I
quote, “Call Monti or Ambassador Terracciano in my name to ask him to call the
Prime Minister...”, because I don’t want to name that PM. Who was that PM? It
was there in the Judgement. So, Monti bT fY 9 B! Italian Prime Minister, Hel &1
A T 7, Bl BT W M ®, ST BT 0 AW 81 A WR AT, B, it B 82 g9
gR=T §H ST @T8d 8, g™ ST a8dl 81 I8 WRGR $I IIE 9d1 ©

% a8 @ gar & & F 431, e, oS B B

WX, Christian Michel &T AT &A1 T g, Wolfgang Michel STH &1 T 3TaH!
I&dT o1l He was involved in the Defence deals in the 70s. HI. I TUTe ATGT SiY
ERCERRR I | RN fpar § S Ugel el AT He was a frequenter to Delhi.
He was also dealing in Airbus, Dassault, and British-origin company’s business in
India. When he became a persona non grata in the Defence Ministry, the old player
cleverly passed all his deals to his son, Christian Michel, who is the key accused in
the Augusta Scam. The other accused had very good relations with the palace. This
is why, since 1970, this was going on unabated. No CBI, nobody, could touch this
gentleman. Sir, about another accused of Augusta Scam, Haschke, the funny thing
is that he became a Director of an Indian company, Emaar MGF, in 2009. My
question is: How did a Swiss national become a Director of an Indian company?
Who founded the Emaar? Who is the current owner of that company? That is the

moot question.
SHRI JAIRAM RAMESH (Andhra Pradesh): It has already been answered.

SHRI SUKHENDU SEKHAR ROY: No, their answer is not acceptable to me.

I am giving the answer. ...(Interruptions)...

Sir, I am addressing you. My voice cannot be throttled.
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THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Mr. Jairam, I request

you to sit down, please.

SHRI SUKHENDU SEKHAR ROY: Sir, Rule 255 or no-255. My voice can’t
be throttled.

Sir, so, who is the owner of this company? What is the link between this
company and the Augusta? All these are to be discovered by the Government. Why

is the Government keeping mum? Why is the Government silent?

Sir, I am on my last point and I must conclude. I ask only one minute from
you. Page-9 of the Italian Appeal Court — this is the document — mentions about
the Director General (Acquisitions) of the Defence Ministry. He has been awarded
after this Augusta Scam with a Constitutional post, to give him Constitutional
immunity from corruption charges. This is my clear-cut charge against those who are
at the helm of affairs at that point of time. After the Scam, he was awarded with
a Constitutional post so that he could get immunity. Shri Shankar Dayal Sharma,
former President of India, in a particular case said about a Governor against whom
corruption charges were levelled. He said that no Constitutional immunity can be
exercised or enjoyed by the Governor since the corruption charges are levelled against
him. I urge the Government to take action against that Constitutional authority also
and pull him down from that seat because it is disgraceful for the people if such

people are allowed to continue in the Constitutional post.
Sir, lastly,...

SHRI JAIRAM RAMESH: Sir, what is the hon. Member trying to say?

(Interruptions)

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Please don’t disturb.
Let him speak.

SHRI SUKHENDU SEKHAR ROY: Sir, I am not going to reply to any Tom, Dick
and Harry. Who is he? ...(Interruptions)... 1 am addressing you, Sir. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, what is he saying? ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): He has not said

anything unparliamentary. Let him complete.
SHRI SUKHENDU SEKHAR ROY: All right, Sir, # &1 aleim, § & are[ami*
it AT (STR Y=20): A SurdTeds Sff, fetha AR @ 9fS arTidie s

*Expunged as ordered by the Chair.
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2fdiexy die ¥ U] R ge[R & ARl Bl bR, AT 59 A Fed |
=gl 8l Y& B, A I8 Al bg AR A AfT FEwqel 9 iy 1R 9 81 59
A W AT 39 AT BT AB) I qd |1 U DI IR A FHEl T 6 S/ IRRE
B3 2, 99 UM WR TSl §8 Tl 39 AR B AIfdd B & oIy T & Bl AR
d 9gd AR Tellel &1 78 €1 gE IR, faue o RS A, W AR F B9 et $
3R ¥ g el T ¥ B O $ G e @l 3R | FET T, 98 JEA ¥ QMR
9 AW § BIS TSIS! T8l §8 Bl SFI IR ¥ JARY-YIRMT I I8 &l A I8
HqET AR 9eq H§ 9o T8 ¥, Afhd 399 ugd Wt areR, WfSar 7 39 qT B daw
SRTAR AIRTY-YIRIY Teld I8 81 Ig A Afd 7R & 3R 84 s dlscell iy
T8 T el BTeifh e AT B el @1 fUsell Uiy ReR A JSI 8,
AfPT 5 AW B AERIE T T g YOI ST $R IE! &

A SURHTEIE Sfl, § A § 5 519 39 A @l S 9 I8! 8, ddels a
) 92} 31s B, @ 99 S B BIsAd RUIE 3 Sl 3R S9P dIg FE-1T A |
SD] TAT BRIs STl o T8 SATET 3BT BTl YT BrsHel RUle 8] s 7, oifp
BIgd RUIE MM A gl & =4l 81 I8! 8, i IRGR & U 9T & ATal Bl
Y U1 Al WRPR FTE! A1 59 A Bl A T gRI S BRI il 3R Sfra g
BRI P d1E S 9 Brsao RUIS 3Mmeht, S At 92 I+ 317, S9P d18 AT A
P 3fex ==l g, a1 § wwsr) g fb a8 Sgrer S g1l Brsad RUE o 4 usd
B 3B IaT BT SFUd Uadld el 81Tl 39 de¥ § II9™ g Pl HIoTdT g UASIY
PR BT U IR% Ig Hel & & ol AR H §Y 9 helicopter Hig & HAHA
H PIB! SIET STl d YR B3N ©1 AISG] bg &I ARPR U1 39 I Bl e
& oI 59 Ade H Scoll & PIC T I81 Bl ARPR BT galell SdR ol o Al el &
RET &, g8 W S &1 vy 81 98] gl O, §9 ARl 9 HIU9 UIe] Bl g Hedl
g 5 a8 99 Ioifs g9 @t 91991 & fhar < @1 B1 SHa) urdt 9 Iy Aani
P! GG B & oY I8 F9 UH AT & T8 fhar S &7 8, 4 $9 A
H I B S FE AR H gHD! [ Gl S Aredl 2l 395 i 8 I dh
ST I8 W S el § {6 399 S A §= @ S §, 918 9 93 SfUdRI Bl
IT g IOl AT B, SIP AH SOIFR 819 d1RTI 39¢ A1 & SIh RIaTd e
BT BRIAET W B ATl TR Uit &1 98 At we B 5 9 9He | adHE
g DI WRHR gRT WGIRIS T 3T g TOiRgal gRT S |l SIig-ggdrd $_1s off <&l
2, 98 & Wwe ¥ w9 98 e =1y ofR vy R B =1yl e Q) e
BT qHY I GBI 8, AbA IM Tb BIs WEl A2 M el AT 81 BART el Bl
JE Bl 2 6 S "Wl & S Sl ARSI S TSRl @) @l ¥, 98
SIrE QX1 ORE 9 freer g @12y, WEl M A8y iR SHd! ST ofdl A8l dAcdhIMT
T1fev| fTa Seel 81 b, IR & AT Fal deF 39 I8y, offh Uar gl
8l U1 &1 &1 34 T Sl Al I AHH MY §, 99 A1 g Siferhier das el & ToR
3T BT B Y wrgaer Rule 78l ang 8, oifed R d¥ie 9 SIRIY-TIRIT 1T ST
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T, SN a1 B daEy € ToR on @ Bl U IR # ey urdt @1 Fw @t
WHR A I8 BBl ¢ P 39 AMel Bl WIS g =g Sfra QoI gRT S WY 514
Tedle @l Sl &l ¥, 98 AFg G B @ ey § & 8 ARyl gwR) urdt
BT I8 Hel © 6 g i TR 7mer &1 Rifd B & ol PB 3R H8 I &
3R T U B IR A IO F AN $B AR B I8 Tl WEl 727 @Il B A
3 =Ry, gafey Wdiens a1 o= S UoiReal, S $9 Ao B o @) el g,
dql 98 S AFHR GEF BIC B FERE F g A1y, 91 9el 92 SeEiial &
AT A bl $0h A1 B 5 YHRO H S W g QM AT 8, ITb1 WY G
8 Wh| 3 B e, dfce 39 AR § Fel H g8 I P drsdl § b sAr) urdi
U A B S AT G BIE @ FIRE F Svm # A gafery a1 @ g,
Fiifd o $© aul A Wdes STid Yokl Bl odR ARG MH AN BT T8 AT
g 5 <91 &) Halea g voikdl, SRS &1 I8l Sifhdy ISR 8 $r e
AT 21 396 A1 B ANl BT I8 W A 2 B S W 9t e B w R A
B 8, 98 MU IorIfTd @i # 36T ey gHUANT & Sl Bl 390G IMd
SETERY BHR A Hiv[e &, § S9$ Srel f&cad # el S =) g1 v fRufey 4
AR AW, S A JEyul 3R o1y TRIR Al B, sH@! St A G BIe
! fFRE # € B ARy, Y A FE B R A A0 B, a1 59 A B
BISTd S RUIS 3 %, W $HR dofdl T HIUF Uil BT Udh-gay IR 3fRY-
TR ST &1 I8 Riafien M fR $© 88 a@ o) 49 81 Se, e Jee1g
I B @ FARE 9 s9@! 19 gkl 2

31d HAY H AT Y: I de 2 B 39 9 @) Sig [ sHEeR) SR fre
w9 | PI A AMRY, FAT ISFITD g9 DI AGAT F &1 $I S A1y, i b
BT ISl & Al WWAR R IR Jg IRIT o7 B & 6 a8 Ioriifasd g9 &t
YT § 81 &1 ®, -1 59 A ®I JIoHIad g9 A PI T3 BRATS AN Tl HY
iy ot T 370 FAN Gal B W FTHI 85 IF TN TS Adhdl 2l Ay TR
aEl BT AL Bl © B 39 el B PR, S B 39 IR B8 Y g, Al STHI
g1 &7 I B1Sd T8l Telll $9P HUR HIFSAT H 37l JRIY-YIRIY Th-GAR P HUR
oI =, 8IS &1 BRIATE! S1fed &1, e 39 G9Y 8HRT 997 3 d TR Faait
{ O[S VBT 81 39 g9Y 98 HId Sl YW A S V@1 81 Ul Bl faddbe qHR 2l
S AR FEl B SR(BAR B gY, Sdid 34 HAE 7 Sfd B Blg BIgTal Rulc
A 21 < B, SHB! IR B8 B BRAE! Bl AT S BT §, STo%] ol 4§ &
BT ST R &, A1 § wwerchl § f I8 S 781 §1 394 &4 oD g ToR 37Tl
B, 909N WRAR B AR A A iR gAR fQuer &) ok [ fl 3R Uit B Re o
W IR W U8 Hel § b 39 AW @1 et Sig g Ayl w3 S $ER 99 E,
MY A Jg= #31 S & 39 HUR di Y 3R 9 A B Sl ARIE Sffg
B & 8, IE AT GEE BIC B @@ H IS 1Y, 91 SI1ET 98] g1, d1f
59 P1 gY 3R U BT YT AR & | 31 Fb| U § AT Bl § 3R orue)

g1 IS FHIE DR gl g=are|
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SHRI TAPAN KUMAR SEN (West Bengal): Hon. Vice-Chairman, Sir, my point
is, we are in the midst of a very restive situation of blame game with the motive
to keep the pot boiling. Why? The offence that has already been committed and
came on record, but finally, those offenders go scot-free. We have seen previously
in 2G, in CWG, many noises were there in the House, but, yet somebody is to be
convicted. Yes, some of our colleagues in this House had gone into jail and came
back, some are still in jail on different other corruption charges, but nothing got
concretized. Unfortunately, in this case that should not have happened. It is because
the matter was detected somehow that something is fishy as back as in 2012. The
UPA Government also processed some action on the basis of that. Finally, the
CBI was ordered to inquire and a case was registered in 2013. That is on record.
But, thereafter the file did not move from 2013 to 2016 in order to keep the pot
boiling. The CBI has also got a regulator in it, just like the regulator of a ceiling
fan. Sometimes it is slowed down, sometimes it is speeded up in order to set the
correlation of forces in the House, in which Bill whose support is to be taken, in
which Bill who is to be neutralized. And, in all those things the CBI regulator is
being utilized. That is the most unfortunate part of the story in our society, the
most unfortunate! I am reading out from the response of the hon. Minister in reply
to an Unstarred Question on the issue of AgustaWestland. He replied that in March
2013, the CBI had registered a criminal case. He also told what the ED had done
on 4th March, 2016. So, instead of making political postures, it should be taken to
a logical conclusion. Yesterday or day-before-yesterday, in this House, while dealing
with the Mines and Minerals (Development and Regulation) Amendment Bill, 2016,
a talk had come about that it is a crony capitalism. My friend, this side, made this
observation. We had heard the same sentence, same adjectives, same qualifications from
the other Members of the House also. I had responded that the present capitalism is
in a crony status. And, when there will be any deal and there will be no exchange
of money here and there, it cannot absolutely be ruled out. The whole system — the
bureaucracy, the technocracy — is involved in this very polluted economic system,
we are operating inside. That is what is in the era of cronism. So, in that kind of
a situation, a strong political will, a strong governance must be there to save the
whole system and save the country, save the concerned deal, which is taking place,
from such kind of perversion and degeneration. And, for that, instead of blame
games, — the matter was put on track, the CBI inquiry was ordered, money was
recovered, three helicopters were impounded, that should have been continued — the
speed must have been maintained. And, for failure of the maintenance of the speed,
I think, both sides are responsible. We have to share our own responsibility that
we could maintain the pace, which had started. I know what is going to happen

after this; I am fortunate that I am in a position to speak without any desertion and
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disturbance. I do not know my subsequent colleagues who would be speaking here
would be free from that or not. But I am fortunate for that. I fully endorse what
bahanji has suggested and I fully agree that instead of making a political posture
and instead of again spoiling the atmosphere, it should be speeded up. Let us not
again blame each other and take credit. Whether it is high or it is low, what the
flying is, I think, those things are not at all relevant now. After the CBI inquiry
has been ordered, let the CBI take over. And, in order to make the CBI free from
the 'ceiling fan regulator' to settle political scores or settle political adjustments, let
these inquiries be carried out by the CBI under the strict supervision of the Supreme
Court... with an expectation, again, in this very polluted atmosphere, — let us
expect — that that will ensure to some extent a foolproof mechanism to reach the
truth, instead of this mudslinging and muckraking political exercise. I think that
is the most advisable thing which I will urge upon. I will also urge upon all my

colleagues in the House, let us go into that trajectory. Thank you.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Thank you. Now,
Shri Dilip Kumar Tirkey.

SHRI TAPAN KUMAR SEN: At least remember, I have finished one minute

before, Sir.
THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Thank you very much.
SHRI TAPAN KUMAR SEN: Give me one minute extra next time!

3t fachiu o foast (@NfSem): Suwvmafa S, &9 @ onel I8! ha & U
BB gHIce TTT W 919 B W2 &1 B Whed ATSTdhel HBIET & AT 8l 8 diH-
IR AT H S BT Thed AT &1 gl S8l d& FRAT $I 91d &, df Jg 2013 H
AdPH A AT 39 91 B T 3 AT &l Y &, b T8 TR Y HATSA DI a1
g ¢ % g9 I aran A1 udbel T 7, AP gF o 9l & I H $B AqH el
T A8IGY, R < § B! o<t &) 919 I8 8 fb 99 3ol § dls 3R 8l B &,
Tl g8t & P BT SHISH oMM & 91 89 @ I8 TR T4l &) I8 &l I8 f 8IR
fore fa=ar @t 919 21 @ 7EIGY, IE S Whsd 2013 ¥ MRT AT, S SR GBI @Y
TgHe oY, a1 N T ¥ 3R HIUT &I Tg-He - Jel diid I, UaR d H, TR
foram grar, @ ¥ onel ug foF & <@ &t T8l faran ot |1 | ¥ THSIY @
TgEe B, O W WA I TASIU Tg-He o048 T of dadl ol aF § I Per
e ET g P 39 Sl 30 § ofsd I8d € SR BH I8l W I TS W 91|
B BT HIGT Tei FedT g1 W WA F g SFI UISiS $ 8 &4 a9 <A1 918 vl

W, 99 g9 S & 919 &= g, a1 S%ha I 7 ST § RTeT gRauN!
BT ARl ol S Rived 8, S99 10 9 12 9T @NIg § o I 21 S99 I8 W
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SHRI MAJEED MEMON (Maharashtra): Thank you, Sir, for giving me this
opportunity.

Since the last week of April this year when this Italian Court, Milan court's
judgement surfaced, there has been a raging debate and discussion in all the electronic
and print media with regard to the questioning of this defence deal and the corruption

involved within it.

I am pained to say that since this deal, although it relates to some several years
earlier, relates to defence and defence indirectly means security of my country, it
assumes great significance because we cannot compromise on the question of security,
come what may. Now, as far as the repercussion of this 225-page Milan court
judgement in appeal court is concerned, it has double effect in the sense, as far as
our country is concerned, that it has political fallout as well as legal fallout. I am
sorry to find that everybody seems to be examining the political fall out, ignoring,
forgetting or undermining the legal fallout thereof. In my humble submission, I want
to tell this House and to the Government that whatever may be the judgement, 225
pages of a foreign court, it is not binding on us at all. We are a sovereign country.
We have our own competent and efficient legal and judicial system and even if the
findings are directly pointing at somebody, we cannot send that person to jail for

one day or fine rupee one unless that person is subject to the procedure established



338 Short Duration [RAJYA SABHA] Discussion

[Shri Majeed Memon]

by law by our own Constitution and by our own sovereign rule of law. Why is so
much noise being made? The accusations are made from this side to that side and
from that side to this side, "You are involved; I am not involved. In my humble
view, as a practicing lawyer, I must say on the floor of this House that all that is
received by us through this judgement is some information which information needs
to be tested by our own norms, by our own principles, by our own laws, by our
Constitution, by our penal code, by our relevant laws. Please remember that this
225-page judgement is consequent upon a trial court judgement, 145-page trial court
judgement, which was given in October, 2014, and the appellate court has reversed
that judgement. So, there are findings of two courts, although a lower court and a
higher court, which differ from each other, and whenever it happens in our country
also, we can't take everywhere every word of even appellate finding to be gospel
truth and, more particularly, if it is not tested by our laws and our system. I am
surprised to find that way back in 2013 when the UPA was in power, the then
Defence Minister, upon revelations made by a newspaper, made a statement in this
particular deal that 'we would pursue seriously an enquiry into this matter', and some
consequential cancellation of helicopters took place, the CBI enquiry was ordered and
the CBI agency filed an FIR against 13 persons. The Enforcement Directorate also
began probe. One does not know what happened to that. We are in 2016. From 2014
onwards, for two years, what did the present Government do to pursue it? Had it to
be woken up by this Italian judgement? This is a very important question which, I
am afraid, must be satisfactorily answered by the Government when they will reply.
Remember one thing, laws of our country are independent of laws of other countries.
When we talk of law relating to bribery, when we talk of law relating to money
laundering, when we talk of law on cheating, we have our own penal provisions,
which deal with every aspect in great details, duly interpreted by the highest Court’s
wisdom. So, we don’t have to look to anybody else’s laws. As far as our laws
are concerned, they may not be entirely the same and identical with the Italian or
the US laws. For the benefit of the Members here, I must say that as far as the
United States, Italy or some of the other advanced countries are concerned, they
have a concept of plea bargaining, which is very popular. Now, this also is a case
emerging from plea bargaining, in the sense that if the accountants find that there
is some payment which appears to be dubious somewhere, anywhere in the globe,
then that company is called as an accused and given an option — ‘you plead guilty,
pay a fine and get away, or, you have to be prosecuted and tried.” Well, naturally,
the softer or the easier way is opted for by that company and they are induced to
say, ‘Yes, we gave that money to somebody’, and then, they are free after paying

a certain amount of money. It is on that statement that a prosecution as far as this
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side, the taker of the bribe, is concerned, is investigated. ...(Time-bell rings)... Sir,

I will take two minutes more.

Sir, we need to investigate as to what precise crime has been committed, who
the offenders are and they are to be dealt with according to our investigation and
according to our law. My only request at the end would be that if the CBI or the
ED is investigating, as Mayawatiji said, we would support it wholeheartedly, and
agree that this is a very sensitive and a very significant matter. This needs to be
done to inspire confidence in every citizen of India. People must not suspect the
functioning of these agencies under the nose of the Ruling Party and there should

not be any interference in it. Therefore, there should be a monitoring by the Court.
Thank you very much, Sir.

SHRI D. RAJA (Tamil Nadu): Sir, at the outset, I wish to underline that we are
having a very meaningful and serious discussion on a very sensitive issue, instead of

resorting to mud-slinging each other outside Parliament. I would like to underline this.

Sir, we attach greater importance to our defence. That is why, every year,
the Defence Budget goes up. There is no reduction as far as the Defence Budget
is concerned. But still, we are lagging behind in achieving self-reliance as far as
production of indigenous arms and ammunition is concerned. When the issue was
raised at some point in the past, the then Defence Minister, Shri Antony, who is
sitting here, assured the House that the Government would pursue the positive trend
towards building self-reliance as far as arms-production is concerned. That is what
he had said in the House. But we are yet to achieve self-reliance. The present
Defence Minister should take note of this. This is where we start importing arms
and ammunition from other countries. While we do so, we come across scams and
scandals. We saw the Bofors scandal. As Prof. Ram Gopal Yadav said, the Bofors
guns proved to be effective in the Kargil War. That is a different story, but there was
this issue. Then, Sir, we witnessed the ‘coffin scam’ at one point of time. Then, when
the Minister, Gen. V. K. Singh was the Army Chief, there were several allegations
made in the Army on various issues. I am not getting into those details, but I am
making the point that when he was the Army Chief, there were allegations. Now,
we are discussing chopper scam. Sir, in 2013, the issue was raised and discussed
in Rajya Sabha. At that time, Congress Government was there. They were prepared
to have a JPC. But now the Leader of the House, who was the Leader of the
Opposition then, was opposed to the constitution of JPC saying 'It is an exercise
in futility'. He said, Tt will be an exercise in futility'. Some other leaders also said,
'Tt will become a political cover-up'. That is how JPC was not constituted and the

case was handed over to CBI. Now, two years have passed after you have come
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to power. What is the progress made by CBI? When all is said and done, there
are criticisms against the CBI also. CBI is the premier investigative agency; we
should respect that agency. It is our agency; we have constituted it. When all is
said and done, it is the premier investigative agency. It has done some work. Now,
you are at the command; you are in power. What progress has CBI made? What
review have you made? Instead of levelling charges, you tell this to the House. As
far as defence deals are concerned, there is no transparency. As far as corruption
is concerned, everybody will solemnly declare that there should be zero tolerance
towards corruption. All parties declare and say that we will fight against corruption.

Then, why corruption continues? Why corruption in defence sector continues?
(MR. DEPUTY CHAIRMAN in the Chair.)

That is what we should say. Sir, let us honour our jawans, our Army, our Navy,
our Air Force. They are working in difficult conditions safeguarding country's defence
and the security of the country. I will not blame our jawans for scams. These scams
are all at higher levels. What has the CBI done so far? You come before the House
with your progress report. You ask the CBI to speed up the work, complete the
work, within a time-frame and, as Behanji has said, let there be Supreme Court's
monitoring and supervision on the case. Why not? That is what we want to ask. The
Government should respond; the Government should tell us what its understanding
is. Are you trying to use it only for political purpose or to fight corruption? I tell
both the sides, and all the sides, let us not politicize the fight against corruption.
Let us fight against corruption. It is eating the vitals of our democratic polity. We
cannot make such corrupt practices to continue, particularly in defence sector and
in defence deals. That is where I earnestly urge upon the Government to ask the
CBI to speed up its work with a time-frame and let the investigation be monitored
by the Supreme Court. Let the country know the truth; let the Parliament know the
truth; let the people know the truth; let not the culprits go scot-free, and if there
are culprits they should be brought before the law of the land and they should be
punished. Why not? After all, we are a country which believes in Rule of Law.
Let law take its course. And if somebody has committed mistake and betrayed the
confidence of the nation, they must be punished. One should not play with defence
deals. After all, it concerns the security of the nation and security of the people.
That is where, Sir, once again, I urge upon the Government instead of making
speculative statements, instead of making political statements in public domain, you
really ask the CBI to complete the work. You give a time-frame and tell the House
today what your time-frame is. You ask the Supreme Court to monitor the case and

let the country know the truth. Thank you, Sir.
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DR. SUBRAMANIAN SWAMY (Nominated): Mr. Deputy Chairman, I will begin
by pointing out that...
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2T will begin, Mr. Deputy Chairman, by pointing out that on one occasion earlier

last week, you had expunged my statement in which I tried to quote the letter of
Christian Michel. Today, I found to my surprise that the hon. Member from the
Trinamool Congress quoted that letter. It is on record now, and my good friend,
Mr. Abhishek Singhvi, also quoted from another letter written by Mr. Haschke. So,
if I mention those letters, please don't treat me separately and expunge it because

now it is part of the record.
MR. DEPUTY CHAIRMAN: We want a smooth debate.

DR. SUBRAMANIAN SWAMY: Yes; in doing that, if I quote that letter, it will

be unsmooth. The rule has to be the same for everybody.
MR. DEPUTY CHAIRMAN: You know it.
DR. SUBRAMANIAN SWAMY: Yes, I know it.

MR. DEPUTY CHAIRMAN: What is important is that the discussion should
take place and the Minister should reply.

DR. SUBRAMANIAN SWAMY: 1 know that, but there is no law that I can't

quote a letter but other Members can quote the same letter.

Now, I had the benefit of listening to other Members, and I have noted some
of the points, but I will begin by saying that Mr. Singhvi's reply was the usual
one that I hear in the courts from him, and recently, after arguing against me, he
lost in the High Court and then again in the Supreme Court, and I hope to defeat
him again in the Patiala House Court very soon, but I am saying that this has got
nothing to do with vendetta. This has nothing to do with imagination by which we
make these allegations. We are at an early stage of prosecution. In fact, it is the
investigative stage and, therefore, I would like to make three things very clear. First
is as to what are the admitted facts, which they also cannot deny. Then, out of

those admitted facts, what is the criminality? Finally, the third part would be as to
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how do we proceed now on the basis of what we know, where I will make some

suggestions to the Government.

So, first of all, I would like to say that the admitted facts are in answers to the
Parliament questions, the CAG Report laid on the Table of the House in August,
2013, and the judgment of the Italian Court equivalent to the Italian High Court.
These are the admitted facts and 1 begin first by saying that yes, it is true that
the NDA had initiated the process for buying eight new helicopters to replace six
old helicopters which were purchased in 1988. But the objective was that VVIPs
should be able to fly to those remote areas such as Siachen or North-East, and,
therefore, ought to fly at heights above 6,000 metres, and should be out of the
range of shoulder rockets. In Siachen, they can easily be targeted from the shoulder
rockets by the people from other side of the border, or whatever it is called, Line
of Control. The helicopters should not be shot down by a shoulder rocket. For that,
there had to be a sufficient height. Therefore, the Air Force was of the view that it
should be, at least, 6,000 metres. Now, that was lowered because it was found that
this present choice that we have made of Augusta Westland could not fly beyond
4,500 metres. The question was raised as to who lowered it and they quoted Mr.
Brajesh Mishra, who was a civil servant in the NDA Government. Of course, he was
decorated by them. They gave him Padma Vibhushan, one less than Bharat Ratna.
I was just wondering as to what was the service that required him to be given
such a high honour. One day, I will discover it. But he had nothing to do with it,
and, I am quoting an admitted fact of a question in Parliament, which was filed
by Shrimati Kusum Rai — I do not know whether she is still a Member — and,
Shri Prabhat Jha. Is he here? Yes, he is here. They filed an Unstarred Question no.
654, which was answered on 11.12.2013 by the former Defence Minister, an hon.
Member of this House. The question asked was: whether Indian Air Force in January,
2004, had emphasized that the altitude requirement of VVIP helicopters be kept at
6,000 meters as an inescapable necessity, and, if so, the details thereof. And, Mr.
Antony replies, "Yes, Sir. However, in the contract signed with AgustaWestland on
February 8, 2010 for procurement of 12 VVIP helicopters, the technical requirements
specified in the request for proposal that was issued on 27th September, 2006, were.
formulated after detailed discussions among all the stakeholders and as per stipulated
guidelines." It is now an admitted fact that the people who lowered the height were
not from NDA, as they made the allegation. ...(Interruptions)... It is a question and
the answer to a question. What is it that you want to know? ...(Interruptions)... In
2004, the Air Force has taken a stand that it was an inescapable necessity to keep
it at 6,000 meters. Mr. Antony says, 'Yes, the Air Force had said but because of
2006, September RFP, we changed it after due consultation. Whether they did it for
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meritorious reason is another matter but the fact is that it is a * to say that the
NDA Government was the one that changed this specification of the height. Now,

we come to the... ... (Interruptions)...
SHRI JAIRAM RAMESH: '* is unparliamentary.

DR. SUBRAMANIAN SWAMY: What? * yes, Sir. "Terminological inexactitude'
is the correct parliamentary word.

Now, we come to the second question. Here and there, they have said, but they
did not say it here, but, I think, I should reply to it. They said that many State
Governments of the NDA purchased this aircraft, the helicopter. Well, when you
fly helicopter in Chhattisgarh, or, fly it even in Maharashtra, there is no problem
of shoulder-rockets or enemy across the border. And, therefore, its ability not to be
able to fly above 4,500 meters is not a constraint. There was no blacklisting. The
blacklisting is now being initiated and you have a Motion for Breach of Privilege
of the Leader of the Opposition, who claimed that his Government had blacklisted,
and, we had withdrawn it. It is absolutely untrue. I have given you documentation.
You will, I am sure, very expeditiously decide on this issue. But the fact of the
matter is that for the State Government's purchasing it, there was not blacklisting.
There was no ban on purchasing it. As far as the questions come, the issue will
arise that some bribe was given. Those people who gave the bribes are now in jail,
and, therefore, whether we should give up our right to receive the spares and other
things that we bought. And, therefore, the process has to go on. Now, after the
High Court judgement, the process of banning the company is being worked out.
I am sure, had a chance been given to the Defence Minister to say everything in
the very beginning, much of the debate would have been much enlightened. Now,
what had happened was, at the NDA period, that after these strict restrictions, only
one helicopter survived. It was the Euro helicopter no. 225 that became eligible.
The NDA took the point that if it is a single vendor, then there will be questions
raised. So, let's see whether within the framework we can work out in such a way
that more vendors can be brought in. The NDA Government also noted that the
SPG had not been consulted. After all, this helicopter was for the VVIPs. So, SPG
should be consulted. Therefore, these were the two additional points that see if you
can have more than one vendor and have the SPG consulted. That is all that the
NDA had said, and nothing else was there. There were no directions on changing
any other restrictions. Now, what happened, once the UPA came to power, there
were a lot of changes that were brought in. The UPA took office in 2004 and the

Ministry of Defence went beyond these two aims, that is, try and get more than one

*Expunged as ordered by the Chair.
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vendor and see that the SPG is consulted. Well, certainly, the SPG was consulted.
But now they added additional parameters which ultimately made it clear that only
one helicopter would qualify, and that is the AgustaWestland. This is described in
great detail, which I am not going to read, in the CAG Report laid on the Table
of this House. All these are there. But some of them I will bring out because they
are stark, and it shows that there was mens rea, so to speak, an intention to create
a situation where you would buy only AgustaWestland. One change of parameter
was clearly mala fide. Every helicopter, except one helicopter, has, what is called,

the cabin height of 1.45 metres or less.
it ¥RT Aea: W, g el e g .. cay)...
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1. gEwvEd @r: § amudl g fer L (@ae).. $9 UBR B 9
CEUINGSIRIRIE QIDPY ...(FAYM)... The question, therefore, ...(Interruptions)... The
international norm for cabin height is 1.45 metres. You have to bend a little. Most
Indians are not above 1.7 metres. In most countries also, the average height is less
than 1.7 metres. Therefore, 1.45 metres was widely used because it has a great
structural effect on the helicopter if you have a large size cabin height. But the
parameter of 1.45 metres was changed by the new UPA Government to 1.80 metres.
...(Interruptions)... Yes, they must be very tall. Ghulam Nabi Azad must have been
thought of as the VIP who will use it. ...(Interruptions)... I don’t know. The issue
is ...(Interruptions)... The issue is that there is no other helicopter produced in the
world which has 1.80 metres or above cabin height. That means, you had already
started the process to see everybody else is eliminated and only a particular helicopter
is purchased. This, in my opinion, is a clear case of mens rea, and something on
which they can be prosecuted. Of course. ...(Interruptions)... Under Section 13 (1)
(d) (iii) they — the Ministers and the civil servants — who agreed to this can be
prosecuted under the Prevention of Corruption Act. And so, I would advise the
Government that those who are responsible. ...(Interruptions)... Do not worry, I will

come to you also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Please allow him
to speak. ...(Interruptions)... Please listen to him. ...(Interruptions)... Then you can

respond, after listening to him. ...(Inferruptions)...

DR. SUBRAMANIAN SWAMY: They are finding the facts are indigestible. That

is the problem. ...(Interruptions)...
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Now, it is other changes also. One is that the field trials should be on the
aircraft you are using. They say: ‘No, no. In many aircrafts we have done field trials
abroad.” I am not on that. But the aircraft that you are buying, that same aircraft
has to be subject of field trials. They did not use the AW-101 aircraft, which they
bought, for field trials. They used another helicopter, which is another * committed
on the people of India. ...(Interruptions)... Of course, they chose to have the field
trials in Italy. Italy is a nice place, of course, and, therefore, I have no objection
to their doing the field trials in Italy. But why did you have the testing done on
another helicopter and say that AW-101 has now passed the field trial? Tell us. That
is a * and they are prosecutable under Section 420 of the IPC. ...(Interruptions)...

The third corrupt act.....(Interruptions)... The third corrupt act......(Interruptions)...
The original proposal was to buy eight helicopters. Now, suddenly, after it became
clear that Agusta is the only one that is going to qualify, they decided to buy four
more. The CAG says already, the present eight, which were being used Mi-8 or
whatever, which were bought in 1988, were hardly utilised. In fact, the average
utilisation was 29 per cent only. What was the need for these additional four? Who
were you think was the VVIP. ....(Interruptions)... extra VVIP, who you wanted to be
given exclusive use so that it is always available, perhaps, in the backyard? Therefore,
for this, the Government spent an additional amount of ¥ 1,400 crores. Now, when
the price negotiation started, there is, what is called, a benchmark estimate. Usually,
you ask the Air Force to give you a benchmark estimate. The Air Force in January,
2006 quoted the benchmark for this whole deal as ¥ 793 crores. It was the estimated
cost and then you could add plus-minus a few things for other service charges. This
was approved by Mr. Antony, Minister of Defence. But in September, 2008, the
Committee, which was called the Contract Negotiation Committee, rejecting the 793
number, arbitrarily fixed I 4,877.5 crores as the deal, which is six times more than
what the Air Force had decided. ...(Interruptions)... And this is there in the CAG
Report. It is an unbeaten fact — X 4,877.5 crores, when the Air Force said ¥ 793
crores, and Mr. Antony, as Minister of Defence, had put his signature on it in the
Defence Ministry. Which was that authority above Mr. Antony who overruled him?
...(Interruptions)... From my personal knowledge, I will say it was not Dr. Manmohan
Singh. He would not do any such thing. Thereafter, and this is an interesting part,
the Contract Negotiation Committee says, “This is our benchmark number and you
make a proposal and we will negotiate.” Then the AgustaWestland says, “But we
don’t want so much. We only want ¥ 3,966 crore.” So, there was no negotiation.
Deal was completed without any hassle. This is another Prevention of Corruption
Act violation under section 13 (1) (d).

*Expunged as ordered by the Chair.
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Now, we come to the criminality. Mr. Deputy Chairman, it is very well- known
that corruption has taken place in this matter. Mr. Sharad Yadav may be living in
another world. He has not read the statement of Mr. Antony where he said on March
25, 2013, “Yes, corruption has taken place in the helicopter deal and bribes have
been taken.” He is sitting here. I don’t think he will deny it. He said this to the
Press. He said this privately to many people. Now we know that bribe was taken.
It cannot be just one person in the Air Force. He cannot do this alone. The Italian
High Court judgement says that there were servicemen, there were bureaucrats and
there were politicians. They gave some names. In some parts of the judgement,
they have given full names. But in one note written by one of the middlemen, it
is AP, etc. Now, Mr. Singhvi, taking advantage of the fact that most of us here are
not lawyers, quoted a judgement of the Hawala case. He said that it was rejected
and Mr. Advani was freed, Mr. Sharad Yadav was freed and everybody was freed.
He should read the whole judgement again or read the judgement fully here. The
Evidence Act makes it very clear that while the conspiracy is being executed, these
are prime facie evidence for prosecution. What happened in Hawala matter was that
this fact was discovered after everything had been executed. It could not be used as
evidence in the final trial when the charges had been framed. There is a distinction.
Today, on the basis of AP and my suspect, you know who it is, the CBI can go
and interrogate him and all the names mentioned there, including the allegation that
the then Prime Minister of India was contacted or was not contacted. It is only the
interrogation that can tell us about it or what we call recording of the evidence of
witness under section 156 of the Cr.P.C. What it says is that a plea was made to
somebody in high places in Italy to make the Prime Minister of Italy contact our
Prime Minister. I have great regard for him. I know that personally he would do
nothing wrong. But he takes orders very easily and that is his minus point. Now
I would say this because his name appears so specifically and the judge says that
after that they never got any documents except the CAG Report and the contract that
was signed between the two countries or the helicopter company and the Ministry of
Defence. That is all they received. So, we need to ask Dr. Manmohan Singh whether
you had decided not to give any documents to the Italian Government even despite
their request. If so, did he take the decision himself? Or was it the Cabinet decision?
Or was it a super-Cabinet decision? Or did you get the orders from somewhere else?
He has to make it clear. And I would say quoting the letter of Christian Michel
that the person named there should also be interrogated, and in my opinion, should
be interrogated first because it says that that person was the driving force behind
this deal. That person was not a military person. That person has no qualification

to talk about military technologies and if she is the driving force, the CBI has a
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right to speak to her and ask what she knows about this case under Section 156
Cr. P.C. Now, the criminality has been established because the total commission is
roughly ¥ 250 crore. There is a pie-chart given in the judgment which says how
it was distributed. So, Mr. Deputy Chairman, what I would say is that un-admitted
facts and admitted facts ...(Time-bell rings)...

2 YR A THAl: R, g9P! dia ARG, gART 91l & S iR Wi g,
B S M a5yl axd § ...(@ag)... M I8 & IRgE & st aiet &
Tred Wl A & AT gl ... (FagH)... 3 diel SNyl .. (FEeTH)... 89 319 dIe
& I AR W & M GG B ol L..(FAH)... 37 dle SNl .. (IaT). .

. M MYTA gIed: R, I§ 3961 de- A Bl

3t JER IEN THhdl: W, I§ TP Asd W Bl ...(FAUH)... I, AIFRR
TR B Hed W W) A8 AST Al gl ... (FaHH). .

MR. DEPUTY CHAIRMAN: If it is maiden speech, it is only for twenty
minutes. He has spoken for more time. Okay. Conclude as early as possible. You

have made all your points.

DR. SUBRAMANIAN SWAMY: No, no. I have many more, but I have got

the Party time now from the Parliamentary Affairs Minister. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, no. Party time is over. ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: How much more? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Dr. Subramanian Swamy, please see the display
board. ...(Interruptions)... Party time in ‘balance’ is minus five. ...(Interruptions)...
JMMYBT SISH dTDh!T &l Bl ...(TALT)....

DR. SUBRAMANIAN SWAMY: Sir, Akali Dal is also giving me time.

MR. DEPUTY CHAIRMAN: But, they have no time. ...(Inferruptions)... Your

Party time is over. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: All right, I will conclude. That will be a long

conclusion, but I will conclude. ...(Interruptions)...

First of all, on page 225 — please let it go on record — the High Court judgment
of Italy details the corruption lobbying by Italian company to get deals in India.
Page 9 of the judgment reproduces the chart of commission sharing. Prima facie,
that is solid evidence for the CBI to proceed ahead. If the people named are not
cooperating, then there should be custodial interrogation as, I think, Mr. Memon

had suggested. I agree that it should have been done long time ago. But, that does
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not mean that just because it was not done two years ago, it should not be done
in the next three years. In the next three years, I will also be there. I file private
complaints and I have now developed expertise. ...(Interruptions)... 1 would put
Dr. Singhvi to brief in this. ...(Interruptions)... With my experience, I am going to
assist the Government. So, in the next three years, we will definitely find out all

those who got the money and we will put them in the right places.

Now, the second prima facie evidence is a hand-written note written by the
main broker, Christian Michel. Is he connected with some people in this country,
particularly in the Congress Party when they were in power? His father is well-
established. There are documents which are available with the CBI and the Enforcement
Directorate. His father was intimately connected with many of the leading lives of
that Party when they stayed with him in London. There are records of that. The
High Commission in London has those records. Then, there is a hand-written note
written on commission sharing by middlemen, Guildo Haschke. That is also prima
facie evidence. As per the hand-written note, the total commission is 30 million euros,
roughly ¥ 250 crore. According to this note, the Air Force officials have been given
six million euros, roughly ¥ 50 crore. Top bureaucrats in the Defence Ministry have
been given 8.4 million euros, roughly I 75 crore. And the last category is political
leaders and it is written that the money of X 125 crore in total is being given to
AP. Now, who is this AP? We will have to find out. ...(Interruptions)... Well, then
these Italian people must be crazy to give it to somebody who has nothing to do
with the UPA Government. The judgment in page nos. 193 to 204 named — you
please read that judgment — AP. Who is that A.P.? By name it says he is a Political
Secretary. And if I say Political Secretary to whom you will expunge it, Sir. So I

will not say. ...(Inferruptions)...

SHRI AHMED PATEL (Gujarat): Sir, I should be given the chance to clarify

what he is saying. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: I am not talking about you. ...(Interruptions)...
Why are you getting,. ...(Interruptions)... 1 don’t know. ...(Interruptions)... 1 said, he
named it as a Political Secretary. ...(Interruptions)... Political Secretary to whom?
...(Interruptions)... 1 did not say Political Secretary to whom. Why is he getting
so touchy about it? ...(Interruptions)... The photos of blank blank blank and blank
blank blank were shown ...(Interruptions)... to Mr. Haschke in the trial by the Italian
prosecutors and said who are these and he named them AP and the other person
who cannot be named; otherwise, you will expunge it. These details are mentioned

in pages 193 to 204. ...(Interruptions)... Apart from these pages,... ...(Interruptions)...
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SHRI ANAND SHARMA: Sir, | am on a point of order. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Yes, point of order by Shri Anand Sharma.
...(Interruptions)... Others sit down. ...(Interruptions)... 1 allowed Mr. Anand Sharma.
...(Interruptions)... 1 am allowing Mr. Anand Sharma. ...(Interruptions)... 1 have already

allowed Mr. Anand Sharma. ...(Inferruptions)...

SHRI ANAND SHARMA: Sir, we have been discussing this matter and the
discussion will be continued. The rules have been observed. Now they are being broken.
...(Interruptions)... Whatever is being read,...(Interruptions)... Please. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Which rule is being broken for my information?

...(Interruptions)...

SHRI ANAND SHARMA: If we can listen, have the patience to listen. It should
be authenticated and, at the same time, I am also demanding that all what has been
quoted should be authenticated and tabled. Number two, the Defence Minister and the
Government, for the last few days what is going on outside the House, please table
today authenticated, certified copy, scrutinized by your Law Department and the MoD
here, and not website, not website. ...(Interruptions)... You place it...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now please. ...(Interruptions)... Please sit down.
...(Interruptions)... Let me deal with that. ...(Interruptions)... Sit down. ...(Interruptions)...
No point of order. ...(Interruptions)... Sit down. ...(Interruptions)... Please sit down.
...(Interruptions)... No point of order. ...(Interruptions)... I am not allowing you. Sit
down. ...(Interruptions)... Now listen. ...(Interruptions)... Mr. Subramanian Swamy

...(Interruptions)...
DR. SUBRAMANIAN SWAMY: I am concluding, Sir. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now please. ...(Interruptions)...

SHRI AHMED PATEL: Sir, I challenge him. ...(Interruptions)... Whatever he
says, he should prove; otherwise, he should resign or I will resign. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, please ...(Interruptions)... 1 will come to that.

...(Interruptions)... Mr. Subramanian Swamy, it is only this. ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: I am concluding, Sir. ...(Interruptions)...
SHRI AHMED PATEL: Sir, I will resign.....(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Subramanian Swamy ...(Interruptions)... Now,
they are only demanding the right thing as per rules. Since you quoted, number one,
you have to say where you have quoted from. Number two, you have to authenticate

it and place it on the Table of the House. Do that. ...(Inferruptions)...
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3l AR AT AHal: TR, THBI I8 D] Sb T8l &l ...(GYM)... You have
instructed and he will explain. ...(Interruptions)... What is going on? ...(Interruptions)...
* (FAUM)... & FT TP 872 ...(FGHM)....

MR. DEPUTY CHAIRMAN: I have already asked him. ...(Interruptions)... Now
please go back. ...(Interruptions)... Please go back. ...(Interruptions)... 1 have already
given the ruling. ...(Interruptions)... He has agreed. ...(Interruptions)... Now please.
...(Interruptions)... He has agreed whatever he has read, he will authenticate and

place it on the Table of the House. ...(Interruptions)...

THE MINISTER OF URBAN DEVELOPMENT, THE MINISTER OF
HOUSING AND URBAN POVERTY ALLEVIATION AND THE MINISTER OF
PARLIAMENTARY AFFAIRS (SHRI M. VENKIAH NAIDU): Sir, before Mr. Swamy
says something, I would like to bring to your kind notice, these things have already
been said by my valuable colleague advocate on the other side Dr. Abishek Manu
Singhvi. As he has not authenticated... ... (Interruptions)... Ahmed bhai, please have
some patience. Secondly, Sir,...(Interruptions)... It is very relevant. We are in the
House and the entire country is watching us. The other day, my friend, the Leader
of the Opposition, said that the Indian Prime Minister met the Italian Prime Minister.

He quoted a newspaper report. He did not authenticate...
MR. DEPUTY CHAIRMAN: There is a notice for a Privilege Motion.

SHRI M. VENKAIAH NAIDU: So, my point is, as Ahmed bhai, as a Member
of the House, has every right to contradict or make his observation, let Shri Swamy

complete his speech. After that, let him say what he wants. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: But Swamyji has agreed. He has agreed to
authenticate. ...(Interruptions)... Mr. Swamy, are you agreeing to authenticate?

...(Interruptions)...

SHRI PRAMOD TIWARI (Uttar Pradesh): Since the name of the Member has

been taken, let him clear his name. ...(Inferruptions)...

THE LEADER OF THE OPPOSITION (SHRI GHULAM NABI AZAD): Sir, only
two things have to happen. He has taken the name of a Member of Parliament. So, he

should be allowed to speak. That is No.l. Secondly, he shall have to authenticate it.
MR. DEPUTY CHAIRMAN: I have already given the ruling.

SHRI GHULAM NABI AZAD: And in response to what the hon. Parliamentary
Affairs Minister has said, I also quoted somebody and they have brought a Privilege

*Expunged as ordered by the Chair.



Short Duration [4 May, 2016] Discussion 351

Motion. Now, he is quoting the same person and he will also have to face the same

Privilege Motion. ...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: He has not taken any name. ...(Interruptions)...
SHRI AHMED PATEL: What is he quoting? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: I quoted the judgement which Mr. Singhvi

quoted. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Swamyji, please listen. The point is, with regard
to the issue raised by Venkaiahji, already a notice for a Privilege Motion is there
and that is under consideration. But what has been read by you has been objected

to. And you mentioned the name of the hon. Member here...(Interruptions)...
DR. SUBRAMANIAN SWAMY: No, no. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I will go through it. ...(Interruptions)... Anyhow,
I have given the ruling that you should authenticate. Do that. That is all.

...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: He has not taken any name. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please conclude now. ...(Interruptions)... Your party

has no time left. You have taken 14 minutes more. Please conclude. ...(Interruptions)...
DR. ABHISHEK MANU SINGHVI: I am on a point of order. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: I will give him time. Now please sit down.
DR. ABHISHEK MANU SINGHVI: I will take 30 seconds. ...(Inferruptions)...

DR. SUBRAMANIAN SWAMY: He quoted the judgement. Please see the text.

...(Interruptions)...
SHRI AHMED PATEL: Let him say what he is quoting. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: I am quoting from the Judgement.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: After he completes, you can say that. ...(Interruptions)...

I have already told him to authenticate it. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Let Mr. Manu Singhvi also authenticate.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Jairam Ramesh, I have already given the ruling
that, firstly, he should say what he is quoting from. Secondly, I also said that he should
authenticate. Then, why do you have to do that? Let him proceed. ...(Interruptions)...

SHRI JAIRAM RAMESH: When will he do it?

MR. DEPUTY CHAIRMAN: He will do that. It is my ruling. Please sit down.
There is a procedure.

SHRI M. VENKAIAH NAIDU: Let the Chair decide, Rameshji. ...(Interruptions)...
Please leave it to the Chair. ...(Interruptions)... This cannot be one-sided.

...(Interruptions)... This privilege cannot be one-sided. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please sit down, Mr. Jairam Ramesh.
SHRI JAIRAM RAMESH: He has to authenticate it now.

DR. SUBRAMANIAN SWAMY: You ask Shri Ghulam Nabi Azad to authenticate

it. I will quote from his letter.

MR. DEPUTY CHAIRMAN: The Member has accepted that. He agrees that he
will authenticate it, then why do you create a problem? He will do that after the

speech.

DR. SUBRAMANIAN SWAMY: I will now quote from Christian Michel's letter
quoted by the learned Leader of the Opposition. "A letter dated March 15, 2008
seized by Italian investigators shows the main middleman Christian Michel, who is
still a fugitive, writes to Peter Hulet, then India region sales and liaison head of
the helicopter company. The letter states that Sonia is the main driving force behind
this deal and she will no longer fly in the existing Mi-8 choppers. The letter is
quoted verbatim in the judgment of the Italian High Court. Details of lobbying and
corruption of Congress leadership, writing to the then British High Commissioner in
India that he should target top Congress leadership for clinching the deal. Dear Peter,
since Mrs. Gandhi is the driving force behind VIP will no longer fly in the MI-S8.
Mrs. Gandhi and her closest advisers are the people who the British Ambassador
should target”.

MR. DEPUTY CHAIRMAN: What are you quoting?
SHRI JAIRAM RAMESH: He quoted the letter. ...(Interruptions)...

SHRI GHULAM NABI AZAD: It is totally wrong. ...(Interruptions)... Sir, this
shows that the entire thing is *. Mrs. Gandhi has no capacity.* ...(Interruptions)... This

is entirely on the basis of a fraud. She cannot use the helicopter. How can she use?

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: You will have to authenticate it.
SHRI GHULAM NABI AZAD: She cannot use the helicopter. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: I am quoting from Christian Michel, the

continuation of that letter.

MR. DEPUTY CHAIRMAN: Dr. Swamy, are you agreeing to authenticate and
place it on the Table of the House?

DR. SUBRAMANIAN SWAMY: If Dr. Singhvi authenticates, then, I will

authenticate it.

MR. DEPUTY CHAIRMAN: No, no; ...(Interruptions)... 1 cannot do that.

...(Interruptions)... Please sit down.
SHRI AHMED PATEL: He is selectively quoting.
SHRI PRAMOD TIWARI: It cannot be part of the proceedings. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Mr. Swamy,

now listen to me.

DR. SUBRAMANIAN SWAMY: Dr. Singhvi quoted the hawala... ...(Interruptions)...

Ask him to authenticate it. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: I would request the Chair to tell them not to

stand up when others are speaking. Tell them to sit down. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. Dr. Swamy,.... ... (Interruptions)...
All of you, please sit down. I will deal with that. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: What is this, Mr. Ramesh? You are a senior
Member. Don't do like this. The Leader of the Opposition will say something. Let
Dr. Swamy conclude. After that, the Leader of the Opposition can speak.

MR. DEPUTY CHAIRMAN: Please sit down. ...(Interruptions)... Please listen to
me. ...(Interruptions)... Mr. Jairam Ramesh, please sit down. Please listen to me. Dr.
Swamy, the position is this. You are saying that you are quoting from the same letter
as Shri Ghulam Nabi Azad quoted. If at that time somebody had raised an objection,
I would have certainly intervened. I would have certainly asked to authenticate it.
At that time nobody intervened, nobody asked. So, I could not do. Now I cannot

act retrospectively and say that yesterday you did that.

That cannot be done. ...(Interruptions)... Now, please...(Interruptions)... But, now,
the question is: You read some letter. You quoted and you said that it is from such
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and such letter. Then, the issue was raised here — in the House itself — that, as
per the procedure, as per rule, if a Member quoted anything from a letter or from
any document and if any other Member asked to authenticate it and the Chair also
directs to authenticate it, he has to authenticate and place it on the Table of the
House. Mr. Subramanian Swamy, listen. You cannot hide under the pretext that
yesterday it was not done ...(Interruptions)... Let me complete ...(Interruptions)... Let
me complete, please. ...(Interruptions)... Had it been raised yesterday, I would have
certainly intervened. Now it is raised, I have to intervene and enforce the rule. So,
you authenticate and place it on the Table of the House. ...(Interruptions)... Do you

agree? Are you agreeing? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, I have quoted from the judgment and Mr.

Singhvi also quoted from the judgment...(Interruptions)...
MR. DEPUTY CHAIRMAN: Are you agreeing?

DR. SUBRAMANIAN SWAMY: It is not from any other document.

...(Interruptions)...

st yHie foar): 3 e 91T B 2l ...(auH). .

MR. DEPUTY CHAIRMAN: Are you agreeing? ...(Interruptions)... Are you

agreeing? ...(Interruptions)... Otherwise, I will not allow you. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU): Sir, cannot we have an orderly debate?

...(Interruptions)... Mr. Deputy Chairman, Sir, please, one minute. ...(Interruptions)...
sft SR WY IT A B ...(AY). ..
MR. DEPUTY CHAIRMAN: That is not the issue, leave it. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, we can have an orderly debate.

...(Interruptions)...We can argue also...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is not the issue ...(Interruptions)... Why are

trying to come in?...(Interruptions)... That is not the issue. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: We can also argue with each other.

...(Interruptions)...

SHRI GHULAM NABI AZAD: Sir, there are two things...(Interruptions)...When

the other day I quoted something, number one, nobody took any objection.

MR. DEPUTY CHAIRMAN: That I told before.
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SHRI GHULAM NABI AZAD: No, no. You have missed another thing. You
missed out another thing. The hon. Leader of the House, Mr. Arun Jaitley, was
present. He, very respectfully, honourably, got up and replied to my query. So, he
did not make any objection. If he had any objection, he would not have got up
and replied to my query or question. That was closed.

Secondly, whatever our hon. Member has said, he is ready to authenticate.
Similarly, let him also authenticate.

DR. SUBRAMANIAN SWAMY: Sir, if he authenticates, I will also authenticate
...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no ...(Interruptions)...
SHRI M. VENKAIAH NAIDU: Sir, I am not saying ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, is there anything left after your ruling?
...(Interruptions)...You execute your exercise ...(Interruptions)... After your ruling,
whether there is any choice to them? ...(Interruptions)... What is there to discuss
after ruling is given by you? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given the ruling...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, once the Chair has given a ruling, there
cannot be any further commentary. What I am submitting, as Minister of Parliamentary
Affairs, is: Members have quoted from other texts today, not that day. My hon.
friend, Dr. Abhisheik Manu Singhvi has quoted something and Dr. Swamy has quoted
something. The Chair's ruling applies to both.

MR. DEPUTY CHAIRMAN: Yes, it applies to both. Oh! Yes. Since you have
raised it now, it applies to him also. There is no problem. ...(Interruptions)...Listen,
if you authenticate and place it on the Table of the House only then I will allow
you. Otherwise, you cannot speak. That is my ruling...(Interruptions)...You do that.
...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, what?

MR. DEPUTY CHAIRMAN: You agree to that ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: Agree to what? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Are you agreeing? ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Agree to what? ...(Interruptions)... Agree to
what? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Authenticate and place it on the Table. ...(Interruptions)...
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DR. SUBRAMANIAN SWAMY: If he authenticates, I will also authenticate it

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; he is doing it ...(Interruptions)... Now, listen
...(Interruptions)... Number one, you read from a document. ...(Interruptions)... Can

you hear me? ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: I can hear you now ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You use the mike ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: I don't need the mike. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Now, please ...(Interruptions)... Number one, you
have to say what document you have quoted from. Number two is, you have to
authenticate it. Number three is, you have to place it on the Table of the House.

He is doing; you also have to do. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, I will authenticate. ...(Interruptions)... I will
give you the whole judgment so that can I quote it in future. ...(Interruptions)... He has
given documents. ...(Interruptions)... I will write it and give it ...(Interruptions)... He

says that I write it 'T hereby authenticate.' That is my authentication. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Yes, do that. ..(Interruptions)...

DR. SUBRAMANIAN SWAMY: He is just writing that "I hereby authenticate."

That is how he is authenticating.
MR. DEPUTY CHAIRMAN: Yes, you do that. That is enough. That is enough.

DR. SUBRAMANIAN SWAMY: I will write saying that, "Yes, I authenticate.".

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Do that. Authenticate and place it.
...(Interruptions)... Do that. ..(Interruptions)...

DR. SUBRAMANIAN SWAMY: All right. I will now conclude, and, then, I

will go down there and authenticate.

MR. DEPUTY CHAIRMAN: Yes. If you don't authenticate, ...(Interruptions)...

whatever you say after this will be expunged. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: You cannot go out of the rules, let me say.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes; do that.
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DR. SUBRAMANIAN SWAMY: Okay. I will say. ...(Interruptions)... 1 have
already told you that I am going to authenticate. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Do that, do that. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: You need not tell me. ...(Interruptions)... Let
me conclude, then, I will tell you.

MR. DEPUTY CHAIRMAN: Okay.

DR. SUBRAMANIAN SWAMY: I will come down there and authenticate.
MR. DEPUTY CHAIRMAN: Yes, yes. Do that.

DR. SUBRAMANIAN SWAMY: Okay. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI: Sir,. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Now, nothing more. ...(Interruptions)... Sit down.
Sit down. ...(Interruptions)... It is over. Sit down. ...(Interruptions)... It is over. Sit

down. ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: Sir, why is he standing up? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is over. Sit down. ...(Interruptions)...

SHRI SATYAVRAT CHATURVEDI (Madhya Pradesh): Sir, how long are you
going to allow him? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. ...(Interruptions)...

DR. SUBRAMANIAN SWAMY: Sir, I had given a copy of an agreement to
the Secretary-General, who must have given it to you, where Mr. Christian Michel
was given six million Euros to manage the media in India in favour of the deal.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Please.

Dr. SUBRAMANIAN SWAMY: There, I wanted the Government to go into
this question as to who those journalists and newspapers are, which have been
consistently writing this information about those who opposed the deal and then
praised the deal. Those are easy to see; those articles are available in print and the
visual media. This is a very important part of the corruption in our country, that the
public is misled by false news that keeps coming. This is all paid news. There is
a Standing Committee Report which was placed in this House, which gives a great
detail of it. The Press Council is also being worried. This is also a cancer part of
the corruption in the country. Therefore, I would like the Government to go into

this matter. And, now, I will authenticate.
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MR. DEPUTY CHAIRMAN: Okay. Thank you very much. Now, Shri Anand
Sharma.
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B, Sl BT A I V&I 8, I8 BHl Wbl 81, TAY IFaTe uR erRa qr sI-l
TR, S TG 3R FFE B FAICT W T IR §AF M 1 a1 § R G 2,

I have no hesitation to say, it is the travesty of truth, it is distortion, it is a web

of deception that has been woven here, and, not only that, in a very irresponsible
manner, the reputation of many, in the previous Government, in our Government,

has been questioned. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: No, please. Let him speak.

#Y ST M g AT o1 6 3[0 & Uid Tl Bl I8 QR dead § iR
deq 4l <@ &1 &1 BH1 dle P& a1 A1 g gasl @R Aol MY § SRS vl
g o5 aro9 g, 3 91 Gl L. (FAET).... Y 69 IRIY, 4 AIDT I ST

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)...
sft Ve vl IE AIEWT, S SMY oY ¥, SHET MYBT W Ul R ... (HIETH). .

MR. DEPUTY CHAIRMAN: No, please. ...(Interruptions)... Listen. ...(Interruptions)...
ge, gl .. (caum)...

sft aeve Il ife STHHMfT ARGy ..(JauT)...

st Sygumfa: 9iferg, Sifeml
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it 3= T § Ul JMUD HEgH W 37U A A U IS BE gl ... (aH™). ..
S B9 GAd © o M9 Al Yl 9 e $8 AV SR A 8, S I8 dil AIgH T8l
g f S=iv < dig®r U fhar 8, 596 9ad aRss AdT, I e Sit Bl 319
I, ST SRYHATH & T 93 &, IRYATH & gR H fha+l MR AR 2 319 oIS
fem gu MRy, I8 d9 Fel g, R § M qg, oo I8 Ue Ha T H
W fda <l & foed § &g e I8 € SR fbaq an & | €, w®ife gg dewn &
AT 91T AI8HT 21 A1 ST #8ied, 39 9 & TP HAMIT e, Sl 379
AMALYH Tl 7819 19 91 Pel— First, admitted facts. Second, what is criminality?
Third, how to proceed in this order? HacH # HET TIT— DHgloR JAMMSE SRS Bl
RUE, § S99 W BIs 989 A8l IEdll IS & U9, U & SR AR Sl AT BT
R&is Bl TP DI &1 SToc W Bl S8 Scoll & DI P SIoHE DI gl DY
TR 919 I H sfifery wE AT @) oft, U YRA @ WS 8, We are a Sovereign

nation, the Republic of India, a constitutional democracy. We have our own laws and

our own processes. Therefore, what has been referred to must first be authenticated
by the Government, put here, scrutinized legally, so that the canons of natural justice
are not flouted in such an irresponsible manner for political reasons. We know the

agenda, and we are determined to fight and expose that agenda also.

Sir, the first issue that has been raised was about the process having been
started. It's not a disputed fact at all, either from my side or that side, that it all
started in 1999 when the Indian Air Force gave its requirement to replace their Mi-8
helicopters which were ageing. They couldn't fly beyond 2000 metres. They did not
have the night flying capacity. This is not disputed at all. At the same time, this
is an undisputed fact that the process started way back in 2002. A global RFP was
issued, and I would like to correct my dear friend, Shri Bhupender Yadav, and his
new friend that there was not one or two but at that time also, there were four
vendors. So, if anybody has given you a piece of paper saying that the process didn’t
start, let me tell you that the process had started; RFP was issued. There were four
vendors. The first vendor then, in 2002 — Mr. Swamy, take notes — was Augusta
EH-101 — let me repeat, this was in 2002 — the second was MI-17; the third one
was EC-225 Eurocopter and the fourth was United States’ Sikorsky.

Sir, when these four bids were received by the MoD on the 19th of November,
2003, the then Principal Secretary — that has been referred to, but I am putting a
date — questioned the ‘mandatory requirement’. So, for the first time, the question
of ‘mandatory requirement’ for operational purposes, to fly above 6,000 metres, was
raised then. I am demanding from the Defence Minister and this Government that
that note of 19th November, 2003 be produced and placed before the House. It

said that no Prime Minister or President of India ever visits a place or a location
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[#) ar—< wmHl]

above 4,500 metres. So, how come the altitude requirement has been mandated for
6,000 metres?

Sir, I am not levelling any allegation on the then Prime Minister’s Office nor
casting any aspersion. But, at the same time, the matter did not rest there. It was
followed through. On 22nd of December, 2003, the Principal Secretary wrote to the
Chief of Air Staff, the Indian Air Force Chief, stating why the PMO and the SPG
were not consulted. On 22nd December, 2003, a letter was sent from the Principal
Secretary to the Prime Minister to the Chief of Air Force. Hon. Defence Minister,
you must produce it before this House, so that the facts are placed correctly. Sir,
it was not only that that objection was conveyed. This letter also give a categorical
direction to the Chief of Air Staff and the Defence Secretary to ‘“re-draw the

999

‘mandatory requirements’”. The letter further states, “to fast-track process set in
motion for selection and acquisition.” Thereafter, in five months, there was a change

of Government; a new Government took office.

Sir, we too know that the Government is a continuum in many respects;
particularly, when it comes to sensitive decisions and policy matters, there is a large
degree of continuity. Therefore, the new Government had to take cognizance of what
the previous Government was doing when the process had already taken five years,
from 1999 to 2004, May. If you are trying to say that we are a system in which
no new Government should even look at the papers of the previous Prime Minister’s
Office and the previous Defence Minister, no new Air Force Chief should look at
what the previous Chief was doing, no new SPG Chief should look at what the
previous SPG Chief was doing, then, I am afraid, you will create a system which
would have no order, no direction and no control. Nations are not governed with

irresponsibility; nations are governed with maturity, correctness and wisdom.

Sir, much has been said here, attributing motives, insinuations and innuendos by
the previous speaker, including on my senior and distinguished colleague, who will
speak for himself, but I can say one thing, that those are without any foundation
or basis, malicious and motivated. I have no hesitation in saying that. I will point
out each one of those fallacies before this august House for the benefit of the hon.
Members and for the nation at large. 9X, San\‘N g hg-l Id %, ST AT G
q P8l fb vadicll &1 R ddee T8l fha1 11 I§ 9 e H Pel T, b
Ig 91d fdepet Ted 8 b single vendor situation create @1 T Tl 3T Sl AR
TR, 8 U MR AR 2, fd 98 Tofd 21 ugel 41 IR vendors ¥ 3R g
IR ¥ IR vendors ¥l ST IR vendors 2006 H AISTHAT ST &I GRBR & TII 2\1,
B AR IERT AHA 3T, f99 A ST vendors, air force &I mandatory requirement
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BT Sl BIESINAT AT, ST AFDI DI QRN B Al d & 9, Agusta Westland 101 3R
Sikorsky, SiI JMRI®T BT BfefdbIey Bl

IGH 916 IE 910 Gd Hel g b e g R ol IR gradd | a7 TSt
8S? 39 [ AHI g=iarc| ygell diof, Sl w8 |refl 7 A7 @l off 3fR | 1 W
PR g P Bl N wew™ a1 sR[R &1 I bl B, SRk § 98 < § 8l
RV, offhs aRafdddr 3R 727 I8 W & {6 e <9 & 91} 8l &9 U8 Jg
1999 I 2004 dH, TASIV IRBR & Defence Procurement Procedure, 2002 H foram
T Bl I for@r AT ® % field evaluation trial TR &1 &1 #41 S, I8 para 27
of Defence Procurement Policy, 2002 ¥ forar %, SKE QW W U g iR
H I9 g ¥ ol HoN, difch 3T SHR T P

9P dr SR & fb 2006 & Defence Procurement Procedure H ff I8 Td
TG TS SEH W U W g o7 b AT SR ;M b IEY BRAT B, Al SR
T F IR fHAT I FHAT 1 TS 2006 P G BT URT 38 B 37 AMUBT TS B
PR ...(FIIH)...

2Ry, § 93 MR ¥ &8 @ § 6 I8 SIP1-Crabl 7 8, IR AR RG | 0
BN, S9feTT 31T ereT TNid &l

JMIHT T B WRBR A, 2016 H Defence Procurement Procedure @I ST =y
TEHTS H 2, ITH DIPP 2016 & T 65 3IR 66 # W fHAT B, ‘'field evaluation
trial can be conducted abroad in vendor's premises.! I8 3MIpT giforsyt 21 H, 1999,
2006 3R 2016, $7 HI Bl 3ffAfCHe BB AHT g W G|

S dIS ORI U Sodl ®, I b8l TN ¢ b Sl g o1, 98 Terd g,
fpdll SR BfefpTer &1 I B3Nl § §9 a1 Bl TSR §, I8 [depd Told I B
Y8 QN HRA B IRYHAT Bl Beifhd B DI G §l QFI SfoTbied BT CRIA gl

S8l dP Agusta Westland ®I IIRIMGHAT &, AX A T4 dadl Bl BRI & (g
H qamT arEdr §, because he suffers from an obsession that is why he keeps on

quoting the wrong country. He said ...(Interruptions)...
DR. SUBRAMANIAN SWAMY: I can also make such remarks. ...(Interruptions)...

SHRI ANAND SHARMA: You can. ...(Interruptions)... It is not unparliamentary.
...(Interruptions)... If it is unparliamentary, you can expunge it. ...(Interruptions)... 1

feel that you are obsessed.
DR. SUBRAMANIAN SWAMY: I feel that * ...(Interruptions)...

SHRI ANAND SHARMA: This is too much. ...(Interruptions)... This is too

much. ...(Interruptions)... * ...(Interruptions)...

*Expunged as ordered by the Chair.



362 Short Duration [RAJYA SABHA] Discussion

MR. DEPUTY CHAIRMAN: Don't go for altercation. ...(Inferruptions)... You
speak. ...(Interruptions)... You address the Chair. ...(Interruptions)...

2t 3 Tl <Ry, § U IS B LL(@EUF)... d S99 BR I8 HE 8
gl ...(FAUM)... 39 $ABI* Uhe Bl §, 91 Pls AURT T8l gl ...(@ag™)... I
AT R @ @ I L.(aag)... i TR W IR a3 9d axa g, § e
BT ATBI TTET § 6§ 99 wWR W) T8 AR Fahar iR 7 & F Ot 9 {6 b
foy ST R AHAT § ...(FAYM)... I8 S8 AP JaRD, g8 SJar Hl ueh]
ARG ...(AG)... 98 HFRIDAT 9l 3AqD] JIRD| ..(FALT). ..

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, you address the Chair.

st Ve T S 91 BEl T, IFHT S o T SN Bl L. (FaH)... 3
AT © % T=amg SR 89 &I GIIH SHI Hsdl Bl ol THH DI G JHRT DI
R BRI 8, A1 gedls Sl 8, 98 36 Bl YR 81 A T A-37eT a1 &1 Vb
BI AT 3R TP g[S P W1

AT YA J8Ied, 3MS1 89 9ad & 37ax I8 ol dHal Tl & Tad
efeThI R BT I §3ll, TAX BfTHIER BT 3T, WIS AR AT ...(FIL)...
319 STEl Bl § MUP! T8l B I8 gl MY Al Food Afdl &1 According to the

Defence Minister, “The Field Evaluation Trial of M/s. Agusta Westland was carried

out in UK — So, what has been said was not correct, when he referred to the
wrong country and the reaction — and trials of M/s Sikorsky were carried out in
the United States of America from 16th January, 2008, to February, 2008. The Field
Evaluation Trial Team submitted its report in April, 2008, and recommended AW-101
helicopter of M/s Agusta Westland for induction into Service. SPG was also part of
the Field Evaluation Trial Team.” Now, Sir, at least, for those three things, I have

put the record straight.

Another issue is about the price, that the price, which was negotiated by the

Contract Negotiation Committee, was six times. But then the vendor climbed down.

I I 39 & Py A fF 8 &9 o IR I A Y, 9 criminality &
TS| MRA B arg 1, WRA DI A Bl §9 ORE I WS TIRIGES P 8HT T8
AT B Sl TWHR H | &, WHR & RBIS 8 T, & TWHR & U9 B 21 $aH
PIE T MY &l H' qhdl & 3BT, § HF Hal g, § derl g a1 g7 &9 W
99 32 B, 89 ©: A SAE] R WIS d18d §l 3 & 7Y, 3 & T 7 § &l
|HEIT {6 s ®is W FaTs 81 I IR IUd] fed] JaR iR ARSI a1
2, dI S9H Pig W 910 Bl S Fahall 8, TR ISHPI WBR HIAT Tad 8, IR
T aRET 91 817, 931 I8 Pel 2l

3151 Il $9 e & AFax W A Yd gl 7 PV BN Ug 8| I Y&l Pl R

*Expunged as ordered by the Chair.
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J WHR B T_RP T Fe9 b Ig W 99137 A7 & 3R s9fore, ¥ ggol 319=il 979 Bl
M §GI,, AT IUFHAfd AEIGd, 4 4, 2016 B YRA & & 721 s AR
IRAR F A6 [91 § $B Ga1 all § ST g=Idle $IA1 el gl S Sl Pel,
Sq " e T i»\", "On the reports of the arrest of the CEO of Finmeccanica in

connection with the investigations in Italy regarding alleged financial malpractices

by M/s Agusta Westland International Limited, UK, in the procurement of twelve
VVIP helicopters for the Indian Air Force, the Ministry of Defence, on February
12, 2013 — i Ae= H $el 11 {6 qd &1 w2 7 $© T8 o1l Al 9AqH &l
=1 Sft, sMUdT g=dg fr s I ﬂt_zl'l—sg I YT — asked the Central Bureau
of Investigation to conduct an inquiry into the matter. The CBI has registered a
criminal case against M/s Agusta Westland and others on March 3, 2013, for alleged
payment of bribes, commission, in the procurement of these helicopters." Further, the
investigation is underway. During the investigations, Letters Rogatory have been sent
to eight countries, namely, UAE, UK, Switzerland, Singapore, Italy, Mauritius, Tunisia
and British Virgin Islands. Finalization of investigations by the CBI is dependent upon
receipt of the Execution Report pending Letters Rogatory from all these countries.
It further goes on to say — and, it is important because it has been mentioned,
and, because this is the statement of hon. Raksha Mantri — that the Ministry of
Defence terminated the contract with effect from 1st January, 2014 on the grounds of
breach of the provisions of the pre-contract integrity pact, and, breach of the terms

of the contract by Messrs Agusta Westland. This is the reply of hon. Mr. Parrikar.

Now, what was the contract; what was the integrity pact, which you have
mentioned, please inform the Parliament. The second thing about the contract itself;
Article 22 and 23, which forbid...

oI5 fYeiferar &€ g, o5 fAfsads 78 g, 5l a)E &1 9 w8
BT 3R 3R B3N ol 9RA ARPR Bl I8 AMBR 2, Rifs 89 WIER © b
B9 39 WIS Bl IE BN, 8F §b NS STd BN, 89 performance Quarantee STed
P Y | 96 S99 Bigae H ol T8 ol g1 I | IAMT SR} § I AR
T MEH & & B5 Wi WReR T2l Bkdl, T BIg Aged edl, 51 B TR 919
IR Bl 8, 3T R fa1 faee & S99 W F1aEl g% oxd 8l 999 U8
W HBl, AR U I1ed Sfl, g=gdTe, {6 BRas), 2012 9 ugell Hifear RUlc amg
o @3 fSAifeord T § 21 SHaT g man oid, 2012 H HRA & &1 HATA™
 BAN TRl B I H, geo # fRaad A & S bl 6 ged o & §,
SHHRI T8l & g1 JalTs, 2012 H U Bl {1 HRA IRBR & &7 37 7 b
e judicial authorities ﬁ@ﬂﬂﬁ@rﬁ?NapleS q Prosecutor?WﬁWtﬁﬁﬂ
TRATPe fBgM &l @R 1 Sl & 9d! STHaRI &1 91l 3/ 30 a1
gg W fafewr 9FRe o @ g8t & WeR A N AEGRI off SYI 981 & TWHR




364 Short Duration [RAJYA SABHA] Discussion

[#) am—= @]
J ITHART o & v fager Farera 9 Je HAey | o fhan fagyr @3y &

Afed A, Secretary (West), =i+ a8l & facer dfud & v forar iRk 8 e ot
URd & 8, SHPI g8 U= forar fb 3 SRT g9a SHBR B B Christian Michel,
Rt 9M foram g, S9$ aR H AR S W TR I B WIR & U™ T, T8
eI &1 WRBR Bl BRA A &l SY| SHS d1G Ol BRIAE! g, 98 g4 Il
& 1 SHaRl, 2014 B Bigae & B &A1 I8 W qar foan, gwx fE |7 qar fem
efeThiey S &1 Y, d% RSl S 8 T3] Udh 91d J&f W T8l 9dis 5 & Milan
P court P AR FColl H Bigde Al V& [HIT, 87 R JhaH! HRA ARGR 1 T,
AR freell PR 7 98! SR o a1 & S Performance Guarantee 8, 8
Reist g1, a1fd g8 T[T 9T PI 3MYI 450 PIIS — T, AR 1662 FIs — al, P
ST VT 2,086 FRIGI 1600 & 50 HRIIS 918X TN, 2086 BRIS 3R 3 Bfefdiex
gl 37 Y YT M AT ZAN Y SHR BN, AT A1 e [P Y41 AL B, IE ARI 9
81 g8, § P! WhR BT gl 3 IHS FE 1 914 &, 98 Sl 8 TR g
I Bl T, S I8 W HE W, 99 T oIy T, o 9fadl @) 99 g8, $9 IR
qId el M5 § ggell 919 B §| I8 Pl e ALY T8l ¢ [P gHH oY FwRAT DI
B BT T o T R, S SRIIR 6T I8 8 3R 98 fha &1 fqaiferar a1
B 98 99 I Uh uF forg < fF 3mudl fhae i &A1 8, 98 W 8% AR,
b H R H, Fife g8 VHASY el Bl €, WRA H 8[g TR BIdl 8, ol Bl
URRTSY BIAT 81 98 U+ WeTe HAAl Bl e 8l 7, g8l 4 o 9l I8 2 b gb
H X BHTR B I8 FHal oY {6 IR § S AR g9Iaeiel! 2. S99 $is Ad d
91 T81 gl AR TR% ¥ BHEE f 919 T8l 21 8N U8l R¥le dgiel Tl 81 g9y
UTET B TEFET R YUY Bl TIRIAT ... (FGHT). ..

MR. DEPUTY CHAIRMAN: Now, please conclude. ..(Inferruptions).. Now you

have to conclude.

#} I I IR, Y4 YT A g8l R AISE ¢, gd & qA 4 g8 R AE
21 319 3R $h M oy S, I &N gwraerelt g1 H 19 qd aod Bl AT FA®
T g, I 9If$Al & IR | 980 PV Ped ©, AF i B amdr & drs A7, § o
W IS ARIT T T & 6 39 BIg VAT H B, A1 A1 781 =1f2Y, I
URT Al B b Y o WY SR &g 6 3, ST 31 AR H Well BT 2, $9h
fore fasy ara & S ... (agm)...

MR. DEPUTY CHAIRMAN: Now, please conclude. You have two more speakers.

st e Il 99 W 3T BE <A fF gu G, A S 8, 96 Avicld gidt
et * €, WIS el HAl  L.(cuaum)...

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: Sharmaji, two more speakers are there.

...(Interruptions)...
SHRI ANAND SHARMA: No, Sir.
MR. DEPUTY CHAIRMAN: You need not speak everything. ...(Interruptions)...
SHRI ANAND SHARMA: Please, Sir. I will conclude.

MR. DEPUTY CHAIRMAN: Two more speakers are there. Shri A.K. Antony
is to speak.

SHRI ANAND SHARMA: Please, Sir. I will conclude.

MR. DEPUTY CHAIRMAN: Then, Shri Ahmed Patel is also there.

...(Interruptions)... Yes, 1 will allow you.

THE MINISTER OF COMMUNICATIONS AND INFORMATION TECHNOLOGY
(SHRI RAVI SHANKAR PRASAD): Sir, PM's reference is taken. ..(Interruptions)..

3t 3 vk W), § A1 f9h v e @ gL (ad)..

SHRI RAVI SHANKAR PRASAD: He has taken PM's reference, Sir.

...(Interruptions)...
3 &R SR AHdL: IR, I* BT M of 2 &, * I8l W Ao 78l &l ...(FaH)...
st I dHR UNIE: W, 9 39 BIST $ HWR el ol ...(TaH)...

2 AR A THAl: W, fd I I8l Hivg el ¢ AR T & d 39 8o b
TR g, Sl g9 oIl ® 6 S9! expunge fHAT SN ..(@@ET™). .

MR. DEPUTY CHAIRMAN: No, no; that is expunged. ...(Interruptions)...

Mt &R I Thdl: IR, A1 WifT & T Ig 9T I & E, 9w A
T BIS BH T DR ... (FILH)....

MR. DEPUTY CHAIRMAN: That name cannot be taken. He cannot come and
defend. ...(Interruptions)... So, that is expunged.

SHRI ANAND SHARMA: These interruptions must not be counted.

...(Interruptions)... What 1 am saying is, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, please conclude.

SHRI ANAND SHARMA: Please, Sir. If I was not being interrupted,

...(Interruptions)... This is not fair to me.

*Expunged as ordered by the Chair.
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MR. DEPUTY CHAIRMAN: You have already taken much time.

SHRI ANAND SHARMA: This is a sensitive matter, and I am being repeatedly

interrupted.

MR. DEPUTY CHAIRMAN: Nobody interrupted you. ...(Interruptions)... Two

more speakers are there.

SHRI ANAND SHARMA: I would have concluded at least five minutes before

if I was not being interrupted.
MR. DEPUTY CHAIRMAN: No, no; nobody interrupted.

SHRI ANAND SHARMA: Please allow me to speak, Sir. ﬁ?{ TUdh d1d Bl
T f& R o1 fa@iforan fo=ft &1 9 o o, does that make that person guilty or
complicit? It is a fundamental question; it is shameful even to suggest otherwise.
T 919 g8 © 6 ¥'l W R udhl b aR | 9dr M1 3R $El T P gad
for fean f6 91 sa+1 <1, S9@T sd=1 g1l dls fSaiferan 41 &89 & fauw g9
BM... ATHI XBR H Tar T8l fbd™ AN g 8l § $ls ARIY T8I € g
...(FGH)....

3t IfA v gTE: TR ST BIs T gAAT ©l ...(TaEH). ..

sft M YT FHUAT AT ART A QI ...(FALH)... 3qh J& Blg o
T & A189, wal g9Eeel § R Hell B gaq1 A1 SYl 99 49 &1 udl 7 8,
IE YHIGRITell SR Bl IR IO $© A o1 81, A RIT AT IFDI ARG F97 2
(TG HY "), W, G AU I [ BRA S| L (I,

MR. DEPUTY CHAIRMAN: Now, please conclude.

3l S YME: WR, 3N A1 G 90 Abs Wl Bl ol € 3R © g9 <d B W
A R BT ... (FGHT)....

MR. DEPUTY CHAIRMAN: What are you talking? Your party time is already

over. There are two more speakers. I have to manage also.

sft 3 Tl WX, WX 919 DI @H DI B < &I T2 ...(TGHF)....

MR. DEPUTY CHAIRMAN: You took thirty-one minutes; more than anybody

else.

SHRI ANAND SHARMA: For five minutes, I have been interrupted. Give me

five more minutes.

MR. DEPUTY CHAIRMAN: No, no. Everybody is interrupted here.

...(Interruptions)...
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SHRI ANAND SHARMA: Sir, two things I will say and conclude.
...(Interruptions)... Please, Mr. Deputy Chairman, Sir.

Now, what has been said here is that one of the papers says, again a person
in prison, saying that contact Monti, who was the Prime Minister of Italy, and
Teracciano, who was an Ambassador, to contact X,y,z. Former Prime Minister's name
is taken. What a ridiculous argument. Naturally, the person, if he can reach his own
Prime Minister, everybody knows who the Prime Minister of India at that time was.
What does that mean? Whatever has been said — that is why I said by innuendo
— is something which could have been avoided, which should not have been said.
We know the present President’s name is mentioned. All these leaders were in the
Government of the day. Therefore, I reject with contempt the insinuations that have
been made, the aspersions that have been cast. I would also like to say, the list is
a long one if we start this. Accusations and allegations have been there. My dear
friends, for ten years, your Government was there earlier. Do not force me to take
the list of accusations and allegations. ...(Interruptions)... No. ...(Interruptions)... 1

will tell you. ...(Interruptions)... Sir, I am concluding. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay. Please conclude. ...(Interruptions)... All
right. ...(Interruptions)... You please conclude. ...(Interruptions)... You address only

the Chair. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I am concluding just by saying.....(Interruptions)...
Mr. Deputy Chairman, Sir, perhaps, it would be very helpful.....(Interruptions)...

MR. DEPUTY CHAIRMAN: Tell me. ...(Interruptions)... Tell me. ...(Interruptions)...
Do not tell them. ...(Interruptions)... Tell me. Address the Chair. ...(Interruptions)...

SHRI ANAND SHARMA: Mr. Deputy Chairman, Sir, since my friends are
making so much of objection, I was referring to what has been said. It is my duty
— when I speak for my Party, when such wild accusations have been hurled in an
irresponsible manner — to place the true facts before this House and before the
people of this country. Even the Judge Maiga, who has written the judgment, has
given an interview — and I am going to authenticate this also — he has said and
I quote and I will authenticate: ‘We've no evidence against Sonia Gandhi, only a
mention of her name in a fax. The translation of the fax was sent to Mr. Michel.
Ms. Gandhi has been indicated as someone who will fly in the VVIP helicopter.’
The fact, the LoP has said, ‘does not fly in Mi-8.” ‘The same place is the mention
of Manmohan Singh.” This manuscript was found in the jail. He wrote it on a slip
of paper with the names of Italian Prime Minister as context and the Judge has

dismissed it. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Okay. Please place it on the Table. ...(Interruptions)...

Authenticate and place. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I am concluding. ...(Interruptions)... 1 cannot
conclude with quoting a judgment. ...(Interruptions)... X, ﬁ?f MReR & TP A
Pl & {5 1P ... (@IUM)... PR H3 YN Sleidl, o I8 3T T8 7, 93
..(TFET).... 31 31 a1 DI fIR1H <7 A I8l Uob 3MUE BT & (b g9 7 Yfoy,
it HET AT & & M9 qad o fhae &= wg1? d8ax 98 8RN {6 319 Mg §ard
f5 I a1 ARHT AQ E, AT AT Sil, IRYAYH AR diordt & IR F R HET?
ITel IR BH Wed H G, I WG < A AUD! AR Wed BN AE TSA* PR H

~ .
[dRATT pxd %, AEICY

AN JEAR JA Tebal: T &H AL gSH b SUB! HEN USH, Yg A1 H wel
T, ST 39 BART =1 #d BTG ... (ae). ..

sft dor ST (AERTRY): O dIRAT WX, §9 AWA H T 9l 91 A
3 gdb! TI TSIl 3l B, el g3 & I1 a1 J1 g3 &, I8 Al WM 3 S,
Afed v 919 FfTad & & Mere Sox 81 I8 99 MadTd § 3R 19 TerTe gidl
T I 3T I9HT "l Ht A ST ®1 ot ¥RE Ared Sft 7 Bl fo fiam ac
H Siofe M1 § IR §AR It @ldl 99 o gl 3l df goiT &1 39 "l § o9
AR BIC BT SToHC MY 3R AFell YIRS § YA, Al Sl W ol 3fR
UCRY W G| Bl TR ST BT WVl G P 918 g oI © b g8 HAlet g9 e

e} T R, ot I MUt Ared St A1t W@ ¥ &R & ff 99 g B B,
S99 & S & A H, el b TS H, Sl & qHd H Read@’t &1 A
JTAT Bl 3R B9 IgP] I8 39 dRg I 91 BRIl sl ® O oI © B I8 <9 bl
A &, TN S &I AN &, Sl Ryanfes § @< &, Sl el = H 8, $si-
FEl T, ASIP T, SR H T, IR H Tl Agusta Westland ATl H S 3,600 HRIS
BT HIGT B, SAb Ifibs AM-NY 8 Fhd &, SIH o 250 HRIS BT HHIIE IT
Read 7 @1 919 oM Bl S99 &I WrfieR 7, |1 8, foae! fea e fer 8—
fodl 77 gfcax @™ &, fFfl 7 ) W) @1 & — foaa! feaar fien 8, 98 SWar
DI G TSN I§ Rith ISP RIY-IARIT BT HHAT el o) § Al g b I8
Y B URTST HT AT § SR SEGT Y B A9 e AT 81 8T 3Ry,
g BH T PRAT IS W, i e F a1 gan AT b IHH HHIRM o-a arefl
a1q A1fed gs o U fhad! firel, fha®! ugen, $9d evidence Wl WM MY & —
evidence ¥, WifepT BH QINAT T T8I Ugd WY | WA & 914 & b SF ga 90
STl B HIARM A7 3R 37l Al STell FT B H1ae &l ABIYF BT TR FAA N
BRI ATl P G- HIT TN, SHDI AT AT g SN 91 8, I8 9gd TR a1 2

TR, T9-19 HIUF G H Bl © Al (S Reics dia & FHRE ST a1 el
[EE AR 81 TR Yd TR AR €, 99 dad b AR T GRET AABDR BT A9

*Expunged as ordered by the Chair.
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AT 8, I9 g &b THUISH g Al S & X ¥ Y 81 39 AN A sforpier &
Je™ Hael specifications H gaold fhaT, 39 YHR T IRIY &, 2fThex B IS
@ HATs H e fBaTl I8 99 [Hab A< A gaAl, 30 &4 gel TS I8 iy
¢ IS HIfF AR U9 YN Goidl &, Wl 7, SS1 8, PR 8, I§ AHall
T T8l Reemr @il 991 fawar © 6 S e e 9 8RMl aRR S &t
AT Iodt B, O S99 oG ot fed g arfae, ofes Rra=n s A Y o
I, IT 89 99 ¥ g U, evidences WH B SITG|

et s R, S s a1ed Sit 3 FET o1, gg S =9l 8 jE B, § A §
5 M arel Wy § ¥ fEdifard AT M # "riesie & a8 fod & 9g9m
B B AR & B S TG AW 3T 7, B S9D SHUR Fdl IR B & g9 I8
gt B Fdhd &, 89 AT el 8, o =amarer o, ofes e g R e,
39 GcH H, BAR AT I S evidence, ST d1d YWl 8, d THR 8, ST WHR
P NEER & f6 98 99 SIS 999 9 WUl 39 9o ¥, YR 6T Iie & qiHo
H ST GIeTdl, Sl eI ol , SW MU Sieal | Sieal AR Agy iR Aqd Th1d
WIS Y, ST &1 H Pl aredl g, g=de|

3 3TEHE UCd: U=IAIe YNNI ARIGY, Y81 IR 9gd o) Aedyul A9 R Il 8l
8 & P Y & & § Y[R 8F1, § GHa § 6 I8 I B JRem & iy
Racrars 21 o 93 99 ol T 7, § wwerr g & S9F &g # 1 AN i— U,
Aiosht RUE, st R g d &1 greg ot 7 fear ik gadl, seoll & 8RR 31
# Sl SHHS IMT 8, S TSR T ®, 81 Bl HedoR W gU GRI g@id &1 el
g1 H 39 TF1 9ISl W are H 31, offd ST {6 wRe St 1 ber o1 6 qrdeife
Sigq g9 H Bg AT o K &1 PR Hel Qb RIT o fean, O fH @1 o
ISP SiigT @eH 81 ST &1 § 40 ATl Ugel 391 eI Al Bl g § Blhr el
¥ 3AfTT STET 3T AT fh IBT MHY Bls YR fHAT WY AT Bls 99T Bl ST
A Sfias & S W e 8, AGoIe Siiad @I Sl 94 g, S Aaterd €, i
B H g8 A1 1 A 6 I8 W PIs ysell Af+ e eI 8, H ugel i A
e | oR gdT gl S AN 3RIT & 2§, IS99 H $HeAl dred,

"qifeell § SR dTel U SRl el €4,
Al IR o gAI ©, q gwIe sHRI"

STET 9% CAG &I RUIE &1 Wardl 8, 89 W 99 € f& cAG # <1 ot 9ot &,
W dR 9 %9 & a9 W, S9! TIRAr 9 o1 Tifavl dfedT § ve & A

dqIc HRAT A1, "The CAG should not be used as a tool for political bickering.

Its reports have remedial measures and the Government should take measures to
implement them." Who said this? The then Chief Minister of Gujarat and the present
Prime Minister, Mr. Modi, said this. The Finance Minister also said something on
CAG Report which I don’t want to quote. Ig ol dTd g?? CAG RUIE @
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9 NS & IR 7 IR {19 Soide & IR | 969 § 3R 9aq & 918 o a)E
A Al 1T S V& g, by the gentleman sitting here. I don’t want to name, I
TRE ¥ propaganda 8 Y81 &, T IR 9 91t 81 I&! &, A 1 4} e} 8, S9! H,
3R HICT STRAT A1 H authenticate &I T&T TR ST 4} 3SR B, IAP cled 225 U9
T 3R TP o 13 UK a99 ! I8 RUIE g 3R ™RT M 399 R aR #HH fHa
T Bl YN TR 192 TR U R, USf TR 193 R &1 9R iR U9 TFR 203 TR UH
TRI R Rgep 3R W ofted & Raei =g qd ygr w301 St 81, °re U, &, =i
St Bl SR B IRITST 81 a1 BIg 3R oflex 81l § a7l o1 argm 6 g4l affe
H del W W, |7 fed @t offex @1 indict frar &, fa=ft &1 ft IR & w9 |
Fel IR W paint fHaT 77 B, HEl W W I8 HET T T 6 S A RN T gw ot ®
AT bribe &l 87 The gentleman is sitting here, § ITH Hg b P8l W 41 I8 Rig
PR G, Al H T I SRIBI 7 AR A H Sfidd Blg $HR el ST Can he
prove that? ...(Interruptions)... &= where there is smoke, there is fire. g1 ST
g, @ ®El T Bl T oMt gl 89 IE T8l FHel ded b DI investigation &I
B ATl § I8 PedT daredl g b SUS! investigation BT AIRY 3R gwafa Uiy
Wﬁﬂfﬁ?ﬁiﬂﬁ?sincerelyaﬁﬁﬂ,Gﬁqﬁwwwgﬁ,mﬁrﬁﬁ“ﬂm
T B S AT W HH A HH MY IUAT o R il ot Rears fstha fafex
9 fear f6 F8i-g8i W Letter rogatory T g3l T, RIS H <A o e ®, H
I e Tl BRI AB §, b § Ig el argal & investigation B & dTg,
ﬁﬁwﬁﬁdﬁzaﬂw, if you can find an iota oftruth,ﬁfbﬂﬁﬁ“@ﬁm%
H SRIBI G 3R FrASIH Sa BISHR el SHN WAfbd Sl AN Terd AR
€, SRR &R gfae omRiv o €, fsft & wrdeife Sftad & |y
Recfars Hd 8, STdh] &9 1 oIl o1 d8d 87 ...(FAH)... § AR B Hel
T8I AT It is matter of investigation. 3T SHBH! TG HRY R Feals AT AT
FIRY| fHdr TR SR o 9 3R il &1 959M &=A & A7 P #IElel VAT &1
g1 fF BN BRe T, Usc eI H T QAT €1 ol B, ST WRT <% B JqAT WY
W%W@WWﬁWW?W]ingeringHﬁiﬁﬁ?lﬁﬁ?ﬁtﬁ
T T, I9b WY H GeAd § b STes ¥ STeg offd HRY AR Fedls AHA sy
6 @I culprit 8, BBl 9 Bel PV T3 Bl R Bribe &1 &, Al Pel 7 Hel bAl o
off 2, Af%T a8 &9 2, without any proof. R FRER &R 9gfare w&a 2, St
P IMYR TR AR 91T ST I&T &l BT U] &l 8- fhar S 87 8 iR S9dh
A1l BT g fhar 7 BT B R SI. AHIRA 8 St @ B, ST ot
HREE BT 3R BT YISt P eilex QAT Sft R B2 S fb agf & o1 °
Pzl %, 9 avg 9 interview feaT %, % P81 & {5 we have no evidence against
Sonia Gandhi. 3FR f&¥T 7 untyped letter British High Commissioner @1 forg e,
91 FEl & they are the influential people, 3Td S9HI TRIC HRYI R T8 Dl
proof &1 TAT? § 39 WX 3R SAGT P el Hel Aedl gl Igi kbdl off 96 €, §
G IR W I Pl e 6 A 8ld 4 9gd I-1 T4} 81 @ ¢ 6 B &




Short Duration [4 May, 2016] Discussion 371

6.00 p.Mm.

T already 140 G¥E e 8 ¢ 81 4 20 dRIG Bl B+ A Rex &1 98 <,
AfpT ST a9 2019 MY, 9 282 S WSRI, 99 Ifdd & U & SIU| 39 T
& IRIT Bl urgH ey T 99 WY, safiv @dRT I8t AEl 8, Wl 98] W) B
3T 3T YISt Hl FRIIFAU 3R &H & BH UH Al Bl dheld HRY, iz § IRgu
fF I T JIRIY T MY, IgFATE 3RIY T Y| PR Pls Aedls 7, dl STH 8T
3R S A ST 3Ty <, B YA P Y IR §, gvydmel

SHRI A. K. ANTONY (Kerala): Sir, Defence procurement, has all along created

a lot of controversies from the beginning. But you may not agree because it is

obvious that you may not appreciate the previous Government. That will create
problem for you. But I can tell you sincerely that our Government, from day one
onwards, was very clear that in the area of Defence, there should not be any
compromise on corruption. There should be zero corruption in Defence because our
Jawans are shedding their blood to protect the borders, lands, sea and air. They are
sacrificing their lives. You must not allow this corruption in Defence area. So, in
UPA-1 onwards — I don’t claim that we were hundred per cent successful — with
a conscious effort we were trying to prevent and ultimately eliminate corruption
from Defence procurement. So, first we started revising the Defence procurement
policy. It was the first time that the Government of India during the time of
UPA-1, introduced DPP (Defence Procurement Procedure) giving a lot of safeguards
to prevent corruption. Afterwards, there was a second addition and we introduced
a new concept of Integrity Pacts, Pre-contract Integrity Pacts in which there is a
provision that any company who violates Integrity Pacts, can be debarred for five
years or ten years, criminal actions, or the money can be taken back or so many
repercussions. After that, by action we had shown to the country, shown to the world,
mighty world, that we mean what we say. I am quoting only official records, that
is, public records. I am on oath. These are public records. I know secret records,

but I will not reveal because I am on oath.

This is the Report of the Press Information Bureau, Government of India, dated
11th March, 2013. It says, "The Government has blacklisted following six firms for a
period of ten years by the Ministry of Defence 1.D. No.310, April, 2012: Singapore
Technologies, Israeli Military Industries Limited, Rheinmetall Air Defence (RAD),
Zurich, M/s Corporation Defence, Russia, etc." These are all powerful multinational
companies, and these include two Indian companies as well. We didn't show mercy.
When corruption was proved and the CBI recommended that we should take action
and blacklist them, we blacklisted six companies. This happened for the first time
that six companies, at a stretch, were blacklisted. Otherwise, some years back, one

company was blacklisted. So, not sitting on procedures, we also took action and
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sent a message to the world, sent a message to the arms dealers, that India would
not tolerate corruption. We proved that merciless strong action would be taken. That

was our message at that time. Sir, this is as far as the background is concerned.

Coming to this particular thing, so many friends quoted so many things including
CAG Reports and newspaper reports. In the last few weeks, many people were
trying to make clouds. I would like to present a few facts after which I will also
table them in the House. This is also the official release of the Press Information
Bureau relating to the Ministry of Defence, titled, 'Acquisition of AW-101 Choppers
for IAF: The Facts'. This is dated 14th February, 2013. Everything is stated here. I
don't want to read everything, but I will place it also. I would first quote one part
to reply to what has been raised here. As many of you mentioned here, this process
started in 1999 when the NDA was in power. I don't want to blame anybody. I
don't want to point a single finger against anybody. The process started in 1999,
and the RFP was issued in March, 2002. But the undisputed fact is, and I read:
"On November 19, 2003, a meeting was taken by the Principal Secretary to the
PM. on this subject. In the meeting, the Principal Secretary observed that his main
concern was that the framing of the mandatory requirements has led us effectively
into a single vendor situation. It was also noted that P.M. and President have rarely
made visits to places involving flying at an altitude beyond 4500 metres." So, in
the meeting, the first decision was to lower the altitude. It says, "In the meeting, it
was decided to make the mandatory requirement for operational altitude 4500 metres
from 6000 metres." It was a decision taken in a meeting presided over by the then
Principal Secretary to the Prime Minister. I don’t blame him. But the decision to
change the height was taken by the then PMO, the then Government, from 6000
metres to 4500 metres. And, one more decision was taken at that time. "The higher
flying ceiling of 6000 metres and a cabinet height of 1.8 metres could be made
desirable operational requirements." So, this height of 1.8 metres was also decided
at that time. This is not an off-the-cuff remark. This is as per the official release
of the Ministry of Defence dated 14th February, 2013. So, the height was reduced
from 6000 metres to 4,500 metres and cabinet height was decided at 1.8 metres.
The major decision was taken at that time in 2003 by your Government. This is
not a Press statement. This is an official release, official document of the Ministry
of Defence on February 14, 2013. I am quoting a decision of 2013 of para 3. On
November 19, 2003 a meeting was taken by the then Principal Secretary and in
that meeting it was decided, the height of 6000 to 4500 and cabin height of 1.8
metres. It was by your Government. Don't accuse us. I don't blame you also. I am

not saying that they have done this or that, but the decision was taken by you.
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Don't put the blame on us. Also, the meeting was followed by a letter, dated 22nd
December, 2003, from the Principal Secretary to PM to the Air Chief stating that it
was unfortunate that neither the PMO nor SPG was consulted while framing these
mandatory requirements. He suggested that CAS and Defence Secretary may jointly
review the matter to draw up realistic mandatory requirements satisfying operational
security and convenience requirements of VVIPs. In pursuance of the above directions
they changed these things. As a follow-up action of this in 2005 is, the required
numbers of helicopters for the entourage of VVIPs was further deliberated between
Air headquarters, MoD and SPG. The quantity of helicopters proposed for procurement
was revised from 8 to 12 by adding four helicopters in non-VIP configuration for
security reasons. It is eight for VIPs and four for non-VIPs. Don't twist the facts.
The Field Evaluation Trial of M/s AgustaWestland was carried out in UK and trials
of M/s Sikorsky were carried out in the USA from 16th January, 2008 to February
2008. Here Yadavji pointed out, "Why outside?' This is allowed in the rule. But, it
is not a normal practice. When the file came to me first, in the very CAG report
it is written, 'The Defence Minister objected it first'. The same Report released and

this part you conveniently ignored.

SHRI BHUPINDER YADAV: The question is, you were over-ruled by your

own Government.

SHRI A. K. ANTONY: No, no. Let me say, the file is now with the present
Defence Minister, not with me. Leave it to him. If I am wrong, he can produce the
file here. At the first instance, I opposed it. I wrote there. I raised many objections.
It is in the CAG Report also. Since you read the CAG Report, fairness demands you
could have read that also. But you did not do. I did not expect it from a gentleman
like you. So, then, again Air Force Chief wrote to the Defence Secretary. The file
is with you. Then, the whole department, from the lower level onwards, i.e., Joint
Secretary, Additional Secretary, DG (Acquisitions), Defence Secretary and everybody
has gone through it. They, then, finally, endorsed the view of the Air Force Chief,
with reasons. Then, it came to me, second time, and I agreed. This is the fact; not

the first time. First time I also put a query. Why? I did not agree.

During the Field Evaluation Trials, all the security agencies were present. All
of them were there — Air Force, SPG, MoD and all concerned, including the
Finance. After that, Staff Evaluation Report was concluded. All agencies were present.
Technical Oversight Committee concluded. All the agencies were there. But, at the
Contract Negotiation Committee stage something had happened. The Air Headquarters

recommended inclusion of Traffic Collusion Avoidance System and Enhanced Ground
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Proximity Warning System for all 12 helicopters. And, SPG recommended inclusion
of Medevac System for 8 VVIP helicopters. The additional equipment was considered
to be essential for safe and effective operation of helicopters. So, this also added

at an additional cost.

So, the procurement case was, thus, progressed in accordance with the established
procurement procedure in a transparent manner with all stage of procurement being
followed meticulously. Security aspects were also considered. These are all Defence

Ministry's releases after examining the file.

The contract signed with M/s AgustaWestland includes specific contractual
provisions against bribery and the use of undue influence. In addition to the above
contractual provisions, M/s AgustaWestland has signed an Integrated Pact with the
Government. The validity of this Integrated Pact is from the date of its signing and

extends up to five years or the complete execution of the contract, whichever is later.

Then, allegation started coming in. As regards allegations, unethical dealings in
helicopter procurement case, including involvement of middlemen and payment of
bribes, etc., were reported. The first report in the media appeared in February, 2012.
It was the first media report. Immediately, the very next day of the media report,
after news appeared in the papers, DG (Acquisition), MoD, sought a factual report
in the matter from our Embassy in Rome. Sir, we had acted the very next day;
not after one or two years. The next day we had acted. Then, MoD was contacting
through MEA, Embassy in Rome, Government of Italy, the Government of UK and,
ultimately, when all attempts failed, we became a party in the case in Italy. It is
unusual in the Government. This shows our willpower, determination to find out the
truth. We became a party. We fought with the company. That is why this verdict.
Since we have also become a party, in every hearing, we sent our team during our

time. I don't know what happened after we left.
SHRI ANAND SHARMA: They never filed an appeal.

SHRI A. K. ANTONY: During our time, in every hearing, we sent a team
consisting officials of the Ministry of Defence, officers from the CBI and the MEA.

SHRI RAVI SHANKAR PRASAD: That led acquittal by the original court.
SHRI ANAND SHARMA: And, then, you did not file the appeal.

SHRI A. K. ANTONY: Let me complete. So, we fought the case in Italy by
engaging an Italian lawyer. Sir, right from day one, when news broke out in the

media, we pursued it. And, also we got a letter received from one Mr. Edmond
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Allen, USA. MoD had written about the involvement of one Abhishek Verma. MoD
had written on 19.4.12 to CBI and Enforcement Directorate for the necessary action
as Abhishek Verma and others were also being named in various media reports
in connection with several Defence deals. That also we have written to them. In
short, throughout the process of this case, MoD has been prone to taking action on
newspaper reports. MoD was under us at that time. We were very prompt in taking
action and in pursuing the case. Finally, as soon as, information was available of one
concrete step having been taken by the concerned foreign investigating authorities,
namely, the arrest of Mr. Giuseppe Orsi, CEO, Finmeccanica on February 12, 2013,
MoD handed over the case immediately, after knowing the news of arrest of the
CEO of this company, to CBI for investigation and put on hold all further payments
to AgustaWestland. Besides this the Indian Embassy has been requested to provide
the factual position and any other relevant information. So, the moment we got
information from the courts, immediately, we handed over the case to CBI. That
is one part. This is all in the First Information Report. I will submit it afterwards.
We are authenticating this. Then, what happened after that? I made a statement at
that time. I think hon. Shri Prakash Javadekar raised the question. That day, I not
only made the statement but, after that, on our own, we made a commitment that
we are ready for a JPC. Normally, JPC is always constituted after the Opposition
demands for it. But, the then Government on their own said let us have a JPC.
For days together, weeks together, we can discuss everything. We can call the
witnesses. We can call everybody. But, the then, Leader of Opposition said, “No
it is a useless thing”. So, we were willing to have a JPC. JPC can invite all the
people as witnesses and summon them. But, you opposed that opportunity. Then in
that statement, I said, and I can read, “The Ministry of Defence, Government of
India joined the case as an affected civil party in the court of Milan. Representing
the Ministry of Defence, CBI have been attending to it.” During the hearing, in
Italian court, one signed paper was circulated. Prosecutor asks Mr. Haschke, “What
do you mean by ‘family’?”, “He said, family means Tyagi brothers.” All reports of
the hearings of the court are with you. “Family means, Tyagi family. Regarding AP,
I don’t know what it means.” This is what he said. Then, you are saying about
blacklisting. We started the process of blacklisting. In February, 2014, we started the
blacklisting process. The matter was referred to the Additional Solicitor General. He
said, “It is not advisable at this stage... ..If you blacklist the company now, it will
affect our case for reimbursement of bank guarantee. It will affect us and it will
also affect the criminal proceedings in Italy. So, you have to wait.” So, we waited.
Then elections came. We lost the power. You are there. But, I am not going into
the details. Now you are there. I would like to ask you only two things. Now, it is

proved beyond doubt that there is corruption in this deal. There is the Italian court
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judgment. All legal hurdles are over. You have to act now. Firstly, you have to speed

up the arbitration proceedings. We have appointed one on our side, Justice Jeevan
Reddy. They also have appointed one from their side. We have demanded heavy
compensation. Conduct the case successfully and get the money for us, more money
for us as compensation. It is your duty because now the corruption is proved. Since
the corruption is proved, we can win the arbitration case. You can get thousands of

crores of rupees as compensation. Get the money. That is one thing.

Secondly, since the corruption is proved, take action against the company who
gave the money. And then, take action against the takers, whoever it may be. Take

action against them also. It is your duty, not my duty, not our duty.

Thirdly, since all legal hurdles are over, immediately, without delay, blacklist the
company for ten years. Do it immediately. We you have done it for six companies,

so do it immediately. The next day you do it or as quickly as possible.

Finally, since everything is proved, since this company is a corrupt company as
it is declared by the Italian court, please do not involve them in any of the ‘Make

in India’ projects. If at all they are there, remove them.
SHRI ANAND SHARMA: They invited them!

SHRI A. K. ANTONY: We don’t want any cover-up. We don’t want to save
anybody. But don’t try to create clouds. You will not be able to succeed. Don’t
politicize the issue. You will repent. You will not be able to pinpoint us. You will
repent. You complete the cases. Firstly, you take action against the company and
blacklist the company. Remove it from the ‘Make in India’ project. Speed up the
arbitration process and complete the investigation and take strongest action against
takers of money, whoever it may be. Don’t try to blackmail the people. Don’t
threaten the people. My dear Subramanian Swamyji, don’t threaten us. If you have
all the evidence, take action and prosecute, but don’t threaten and blackmail. This

is what I wanted to say. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU: Sir, what is this? ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Silence, please. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: You have heard everybody. Now let us see

what the Government says.
MR. DEPUTY CHAIRMAN: Silence, please. ...(Interruptions)...

SHRI ANAND SHARMA: Our Members were agitated because of the kind of

expression. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Minister, please.

THE MINISTER OF DEFENCE (SHRI MANOHAR PARRIKAR): Sir, let me
first make it very clear that whatever I am now putting before the House, if you
require, I will authenticate it, I will certify it. It comes from the Ministry files. I
will not take any names so that you don't get a reason for disturbing. I expected
Mr. Singhvi to be present here. d T8I &, ITb! dgd JHA I 1T He must have
lost lakhs of rupees in arguing a free case today. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Please. ...(Interruptions)... Please, listen.
...(Interruptions)... You have to listen. ...(Interruptions)... No, no. Don't interrupt.
...(Interruptions)... Listen to him. ...(Interruptions)... You listen to the Minister.

...(Interruptions)...

SHRI ANAND SHARMA: Sir, he is an hon. Member of this House.
...(Interruptions)... Sir, the profession is separate. Hon. Defence Minister should not

refer to his profession. ...(Interruptions)...

it AR aR@R: § 91 a1l R8T §, U8l a8 ol G oliogl T am, actually, praising

him. You don't want him to be praised. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: You address the Chair. Hon. Minister, address the

Chair. Don't look at them, address the Chair and say what you want to say.

SHRI MANOHAR PARRIKAR: He is a very good lawyer and he puts up the
case very strongly. So strongly that for quite some time, even I was getting convinced
by the argument. Probably, I now understand how convincing he is. But, Sir, many

times it so happens that if the ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No comments, please. ...(Interruptions)... No

comments. ...(Interruptions)... Please listen.

SHRI MANOHAR PARRIKAR: If the brief is very weak, even the best advocate
can't win the case. While I was listening to him, I remembered a story which I had
read in my childhood of Badshah Akbar and Birbal. One day it happened that a
golden spoon was stolen from Badshah's mahal. He didn't want it to be given for
criminal investigation at that time because that would put him in a very embarrassing
situation. So he called Birbal and told him that someone has stolen a golden spoon
from his cutlery. What do I do? Birbal told him, 'I will find out the solution. Get
all the servants.' He called all the servants and gave them one feet long piece of
bamboo and told them that it was a magic bamboo. He told them to take it home,
R IRt fpar 8, SUHT 93 Gag 0P IR $9 9¢ SIQI He told them that it was

a magical bamboo piece. Everyone believed Birbal and they went home. The one
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who had stolen the golden spoon, was a worried man. He could not sleep up to 2

o' clock. Then he suddenly got an idea. He got up at 2 o' clock, brought a knife
and cut his bamboo by four inches, expecting it to grow by twelve inches the next
day morning. Next day morning, of course, he got caught. What I find in their
argument is that they have cut all their bamboos by four inches. ...(Interruptions)...
Sir, I am placing herein the statement of facts of the case in detail. ...(Interruptions)...
A litany of omissions and commissions at various stages of the decision-making
process indicates mala fide and corrupt actions, driven by the goal to favour a
particular vendor. This has been recognised by the Italian court in their judgement.
At the outset, it may be useful to highlight to hon. Members, some of the salient

issues. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I have a point of order. ...(Interruptions)... Sir,

I am on a serious point of order. ...(Interruptions)...

3l EIR @ THdL: W, I8 IRID] I 81 & ...(@GHM).... Under which rule?
Sir, what is going on? Tl Sf, SI9 AP oired dldd, a9 fedl 74 393! feed T8l
LTI ...(FALI)... Tg HT dRIP 27 Every time you are disturbing. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let him reply. ...(Interruptions)... Let him reply.

...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI: Under which rule is the point of order?

...(Interruptions)...

SHRI ANAND SHARMA: Sir, before I spoke ...(Interruptions)... The Minister must
authenticate ...(Interruptions)... Sir, the copy of the judgement must be authenticated.

...(Interruptions)... Don't get offended. ...(Interruptions)... Don't shout. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He said he will indicate ...(Interruptions)... He
said that already. ...(Interruptions)... He already said that. ...(Interruptions)...

SHRI ANAND SHARMA: Certified copy of the judgement must be placed here.

...(Interruptions)...
SHRI MUKHTAR ABBAS NAQVI: Okay; it is all right. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Do you agree to that? ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Creation of a single vendor scenario. At various
stages from March, 2005 onwards, and despite specific direction to the contrary, ORs
(Operational Requirements) and SQRs were set, amended and processes influenced

to make AWIL, the "only alternative".
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Violation of accepted norms of procurement processes. Unusually, a large number
of deviations approved, counter-party to the supply agreements and exceptional dilution
of FET standards.

SHRI JAIRAM RAMESH: Can we have a copy of the Statement?

SHRI MANOHAR PARRIKAR: Yes, yes, I will be laying. ...(Interruptions)...
sft veie foar): aféwgs il gl ... (@ayr)...

3t AR aR&R: § gl L.(au). .

it gog fart: S¥@! |fcwgs widl ot IR ... (cagm). ..

MR. DEPUTY CHAIRMAN: Yes, that is his speech. ...(Interruptions)... That is
his prepared speech.

# T IR (STRIES): Ig I el BEF R 772 ... (FIEM)....

SHRI MANOHAR PARRIKAR: Suspect benchmarking of procurement costs,
which may have led to the acceptance of materially overpriced supply agreements.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you doing? Please sit down, sit down.

...(Interruptions)...

MINISTER OF PARLIAMENTARY AFFAIRS (SHRI M. VENKAIAH NAIDU):

Sir, please bring order in the House. ...(Inferruptions)...

#t T gER: T I(HIR-IRAA B HEFT AT @ Tl ...(FAYH)....

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRIMATI SMRITI
ZUBIN IRANI): Sir, the Defence Minister of the country is quoting something.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Now, please sit down. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Delayed response to questions about the deal.

It took a year and an arrest by the Italian authority... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Jairam Ramesh, sit down. ...(Interruptions)...
What do you want? That is his speech. He is not quoting. He said it in his speech.

...(Interruptions)...

SHRI MANOHAR PARRIKAR: ...for the then Indian authority to ask the CBI
to investigate. ...(Interruptions)... Cancellation of deal spurred by actions of supplier.

The Deal was cancelled by the Government of India under advice from the A.S.G.,
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not as a suo motu action, but in response to the vendor, seeking the appointment
of an arbitrator. ...(Interruptions)... Delay in action against the supplier Group. From
the first media report, in February, 2012, the approval to cancel all dealings with the
Group was given more than two years later on the eve of change in Government.
...(Interruptions)... In fact, the final order was given by the present Government.

...(Interruptions)...
SHRI ANAND SHARMA: Sir, that is not true. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is his speech. You listen to that. ...(Interruptions)...
It is on record; he is speaking. What do you want? ...(Interruptions)...Yes. What are
you doing? ...(Interruptions)... Now, you please proceed. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: It is also significant to note that the judgement
of the Italian court which spurred action from the Government of India was...

...(Interruptions)...

SHRI ANAND SHARMA: He has made a wrong statement. ...(Interruptions)...
He said, 'more than two years'

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, you were a Minister. When
you were a Minister, did you not read after preparation? A Minister can do that.
...(Interruptions)... He is doing only that. ...(Interruptions)... What are you doing?

...(Interruptions)...

SHRI ANAND SHARMA: I will tell you, Sir. ...(Interruptions)... Please hear

me. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: He is not quoting. He is not quoting. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: ...spurred action from Government of India was
based inter-alia on the CAG Report from India. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: He is not quoting. He is reading his speech.

...(Interruptions)...

SHRI ANAND SHARMA: I am not commenting on that. ...(Interruptions)...

#f IR A AHA: W, STH] T B GHAT 8! AT 5l I Fearg g1 e
T8 T &1 I8 TP 31D T8 2 ...(FAEM)... IMMIDT Foars A1 TS| ... (). ..
31T AT e ATEd, SHDBT AdAd ST B TSAS Bl ...(WAY)... 3T R &1 I
T T? I8 T b & B, T SN L. (@au)... 3nft STdT AT 7, St oiR

gFgl ...(aEm). .

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, what is the problem?
...(Interruptions)... Sit down, please. ...(Interruptions)...
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SHRI ANAND SHARMA: Sir, please. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, I will hear you. ...(Interruptions)...
Listen. ...(Interruptions)... 1 will give you time. Sit down. But, listen. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, I am not objecting to that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The fundamental thing is that... ... (Interruptions)...
Now, please. ...(Interruptions)... A Minister has every right to prepare a speech and
read it out. Whatever he says, he is responsible. ...(Interruptions)...

SHRI ANAND SHARMA: But I am not objecting to that.
MR. DEPUTY CHAIRMAN: Then, why do you worry?

SHRI ANAND SHARMA: Now, hear me. ...(Interruptions)... 1 will sit down.
...(Interruptions)... Now, you hear me. ...(Interruptions)... Will you hear me?

MR. DEPUTY CHAIRMAN: Yes, what is that?

SHRI ANAND SHARMA: Sir, I am not objecting to the right of the hon.

Minister to read. I will hear him with all respect. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Then, what is your problem?

SHRI M. VENKAIAH NAIDU: Sir, just now Antonyji read from a piece of
paper. We listened to him patiently. ...(Interruptions)... Mr. Anand Sharma was then

sitting by his side. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, what the Minister has said contradicts his statement
in the Parliament. ...(Interruptions)... He has said, 'two years'. I have a reply which

I am quoting. ...(Interruptions)... He is making a wrong statement. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: In that case, you can... ... (Interruptions)...

SHRI ANAND SHARMA: If I am wrong, he can take me to the court.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: If the Minister is misleading the House, you have

the rule book. ...(Interruptions)... You invoke the necessary rule. ...(Interruptions)...

SHRI ANAND SHARMA: How can he contradict himself? ...(Interruptions)...
He is making a wrong statement in the House. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: This is not what he says.

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, it is not going on record.
...(Interruptions)... Mr. Anand Sharma, it is not going on record. ...(Inferruptions)...

I am not allowing Mr. Anand Sharma to speak. ...(Interruptions)...
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SHRI ANAND SHARMA: *

SHRI M. VENKAIAH NAIDU: Sir, hon. A. K. Antonyji just now read from
the papers. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Yes, correct. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU: What Shri Anand Sharma is saying...

MR. DEPUTY CHAIRMAN: Correct. ...(Interruptions)... 1 permitted him, and he

can do that. ...(Interruptions)... A Minister can always do. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU: You want to disturb the House. ...(Interruptions)...
SHRI RAVI SHANKAR PRASAD: Let the truth come on record. ...(Inferruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, if the Minister is misleading,

you can invoke the rule. ...(Interruptions)... Now, you listen. ...(Interruptions)...

SHRIMATI SMRITI ZUBIN IRANI: Why do they obstruct the Minister?

...(Interruptions)...
3t IT|UMRI: IRS Sfl, AU R BT AEA 82

3t Re FEa: W, § UG weIH F gR F @it A @ g8 wEr 9 g,
ST fde &A1 aredt g & ...(@agm).. 93 St &1 991 . (@au). .

MR. DEPUTY CHAIRMAN: You must listen to the Minister. ...(Interruptions)...

o} IR< Fred: g9 AN 9T Ghd ¢, dAfh I8 A ifd A Il T U1, 39 Iifd
{1 AN YA T ST, MY AU G| A BRY, & AUb A &, oAfp il
| b ¥ Id I@T o1, S oA IoIQl .. (FE). ..

MR. DEPUTY CHAIRMAN: This side has made all its speeches. And, these
were heard by the House. Now, you have the responsibility to hear the Minister also.
Please do that. Mr. Minister, please speak. You address the Chair and do not look at
them. ...(Interruptions)... The Minister can always read his speech. ...(Interruptions)...
The Minister can always read his speech. ...(Interruptions)... There is no need of
speech being authenticated. ...(Interruptions)... That is his speech. ...(Interruptions)...
3 Uyl ...(@@E)... That is his speech. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Sir, on 5th August, 1999, the Air Force proposed
the replacement of MI-8 VIP helicopters due to various constraints imposed by the

MIS8's limitations. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is his speech. ...(Interruptions)...

*Not recorded.
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ft TR AT (STR USYN): R, B! Bl &H T AT

SHRI MANOHAR PARRIKAR: A global RPF was issued to eleven vendors on
20th March, 2002. The technical evaluation ...(Interruptions)...

The Technical Evaluation Committee shortlisted three Helicopters viz., MI-172,
EC-225, and EH-101. The flight evaluation of EH-101 could not be done as the
helicopter was not certified for an altitude of 6,000 meters. There was a mention that
they did not participate. They did participate, but it was not certified for an altitude
of 6,000 meters, as a mandatory operational requirement. The EH-101 helicopter was
later renamed as AW101 of AgustaWestland. After flight evaluation, only EC-225 was

found suitable for acquisition, as it had met all mandatory operational requirements.

The PMO, in December, 2003 — I am confirming that — observed that the framing
of mandatory ORs has effectively led to acquisition into a single-vendor situation.
It was inter-alia considered to make the operational altitude of 4,500 meters as
mandatory and a higher flying ceiling of 6,000 meters and a cabin height of 1.8

meter as desirable operational requirement, 'desirable’.

From 2005 onwards, a series of measures were taken by the then Government
which resulted in eventual acquisition of AW helicopter. These steps constituted a
subject matter of stringent criticism by the Comptroller and Auditor General of India.
And, tragically, the motives behind these decisions are today being doubted by the
entire nation. As I said in my opening remarks, the fact that there was corruption in
the matter is brought out in extensive details — Mr. Antony himself said that there
was corruption — in recent judgements of Milan High Court. It dominates our public
discourse. Sadly, it has also dented the country's image and standing in the world.
The country wants to know as to who instigated, who supported and who benefited

from this corruption. We cannot let this pass.

On Ist March, 2005, a meeting was chaired by the National Security Advisor.
As 1 said, this was during UPA-I. The PMO wherein it was inter-alia agreed that
the ORs should broadly confirm to the parameters of MI-8 helicopters. It was also
agreed that the Defence Secretary would take a meeting with participation of the Air
Force, the SPG and the Secretary (Security) to draw up the operational specifications
and the single-vendor situation should be avoided. The ORs were accordingly finalized
in a meeting chaired by the Defence Secretary on 9th May, 2005. The cabin height
of 1.8 metres was made mandatory in the revised Service Quality Requirements.
...(Interruptions).. The acceptance of necessity for the procurement of 12 helicopters
at ¥ 793 crores was accorded by the Defence Acquisition Council on 3rd January,

2006, under 'Buy' category with 30 per cent offsets. The Request for Proposals was
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subsequently issued to six vendors — T&el 11 e T, 3@ 6 deX & AT — including
M/s AgustaWestland, Italy, on 27th September, 2006.

These changes in SQRs eliminated the EC-225 helicopter which had met the
Operational Requirements earlier and allowed AW-101 helicopter to enter the fray. As
highlighted by the CAG in its Report, instead of making the SQRs broadbased to
increase the competition, those were made more restrictive, thereby narrowing down
the choices to a limited range of helicopters. The purpose of avoidance of resultant
single vendor situation could not be met and the acquisition process, again, led to
a resultant single vendor situation. In effect, by changing the SQRs, a situation was
created in which EC-225 helicopter, which had met all Operational Requirements
earlier, was eliminated by putting the requirement of 1.8 metres of cabin as an
essential criterion from the competition and facilitated emergence of AW-101 as a
single vendor. While the RFP was issued to M/s AgustaWestland, Italy, the response
to RFP was received from M/s AgustaWestland International Ltd., UK, which was
not the entity to whom RFP was issued. Did the then Government examine the
serious legal implications of this aspect? It later emerged that the Memorandum
of Association of M/s AgustaWestland International Ltd., (AWIL) does not provide
for any activity of M/s AWIL as an OEM and its Annual Report indicated that
its business was coordinated with other group company, wherein its responsibility
extended to customer relationship and coordinating customer requirements. I think
that is what they did. The bid of M/s AgustaWestland International Ltd., UK, should
have been rejected outright as it was not the agency to whom the RFP was issued.
But for the logic, purpose and motive best available with the leadership of the then
Government, this did not happen. Instead, the relentless push in favour of AWIL
continued. In effect, the Government of India was signing an agreement for supply
of helicopters with a company that had no OEM capability, which would appear
highly irregular. There is also no tangible reason stated for this unusual structure.
During the processing of the case, the following deviations from RFP or DPP were

approved by the then Raksha Mantri.

Now, I come to conduct of field trials abroad. I agree that you initially objected;
that is your nature. The CAG Report has highlighted that the Field Evaluation
Trial..(Interruptions).. of AW101 of AgustaWestland was conducted on representative
helicopters Merlin MK-3A and CIV and mock-up of the passenger cabin and not
on the actual helicopter, whereas actual S-92 helicopter of Sikorsky was evaluated.
Even at the stage of FET, the helicopter offered by AgustaWestland was still in its
development phase. DPP mandates that FET must be carried out in all conditions

where the equipment is likely to be deployed. RFP has categorically stated that FET
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would be carried out in India — this was the specific requirement of RFP — in
varying climates, altitude and terrain conditions, on 'mo cost no commitment' basis.
Conduct of trials in India is extremely critical, especially, for helicopters meant to
carry VVIPs because the terrain, climate and topographic conditions greatly vary with
those of USA and UK. This crucial aspect has been given a go-by by permitting
trials in foreign lands. The serious nature of deviations from standard FET conditions
for the AW-101 in terms of trials being held outside India and not on the actual
helicopter was exacerbated by the fact that even at the time of FET, the Augusta

Westland helicopter was in developmental stage. ...(Interruptions)...

Mr. Deputy Chairman, Sir, this created some problems when the three helicopters
were received and were being put on test trials. I will just read one para from a file
of Air Force where the trials were taking place. I will read one para only. I quote,
"At Srinagar, 5,400 feet above the sea level, effective payload of this helicopter is
nil in OGL configuration at all ranges of temperature. Even in IGE configuration,
a reduced payload is to be accepted. The common VVIP sorties to Nehru Helipad
cannot be undertaken. Similar is the case of Gulmarg, Pahalgam where VVIP sorties
have been flown in the past using Mi-17iv helicopter." This file luckily was saved
from a devastating fire which took place on 3rd of June, 2014 which burnt down
all the records in that particular office. But this file remained in the drawer of the
officer. So, it survived. ...(Interruptions)... This could not be further verified because

obviously the helicopter was stopped from testing after that. ...(Interruptions)...

Additional commercial quotes sought from both the vendors. Third, acceptance
of the partial compliance of the two SQRs in respect of AW-101 non-VIP version
helicopter. Neither S-92 nor AW-101 fully complied with SQR in the FET. However,
AW-101 was recommended for induction in spite of emerging as a single vendor
by waiving off two parameters, while no such concession was granted to S-92.
The warranty of 'three years/2000 hours whichever is earlier' on the airframe and
'three years/1200 hours whichever is earlier' on the engine offered by M/s Sikorsky
and 'three years/900 hours whichever is earlier' offered on the whole helicopter by
M/s AWIL was accepted instead of RFP stipulation of 'three years/900 hours whichever
is later'. Acceptance of option clause for three years instead of five years. Inclusion
of additional items such as Traffic Collision and Avoidance System, Enhanced Ground
Proximity Warning System for all 12 helicopters and Medevac system for 8§ VVIP
helicopters at CNC stage. ...(Interruptions)... Deletion of Active Missile Approach
Warning System, Incorporation of Rear Air Stairs in 04 non-VVIP helicopters.
...(Interruptions)... Completion of helicopter delivery in 39 months instead of 36 months.

The accepted principle in procurement is that deviations must be approved only

under exceptional circumstances, for robust rationale and exercising extreme caution.
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...(Interruptions)... The numerous deviations approved appear to flout this norm, as

has also been pointed out by the Comptroller and Auditor General in their report.
That CAG Report has highlighted that the allowed offsets were not compliant with
DPP and many Indian Offset Partners were not eligible. Augusta Westland gave
a year-wise breakup of work from 2011 to 2014 to be executed by IDS Infotech
under this offset programme even though the work has been completed well before
the conclusion of the contract in 2010. Now, this is very important. Investigation in
the matter so far revealed involvement of IDS Infotech as a conduit for transfer of
bribe money. We have already got court orders on that too. I would explain what

action we have taken on that.

The benchmark cost arrived by CNC was unreasonably high and had provided no
realistic basis for price negotiations. The benchmark cost as worked out by CNC was
Euro 727 million, approximately, I 4,877.50 cores, which is six times the estimated
total project cost of I 793 crores, in January, 2006, wherein the estimated unit cost
of AW-101 — this is very important — was considered as I 100 crore, approximately
Euro 15 million, at the time of SOC. When the recommendation was given for
acceptance of RFP, this was the price quoted by the Air Force — I 100 crores, that
is, Euro 15 million. The CAG Report has stated that the base price of US § 27
million for the year 2000 was adopted by CNC, while the base price of AW- 101
VIP helicopter was US $ 18.2 million in the year 2010, as seen from the Internet.

SHRI ANAND SHARMA: Internet?

SHRI MANOHAR PARRIKAR: Even the Air Force has estimated it as 15

million dollars in 2006. It is there on the records.
SHRI ANAND SHARMA: What is the date of this document?

SHRI MANOHAR PARRIKAR: I am reading from the CAG Report. I would

provide whatever clarifications you may need later. ...(Interruptions)...

MoF, in their observation on CCS note, stated that they are unable to support
the proposal. The Ministry of Finance also asked that a response to the letter of
the MP, Shri Nathubhai G. Patel to the CVC may be incorporated in the final CCS

note along with MoD’s response thereon.

The salient observations of MoF were based on following aspects: Final negotiated
price being high as compared to the estimated AoN cost; SQRs not being broad-
based; while the proposal of M/s ROE was rejected for want of EMD and Integrity
Pact, the other two were considered despite certain features of both proposals not

conforming to RFP requirements. The remaining two vendors were allowed to submit
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additional commercial quotes and later, M/s AWIL was allowed to make corrections
in its EMD and Integrity Pact; FET not conducted in Indian conditions. During
FET/SE, the helicopter offered from M/s Sikorsky was not accepted due to non-
compliance with certain requirements and partial compliance with certain others while
the helicopters offered by M/s AWIL were accepted despite partial compliance with
certain requirements; and changes to the technical requirements made after opening

of price bid and changes to certain terms and conditions of RFP made.

Similar concerns were raised by the MP before the CVC, stating that the case

is in violation of CVC norms.

The CCS approved the proposal for procurement of 12 VVIP and VIP helicopters
from Messrs Augusta Westland, UK, in the meeting held on 18th January, 2010, for

the following reasons:

(1) Augusta Westland helicopters have been selected after multi-vendor competition
bid, for which RFPs have been issued to six vendors, out of which only

two vendors responded.

(i) Augusta Westland helicopter was the only helicopter that met the SQRs
framed for the VVIP version and the operational requirements of the IAF.

The other helicopters participating in the trial did not meet the SQR.

(ii1) The present fleet of VVIP helicopters will complete their total technical life
in the year 2010.

SHRI SHANTARAM NAIK (Goa): Sir, point of order. ...(Interruptions)... Sir,

point of order. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: (iv) The RFPs for the present procurement
was issued on 27th September, 2006 and any further delay would jeopardize the

requirement. ...(Interruptions)...

(v) Now that considerable time has elapsed, it is likely that a fresh tender would

lead to further escalation of costs. ...(Interruptions)...

SHRI SHANTARAM NAIK: Sir, point of order. ...(Interruptions)... Sir, point of

order. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: The CCS approval for the decision appears
predicated primarily on Augusta Westland being the “only helicopter” meeting the
SQRs and multiple deviations from the SQRs including shortfalls were approved.

...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Shantaram Naik. ...(Interruptions)... What is

your point of order? ...(Interruptions)...

SHRI SHANTARAM NAIK: Sir, the Defence Minister is not responding to the
issues raising by Members. Various issues were raised by each one of us here. No

response has been given. He has to reply. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, what is the problem?

...(Interruptions)...

SHRI ANAND SHARMA: Sir, under Rules 176, 177 and 178, there is a point
of order. ...(Interruptions)... There is a point of order under Rules 176, 177 and 178.
When a discussion is raised by the Members, the Minister responds to the Members.
...(Interruptions)... He has come with a prepared speech. ...(Interruptions)... Number

two, it has to be circulated. ...(Interruptions)...

3t IR /T FAHdl: 3T FAST T8 U7 7§ &l ...(FAUM)... T respond PR I
Bl...(TIE)....
SHRI MANOHAR PARRIKAR: All questions are being responded. ...(Interruptions)...

SHRI ANAND SHARMA: Nobody has a copy of it. ...(Interruptions)... He is
not responding to what we have asked. ...(Interruptions)... ¥ T8I TR IJAHa-dRGd

B! HEF UG I &l ...(FIUH)...
3 AR A AHAL: MY P AN . (FFEH). ..

SHRI ANAND SHARMA: Rules are rules. ...(Interruptions)... If it is a
written speech, it has to be circulated to the Members. ...(Interruptions)... He
cannot ...(Interruptions)... Sir, you go by rules. ...(Interruptions)... We go by the
rules. ...(Interruptions)... Please, Sir. ...(Interruptions)... We seek your protection
now. ...(Interruptions)... We seek your protection. ...(Interruptions)... They are the

Government. ...(Interruptions)...
3 &R & Ahal: @i, 39 Gl .. (aHH). .
SHRI ANAND SHARMA: We are seeking your protection. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: The Minister can read a prepared speech.

...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Rules 177 and 178 are very clear. ...(Interruptions)...

The Minister can read it and lay it on the Table of the House also. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, the Minister can read a prepared

speech. ...(Interruptions)...
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SHRI MANOHAR PARRIKAR: In pursuance of the decision of the CCS,
...(Interruptions)... the Ministry of Defence concluded a contract on 08 February
2010 with M/s. AWIL, UK ...(Interruptions)...

sft 3 It ASTH B V& E, ...(FAY)... Ig A& BT GHA Bl ... (HILH). ..
T BRI SMAGR Bl ...(HILUH). ..

SHRI MANOHAR PARRIKAR: ...for the supply of 12 AW-101 VVIP/VIP
helicopters with associated engineering package at an aggregated price of Euro
556.262 million ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I cannot ask him how he should speak.
...(Interruptions)... But he can read a prepared speech. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: In accordance with the payment terms,
...(Interruptions)... 15 per cent of the total contract price ...(Interruptions)...

it STATAfY: IRE IIgd SN, MY FT HEAT AEd B2 .. (FAHH). ..

st IRT IYed: WX, STF I W AR BIs TaRS el 8, d forg & <, ar ft
TaRTST 981 8, offhd U 91d Sex & fob 9 forRRad s ga= <far <91, a1 fafead ak
W ...(FAM)... T I qA GG, ... (@@E™)... 39T AR T Sl T L (QaE). .

st 7Y af¥ey: e TN ©e queries raise ®l %\:', g9 queries Wﬁ answered
g «..(FAYT)... I can read without paper also. ...(Interruptions)... T lay ) feam
2, JMUBT FlM? ...(Fae™)... § 39 TR & 377 f a1 qobet g ....(Faum)...

MR. DEPUTY CHAIRMAN: The Minister can take a stand. ...(Inferruptions)...

sft ¥Re Aea: W, W71 98 A ® 5 ga dr L (caaum)...

it 7R aR@R: 3RS S I8 71 R B I & SHBT prove BRI 519 H prove
PR VBT g, Al YD dhell® RT 8l I8! 57 STh] T AheAl® 57 ...(TIM). ..

st IRE Ted: Ig SN USH ®, ST HIEl Ib B, AV AR fded ¥
...(AGET)....

3t wAER gRa@R: § prove PR IET | ...(FAYM)... AUD! s qhellh Tol Bl
1Y ...(HAHH). .

3l ¥RT AEa: Y GHY, § 391 & By Bl § 6 Ud a1 #IAT BT yeT gan qu
®s IR Bl ST 8, ofhd I8 9T A1 AgdqUl 81 17 2, P < ¥ gad Al |
T4l g, A1 ofdl 9IS & 91§ 3ADB! 1Y TR BT ¥ fyer -t =iy, ... (aam). ..
FifH & S clarification AT 8, S9¢ fory &9 fw dg q, fva g€ w7 safery
JMIBT protect BIAT AMBY fb T SH AT BT ATST short BX, AT SHBT &dl T BN,
AP T W TG G ...(FAYH)... TAPB! < W place X S| ...(TIHM)...
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7.00 p.m.
SHRI MANOHAR PARRIKAR: In accordance with the payment terms of the

contract, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Let me say. ...(Interruptions)... Sharad Yadavji, I

cannot stop the Minister. ...(Inferruptions)... The point is ...(Interruptions)...

SHRI NEERAJ SHEKHAR (Uttar Pradesh): How can he speak after tabling the

speech? ...(Interruptions)... He can’t speak after tabling the speech. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Listen, please. ...(Interruptions)... afsy, afsu
< (TAYT). ..

SHRI NEERAJ SHEKHAR: How can he speak after tabling the speech?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Listen, please. ...(Interruptions)... Sf3y, dfsu
«.(—ILTH)... | am on my legs. ...(Interruptions)... I am on my legs. ...(Interruptions)...
Sit down. ...(Interruptions)... Please listen to me. ...(Interruptions)... Sit down; I am on
my legs. ...(Interruptions)... You should understand my constraints. ...(Interruptions)...
I cannot ask the Minister how he should reply. ...(Interruptions)... It is up to him.
Secondly, the Minister can always prepare a speech and read it also. ...(Interruptions)...
It is also permitted for a Minister. ...(Interruptions)... Thirdly, if the Minister
wants to reply to every point raised here, he is free to do so. I cannot stop him.

...(Interruptions)...
That is the position. ...(Interruptions)...
SHRI NEERAJ SHEKHAR: Sir, what about my query?...(Interruptions)...
SHRI GHULAM NABI AZAD: Mr. Deputy Chairman, Sir,...(Interruptions)...
SHRI MANOHAR PARRIKAR: I will speak without this also. ...(Interruptions)...

AN AW TR MG FRT T IRes, W), MfReR §9 § ug §f dad ©
3R SIET 1 91T bl €, oIfb I8i W Sl Wig IR-UTd b BT ST gar 3iR
[ TR AR 1 39 W TR & T4l @l W9 H S ad feha fAfRer =
e FAHR AV AR IY T8I ATPR U, Y8 39 BISH B 3R 59 I fSTHIA Bl
g9 Bl ...(AY)... Ig TS @I ST &l ...(hAYH)... Ig 39 TS I §UC ©
5 T IR | Al IIHY Y 3R J&F UG I ...(FAYM)... 3R SAD! YT & o1, @l
Tgel 39 APoic HAT IIMRY ATl ... (FIYUM)... TE BST &I g9eC gl ... (IALH). ..
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SHRI M. VENKAIAH NAIDU: Sir, ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Shri M. Venkaiah Naidu...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Sir, the Leader of the Opposition has made a
point. ...(Interruptions)... Sir, it is a Short Duration Discussion. A Short Duration
Discussion is normally for two-and-a-half hours. As the Members felt that it was
a very serious matter, you gave it four. ...(Interruptions)... Sir, you have extended
the time rightly. ...(Interruptions)... Rightly so, after hearing all the Members, if the
Minister wants to share the entire information with the House, why should they feel
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given my ruling. The Minister can speak.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: Please ask them to have some patience to hear
the Minister. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have given my ruling. The Minister can speak.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: The Minister can speak even for an hour also.
...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have said that the Minister can speak.

...(Interruptions)... 1 have said that I am not controlling the Minister. ...(Interruptions)...
SHRI M. VENKAIAH NAIDU: If it is unpalatable to one party ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I told that I am not controlling the Minister.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU: The former Defence Minister spoke for more
than half an hour. ...(Interruptions)... The present Defence Minister has not even

spoken for forty minutes. ...(Interruptions)...

T Transliteration in Urdu script.
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MR. DEPUTY CHAIRMAN: Now, only what the Minister says will go on

record. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Sir, 15 per cent of the payment was done in
February, 2010, and balance second tranche of 30 per cent was given in March,

2011. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Only what Minister says will go on record.

SHRI MANOHAR PARRIKAR: The matter started about corruption appearing in
the various media in Italy from February, 2012. The Government of India, instead of
taking action on the company, adopted a route of writing to the Ministry of External

Affairs, to the Embassy, to the Court, ...(Interruptions)...
SHRI ANAND SHARMA: *

SHRI MANOHAR PARRIKAR: Now, without paper, I am speaking.

...(Interruptions)... So, 1 will read this. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: You speak. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Media reports of alleged wrongdoing and unethical
conduct by M/s. Finmeccanica, parent company of M/s. AWIL, UK, in connection
with the purchase of VVIP helicopters and initiation of preliminary investigation
against the company in Italy started surfacing since February, 2012. ...(Interruptions)...
While Embassy in Rome was approached to get credible information regarding the
status of investigation and authenticity of the documents/records being cited in various
reports, however, no explanation was asked from the company and the operation of

the said agreement continued. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Sit down. What do you want? ...(Interruptions)...

Please listen to him. ...(Interruptions)... Have patience. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Even the deliveries of three helicopters...

(Interruptions)...

MR. DEPUTY CHAIRMAN: What are you doing? ...(Interruptions)... Only what

the Minister says will go on record. Nothing else will go on record. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Even the deliveries of three helicopters were
accepted in December, 2012. ...(Interruptions)... Only on receiving the reports of arrests
of M/s. Finmeccanica Chief, Mr. Orsi, the Ministry of Defence, on 12th February,
2013, asked the CBI to conduct an inquiry into the matter. ...(Interruptions)...

*Not recorded.
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MR. DEPUTY CHAIRMAN: Nothing else will go on record. ...(Interruptions)...

Only what the Minister says will go on record. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: The operation of the agreement was put on hold
and payments stopped with issuance of the first Show Cause Notice (SCN) to M/s.
AWIL, UK, on 15.02.2013. ...(Interruptions)...

SHRI PRAMOD TIWARI: *
MR. DEPUTY CHAIRMAN: Tiwariji, sit down. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: The Italian authorities commenced criminal
proceedings from 19th June, 2013, at the Court of Busto Arsizio, Milan, in this
case. The documents obtained through these proceedings have been shared with the
CBI and the ED. ...(Interruptions)... Some of the documents so received were used
in taking action for cancellation of contract. ...(Interruptions)... These documents
included a classified document titled 'Revised Operational Requirements for VVIP
helicopters'. ...(Interruptions)... After consultation with ASG, a Second SCN was issued
to M/s AWIL, UK on 21.10.2013. M/s AWIL, UK raised the issue of going for
arbitration in the letter dated 4.10.2013, and, again in the response dated 25.11.2013
to the second SCN. Advice of AG was sought. ...(Interruptions)... The AG, inter-
alia, advised that in view of the fact that on 4.12.2013, M/s AWIL, UK has given
notice to nominate an Arbitrator within thirty days and the consequences of not
appointing an Arbitrator would be quite serious, therefore, there does not appear to
be any choice but to nominate an arbitrator. ...(Inferruptions)... He stated that it is
also necessary at this stage to issue termination/cancellation letter simultaneously or

even prior to nomination of an Arbitrator. ...(Interruptions)...

Accordingly, as per the advice of the AG, the contract was cancelled on 1.1.2014
and all the guarantees/bonds were invoked. ...(Interruptions)... The warranty bond,
the performance bond, the IPBG were encashed in full after court proceedings.
However, against an advance payment of Euro 250.32 million given to M/s AWIL,
only an amount of Euro 199.62 million towards delivery of three helicopters, were

recovered. ...(Interruptions)...
SHRI ANAND SHARMA: What about the bank guarantee? ...(Interruptions)...

SHRI MANOHAR PARRIKAR: In addition, the Government also suffered an

estimated loss and damages of Euro 398.21 million. ...(Inferruptions)...

SHRI ANAND SHARMA: Sir, he is misleading the House. ...(Interruptions)...

*Not recorded.
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SHRI MANOHAR PARRIKAR: From the appearance of media reports about
alleged wrongdoings in February, 2012... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You can invoke the rule. ...(Interruptions)...

Misleading means, you can invoke the rule. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: It took nearly two years to cancel the contract,
and, that too, primarily as a response to an arbitration request by the supplier.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: There is a provision in the Rule Book.
...(Interruptions)... If the Minister is misleading, the rule is there. You invoke the

rule. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: In fact, the very delivery of the first 3 aircrafts
could have been avoided. ...(Interruptions)... We must ask ourselves as to why...

...(Interruptions)...

MR. DEPUTY CHAIRMAN: If the Minister is misleading, a rule is there.
...(Interruptions)... Go by the rule. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: ..when even though the reports of wrongdoing
and unethical conduct by M/s Finmeccanica in connection with the purchase of these
helicopters and initiation of preliminary investigation against the company in Italy

surfaced since February, 2012... ... (Interruptions)...

MR. DEPUTY CHAIRMAN: If it is misleading, you can invoke the rule. You
can move Privilege motion, if it misleading. ...(Interruptions)... Why do you disturb

him now? ...(Interruptions)...

SHRI MANOHAR PARRIKAR: ...followed by a report of arrest of M/s
Finmeccanica Chief, ...(Interruptions)... the action of putting on hold all procurement/
acquisition cases in the pipeline with the entire Finmeccanica Group of Companies
and other companies figuring in CBI FIR was approved on file by the then
RM only on 12.05.2014 towards the fag end of the then Government's tenure.
...(Interruptions)... It was the present Government that finally issued the order on
03.07.2014. ...(Interruptions)...

As regards the issue of alleged substantial disregard and extensive delay in
providing necessary documents by the Ministry in the Criminal court proceedings at
Milan, it is stated that the documents were not in the custody of the MoD but in
the custody of CBI before MoD became a civil party to the criminal proceedings

at Milan. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: Mr. Minister, how many more minutes you

want? ...(Interruptions)... How many more minutes... ... (Interruptions)...
SHRI MANOHAR PARRIKAR: Another eight to ten minutes, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Be brief. ...(Interruptions)... Please try to conclude.

...(Interruptions)...

SHRI MANOHAR PARRIKAR: Sir, vide its letter dated 12.02.2014, it has
executed the LRs received from Italy on 27.01.2014. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Please sit down. If he is misleading, there is a

rule for that. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: As far as the investigation by the CBI and the
ED is concerned, it is strange that the CBI which registered an FIR in the matter
on 12th March, 2013, based on the reference made by the Ministry of Defence on
12th February, 2013, did not bother to forward a copy of the FIR to Enforcement
Directorate for nine months. ...(Interruptions)... It was only in December, 2013, that
is, after a gap of nine months, CBI forwarded the FIR to Enforcement Directorate.
Even more strangely, the Enforcement Directorate did not act on the FIR in July,
2014. ...(Interruptions)... It appears that invincible hand was guiding the actions or

inactions by CBI and ED. ...(Interruptions)...

SHRI BHUBANESWAR KALITA (Assam): Sir, he is misleading the House.

...(Interruptions)... This is a wrong statement. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: After the present Government took over, CBI and
Enforcement Directorate have been vigorously pursuing all aspects of the investigation

...(Interruptions)...

SHRI BHUBANESWAR KALITA: I am on a point of order, Sir. ...(Interruptions)...
You have allowed him to read ...(Interruptions)... But he is misleading the House.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: If he is misleading, you have the Privilege Motion.

...(Interruptions)...

SHRI MANOHAR PARRIKAR: ... including the arrests and/or extradition
of three foreign nationals, namely, Mr. Carlo Gerosa, Mr. Guido Haschke and
Mr. Christian Michel James.

SHRI BHUBANESWAR KALITA: He is only misleading the House, stating the

wrong facts. ...(Interruptions)...
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MR. DEPUTY CHAIRMAN: If the Minister is misleading, the rule is there.
...(Interruptions)... Take up the rules. ...(Interruptions)... Go by the rules. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Red Corner Notices were issued in December,
2015 and January, 2016 ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What can I do? ..(Interruptions).. I don’t know
whether he is misleading or not. ...(Interruptions)... 1 don’t know. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Extradition request has also been made for
Mr. Christian Michel James. ...(Interruptions)... One of the agencies has arrested an
Indian national and attached property worth ¥ 11 crores belonging to Indian nationals
and Mr. Christian Michel James. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, he is contradicting himself, what he informed
the Parliament. ...(Interruptions)... And he is being allowed ...(Interruptions)... He
is misleading the House. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Pursuant to the judgment of Milan Appellate
Court, Ministry of Defence have written to both the ED and the CBI to take into
account the contents of the judgment and conclude the investigations expeditiously.
...(Interruptions)... MoD is initiating the process of blacklisting the concerned companies.

...(Interruptions)...

SHRI BHUBANESWAR KALITA: Sir, I am on a point of order. ...(Inferruptions)...
Up to what time are you going to run the House? ...(Interruptions)... You have to take
the sense of the House. ...(Interruptions)... It is beyond 6 o'clock. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: It is most obvious to the entire nation that M/s
AWIL was favoured at every stage. ...(Interruptions)... Even after the conclusion of
the contract, when reports of wrong doing and unethical practices started appearing

in February, 2012 and thereafter, ...(Interruptions)...

SHRI ANAND SHARMA: Sir, after 6 o'clock, you have to take the sense of
the House. ...(Interruptions)... When will the Members seek clarifications on the
Statement? ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, ...(Interruptions)...

SHRI MANOHAR PARRIKAR: It was only after the arrest of Mr. Orsi by
Italian Authorities, the matter was referred to CBI for investigation. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, at what time will we seek clarifications?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Anand Sharma, please. ...(Interruptions)... Are
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you on a point of order? ..(Interruptions).. What is the matter? ...(Interruptions)...
He is not yielding. ...(Interruptions)...

SHRI ANAND SHARMA: When will we seek the clarifications on this Statement?

...(Interruptions)...

SHRI MANOHAR PARRIKAR: Even after handing over the matter to CBI
...(Interruptions)... no concrete action was taken to terminate the contract till January,
2014. ...(Interruptions)...

SHRI ANAND SHARMA: Sir, when will the clarifications be sought?

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No clarifications. ...(Interruptions)... It is the reply.

...(Interruptions)...
SHRI ANAND SHARMA: No, Sir, it is not the reply. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: It is the reply. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: MoD had no option but to cancel the contract

based on legal advice ..(Interruptions)..

SHRI BHUBANESWAR KALITA: It is beyond 6 o'clock. ...(Interruptions)... You
have to take the sense of the House. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: ... on the verge of completion of the 2014
general election. ...(Interruptions)... If the then Government had acted in right earnest
and took proactive action immediately after appearance of reports of wrong doing

...(Interruptions)...

SHRI PRAMOD TIWARI: Sir, I have a point of order. ...(Interruptions)... I am
quoting rule 178. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: ... the country would not have been saddled
with delivery of three helicopters in December, 2012 and the entire advance payment
could have been recovered. ..(Interruptions).. There is an agreement that the corrupt
practices were involved in the procurement of the AgustaWestland helicopters. The
previous Government recognized this and approved putting on hold of the group
in May, 2014 and the present Government passed the order. ...(Interruptions)... The
Italian court judgment also unequivocally accepts and on that basis has passed jail
sentences against involved individuals that the deal involved bribery and corruption.
The Italian court judgment has outlined the payment of bribes to decision makers
in India, in the bureaucracy, political establishment and the Air Force. The text of
the judgment also makes reference to various individuals such as Tyagi family as

well as some bureaucrats. ...(Interruptions)...
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SHRI PRAMOD TIWARI: Sir, my point of order is on Rule 178. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: The central matter in this issue is that of corrupt
practices. Hence the main action required is to trace, detect and unmask the means
of these corrupt practices and bribery through a thorough enquiry and investigation

by agencies.

SHRI V. HANUMANTHA RAO (Talangana): What he wants to say, nobody

understands. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: Given the above background, this inquiry will
necessarily focus on the roles of those named in the judgement of the Italian court.
...(Interruptions)... It is also important for ensuring a comprehensive investigation that
any individuals with involvement in the AgustaWestland deal, even in tertiary manner,

are removed from any direct or indirect role in investigation. ...(Interruptions)...
SHRI PRAMOD TIWARI: Sir, my point of order is on Rule 178. ...(Interruptions)...

SHRI MANOHAR PARRIKAR: The Government will leave no stone unturned
to bring to justice those that have committed this corrupt act against our national
interest. fTdT 4 $9 BT bamboo ®c Hi g1, dg gHs Tl

SHRI ANAND SHARMA: What did he say? ...(Interruptions)... What has he

said? ..(Interruptions)..
MR. DEPUTY CHAIRMAN: Yes, Mr. Ghulam Nabi. ...(Interruptions)...
SHRI ANAND SHARMA: This is too much. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: Sir, I also want to have a clarification.

...(Interruptions)...

SHRI ANAND SHARMA: The Government will decide, do they want this House

to function now. ...(Interruptions)...

3t e 76t 3eTe: S TIRAT AR, 98 B 70 WA 3R araraRel §
JAIfTe o accept foan W%Wwﬂiﬁ:ﬂml g9 S allegation, gfe H
allegations HEI, B P& Aal A ITH! U B a¥% d AN olexl AT EAN
AR & Raelis Y I8 9, § A 81 A7 {6 39 WHR &1 AR el & R
STTIT-3TT BTl HIRAI Sl UIET, Uiel & w9 H I8 AR PRl 8! 5l Ry w5y
4 ey HfReR Il I8 #gdd ol 89R ¥l 9 9% B &l b g §, dfed
3 ABA & [ 3TP! Ut & I IR, oiled AT S5 ALYeT STAT AT R
o, ST WU IFH | AT I[ORT A ... (FALT)... STHT WV allegations WRT FaTT
ATl ...(TAI). ..
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SHRI M. VENKAIAH NAIDU: Sir, he has referred to the President of my
Party. ...(Interruptions)... He has referred to my Party President. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: It will be expunged. ...(Interruptions)... That is

expunged. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU: He can only ask direct ...(Interruptions)... You

expunge it. ...(Interruptions)...
MR. DEPUTY CHAIRMAN: Name expunged. ...(Interruptions)...

#t A T IMSIE: I§ W WA Bl YA GATl ... (FAUM)... T FEH B
AUA (BTl ...(AGH)... AR % fifFReR o7 40 e a6 foran ganl, csw
HINT without circulating 9gTl I8 11—? g BT 3R UC"\P[ SR FHECT, o= 3@
e foran 2, oo\ B /=1 B ... (FaU)... 31 984 IMHEN Bl ...(aY™). ..

sl S aw ous (Dlalae) Ve WS as o Lo 10T 8 A8 Gl

a . P}
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3t T, dHA Ag: ARAT TE BIAT gl .. (FAUH). ..

# RS AGT: W), § MUP WEFH | I8 AN A1 g b ARG HAL O A
ggd f[RIR A ARI Aol b1 @1 21 § R a1 del aredl § (& 59 IR 989 B
3R FAETST PR & oy 5T o1 GHY ¥ 91 9o 81 Bl AR ey fAfRer 4
% & BT © & TS9P TP B 3fd PIY, Rifp 3F dq IS &1 H 99 $©
T, 99 A B, ISP WU B B MMawadhdl el 2l § R 98t e argar g
fo5 S 3mus BT B, B9 WX 3MMY (MY Ul I 1=l AIEd  HaT ®, you act T
ST e DI ... (FALT)....

T Transliteration in Urdu script.
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st WY gR&R: TR, B Sfd Y& IR &l gl ...(FAEM)... 89 3MMID! PRI
TE BN .. (AHT)....

sft YRE Aea: WX, A U @ AT Bl L (A, ST ThS B TSyl
..(TTT)....

SHRI TAPAN KUMAR SEN: Sir, I want a clarification. Maybe, you have given
but in a noise, I might have missed. Let me place just very briefly. Number one, Iz
al blame game dcld Xgil, $HPI deld ZIRTTI Now, since the CBI has been ordered,
and our former Defence Minister has also insisted that you act quickly, whether — as

we have requested, myself and, I think, Behenji also — the inquiry by CBI would be
a time-bound enquiry under the supervision of the Supreme Court to make it more
credible and more undisputed? ...(Interruptions)...To make it more credible, more
undisputed. ...(Interruptions)... If you kindly put in action because on March, 2013,
CBI had registered a case. One year has gone of that regime, and of your regime also,

two years have gone, ...(Inferruptions)... But nothing is visible now. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay; all right. ...(Interruptions)... Do you want to

react now? ...(Interruptions)... Do you want to react? ...(Interruptions)...

SHRI TAPAN KUMAR SEN: So, in order to make it more credible
...(Interruptions)... in order to fasten the process ...(Interruptions)... under the
supervision of Supreme Court, ...(Inferruptions)... under the monitoring of Supreme
Court. ...(Interruptions)... That is my point.

3 A TEl IAeE: W, R Y GUH BIC & supervision H HIGIRITS inquiry
% fou quR 27 ...(F9YT)... We want Supreme Court monitored CBI enquiry.
...(Interruptions)... We want it time-bound, within next three months. ...(Inferruptions)...

We want within next three months. ...(Interruptions)...

it 7 e} gR@R: R, dU9 S A S S8l 2, SHB! Sledl B Bl ... (FIHH). ..
I will only say that I will not disappoint them ...(Interruptions)... because we have

already started it. ...(Interruptions)...

it et Ay Sugwia Sff, 39 39 A | U 91 R Y AN
2 St § I8 R @l ol {6 I8 Aeen i 1R 8, afa wgcyqef 8 &R didieng
B o fom-fee ot giftrai Uer gt €1 g9 urdt arecdt € f g9+ S o g
TNT €, S A SOIFR &M 91T 3R S9¢ Racel A& & W] dRaTs 8IH1 A18 Tl
A 1Y T BH I8 TEd © (B AHIRS 9 3 Yoiradi, Sl 89 AW @ Sffd &Y
B! §, 98 ™ AR G BIc @l FIRET H 81 39 |9y | H31 Sff § g9 I8 W
PET daEd ® b 98 99 CgHESs g ARyl ... (). .

SHRI MANOHAR PARRIKAR: The CBI has already done a lot of investigation.
They are on money trail. I cannot divulge the details of investigation for obvious
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reasons. lfch $HH UHAT Pl TAT? Bribery Bs, IT AP A @, offp U Paf
TN, IE ¢ 3B Tl ...(FAHH)...

2 e T smetre: ™ wAT St e < {6 91 HEM & 3faR, s $
A A g d culprit DI THSIA? ... (FAH). ..

MR. DEPUTY CHAIRMAN: All right. Now, the announcement by the Chair.
...(Interruptions)... 1 have to make an important announcement. ...(Interruptions)...

That is over. ...(Interruptions)... That is over. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: It should be done under the monitoring of the

Supreme Court. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is for him to decide. ...(Interruptions)... 1 have
no problem. ...(Interruptions)... It is for the Government to say that. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: It is my demand. ..(Interruptions)... It is my
party’s demand. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: What you said is on record. ...(Interruptions)...

SHRI TAPAN KUMAR SEN: It should be done under the monitoring of the
Supreme Court. ...(Interruptions)... That is the demand of the House. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have no problem. ...(Interruptions)... The Chair
is not opposed to Supreme Court-monitored inquiry. ...(Inferruptions)... It is for the

Government to decide. ...(Interruptions)...

SHRI GHULAM NABI AZAD: We are not satisfied with the reply.
...(Interruptions)... We are walking out. ...(Interruptions)....

(At this stage some hon. Members left the Chamber)

sft YRE Aea: FEISY, TANI UIEl §ed A AlH-3MM[T Hcll 2 ... (FILH)....

(39 GHI P& FITH19 AT 6GT § FI8Y Tt T)

A 1. dHAT AAG: W, W g1 8 DA & b 8 Teb Bl AN bR Bl AR
T, IR 99 9 I H & 3R SR e swad) & forg SieR fan, o $d s
F Pae Adlems F & gaarRt a1 T, dAfFT 99 TR WHR o1 a1 J e §
5 AenE @t g & W W DI @I Frme B9 A1l T8 R TS 82 TR

T Transliteration in Urdu script.
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(57 w1, dopam ATg]
T Fg a1 M Al B9 T UgfT AT, AP B IS SRR Bad GIE I B
AR | 8N L (caayT)..L.

3it RS IR IE THA HE ..(FAUH)...

sit TR, 9% AS: A9 gAYl LL(@aE)... 39 AUl ..(@agH)... This is
not the way. ...(Interruptions)... 1 don’t know...(Interruptions)...

A 9 PAR G: W, Yg HT S el Bl Yg A G Y8l g Bl
...(AY)... They did not demand it. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Tapan, let him complete.

SHRI M. VENKAIAH NAIDU: You are in alliance with them, I understand
that. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Listen to the Minister. ...(Interruptions)...
it SuuTafy: ey q T ...(AYT)... 39 ST ...(=agr). ..

A T, IHAT AAS: W, IE P IS & F ...(@IYF)... R ar g ifer,
B9 dod Tl ...(FaY)... $V FIGT 81 AR ...(FagT). .

sft Sumurafe: w3 S, o Sifeql L (caaE). .

3t U9, IHAT ARG: WHR $ U A (AgUeE § Al AR $Is A1 o7 T,
ATTE St 9 B8l MR qUT S 7 HaT gl 3l SHEE Id & B uge ft S
g% T 3R ol ft I & BI B oS SHERN institute BRI, AN T AR B Fhd A
5 gim BT qT-Aq1T 9B AR W, AfFT SR 39 oM 98 T8 7, $F
Wﬁﬁ{&?ﬁ@?ﬂ%\', letters rogatoryﬁ@ﬁﬁﬂ%,ﬁmmﬁ
& g T I SR BIC F IR H IS B B 91 IS S 82 T 5P aN H
T8l HE VB § dfcth I WU A I IR H B8 V@] g APR ¥ d I8 Al Hdd
Wl ST R AR 319 STafds &H T € o 98 S BIC & under monitoring &,
IE R IH 82 ...(FIHF)...

MR. DEPUTY CHAIRMAN: I have to make an important announcement.

...(Interruptions)...

#t qUF FUR [9: 7 SN, I B arell fHie A g BT 5, S=M Al I8
@1 8 7l ©l

MR. DEPUTY CHAIRMAN: I have to make an important announcement.

...(Interruptions)...
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RESIGNATION BY MEMBER

MR. DEPUTY CHAIRMAN: I have to inform the Members that the hon.
Chairman has received a letter dated 3rd May 2016 from Dr. Vijay Mallya, Member,
representing the State of Karnataka, resigning his seat in the Rajya Sabha. He has
accepted his resignation with effect from 4th May 2016.

TS B WA F Ao WAl AT WL B HATGT H I HAI
Nt ER I Thdh): W), onfl PR W TEl @1 X&) off, o9 Udl-Eesifh T W
T4t g S ...(FAHH). ..

2 RS @R (SR Y_): AR, 984 8 TN, 3G PV AEl SN .. (FAUM)....
sft STwHMfy: ol 98 BT B .L.(au™). ..

#f &R I THd: W, IS Y UF € BT F99 Ugd 9 99 T, A
U3l BTSN W =4l v PRIs SNl .. (GEH). .

GOVERNMENT BILL
The Anti-Hijacking Bill, 2014

THE MINISTER OF CIVIL AVIATION (SHRI ASHOK GAJAPATHI RAJU
PUSAPATI): Sir, I beg to move:

That the Bill to give effect to the Convention for the Suppression of Unlawful

Seizure of Aircraft and for matters connected therewith, be taken into consideration.
The question was proposed
MR. DEPUTY CHAIRMAN: Shri V.P. Singh Badnore. ...(Interruptions)...

DR. K. P. RAMALINGAM (Tamil Nadu): Sir, we can pass it without discussion.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: I have to call the names. ...(Interruptions)... No,

no. ...(Interruptions)... Listen. 1 have to call the names before me. ...(Interruptions)...
SHRI NEERAJ SHEKHAR (Uttar Pradesh): Sir, this is wrong. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: If he is not speaking, that is fine. ...(Interruptions)...
Then, Shri Rajpal Singh Saini. ...(Interruptions)...

it R IR I A B @ Tl ...(FAUN)... G H TAd 8 &I B

MR. DEPUTY CHAIRMAN: Mr. Saini, are you speaking on the Anti-Hijacking

Bill? ...(Interruptions)... If so, you have three minutes. ...(Interruptions)...
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M RS IR S b D9 fFe Rt fer o ' 82
ot ITFUTAR: Th T P IHT A SHP! Uit BT <rsd 3 e Bl

it IomaTe g I (STR U=w): g=UdIe Heiey, AU 99 9 4 WR i &1
Hie AT § U AT 9go |ANS UTST Bl TG e, g8 PHARI AT Sff
BT AR T BRaAT §, T Gl 8o FaTSl U] df AR ¥ 39 [ ) dre
¥ forg afdga faman B

HBIGY, Anti-Hijacking Bill T8¢l 17 f&@ R, 2014, 1 750 FHT H qRIATUT foma
T o, R AR [T S 9 20 e, 2014, @1 T & gRagd, wies
IR Awpfa Hadl daary @il Qffy & g 9o f&am om ot R I8 e denes
P YT I T H U fHAr mar g1 W Uit 9 9 &1 e dRelt Bl

HqBIgY, 9 JUeRy & Raams gU SiARISE |HSiK, Beiing Protocol, 2010 R
URA F W ERIER fPY ) YRT # Ugell IR fAHM STUeRuRIE B d 1982 # a1
o7 3R | 1994 H A g U MU I G 1999 & HYR JYSY IS $ dIa
9 B Bl 3R T T B SToxd ol HUR TS & T U G2d q18 G
WRBR 1 |9 2010 H A7 A 750 991 H U9 fHAr o, dAfe I ay fifoer #
BU IR F9eild # fauTe Jruexo &) Siig SR ¥ SIRIE & @Rd Jemdor
3R T FHS! IOl < DI q1d B T3 ot SR ® B Beijing Protocol & UA€THI &

ded faue sruevoRie g § Jeneq & I Sioxd 2l

Heled, qd fadue # 73 Rl & Fues & fog sraia & o, St smRifei
& forv afe wa gfaerT 81 ol 3rd: TRl 3R Yed=aIRAT gRT fa\ erusxo
& a9l UBqell B AT PRb U IR &b oY g€ S &R Y BT Bl
IR PR g9 B! AmazIHar o, S 59 fAgge d fhar = Bl

AEIGY, g8 faAM qveRer & aRvmr @t uRfY &1 far e g1 gad
IA & g ARTE Bl q9 A M fBA1 A1 7, T4 98 qH W T AT IRAH
P TR TR T 390 TTSS WH TR BHAT R dlel & o1 W A& Aol b7 Yraer=
Bl U SroRIfert b1 off =it Sl W X1 TR ' SN ey AT el WU W 3% v
H et §1 99 foy Al gges I &1 Ur9gM 21 78iqd, &8 & WU H Rl &l
JA-3 THRT BT ST HRAT W A 2

DI AR TG PR AAT AURIAAT B FHRT Bl b DR BT JDR o BT A
A 9T WHT BT B, gRIare|

MR. DEPUTY CHAIRMAN: Okay. Now, Shri A.U. Singh Deo. Your Party has

two minutes. You can speak for two minutes.

SHRI A.U. SINGH DEO (Odisha): Okay, Sir. Since you called my name, I will

speak for two minutes.
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Sir, this is a welcome Bill. It needs support in every manner. Anti-hijacking has
three steps — threat perception, limiting casualties during hijacking and investigation.
The provision of the Anti-Hijacking Bill only focuses on the aftermath of a hijack
by laying out the process of investigation and arrest. It does not focus on the role
of the Government and the Government authorities to investigate and stop a terrorist
threat turning into a hijacking. The Bill does not have provisions to improve security,
intelligence gathering and things like that. In India, the Central Industrial Security
Force, CISF, is the only specialised force handling aviation security in the country.
But, they are cutting down the CISF now and giving the airport operations to the

local police which are not geared up to handling this situation.

Sir, after 9/11, the USA constituted a separate agency to handle transport security.
It is called the TSA, Transport Security Administration, which was created after
9/11. They are specialised in managing intelligence, checking passengers against
watch-list, improving security and managing Federal Air Marshals. That is something
which we also need to introduce in our country. Sir, we need to improve emergency
protocols. The digital data link system for transmission of short messages between
aircraft and ground stations via, what is called, airband radio and satellite aircraft

communications is required.

Lastly, about the compensation to victims. The Bill does not provide for
compensation to victims of hijacking or the dependents. The Bill should comprehensively
deal with all aspects of hijacking, which include compensation to victims in both
domestic and foreign carriers. The Government must clarify why the provisions
have not been included under the Bill and has remained under the Carriage by
Air (Amendment) Act. The Government must also clarify the non-payment of
compensation to Indian victims of hijacking on foreign carriers. Indian survivors of
1986 Pan Am Hijack and their dependents, due to the discriminatory policy of the
U.S., have not received compensation, even though Americans on that flight have
received compensation. So, these anomalies have to be put at rest and, of course,

we support the Bill.
MR. DEPUTY CHAIRMAN: The Minister can reply if he likes.

SHRI ASHOK GAJAPATHI RAJU PUSAPATI: Sir, I am thankful to all the
hon. Members who have supported this Bill. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. ...(Interruptions)... 1 have exhausted all

names. All the names I had, I have exhausted. Please continue Mr. Minister.

SHRI ASHOK GAJAPATHI RAJU PUSAPATI: I am thankful to all the

Members who have supported this Bill. This Bill comes from the Beijing Conference
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[Shri Ashok Gajapathi Raju Pusapati]
recommendations which were made in 2010. It has been since that time that we

have been able to bring it to this level. It has been looked into by the Parliament
Standing Committees and recommendations of the Committee have been given.
There were six recommendations that came. Two were accepted in fofo and out of
the remaining four, three were not accepted because the Bill itself gives that power
in other places. There was one recommendation on compensation to victims. Now,
compensation to victims is basically an executive action. If a security person is
killed, they have different scales. Each airline has an insurance. All types of other
things are there and the Executive can always act in that regard. The country has
been a victim in the sense that there have been 19 hijacks so far along with one
more incident of that Kanishka aircraft being blown up in the Atlantic Ocean. So,
these are the things. Our safety record is good. Our security is good. In fact, in
the aviation sector, internationally they have done an evaluation on that. Yesterday,
while I was answering on the Demands in the Ministry, I informed the Lok Sabha
that among the countries, on a scale they had evaluated, India was at 99 point
something on a world average of 66. I cannot exactly remember the point. So, India
is ranked good in the world as far as security and safety are concerned. Then, we
have multiple agencies protecting different airports everywhere. The bulk of it is
with CISF and these multiple agencies do function and intelligence inputs tell us
what the threat perception is. So, based on that, decisions are arrived at. Time to
time, these things change. But I am grateful to the House for literally unanimously

supporting this Bill. Through you, I thank all the Members.
MR. DEPUTY CHAIRMAN: Mr. V.P. Singh you want to ask?

SHRI V. P. SINGH BADNORE (Rajasthan): Sir, I have one question and due

to paucity of time, I couldn’t put the question.
MR. DEPUTY CHAIRMAN: You can put the question.

SHRI V. P. SINGH BADNORE: The Minister has said that there is upgradation
of security in India. But the FAA has downgraded us from Category I to Category
II. That is No.l. No. 2, in the U.S., after the 9/11, they have what is called a
'Sterile Zone'. Now when a plane is hijacked, we are only talking of a pre-emptive.
It is only a deterrent. It is a penalty after the hijack has taken place. When we are
talking of a pre-emptive, there is a Sterile Zone in Washington. Now here, it will
take only 30 or 40 seconds for a plane to come all the way to Parliament or to
President's Estate. So, what is the way out? Is this Sterile Zone thing which is in

Washington also applicable here or do you have any other system here?
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SHRI ASHOK GAJAPATHI RAJU PUSAPATI: Sir, as regards downgrading,
some years back, before our Government came, we were downgraded because certain
things were neglected more on the safety side. But I am happy to inform the hon.
Member that this Government has pulled up its socks and we have again come back
to Category I. Now, Security Zones, I think, is better not to be discussed here at
all. The Home Ministry, the Defence Ministry and other Ministries are involved in
this. I think we should leave it to them. I think India is fairly well managed as

far as security is concerned.

MR. DEPUTY CHAIRMAN: But please convey the Member's concern to the

Home Minister.
SHRI ASHOK GAJAPATHI RAJU PUSAPATI: I will, definitely, do that.

MR. DEPUTY CHAIRMAN: Now the question is:

That the Bill to give effect to the Committee for the Suppression of
Unlawful Seizure of Aircraft and for matters connected therewith, be taken

into consideration.
The motion was adopted.

MR. DEPUTY CHAIRMAN: We shall now take up Clause-by-Clause consideration
of the Bill. In Clause 2, there are four Amendments (Nos. 3 to 6) by the hon. Minister.

CLAUSE 2 — DEFINITIONS
SHRI ASHOK GAJAPATHI RAJU PUSAPATI: Sir, I move:

(3) That at page 2, after line 21, the following be inserted, namely:-

“(f) ‘hostage’ means a passenger or a crew member of an aircraft or any
security personnel on board the aircraft or a ground support staff involved
in the maintenance of the aircraft, who is unlawfully seized or detained
without his consent, or with his consent obtained by fraud or duress, by
an individual or by a group of persons, during the transit of an aircraft
or when it is stationed at an airport, with an intention to secure any
demand or fulfilment of any condition made by such individual or such

group of persons”.

(4) That at page 2, line 22, for the bracket and alphabet "(f)", the bracket and
alphabet "(g)" be substituted.

(5) That at page 2, line 25, for the bracket and alphabet "(g)", the bracket and
alphabet "(h)" be substituted.
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(6) That at page 2, affer line 25, the following be inserted, namely:-

“(i) ‘security personnel’ means security personnel deployed by the Central
Government or appointed by any agency authorised by that Government

to ensure security of civil aviation against acts of unlawful interference”.

Explanation. — for the purpose of the clause "acts of unlawful interference"
means acts or attempted acts to jeopardize the safety of civil aviation and

air transport, including —

(1) unlawful seizure of aircraft in flight;

(i) unlawful seizure of aircraft on the ground;

(iii) hostage-taking on board aircraft or on aerodromes;

(iv) forcible intrusion on board an aircraft, at an aerodrome or on the premises

on an aeronautical facility;

(v) introduction on board an aircraft or at an aerodrome, of a weapon,
explosive or other hazardous device, article or substances intended for

criminal purposes;

(vi) communication of false information with a view to jeopardize the safety
of an aircraft in flight or on the ground, of passengers, crew, ground
personnel or the general public, at an aerodrome or on the premises of
a civil aviation facility.

The questions were put and the motions were adopted.
Clause 2, as amended, was added to the Bill.
Clause 3 was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, clause 4. There is one Amendment (No. 7)
by the hon. Minister.

CLAUSE 4 — PUNISHMENT FOR HIJACKING
SHRI ASHOK GAJAPATHI RAJU PUSAPATI: Sir, I move:

(7) That at page 3, for lines 21 and 22, the following be substituted, namely:-
"(a) with death where such offence results in the death of a hostage or of a
security personnel or of any person not involved in the offence, as a direct
consequence of the offence of hijacking; or".

The question was put and the motion was adopted.
Clause 4, as amended, was added to the Bill.

Clauses 5 to 21 were added to the Bill.
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MR. DEPUTY CHAIRMAN: Now, Clause 1. There is one Amendment (No. 2)
by the hon. Minister.

CLAUSE 1 — SHORT TITLE, EXTENT, APPLICATION
AND COMMENCEMENT

SHRI ASHOK GAJAPATHI RAJU PUSAPATHI: Sir, I move:
(2) That at page 2, line 4, for the figure "2014", the figure "2016" be substituted.
The question was put and the motion was adopted.
Clause 1, as amended, was added to the Bill.

MR. DEPUTY CHAIRMAN: Now, Enacting Formula. There is one Amendment
(No. 1) by the hon. Minister.

ENACTING FORMULA
SHRI ASHOK GAJAPATHI RAJU PUSAPATHI: Sir, I move:

(1) That at page 2, line 1, for the word "Sixty-fifth", the word "Sixty-seventh"
be substituted.

The question was put and the motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Preamble and the Title were added to the Bill.
SHRI ASHOK GAJAPATHI RAJU PUSAPATHI: Sir, I move:
That the Bill, as amended, be passed.

The question was put and the motion was adopted.

SPECIAL MENTIONS

MR. DEPUTY CHAIRMAN: We will now take up Special Mentions. You can

read or lay it on the Table of the House. Shri Santiuse Kujur. He is absent.
[THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE) in the Chair]

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Shri Md. Nadimul
Haque. He is absent. Shri Shantaram Naik. He is absent. Shrimati Viplove Thakur.
She is absent. Shri Vijay Jawaharlal Darda.



410 Special [RAJYA SABHA] Mentions

Need to restructuring the organisation of the Bureau of
Civil Aviation and Security (BCAS)

it fIor STarEReTd St (AERS): Heled, H URd Seoid & §RI A& BT &
BaTs YR& U ST U Heaqul Toidl Bureau of Civil Aviation Security (BCAS) @1 TR®
e =mear g g' voi e 9 |rell 9 headless & T 9 Yol H SrgwdT
3R uf¥rferd Wheal AT @Y S8 deputation R MM dTel ATl &I axoilg & I
e Bl 39 W ¥ ufafgfad am arel Jfeddr ARl &1 gars GRET | Bls oAI-aT
Bl § 3R T B I Bl FgWd I URIETT gl 371 NN Bl fA<wl F gaTs gRanm
QA T uRieor & f 9o Siar g 991 A A gfiigiaRT w81 & dre s
ATl H Tel WK & 9UT gaAls YR&AT b A Rgedrs R &, Py A, Sl BCAS
H deputation UX 3M &, d AN Mandatory Basic Aviation Security Course ¥ &l
BRI T qAT $IPT Aviation Security E2l implement PR H Eﬁl’é direct role &1 BN Bl

§ #30 wElqy A AN BRa1 § P <9 @l gd1s GRE W JSI 39 AB@yUl Goidl Bl
g’ﬁe—r{ AT SITYI S99 permanent cadre & JARBIRAT B ﬁ'{{% SRCIICTIF V&l
B faRrysTar qom ufieror 3R efficiency & SMYUR WR 81 Ud foheft Y 1fSrar) &1 faeet
H AT &1 award S & [T S0 AT BT TANT IRVRYSH & wU H 7 HA1 S|
Additional Commissioner, Joint Commissioner 3R DG SI¥1 Y&l 1= uffard, Sﬂﬁ?ﬂ IR
gaTS GRET AT BCAS ¥ s ABINAT 31 & Frgem fvar Syl

Need for best use of money and infrastructure belonging to the
ESI Hospital at Gulbarga, Karnataka

SHRI BASAWARAJ PATIL (Karnataka): Sir, I want to bring to the notice of
the Government that an ESI Hospital was constructed at Gulbarga, Karnataka, and
inaugurated two years and three months back. Its construction cost is ¥ 1200 crores
on 50 acre land. And till today its 1/20th is not in use because non-use deterioraton
of building is going on. This is a big wastage of labour and money. Already, three
medical colleges are there whose intake is only forty per cent. No dental, no nursing,
no hospital is working in campus. Hence, I request reasonable steps be taken in the
matter so that the labour and money should not go waste and ¥ 2000 crore campus
and building should not go waste. A proper urgent action is needed by Government
for best use of money and infrastructure where 50,000 people come and go to in
this campus every day. Now, even five per cent people are not coming there. I

demand action without any delay in the matter.

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Now, Dr. T. Subbarami
Reddy. He is absent. Shrimati Renuka Chowdhury. She is absent. Shri Vishambhar

Prasad.
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Need to make the Prime Minister Crop Insurance premium free and to

provide free seeds to farmers

st faemR gwre e (SR Uewn): 7EIeY, YR S yg <9 21 S @ gl
fETE A fde amErel By ) fR 21 9w d 8 AR 9y A @, Aard, 916
Td <dl aaersli BT RIGR 81 W81 21 FdR 9 auf 9 geords fagy &1 fea g
g 3[BT & HRU TATIT Ud AT BR 8T B, T AbT AT Maeayds B IR
WRER GRT TG F3A1 BAd 491 AT a1 Bl 18 7, s NHq vd et g2
PR | A el 31 fhami @1 S B wgfad fBE 3 gars siar @lie |
sfiRed =g & fog 9 & Holg TR @ S 3y, o feam & a9y
q T et W 3R 9 ArgdpRI & WY AT A Ffdd a1 bl < H SRR
fdnfera €, S urfior &= # A axd 81 e e FHSING § BRI R §RT
Tellg S el Had 1 AT BT N T8 YR gahdl 8, safay S9d! MfH

o a1 ST AT B

3d: H IRy Iooig & #edd | gure H3A1 St § A dRar g & g 33 B
I IS D1 W qad far Se a2 fGAmi &l diil & gfed G 31 garg
gg 919 qud g Ry SR

Need to improve the Post Office net banking services

st dra Rag a=ifean (ORI Heled, 59 a9 9 9 H 8% uR< it # dfd
Har At Iw DI TS 7, T8 1D I B AfH IT WA AT, TE I8 B I | AEDI
DI T AT URE A H o RN B TEI Bl Ig B b WIH Bl AT
U B B T, i 3@ BT IaRAT YH Bl A b HRU URS I H HHARS
FH T ol Bl A SMaRI # o § 6 afia v 9 @dk | uled o WM &
PR U0, Afcfhae ik ddiht wfEfhee esa w & e 8 8 safay a9
WHR A e & 16 gexe a1 & fov 9k g $9 @ a7 a=a 81 a1y
3R W & WY URe i H §fh @aven A1 81 S & HROT ARIRET HHaART
A1 appoint fAY Y| RT Sfifhe § FYfRIT =awl 9 8 & SR d8f T8dhi DI
o=l e o) Vel © 3R S9hT d Wl X ¥ BIdT ©, 3R VT fhar S¢ o Uit
B! Thelh gR Bl FhHl, g=ydra|

THE VICE-CHAIRMAN (SHRI V. P. SINGH BADNORE): Shri Punia, not

present. Shri Sanjay Raut, not present. Shri Motilal Vohra, not present. Shri Husain

Dalwai, not present. Shri Mansuk L. Mandaviya. Shri Vivek Gupta.

Need to release adequate funds for MGNREGA Scheme
to all States immediately

SHRI VIVEK GUPTA (West Bengal): Sir, the last financial year came to an end
with 24 States facing a total of ¥ 12,483 crores worth of pending payments under
NREGA. The pending payments amount to over a quarter of the total expenditure
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[Shri Vivek Gupta]

incurred on the programme in these States in 2015-16. This situation has arisen due
to insufficient transfer of funds from Centre to these States. The shortage of funds in
these States, including the nine States reeling under drought, has led to millions of
workers facing tremendous economic hardships due to long delay in wage payments.

Sir, 58 per cent of the total wages were not paid on time in 2015-16.

Sir, 2015-16 was the second year in a row in which the NDA Government
capped expenditure on NREGA. By the end of 2014-15 also, nine States were left
with pending wages worth ¥ 1,203 crores which were made only after these States
received funds for 2015-16. The same will happen this year as well. A whopping
30 per cent of the allocation for 2016-17 will be spent just in clearing pending
payments from last year. With no commitment of providing additional resources if
the expenditure on the programme exceeds ¥ 38,500 crores in 2016-17, the under-
funding of NREGA is likely to continue this year as well. Even last year, out of
the 341 blocks of West Bengal, only 124 were given funds under the Act. These
facts expose the hollowness of the Central Government's claim of delivering a 'pro-
poor' Budget for 2016-17.

I, therefore, demand that adequate funds for NREGA may be released immediately
to all the States.

THE VICE-CHAIRMAN: The House is adjourned to meet at 11.00 a.m. tomorrow.

The House then adjourned at forty-six minutes past
seven of the clock till eleven of the clock on
Thursday, the 5th May, 2016.



Government Bill — (Passed)
The Anti-Hijacking Bill, 2014 (pages 403-409)

Special Mentions

Need to restructuring the organisation of the Bureau of Civil Aviation and
Security (BCAS) (page 410)

Need for best use of money and infrastructure belonging to the ESI Hospital
at Gulbarga, Karnataka (page 410)

Need to make the Prime Minister Crop Insurance premium free and to
provide free seeds to farmers (page 411)

Need to improve the Post Office net banking services (page 411)

Need to release adequate funds for MGNREGA Scheme to all States
immediately — Laid on the Table (pages 411-412)
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